
Third Series-Vol. II.No-11 

LOK 

Monday, April 30, 1962 
Vaisakha 10, 1884 (Saka) 

SABHA 
DEBATES 

Third Series 
Volume D, 1962/1884 (Saka) 

[April 30 to May II, 1962/Vaisakha 10 co 21, 1844 (Saka)) 

FIRST SESSION, 1962/1884 (Saka) 
(Vol. II contains Nos. II to 20) 

LOK SABHA SECRETARIAT 
NEW DELHI 

Wednesday, May 9, 1962
    Vaisakha 19, 1884(Saka)Third Series, Vol. II, No.18



CONTENTS 
[ THIRD SERIES, Vol. II-April 30 to May II, 1962!Vai5&kha 10 to ll, 1884 (Sakal 1 

COLtJlI4!q 

No. II-Motlday, April 10, 1963/ Vaisakha 10, 188". (Saka)-

Membera sworn 1439 
Oral Al18wers to QLlestions-

Starr~J Questions Nos. 269, 270, 272., 283. 273 to 1.81, 284 to 1.86 and 288 to 
290 1439--77 

Written Answers to Questions-
Sturd QJ,.tio~s N". 271. 231., 2S7 anJ 29[ to 1.98 
U 1;[ I':" I ::2 1!;ti~~, N Jl. 1.50 to 326 and 31.8 to 361. 

Re : Motion for AJjournment . . . . . 
C .lIin; .o\tt'ntion to Mmers of Urgent Public Importa'lcC-

1477-82 
1483-1553 

1553-54 

1. Power Shortage in AnJhra Pradesh. . . . . . . [554-57 
z. ':; ': Jllti l\ ,)< I -n I" b.' [> I~i Hl~ High C, n -nission showing parts of Indian 

Territory as puc of Pakistan. . 1557-60 
3. .\Uos,j M'lllim ~o.lc~ntration on East Pakistanllorrler. 1561 

Elections to Committees-
I. I nj ian Central Jute Committee 
1.. Inlian Central Oilseed Committee . . . . 

N Ition.1 C ))~~rativo D"\'doiJ:11ent C>rporation BilI-Introduced 
Motion on Addr.", by the President 
Dlily Digest 

.Vo. IJ-Tucsday, May I, 1962;Vaisakha II, 1884 (Saka)-

Member sworn 
Oral Answers to Questions-

Starred Questions Nos. 299, 301, 302, 304 10 306, 308,]11 to 3[5 and 317 to 319 1691-1737 
Written Answers to Question.-

S.I'!,".! '11:;[i'l:1, N ';. po, P3, 3"7. 309, 3[0, 3[6, 320 to 336 1728-43 
Unstarrd Questhms Nos. 363 to 412, 414 to 422, 424 to 435, 437 to 448, 450 

and4S[ [743~7 
Re : Procedure 1797-98 
CJlling Allelltioll to MItters of Urgent l'ublic Importance-

I. Insufficient Supply of coal to Bihar 
2. Fire ill refugees' huts ncar Red Fort; and. . . . . . 
3. Reported marching of a batch of armed Naga hostiles towards East Pakis-

tan . 
Papers laid on the Table . 
Correction of Answer to Starred Question No. 205 
Statement r. : Bonro Steel PJant-

Shri C. Subramaniam . , 
Motion on Address by the President 
Bllsiness Advisory Committee-

First Report 
Daily Digest 

'vo.IJ-If1uIIISday, May 2, 196zlVai,akha IZ, 18114 (Saka)--

Oral Answers to Questions-
Starred Qllestion. Nos. 337 to 344, 346 to 349. 370, 35[ and 3$3 

Written Answers to Que.tions-
Starrd Questions Nos. 345. 350, 352, 354 to 369 and 371 to 379 
Un.tarred Questions Nos. 452 to S23. 

Calling Attention to Mattera of Urgent Public Imporcance-
N ee;i to recallScitute the Calcutta Dock Labour Board 
R '!:)uisitioning of Raw cotton in Gujant ; and 
Riots in Dacca and Raj.hahlln East Paki.tan 

1798'-1800 
1800 '-\l4 

1805-07 
1807 --()9 

1 "'sI 

1809--IJ 
1811-1998 

1938 
1939-46 



Papers laid on the Table 

Ilu9iness Advisory COll1mittee-

First Report 
Motion on A.idress by the President 

Shri Iawaharlal Nehru 
Demands for Grants (Railways) 
Daily Digest 

11 

No. 14-Thursday, MaY3,I96z/Vaisakha 13,1884 (Salca) 

Member sworn 
Oral Answers to Questions-

Starre.l Questions Nos. 380, 382 to 389, 393 to 396 and 398 
Short Notice Questio:1 NO.3 

Written Answers to Questions-
SUrr,d Q.l!stions Nos. 381, 390 to 392, 397 and 399 to 415 
Unstarred Questions Nos. 514 to 602, 605 to 61I and 623 to 637 

Cllling Attention to Matters of Urgent Public lmportance-
I. Threat of closure by Small Scale Woollen Manufacturers' Association and 

screen Printers Association 
2. T.lr~at of r.~ignation by Hooghiy pilots 

Re : Motion for Adjournment and Calling Attention Notice 
Papers laid on the Table 
Elections to Committees-

2054-57 

2057 
2057--90 
2058-83 

209D-l212 
1113-20 

2UI 

2345-46 
2346-54 

2355-56 
2356-S9 

I. Animal Welfare Board 
2. Indian Lac C.ss Committee 
3. G)v~rning Blly of Indian Council of Medical Research 

Demands for Grants (Railways) 

2359 
235~0 

2360 
2361-2457, l468~:z 

M~tions for A:ljournment and Calling Attention to Matters of Urgent Public 
portance-

I. Alleged Chinese Ultimatum to India j and • 
2. Crossing over of ISO Naga Hostiles to Bast Pakistan 

Half-an-hour Discussion r, : Major and Medium Irrigation Projects 
Daily Digest 

No. Is-Friday, Ma.v 4, I962/Vaisakha 14, 1884 (Saka)-

Members sworn • 
Oral Answers to Questions-

Starred Questions Nos. 416 to 419, 421 to 425 and 4:z8 to 433 
Short Notice QUC8tion NO.4. . 

Written Answers to Questions--

Starred Questions Nos. 420, 426, 427 and 434 to 450 

Unstarred Questions No •. 638, 639, 642 to 713 and 715 to 721 

Obituary reference 
Papers laid on the Table 
M.ssage from the President 
ftusiness of the House . 
Demands for Granta (Railways) 

Im-

:Z4S7-(io 
l46o-(i8 

249~50:z 

:Z503-12 

2S50-6:z 

2S6:z-:z610 

2610 
26u-u 

26u 
2612-14 

2614-:Z705 



Appropriation (Railways) No.2 BiI-

Introduced and passed 
Resolution re : J anata Express Trains 
Resaluton r" : Public Enterprises 
Daily Digest 

'I< 

No. 16-Mo,Jday, May 7, 1962/ Vaiskaha, 17 1884 (Saka) 

Members sworn . 

Oral Answers to Questions-

Starred Q.l~stions Nos. 451, 453 to 461,463,464,466 and 467 

Written Answers to Questions-

Starred Questions Nos. 462, 465 and 468 to 496. 
Un.tarred Questions Nos. 72.2 to 752., and 754 to 772. 

Calling Attention to Matter of Urgent Public Importance 
Reported decision of Pakistan and China to negotiate alignment of the boundary 

between Kashmir and China's Sinkiang. 

Papers laid on the Table 

Elections to Committees-· 

I. Rajghat Samadhi Committee; and 
2.. Employees' State Insurance Corporation 

General Budget-General Discussion 
Daily Digest 

No. I1-J'uuday, May 8, 1962/Vaisakha 18, 1884 (Saka) 

Oral Answers to Questions-. 

Starred Questions Nos. 497 to 504 and 506 to 5 '4 

Short Notice Question No. 5 
Written Answers to Questions-. 

2705-08 
2.708-55 
27~5-78 
277r-84 

2877-78 

2878-79 
287!r"2992. 

2993-98 

299!r"3037 

Starred Questions Nos. 505 and 515 to 546 3040-59 

Unstarred QUestions Nos. 773 to 860, 862. to 878, M80, 881, 883, 884, 886, to 910 
and 912. to 92.3·· . . . . .'. . . . . 3059-3154 

Calling Attention to Matter of Urgent Public Importance--. 

Crashing of l.A.F. Dakota in Nagaland 3154-56 

Papers laid on the Table 3157-58 
General Budget-General discussion 3IS8-3288 

Dally Digest 328H6 

No. 18-Wed""sday, May 9, 1962/Vaisaklra 19, 1884 (Saka)-. 

Oral An.wers to Questions-

Starred Questions Nos. 547 to 556 and 558 
Short Notice Question No.6 



Written Answers to Questions ---
Starred Questions Nos. 557 and 559 to 609 
Unstarrcd Questions Nos. 924 te 1026 .. 

Calling Attention to Matter of Urgent Public Importance-. 
Reported release of I.A.F. Airmen by Naga hostiles 

Re : Motion of Privilege 
Papers laid on the Table 

General Budget-·General disu .. ion 
Daily Digest 

No. 19-·l'hursday, ,Way 10, 196ziVaisakha zo, 1884 (Sakal 

Oral Answers to Questions -_ 
Starred Que.tions No •. tilO to 615617 to 620, 623, 626 to 62R. 638 and 629 to 

632 .. - . 

Written Answers to Questions 
Starred Questions Nos. 616, 621, 622. 624, 625, 633 to 637 and 639 to 645 
Unstarred Questions Nos. 102K to 1069 and 1971 to 1077 

Re : Hooghly Pilots' strike 

Rc : Point of information 

Re : Calling Attention Notice 

Firing on Policeman from Chinese Trade Agency, Kalimpong. 

Calling Attention to Matter of Urgent Public Importance 
Scarcity of printing papor in Madras 

Papers laid on the Table 
General Budget--.Gencral Discussion 
Daily Digest 

No. 20--·Frida.)', May II, 196zlVaisakha 21,1884 (Sakal 

Member sworn 

Oral Answers to Questions 
Starred Questions No •. 646 to 64\1. 651 to 655 and 657 to 663 
Short Notice Question NO.7. 

Written Answers to Questions 

Starred Questions Nos. 6so, 5656 and 664 to 691 
Un starred Questions No •. 1078 to 1082 and 1084 to u86 

Motion for Adjournment and Calling Attention to Matter of Urgent Public Im-
portance- . 
Tr.ain-truck collision 

Calling Attention to Matters of Urgent Public Importance·_· 

I. Whereabouts of Phizo and reported movement of another group of hostile 
Nagas to Pakistan ; 

2. Bomb Explosion in Gao ; and 
3. Undiplomatic conduct of Pakistani diplomats in Calcutta 

Statement re : Firing on Policeman from Chinese Trade Agency 

Papers laid on the Table 

3336- 67 
3367-3429 

3429-30 

3431-32 

3432-35 

3535-3~54 

3555--62 

3605-15 
3615-47 

3647-50 

3650-53 

3656 
3657 

3657-3788 
3789-92 

3793 

3793-3828 
3828-31) 

3830 -"9 
385<>--392 3 

3923-34 

3934-36 

3937-38 
3938-40 

3941--42 

3942--43 



LOK SABHA DEBATES 

LOK SABHA 

Wednesday, the "9th May, 1962/19th 
. Vaisakha, 1884 (Saka) 

The Lok Sabha 'met at Eleven of the 
Clock 

[MIt. SPEAKER in the Chair] 

'~Ai. ANSWERS TO QUESTIONS 

.Report of the cOmmittee on sA.. and 
., S.T. 

+ f Shri Subodh Bansda: 
Shri S. C. Samanta: I Shrl D. C. Sharma: 

I ·ShrI Bhakt Darshan: 
*547. ~ Shrl Achath .. : 

I Dr. B. N. Singh: 
I Shrimatl JamuDadevl: 
I Shri N .. R. Laskar: 

L Shri Basumatari: 
Shrl B. C. Soy: 

Wiil the Minister of Bome Aftaln 
~ pleased to state: 

(a) whether the report of the Com-
II?ission on Scheduled Areas and Schec 
d~ed Tribes has been fully examin-
ed by the Government. 

(b) if so, whether all the recom-
mendations have been accepted by 
Government; and 

.~ 

(c) what steps are taken or are 
being taken to implement the recom· 
mendations? 

The Minister of State In the Minis-
try of Borne Aftairs (Shrl Datar) 
(a> to (c). The recommendations of 
the Scheduled Areas and Scheduled 
Tribes Comission are still under 
examination. 

Sbrl SUbOdh: Bansda: May I know 
whether an interim report was sub-
445(Ai)LSD-1. 

3298 
mitted by the Commission to the 
liOvernment for consideration during 
the finalisation of the Third PlaEl, 
whether any comideration has been' 
~iven to that interim report and, ·if 
so, whether the Plan outlay IIIId its 

· programme in respect of the develop-
ment of Scheduled Areas and Sche-
duled Tribes were changed in view 
of this? 

Shrl Datar: Government are taking 
steps ·to carry on the development of 
the Scheduled Areas and the Sclie-

· duledTribes even apart from theae 
recommendations. After the recorrt· 

"mendations .were received they were 
· plac~d pn the Table of this House In 
:.November.last. The whole thing w.~ 
examined and the. State Governments 
have been a!!ked to submit· theh-
opinions in this respect. 11u!n the'" 
Government will decide the final 

: course of action .. 

Shri S.· C. Samaata: May I know 
whether this report will be discuased 
in ·this·House? 

. Shrl. Datar: It is hoped that it will 
be discussed during the next sewIIII 
of Parliament. 

.Shrl D. C. Sharma: The State Gov· 
ernments have been asked' to give 
their opinions about these recommen-

· dotions. It was long ago that this was 
done. May I know by what target 
the recommendations will be comilig 
and they will be placed on the Table 
of the House? 

Shri Datar: Government bope that 
the State Governments would be lub-
mitting their opinions in the course 
of a month or so.' 

.n ~ ~If : >..T~. ~a' iIi1fl~ 
it;or) fuq;.fuT ~r ~ im ;a;rcr;) ~i~ 
IIi'r.t if, r.rq. ~)f mq1!i <'I',;f 'fiT mm-
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t ~ Ilk t~t om ~it: ~ ir ~ 
rnu it\' :orr ~ t ,? 

>4t ~ : \iIif~~ f~1f iirtft 
~ 1Ir A;m: ~Ttrr I 

Shri 8&smDatarl: In view of the 
fact that the problems of the Sche-
duled Tribes, the Scheduled Castes 
and other Backward Classes are all 
handled together by one Commissioner 
at present, may I know whether the 
suggestion was made that there 

'mould be a separate Commissioner 
for the Scheduled Tribes alone? U 
110, what is the reaction of the Gov-
ernment so tar? 

8bri Datar: That is one of the 
recommendations made by the Com-
mission. Government are giving their 
fUll attention to this question also. 

8hr1 GaDapa" Bam: What were the 
steps suggested by the Commission 
for the economic and educational 
development of the Scheduled Areas 
and Scheduled Tribes? 

8hr1 Datar: The hon. Member is in 
poesession of a copy of this Report. I 
Deed not giv~ a summary thereof. 

8hr1 KUDban: Has the Commission 
pointed out that the tribal people 
who were displaced as a result of 
the river valley pt'Ojects have not 
been properly resettled? 

8hr1 Datar: The interests of the 
tribal people in the tribal areas are 
tully taken into account in the Com-
mission's report, Rnd Government 
would try to implement as many of 
Its recommendabrns as possible. 

• ~ """': 'flIT 4' ~ ;;fA' 

~ ~ fit; ~i!f'ifff ~1 it. (a' Iffa'-./{if IR "'If fof1lflf ~ {f~, nr-r-f'« 
~1 i ~ it ~ lf~~ it ~ 
f.ti~ rot tTit ~ ~:~) ~ 
Vmar ~ ~ ~ it, ~ ~ (foF 

~r~~? 

,ShrI Datar: Government would 
consider all the recantmendaUons of 
this particular Commission. 

8Iui DMantlla Deb: May I know 
whether any time-limit has been 
given to the State Governments dur-
ing which their opinions shall be sent 
to the Centre? 

The MbaIster of Rome AIIalrs (8br1 
LaI Bahadur Shastri): No time-limit 
as such has been fixed, but we want 
the State Governments to convey their 
comments as early as possible. I 
hope that it will be possible to dis-
cuss this metter in the next sessiOD 
of Parliament. In the meanwhile the 
Central Government is already look-
ing into those recommendations and 
we will be making up 01.U: .minds in 
regard to every recommendation 
within a month or a month and a 
bait. 

tPrN 1M f.f.t" wf1IflI 
+ r,,11lW. : 

J ,,1 "0 "0 pror : 
"'Ilyc;°l ", It'r It1'r ~ : 

left~~: 

.n 1JW-II\T1i ~ ~ 0 1ITif, H H 
~ "dl(ifit>d lf$i£--g'~ tc;t ~ ;r~ li\ 
~ it ~--mif IR tt"" fiA"<vr ~~ 
...,. li1lT <tM ~ ~ ~ II1IT ~) 
fit; 

(Ifi) ~:~')lf 1R'I f.r« m'iIfu 1m 
q;r (foF ~ 'Ii ~-~ ftrq)rfullfllT ~ ; 
'fR 

(II) n fu<!;rfufi ~ ~ 
rn it q;r (foF om lfIlfd' ~ ~ ? 

IJW"'. ~ it mIf-l#1r1 (eft 
mR) : (~) ~:<ir')lf 1R'I-fiNif m'1lfu 
it \I'1<f) ~r ~S~ i:r ;it ~ ~ 
vff ~ ~ Jffir ~ rmr IR ~ ~ 
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( ... ) ;tm fit; ~<ifir;a' ~~ 
t.~ ~ w. ~ ~r ~ v:rr fuq;rfuT 
~o ", ~, t. m ~ 0 'tiT <'Ill! fifo1n 
;;rr 'ffoT ~ ~R :mfr \!o 'I<: ;;J'l1'i t~ 
(T ~WT ~ I 

Some Hon. Members: The answer 
may also be read in English. 

The Minister of State In the Minis-
try or Rome Affairs (Sbri Daw): 
(a)A copy of the recommendations 
made by the Central Prohibition Com-
mittee a.t its second meeting is laid 
on the Table of the House. [See Ap-
pendix n, annexure No. 1J. 

(b) As stated in reply to Unstarred 
Question No. 181, recommendations IV 
VI, IX· and X have been implemented 
and the remaining s«!ven are under 
eonsidera.tion. 

'11 1IW ~~ : IlTtlF!. ~ 1M f;N;f 
~fJrfu ~ Wi;ft ~ 'iJ~ it ;;rT 
¢ fuq;Ifur iii .. vft ~ it ~ ~ 
;r;nf ~ v:rr <nf.l; ~!t:r it, ifTlI" q'( 

1Iit JIl"iIi ~1 ifif 0lI1'm: '<I<'f W ~ ~ 
'n: f~ <Rt~; ~ ~ 1;I1Tm ~ I 
I{ ;;n;r.rr ~ ~ flI; ~ rnr ~ m 
Ifi1lf it Ofqf l:I1Tfu ;it ~ ? 
.n~:~~ .. r~ 

If vft !lfR ~ If1t ~ 1frwr ~ ~ ~ 
~ ~ f.i.rlf of; ~ m 'q.'f ~ 
t I 

'" 1M' m : >..T11f,!:, ~;fnr ;t .... "r 
Gil ~ ~ fili ~ ~ ~ fifVi"lf f~ ~ I 

I{ ;;n;r.rr ~ ~ flI; ~ ~ ~ fiR 
~ iii) ~rfuT ~f ~ !1ft<: 'flIT it4'\" 
;fr.r) 'I<: Iff~ "IlT"R 'liT ~rt ~ 
~;;rrw!? 

Shrl Datar: So far as the Sub· 
committee is conC€'rned, it has stated 

that along with the implementatiim 
of the prohibition programrre, the 
Government should give attention ., 
educating the public about the beM-
fits of prohibition. According to that 
programme, the Planning Commission 
are making certain grants and certaiD 
conferences also are being held in au. 
respect. 

Shri Kamaran: The Revenue Mim.-
ter of Kernla said in a Seminar l1li 
Prohibition, recently, that his Gow-
ernment would not be in a posi~ 
to Implement thl! programme unleas 
the Central Government gave them 
assistance. 

Shri Datar: I am hoping that it is 
not the final opinion of the Stale 
Government. 

Shri Harl VishnD Kamath: Ac-
cording to the statement }aid on the 
Table, the Central Prohibition C0m-
mittee has says that "it is the conaicJ-
ered opinion of the Central Prohibi-
tion Committee that there ought to. 
be complete prohibition in India In-
c!'llding the States and Union Terri-
tories, before the end of the Thlrct 
Five Year Plan". The Minister, 
on the floor of the House, saS 
the other day that the Governmenb 
of the U.P., West Bengal, Madhlll 
Pradesh, Bihar and Kerala have ask. 
for 100 per cent Central assistaJHle 
to meet the los8 in excise revenue 
plus the cost of enforcement and .re-
habilitation. Will this not constitute 
an insuperable hurdle in the ilJQ)Je.. 
mentation of the recommendations of 
the Committee? 

Shri Datar: It is not an insuperable 
hurdle at all. The hon. Member wiD" 
see that in August last, the Plllnnln, 
Commission and the Government 01 
India have informed the State Gov-
ernments that they would bear half. 
the cost in respect of the shortfaD 
caused by loss in excise revenue aJI41 
thereafter, certain reactions have been 
received. The han. Member wm 
kindly note that the Central ProhJ~ 
tion Committee on which are repre-
sented all the States and certa. 
Cen!.ral non.official organisations ha. 
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taken a decision that there ought to 
~e complete prohibition in the whole 
of India. What appears to be insuper-
able is likely to be got over after 
luI! discussion. 
" ' 
,1 Shrl Vldya Charan Shukla: I would 
like to know how many of the recom-
mendations that concern the State 
Governments which have been made 
liy the Central' Prohibition Committee 
liave been accepted by the State GQv-
ei'nl1!ents and how many of them have 
been rejected or are under their 
co,uiideration? 

Shrl Datar: I have placed the re-
<:9mmendations on the' Table of the 
House. Copies of these recommenda-
tions have be~n sent to all the Statf' 
Governmen.ts. W" are awaiting their 
reactions to these recommendatio" 
Then,'the next mneting of the Central 
Prohibition Committee will .take stock 
of ,·the whole situation and will de-
cide the further' programme in this' 
respect. 

Shri Vlclya (Jharan Shukla: My 
question has not been answered. 

~'Jilhri Banumanthaiya: Was the Cen-
t\"al Prohibition Committee fully re-
~,sented in the sense that anti-prohi-
~ltlOnists were also members of this 
eo,~ttee? 

Shri Datal': On this- committee are 
rliPresented the Ministers in charge, 
of : Plohibiti"on in all the States. In 
.crdition, there are representatives of 
certain non-oftlcial Centr!!l organisa-
tions. Secondly, there are representa-
tiV!!S Df the other concerned Minis· 
tiies also. 

Shri Banumanthaiya: JlIy question 
was whether only prohibitionists were 
rppresented 'on that ~mmittee or 
there was also opinion contra so that 
Q,ros and COns may be examined 
thDroughly. 

; Shrl Datal': Pros and cons are al-
ways examined quite thoroughly. All 
th.e State Governments are represen-
tCd 9n that committee. That itself is a 'very important factor, 

, . 
Sbn YaUamancla Beclclyi' In view' of 

the fourth recommendation, will the 
Government postpone the further ex· 
tension of pohibition in' other, parts 
of the country? 

Shrl Datal': I am hoping that it will 
not be postponed. 

Shri Hem Barua: May I know whe:-
ther it is a fact that penn its are al-
lowed to persons for' drinking even 
in probihited areas, and if so, whe-
ther these pemits have not defeated 
the purpose of prohibition in these 
areas? 

Shri Datal': ,That is a question 
more for ,the State Governments to, 
consider. There are' certain States. 
where there' is complete prohibitiol\; 
there are others where there is par~ 
tial prohibition. I am aware that all 
the States will take sieps to imple •. 
ment \>rohibi.tion to the' !!xtent tha~ 
it i~ possible in their States. 

Sbri Tyagi: Has this committee 
mad'e any, recommendation for, an 
intensive campaign of educative PI;'O-
paganda in temperance in .the coun· 
try, and if so, 'may I know whether' 
Government are taking it up? 

Sbri Datal': Yes, my hon. friend ts 
right in saying this. It was consid-
ered 'necessary that public OpiniOn 
should be fully educated. The han. 
Member is aware that for that pur-
pose, a conference or a convention 
was held here, of all 'the workers in 
the cause of ,prohibition in the whole 
of India. Similar conferences are 
being held, and workers also are be· 
ing trained in various camps. 

Shrt. Tyagi: The workers do no not 
drink. I am talking of those persons 
who are addicted to drink; I am talk-
Ing of propaganda amongst those who 
are addicted to drinkin.g. I am not 
talking of the workers. 

Shrt. Datal': The workers have to 
carry on educative propaganda. 
wherever there are drunkards, and 
the drunkards are to be weaned aWay 
from drinking. 
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Several Bon. Members rose--

Mr. Speaker: J find that there are 
as 'many as about twenty hon. Mem-
bers more who want ,to ask supple-
mentary questions. Therefore, I 
snail pass on to the next question. 

Sbrl Barl VlSbnu Kamatb: Let us 
have a special discussion on this. 

Correspondence courses and eveDlDr 
colleges 

*M9. Sbri D. N. Tiwary: Will the 
Minister of Education be pleased to 
state: 

(a) whether the committee set up 
to consider the details of the scheme 
of correspondence courses,' and even-
ing colleges has submi.tted its report: 
and 

«b) if so, the main recommenda-
tions and findings of the Committee? 

The MlDi~ter of Education (Dr. IL 
L. Shrlmali): (a) No, Sir. 

(b) Doe;; not arise. 

I may, however, add that it is 
expected that the report will be sub-
mitted by the end of this month. I 
may also add that the expert com-
mittee has recommended in the 
meanwhile that the correspondence 
courses might be started at Delhi Uni-
ver~ity from the next session, and 
other universities which have agreed 
to start correspondence courses might 
wait for a period of six months to 
watch this experiment and then 
undertake the work. 

Shrl D. N. Tlwary: May J know 
whetner tne correspondence course. 
have been started at the Delhi Uni-
versity, and if so, the details of the 
same? May J know how they are 
conducting them? 

Dr. K. L. Shrlmali: As I said' a little 
while ago, the Delhi University is 
expected to start the course in July 
next, and it is being worked out by 
the university. 

ITo M~ '"' : 'JfT mrt'1I' ~ 
'Q'')-{ ~ ~ ~ ffift ~1 it 

'~ 'i~, !flIT ~ ~ 'fiT ~ ~Ifi.'ij; 
~-'lIiJf i£rI'R 'fiT ~ ~, lfT ~ 
~ ~fulii i ~ wR ~" 
~!l'-'lIiJf i£rI'R ~ 'fiTIf 'U'iII' 

'" ~~ ~ .tfIIT ~ ? 
~ , 

..,0 !liTo ,"0 -t:1mt : ~~:' 
~ mil' q"{ ~R iR ~"r ~,l ~ 
~ 'lif ~~ rnlt m 'JfTi/ft, a) 
~ ~~ 'Ii) \1lf ~ ~fu'<'IT ~,~ 
'JfTi.fJft I 

Shr" Tyagi: Will the facility ,~ 
radio broadcasting also be availed cd 
in this scheme? ' 

' .. ' 
Dr. K. L. SbrlmaU: Yes, ,the 'radii 

also could be supplemented; , • 

'Shrl Harl VlSbnu Kamath:. r. 
there any truth in some press .re~· 
to the elTect that certain bogus, 1nS.ti.~ 
tutions have also opened or ax;e abo,lIt 
to launch similar corresp.ondence 
courses, and if so, what :safeguilrd. 
have been devised by Government 
against such institutions trading" in 
~uch courses? ' 

Mr. Speaker: The main que.f.i~D 
relates to the committee that wil' 
specially constituted .... 

.. ~ 
~brl D. C. Sharma: How doei. M7 

hon. friend know about the liogUi' 
inStitutions? 

Shrl Barl Vishnu Kamath: There 
are press teports. 

" Mr. Speaker: Order, order.," I ,inn 
asking the hon. Member to consider 
this thing. The main question rehiteii 
to the recommendations of the cOm-
mittee that. had been appointed 'to' 
consider this, whether that report hal 
been received, what the further pro-
gramme is, and 'so on, and not ,ab,out , 
Government taking action agiiinst:t~e 
bogus institutions that have started' 
this. . .' 

Shrl Barl Vishnu Kamath: May I 
submit that the very action of Gov- , 
ernment in askine ·thia. committee to ' 
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report on l."is matter has had. ita con-
sequence in that bogus institutions 
have already risen in the country, 
preparing to trade in such courses? 

Dr. IL L. Sbrimali: I think the hon. 
Member is quite wrong. I am not 
_are that there has been any 
iDcrease of bogus institutions during 
this year. 

Sbrt Hart Vishnu ltamath: There 
-tJ1I.~ been no increase? 

Dr. It. L. Shrtmali: Government 
tlllve 3everal meaures to arrest the 
growth of such bogus institutions 
which start in the country from time 
to time. Whenever the attention of 
·(Joyernment was drawn to such bogus 
tnstitutions, action has been taken 
.gainst them, and action will be taken 
whenever attention is drawn to them. 
(t my hon. friend has any informa-
tien about these bogus institUtions, he 
~uld be rendering n great service to 
Ot.. coontry if he would kindly draw 
th .. !lttention of the Education Minis-
tIl' to such insti tu tions. 

Sbri Hari Vishnu Kamath: shall 
pas~ it on. 

Slui Bem Banaa: Is it not a fact 
tJta.t. correspondence courses are likely 
to add to the deterioration of educa-
1.ion:d. standards and comprehensive 
outlook that educational institutions 
!ICe expect<.>d to build up in this C-0Ull-
'(1'1" 

Or. K. L. SllrimaU: No. Our hope 
.~ that that will not in any way lead 
ffJ .terioration of standards. In fact, 
elfi'l"y possible measure will be taken 
tg ensure that the standards are not 
"wered in any way, and the Commit-
We which Is examining this question 
ll! (,dly seized of the problem. 

jibrt Blabeswar Nalk: May I know 
tit what extent .the Government of 
IruUa are prepared to meet the addi-
lIoaAl cost whiCh is required fOr in-
troduction of correspondent'e com-ses 
• ""t twenng classes? 

Gr. IlL L SIlrimaU: The additional 
en~~ will bt' met by th.. Unlveral.t.ies 

8hrtmatl Savltrl Nigam: Just DOW 
the hon. Minister mentioned that ac-
tiotlha~ been tak,en against the bogua 
institutions. I would like to knoW 
the number ~f such institutions 
again~t which sUl'h action has been 
taken. 

Mr. Speaker: Even the question 
about bogus institlLtions was beside 
the point. Now we cannot enter into 
anot\w[' a,:pect of it. 

Shrimatl SaroJlni B. MahJsbi: Will 
these corrt.'Spondence courses be 
entrusted to Univel'3itil's 01' will they 
j)(. entrust...d to privatl' colleges also? 

Dr. K. L. Sbrtmali: There are some 
Univtil'siti('s. nearly 10, whiCh have 
agret.-d. to start correspondence cour-
~,.. It is presumed that as soon as 
Wt· recci\'c the report of the Commit-
lee, cOl're~pondence courSL'S will be 
~tuliL-d. in dui' course a.t the~e Univer-
sities. 

Shri D. C. Sharma: May I know if 
these evening colleges are going to be 
be substituted tol' these l'OlTL>spon-
dence courses or they are going to 
be a kind (If addition to them? 

Dr. K. L. SbrlmaU: There are two 
schemes. One l-elutes to the evening 
rolleges and anoth(>r to c-orrespond-
"nee courses. Correspondence cours-
e3 will be given throug·h correspond-
ence, Utat is, by post. As far as even-
ing colleges are coucemed, they will 
bt, regular colleges where there will 
be regular attendance. The only dif-
ference is that most or the students 
will be working during the day and 
attending colleges in the evening. 

SIlrt Rem Barua: The second part 
of my question was not answered. I 
am concerned about one thing. Edu-
cational institutes through a process 
of training build up a comprehensive 
outlook among students. These cw-
respondence courses started by post 
would affect that comprehensive out-
look. I want a reply to that . 

Dr. K. L. ShrlmaU: We have to 
judge it from experience of other 
countries. Correspondenct" COUTSl!'8 
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8~ not entirely a new thilag. In the 
USA, Australia and other cOlIDtries, 
this kind of correspOl'lcience courses 
has been in existence for several 
years. The experience i. that thue 
courses, it· they are p&"OPerly organIs-
ed, do not lead to any kind of. deterio-
ration of standards. We need not 
have any apprehension 9n that 
account. 

81ari Har! Vishnu Kamath: They 
are advanced countries. 

U.S.A. LoaDs to JmIIa 

+ r Sbri Rameshwar Tantia: 
-550. ~ Shrl aarhUDatb SIaIh: 

L Shri &asappa: 
Will the Minister of FbuuIee be 

pleased to ~ta.te: 

(a) whethl'T it is a fact that U.S. 
Govemml'nt have authorised two 
loans to India totalling 120 millions 
(Rs. 57 crores); and 

(b) if so. the manner in which it 
is proposed 10() utilise these loans? 

TIle Deputy Millistel' iD the MiDIa-
try of Flnaace (Shrtmatl Tarkesbwari 
Sinha): (a) The Govemmen.t of U.S.A. 
had announced in March 1962 their 
intention to grant two loans amount-
ing in 120 million. These two loans 
ace (1) $100 million to Government 
tor financing commodity Imports (il) 
$20 million as a loan direct to the 
Industrial Finance Corporation. 

(b) The Joan of $100 milUon will 
be utilised for financing maintenance 
imports and the loan of $20 miUion 
to the lndustrial Finance Olrporatlon 
is to be made use by the Corpora.tion 
for giving mediwn and long-ienn 
("redits to private sector industries in 
India for financing the foreign ex-
change cost of the machinery and 
other cap~tal goods and services to 
be procmed from U.S.A. 

Sbri Rameshwar Tantia: What ill 
the tettal amount of the loan from the 
USA and what is the total amount 
lIti1i~ed up to date? 

StarlmaU 'larkeshwari SIIIII&: The 
bulk of the aid now received from 
the USA is in the form of loans from 
what was previously known as Deve-
lopment Loan Fund and now known 
as Agency for International Develop-
ment. Under that, since 1958, India 
has signed agreements for 108D1 
totalling nearly Rs. 260:48 aores. 

Shri BamaDatban CheWar: Ma7 I 
know whether these loans are of a 
tied character, or whether we CIID 
purchase machinery from other cOWl· 
tries also? 

SbrlmaU Tarkeshwar! 8iDb: TheIle 
12f1 million are tied; the Imports that 
we make will have to come from 
USA. 

Sbri Vldya Charan Sbakla: The 
second part of the question of Shii 
Tantia was not answered. He wanted 
to know the amount of utilisation of 
the loans that have been granted up 
to date by USA. 

8brlmatl Tarkeshwarl Sinha: These 
loans have been catagcJfiseci Into vari-
ous forms. Some of the loans which 
have been given, like the loan to the 
IFC, have been completely 'utili8ed, 
and the IFC approached the Govern-
ment Itf India to get more loans from 
this source. Other loans like the IIiI8D 
to the railways have been utilised. 
There are many other agencies which 
have not utilised, but I would like to 
have notiN!. 

Shrl Basappa: May I know in what 
way the present loan dilTers from 
the other loans in the matter 01 rate 
of interest? 

Sbrlmatl Tarkeshwarl 8lnha: This 
$120 million? 

Mr. Speaker: Yes. How thill 
differ. from the others. 

Shrlmatl Tarkeshwarl Sinha: There 
is no basic difference in character, 
except that the name of. the agency 
has changed. On theterms of that 
agreement, there is a long note hert-, 
but it wfll take a long time to react. 
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.n~f~:~-;;fT~o~ 
.1' ,,);r 'ITt .. t(Wo 9'to ~: 1m mr ;in 
~. twit ij- sr~~ ~ ''til 'llr f~ 
,uq/fT 1 '\fit; fuf'llT 'llf srr{ fa- ~, 
il t ~Il' f~it ;prt fufq1r 'til ~ il ij- f~ 
~~q'IT ffif.t; lliror t(:ff;f:;r :m 
~~qn~~~~? . 

. ~Ji ftml~tt f~ : 1r't <mr 
nr ~i al ~ ~ fit; f.fiif f.fiif 'til qTf 
t(1io IJfo ij- 'fA ~ , ~ ~ 
~ ~r '~q.,rr al ~ fir~ , ' 
Sbrl Bameshwar TantJa: Wha will 

be, the terms ot repayment otthese 
loans"and what is the rate ot inter-
est? 

Shrlmatl Tarkeshwarl Sinha: The 
lFe ',wil~ . repay .the loan and' the cre-
dit,fee. at 3/4 per cent per annum 
within 15 years including a grace 
period of one year, besides Pllying J!1 
clulrge in' rupees 41 per cent per 
annum on the disbursed balance of 
loans to the Government of India. 
That is inreiard to the IFC, .,or the 
$100 m,iliion loans; the terms of re-
payment of which have not yet been 
signed,' the credit fee will be 3/4 of 
one per cent per annum. 

Ifll-f""'" 
. + 
(q1.~Tt UTf'rT 

'~~~. ~.n ito .0 !""~ : 
I -rT !"t;W ;mr fni\' 
l-rlf~ fq: 

~l ~4TIi 1l'!fr ~ ornf.f lfi'r ii'ff rn fit; : . 

('ti) ;m ~ ~ t fit; 1R1 flf.tflf 
qf;;r;n q'lTr ~ ~r ~ ~;r ~1 ~t 
'tTlJr; 

(Ii) om ~ 'I1'f IJ~ ~ flfi' f;;r;r 
W!f(~1~ f.;r,,1 il' ~HI-f«'f <'rT1J, f~ 
'I1IT t, ~ ~~4' ~'f ij- IMWI' lfi'fsr-iRr 
~~·t i 

(~) ;m ~ if 1fiT'I';f\' ~ lIl\' 
~.~ m 1R 'llr"i{ll' ~~ 
lfi'l u.R ~: ftW lfi'lf ~ f.f;ll ~ ; qW " 

(~) lI'R ~, ar om ~!Jit ~ 
~~ ~f?411r fl 'llf' ~m sr~ 
f.t;lrr 'I1IT ~ ~R: lI'R ~, «r ~ ~ 
~ ij1fit:ffiT sr~ gt t ? 

,!~~Ii ~mN" mq-~,,) .n 
, tm'1'1;) : (lfi') f;;r.r 'U'ilf1 j{ IM-m" 

ifiTZi'lIilf ~ f.t;lrr 'I1IT ~ ~ ~ij-~ 
ij1fi;reT srr:cr ~ ~ 1 'U'ilf ~I ~ 'I1'r ~IJ 
mllilf lfi') qfl,f'f' ~rqT 'fiif.t ~: f~ 
lfiR;rol<; ~ " 

(Ii) ~ if; {tar f~ rn 
~ lfi'lf "iT~Ur;,"@ ~ , 

(~) ~ (h);~ ~ it 
'U'ilf ~r f;r;;rr ~ 1R 1M-fiNE( 
~~lIt~iI>'T~t~ 
f.;r;{it iIlff ~ 1j-~~ ~fuf.tfli 'llT 
~ ~ , ~:<it")lr 1M mE( !Jflmr if 
~ 'I1'f fu'lfirfur lfi'r ~ fit; 1M-mil' 
m"lili 'tir sr'lfu ~: ~ ~~ ~ m 
rn~ ~~~ ~ "'('4IU."'I<I 
~m;ifllfi'f ~ srr:cr 'tiT ;;rrq 1 ~:;=f"rlf 

IM-~ ~r;llfi'T :atf~ ~6' ~ 

~ €l;irr ij- qrq. if>T4'~f if>'<: ~@' ~ l 

'I shall read the answer in English 
also. 

(a) The ,Prohibition Programme 
has achieved success in a very large 
measure in the States in which it has 
·been introduced. The State Govern-
ments are also continuously trying to 
make the programme more effective. 

(b) Government have no reason to 
believe so. 

(c) and (d). State and District 
ProhibitiOn,· 'AdVisory Committees 
with a number of non-official repre-
sentatives have been set up iIi' moSt 
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of· the States. The Central Prohibi-· 
tion Committee has also recommend-
.ed the enlistment of help of volunt-
ary non-official social welfare orga-
nisations for fur.thering the prohibi-
tion programme., This matter is be-
ing further pursued actively by the 
Sub-Committee of the Central Prohi-
bition Committe-e. 

..n srmt1i\ ~ mflft : oro q Ii!1if 

~ ~ fiI; m sr~i i{ lffl' f"'~q !f~'fT 
~ "'f Iff ~ ~ 'l'lilf ~'f ~ lffl' ~ 'foT 
lJ1fa- ill ~f t, lIfR 11& srif\'f lI&i' aifo 
t fiI; ~ ~ ~; f<'l'q ·iflf., .... I«t> 
Q:RrT ~? .lIft itm ~, a-) ~ if ~ 
If'{ srf~ ;;mf.t 'fo) f~ i( oro If til' 

fil;q ~ ? 
Shrl Datar: What the hon. Member 

has stated is true to a certain extent. 
Wherever there has been such illicit 
distillation, it is being looked into verjr 
carefully with Ii view to its eft'ective 
prevention. 

".if ~ umit : oro q ;;n;r 
~ ~ fiI; lIf~" ~:r it· lffl'QT.;.r.[ sr~f\'f 
fiI;;:r f.r.;f srRl'I i( ill ~T ~ ? 
Shri Datar: It is not possible to say 

that It is confined' t:> one place. There 
are certain States where there is ab-
solute prohibition. There are others 
where there is partial prohibition. It 
is not possible to say whether illicit 
distillation is there. It might be here; 
it might be there. 

".iT "0 .0 ~: m ~I it lflfT. 
~~ "'f srtf~ "'f 'Ilf<;m[ "'T ~ 
~srf~gmt~mror~ ~ 
... ~"f 'for ;"tt'r~ lIf~ ~r ~~ riir.~r 
ill ~r t: lIfR <'I'm itft ~~r Iftl ~~ 
'4'1<: ,,~ ~ \if) ~ ~: m ¢ii'!i'i'<:ifo 
~ I ~~~t f",oroitfr~rii 
lflf[~~~ ~~iTf"'~~sr~ 
1fTR:rfi't If'{ r~ ~ f;;;~ ~T ~ ,? 

Shrl Datar: The hon. Member has, 
in the earlier p:>rtion, given 011t his 

opinion in more or less de1l.nite terms. 
Actual experience of the State Gov-
ernments is not like this. 

Mr. Speaker: He may answer the 
latter part whether Government ia 
prepared to revise that. 

ShrI Datar: All the same I am 
pointing out that the State Govern-
ments are fully aware in this respect. 
While taking steps for carrying on 
prohibition, they are also seeing to it 
that illicit distillation is brought 
down. 

Shrimati SarojiDl B. Mahlshl : May 
I know whether the increase in the 
number of pt'ohibition cases or the 
decrease will go to prove the success 
of the prohibition scheme? 

Shr! Datar: That all depends on the-
conditions in each case. Sometimes 
the increllSe will show a better mea-
sure of detection. 

Shrl Man Sinh P. Patel: Is it a fact 
that the partial prohibiti:>n in the 
surrounding States, on the contrary, 
have suggested an increasp. in the 
detection of illicit distillation? 

Shrl Datar: Sometimell it is true. 
Ther.efore, the States where there is 
absolute prohibition arp. anxious that 
the surreunding States also have . at 
lellllt a partial prohibition belt around 
their States. 

Several BOD. Members rose-

Mr. Speaker: How can I accommo-
dAte all the Members here? There-
fore, in this matter of prohibition, 
hon. Members must exercise some 
self-restraint. 

~. f'Olftf·~: .~ Ii!1if<rT ~r 
jf'" Wa ~-iI''lfI'l'lf~ m~~~~: 
If.~'lTfuii If'{ 11'[, ;;r) ;r.i~ i? ifojlPIn: 

~t ~ll1T f~1 fi, ~~ sr~;;r;:r lji) ;;rflJ 
~ ..n- 'Ii~ <l':I<r.r f;vrnrr ~.? 

Sari Datar: The h9n. Member will' 
8f'ethat there· is also one reselution . 
which relates to the question or 
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making some rules with a view to 
seE' that drinking is also treated as 
Ttllsc:onduct for govenunenlt officers. 
That matter i~ also under examina-
Ilion. 

'" ~ ... IfRII' w 1Ht 
lI3:R1f ~)~~~f~~~ 
~;;r)~r ~if~t. m 
1ft" mTiI" eM;tT !f~ff iI'J" l1:r ~ ? 

81u1 Datu: Again. It is the same; it 
j .• mort· hi. opinion than facts. 

Produetion ot Rail Coaches ill HAL. 

r Sbri S. C. Samanta: 
'552. i Shri Saboclh HIUISda: 

L Shri M. L. Dwlvedl: 
Will tilt- Minhtl"r of Defence b.., 

:pl~~l'd to state: 

(a) v,'hether it is a tact tha.t at pr~
sent the "ost of pl'oduction of Integ-
ral rnil coaches by he H.A.L. is higb-
·cr than the production ot raU coach-
es by the Perambur Integral Coach 
Factory; 

(b) if so, what stl'P, have been 
taken or are proposed to be taken 10 
redu<.'e ~he cost of production; 

,«') what is the diffl'rl'nce of cost at 
p .. e~t'nt: and 

(d) whether H.A.L. ha. any propoo-
a! to manufacture cheaper coaches? 

The Ml.nister of State ill I.be MiIWI-
try of Defenee (Slui Baghlll'allWah): 
'(11) to (c). A statement is laid on 
.Ih" Table of the House. 

STAT,.;MI-:N1.' 

In te gral coaches being pl'Oduced a.t 
the Hindustan Aircraft Ltd., Banga-
Ion', are slightly diffcl'(mt from the 
"'oach,·s built at the Integral Coach 
l"actory. Perambur, and have hetter 
furnishings. The Int<'gral Coach Fac-
tory at Perampur t'Ommenced PI'O-
duction of this type of coaches in 
191i6 and ceased production In 1959-
SO. "nle cost of the coach built at 
the Inle .... 1 Coach Fa('tory in 1959-

SO-the 6.th year of produc:tion-wu 
Rs. 1.56 lakhs each. H.A.L. com-
menced manufacture of the Integral 
coaches in 1958. The cost of produc-
tion in H.A.L. is being progressively 
reduced and the stabilised lowest 
cost will be reached in 1962-83. The 
cost of the integral coach produced 
at H.A.L. during 1961-62 is RI. 1''18 
lakhs and during 1962-83 it is likely 
tc be Rs. 1.68 lakhs. While compar-
ing the coat of the coaches built at 
the Integral Coach Factory in 1959-80 
with the coaches built in the Hindus-
tan Aircraft Ltd., in 1962-63, allow-
ance should be made for the increase 
in the cost of the materials and wages 
which have taken place during this 
period. A substantial increase in 
wages was sanctioned to the HAL 
employees from 1-4-1980. Taking 
all these factors into aooount, flhe 
cost of the integral coaches produc-
ed at the HAL compares favourably 
with the similar type of coacltes 
buIlt ~wo years ago at the InteJl'llI 
Coach Factory. Perampur. 

(b) No. Sir. 

Shri S. C. Semanta: Is it not a fact 
that the aecounting systems preva-
lent in .these two factories are quite 
diiterent lind so there is no possibl-
iity of coming to a firm decision as 
to the comparison of prices? 

SIui Bachuramalah: As explained 
in the statement, the main dliterence 
lies in ,the fact that there is a cliffer-
enee in the cost of overheads and 
labour charges. There was an in-
crease in the wage bill in 1960 quite 
considerably and that, naturally, re-
flects on the cost of manufacture. 

8hri S. C. SamaDta: Is i.t not a tact 
that the q\lality of rail coaches manu-
factured in the HAL is superior in 
interior furnishing and also anti-
corrosive treatment and so .the price 
of the coaches made here is more 
than the price of the coaches made in 
the Integral Factory at Perampur? 

The MlDillter of Defence (llbri 
KrlllhDa Menon): tt is very embarras-
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sing to compare two government IlS-
tablishments. 

An Bon. Member: What? 

Mr. Speaker: He says that it is 
'embarrassing to compare two gov-
ernment establishments in diiferent 
parts. 

Shrt SubOdh 1Iansda: May I know 
·whether ..... . 

Sbri Bern Baru: On a point of 
.order, Sir. 

Mr. Speaker: Let us hear the point 
-of order first. 

Sbri Bern Barua: The han. Minis-
ter just now stated that it is embar-
rassing to compare the Government 
undertHkings or something like that. 
In the statement presented to the 
Hous£' they have made a comparison. 
The point of order lies in the fact 
that they are oV('rriding that state-
ment by a statement made here. 

Mr. speaker: Exactly what was in-
tended is this. The facts are given 
1here. The hon. Member has urged 
the Government to give reasons why 
the prices differ and they are given 
in ,the statemC'nt. Everyone of us has 
read it. Now additional questions are 
put. In the statement it is clearly 
given as to why these prices differ, 
One was staI'ted earlier and other, 
later. The wage bills are diiferent: 
the material cost.. have gone up. Per-
haps 'he51' aI'£' the reasons given 
there, 

Sbrt Bart. Vishnu Iamatb: On a 
point of order. Sir, again. When 
there are ,two Government of India 
undertakings one at Banga_e and 
another at SElme other place, why 
should there be embarrassment caus-
ed to the Government in telling the 
House that wages and cost of mate-
rials differ considerably as given in 
the statE-ment? We want reasons for 
that. 

Mr. Speaker: Government would 
not be reluctant and should not be re-
luctant to give thaiit' details. Govern-
ment should give thE'TD out. I feel that 

they have &iven the reasons in the 
statement. 

Sbrt Harl Vhhnu Kamath: May I 
appeal to you again? I will read out 
the relevant sentence from the state-
ment:. 

"Wh!ile comparing the cost of 
the coaches built at the Integral 
Coach Factory in 1959-60 with the 
coaches built in the HindWitan 
Aircra[t Ltd., in 1962-63 allow-
ance should be made for the in-
crease in the cost of the mater-
ials and wages Wlhich have taken 
place during this period." 

Has there been a disproportionate 
and disparate increase in wages and 
fhe cost of materials in these two 
undertakings of the Government cif 
India? 

Mr. Speaker: I should not 10 on 
answering the question, What I 
understood was this. One was started 
earlier. At that time the wages were 
different; the cost of the materials 
WB' also diiferent. One was started 
in 1955 and the other was started in 
1958, Then the wage bills were diff-
('ront and the cost of the material 
was differen.t. From the very start 
one had to take dearer materials and 
pay a higher cost than the one that 
has been started (·arlier. 

Shri V. K. Krishna Menon: The 
only objection seems to be: why 
~hmtld the Government say that it is 
embarrassing? ,. (JntMTUptions) , The 
facl is this. The Railways are a 
commercial undertaking: they would 
not pay HAL more money if either 
tiley could get it pl~where or the 
commOdity was not worth the money 
t.hat tney were paying. They are ex-
tremely satisfied with the coache" 
built in the HAL. What 1.9 more, they 
are increasing the ordet'S on them to 
Ih .. il' fullest capacity. 

Mr. Speaker: Is there some differ-
ence between them? ... , (lnteT!'llf)-
tion.<) . 
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Shrl V. K. Krlslma Menon: There 
is some difference; they are different 
manufactu:es. . .. (Interruptions.) 

Mr. Speaker: Order, order. There 
should be some end to this discussion; 
we have heard enough of i.t. 

Shri S. M. Banerjee: From the 
statement it appears that the cost of 
an in legral ·coach produced at HAL 
during 1961-62 is Rs. 1.78 lakhs and 
that during 1962-63 it is likely to be 
reduced to Rs.1.68 lakhs.· I want to 
know whether when the production 
in HAL increases, the cost of produc· 
tion is likely to decrease? 

Shrl V. K. Krishna Menon: Ye.9, 
Sir; it has already been IOtated. 

Mr. Speaker: Shri Hem Barna 
want to put a supplementary? 

Shrl Hem Barua: The objection wa~ 
why he should say that it was em. 
barrassing. 

Mr. Speaker: I thought he wanted 
to put a supplementary. 

Shri Hem sanaa: I am 50 sorry, Sir. 
The .statetnent . says that the prices 
when the will become the minimum 
would come to Rs. 1.68 lakhs. But 
the' prices charged at Perambur were 
Rs. 1.56 lakhs. Why is there 50 much 
disparity between two factories pro-
ducing coaches? Even when the 
cost is progressively reduced and the 
stabilised lowest cost is reached it 
will still be Rs. 1.68 lakhs. The state-
mentsays that it is because of better 
furnishings. They should not cost 
so much. 

Mr. Speaker: That is what we have 
been discussing so far. 

Shrl N. S. Na!r: In view of :the fact 
that the pric~ in the Integral Coach 
Factory in Madras was only Rs. 1.56 
lakhs and in view of the fact that the 
price at HAL in 1962-63 will be Rs. 
1.66 lakhs, what are the reasons for 
which the Government decided to 
stop production in the ICF at Madras 
and to prefer the HAL? 

Shrl Raghuramalah: As to why they 
stopped the production in the Integ-
ral Coach Factory is a question which 
my hon. friend may profitably put to 
the Minister of Railways. So far as 
we are concerned, it has been already 
explained that due to overheads and 
labour charges and the fact that it 
started production later, there is • a 
defference in the cost. As a matter 
of fact this matter was considered by 
the Estimate Committee and it was 
pointed out and accepted by .the Esti· 
mate5 Committee that the cost of 
direct material per coach in our fac-
tory is less by Rs. 1,000. The differ-
ence is really in overhead chargjes 
and labour charges. 

Mr. Speaker: The question was, 
when the earlier production cost less, 
why the production was stopped 
there. 

Shri Raghuramaiah: That question 
should be put to the Minister of Rail-
ways. It is under their control. 

Shrl M. L. Dwlvedl: What is the 
pre5ent difference in price of a coach 
built in Integral Coach Fa:tory and 
HAlJ, as ~ompared with the pJ;iee 
of a~ imported one? 

Shrl Ral'huramalah: require 
notice .to answer that question. 

Shri Vldya (lharan Shukla: What 
is the exact difference in the cost of 
production between coaches produced 
in Perambur and those produced in 
HAL? 

Shrl Ral'huramaiah: I have already 
given it in the sta.tement. 

Mr. Spetl!:er: That need not be re-
peated. 

Shrl Harl Vishnu Kamath; On a 
point of order, Sir. I want a ruling 
from you on a very important mat-
ter. The Defence Ministry has, in 
the Pllst, been in the habit of con-
cealing information from the House 
on the ground of pub·.ic interest or 
national interest. Now a new Phrase 
or word is coined, viz., "embarrass-
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· ·ment". May I request you to see that 
this new cover of "embarrassment" is 

· not resorted to in future? 

Mr. Speaker: I hav", already advis-
ed the Minister of Defence ,that this 
information should not be denied on 
that account. r have already said it, 

· if only the Member has heard it. 

Shrj Hari Vishnu Kamath: They 
• hould not do ~t in future also, 

Mr. Speaker: What I have said is 
for the future and not for the past. 

Sml Krishna Menon: No informa-
tion' is being denied. I was asked to 
express an opinion as to which was 
the better coach. That is for th.e con· 
sumer to decide. As mentioned in 
the statement, the coach manufactur-
ed by he Defence Ministry is different 
from ,the other coach. 

.. Mr. Speaker: Next question. 

Shrl Priya Gupta: I havE' been ris:-
ing so many times. 

Mr. Speaker: I am sorry, I Will 
take morE' care in futurE'. 

Simultaneous Votlnr for Lok &abba 
and State Assemblies 

r Shrl Blbhutl M1shra: 
*553. L Shrl S. M. Banerjee: 

Will the Minister of Law· be pleas-
ed to state: 

(a) whether it is a fact that ballet 
papers for Lok Sabha and Assembly 
voting were given to ,the voterssimul-
taneously; 

(b) if so, whether it is a fact that 
a number of voters did not know the 

.difference between ,the two ballot 
papers; and 

(e) whether it is proposed to pro-
vide separate boxes for Lok Sabha 

. and Assembly voting in fu.ture? 

. 'The Deputy Minister in the MinIs-
iry of Law (Shrl Blbudhendra 
Mlshra): (a) The Assembly ballot 
paper was as a rule given to the vot-

er first IUld after he had marked it 
and pu.t it into the ballot box, . the 
Parliamentary ballot paper was given 
to him. 

(b) No, Sir. 

(c) The Election Commission does 
not at present consider it ne~essafy 
to have two separate ballot boxes for 
,the two elections when' held simul-
~aneously . 

'" mfiI' r",,: Ii' ~ ~ 
~ fif it'!) ~Q.~' ~ ~. ~ 111 
~r ~ i~ ~ 'fiT 'reT ~ ~ f.!; lfa"-
mmrr iliT ~<'!C-<rn: ~ '!f~ ~q 

~ vi - ~'" ~ ~ ~~ vi ~r 'f~
~~ -ilTivi I 
. Shrl Blbudhl'tlldra MlSbra: Instruc-

tion .. were issued by the Election 
Commission' that they should not be 
given simultaneously and no com-
plaint has been received by the Com-

. mission that at any place there wal 
any departure from this. 

. Shrl S. M. Banerjee: Has the atten-
tion . of the' Minister been' drawn ~o 
the observations made by the Prime 
Minister at the time when he. went to 
c;aRt hi~ vote in Allahabad that this 
was a .very bad system of having one 
box a~d two ballot papers? If .so, 
may I know whether the Minister has 
taken 'note of it and what is the 
opinion of the Election C:lmmission? 

Shri Blbudhendra Mlshra: It is a 
matter for the Election Commission 
to decide under the statute. 

Mr. Speaker: His question is whe-
ther this particular fact was brought 
to the notice of the Election Commis-
sion and whether the Commission 
have' expressed any opinion sbout it. 

Shrl Bibudhendra Mlshra: I have 
no informatoin . 

Shrl Thinunaiah: Is the Government 
awaT~ thAt the provision of two ballot 
boxes will result in considerable delay 
for exercising the votes? 
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Mr. Speaker: These are suggestions 
being made. 

Shri D. C. Sharma: I do not know, 
Sir, what the Election Commission 
thinks but even I, a candidate for Lok 
Sabha, was given two ballot papers at 
one and the same time and I was ask-
eI"! to register my votes there and 
then. I do not know how it is that 
the hon. Minister .... 

Mr. Speaker: Is there Bny question 
to be asked? 

Shri D. C. Sharma: Yes, Sir. Is it 
not a fact that .... 

Mr. Speaker: That he has anllwered 
already. 

Shri D. C. Sharma: No, Sir. I 
want to know whether .... 

Mr. Speaker: On the strength of his 
OWlf experience he wants to contra-
dkt what the Minister has said. 

Shrl D. r.. Sharma.: I want to know 
whether any report from the Punjab 
has come to the notice of the Elec-
tion Commission saying that the vot-
ing papers for the Lok Sabha and the 
Assembly were given to the voters at 
one and the same time? 

Shri Bibudhendra Mishra: As I have 
already stated, = sucm complaint was 
received by the Election Commi.'lSion 
from any State in India . 

.n "" f"l: H X" it ;]I:)" ,~ rrr ~r ~ .rt<r. ~r ~~ q'tt flm;f 
mlPoii i q,.f 'Ir.IlT 'Ir.IlT Rll ~~ ~ I 

11' >miAT 'q1 fflT ~ f~ w q.;rg ~ f'fi 
{« orr;: ~r.fi i tt"i Jt1't Rll ~ ? 

·Shri Blbudhendra Mlshra: As the 
rule states, Sir, the Election Commis-
.Ion from time to time devise new 
methods and they also try to reduce 
the cost. If at all at any time difR-
culty is experiencfti, I am sure the 
matter will be con~idered by the 
Election Commission alli:i they will 
look into it. 

Shrl Thlrumala Rao: With regard to 
part (b) of the qUl'Stion, has the 

attention of the Government been 
,",rawn to the fact that millions of 
votes have become invalid, and have 
they ascertained whether the question 
put in part (b) is responsible for such 
8 thing? 

Shri Blbudhendra Mlshra: The 
answer to part (b) has already been 
given. It is in the negative. 

Mr. Speaker: What about the first 
part, whether there was a very large 
number of votes that became invalid? 

Shri Bibuclhendra Mishra: As I said, 
Sir, there have been of course many 
defective ballot papers, 'but it has not 
been ascribed to the giving of ballot 
papers simultaneously to the voters. 

Shri Basappa: May 1 know whether" 
it is a fact that in some cases the 
paI'liamentary voting papers were 
given first and in some other cases. 
the Assembly voting papers were 
given first? 

Mr. Speaker: Th,' ~t1:inbl 'r does not 
admit it. 

'" ~ Ww .,..~ : Ii' :;nom 
~ t f~ W,~ IRTlI'Pr ~ ~ 
l« ~*r ~rw ~~ ~ 
~);ft JRf i\'kIrt lII<'I"1T-~ it -.nii ~';. 
t<=rz qq.i l;~ if ~r ? 

~~: ~~~:.rrti\"~ 
~ ~ fif; 1IN"'r ~)f "f'lICf~ ~1 t 
~ ~: 'ffif I 

'1"'r ~ UA"lft : 'tIlT ~ 
IJ) ~fl i{~ "If"'r ~if ~~ ~t:!; ~ flJ 
~ mlr ~ f;m;r mll1fT ~ f.f~ 
'Iff' '[<If'F . 'flf'" ~r lfliifit; ~);fr ~'O'I' 
lirorr !fiT If>Tq q-n: ~r.R 'fOT til" "1ft 
~'"'f""'t? 

Sbrl Blbudhendra Mlshra: Sir, that 
would involve too much of c:>st, and. 
that is also a matter for the Election 

. Commission to decide. But at pre-
sent l'lections have been held simul-
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taneously and no difficulty has been 
~xperienced in the matter. 

Shrlmati Renu Cllakravartty: May I 
know whether it has been brought to 
the notice ot Government that count-
ing of votes for Lok Sabha has taken 
double the time than it used to take 
earlier because ot the one box system 
of voting? The Lok Sabha ballot 
papers and the Assembly ballot papers 
have to be separated first and then 
only counting can take place, and in 
West Bengal it has taken double the 
time than it used to take earlier. 

Shri Blb_dhencJ:ra MIshra: Th_ 
depends upon the number of people 
that has been engaged for the purpose 
of counting. But the Retuming Offi-
cers everywhere have taken due care 
to see that the counting was finished 
in time. 

Joint Council In BeaV)' EIeetrIeaJs 
Ltd., Bhopal 

-SM. Shri S. M. Banerjee: Will the 
Minister ot Steel aDd Heavy 1Dc11III-
tries be pleased to state: 

(a) whether a final decision has 
been .taken to form Joint Council in 
Heavy Electricals Ltd., Bhopal; and 

(b) it not, the reasons for the 
88JJle? 

'1'he MInIster 01 Steel UId BeaV)' 
lDcIastries (Sbrl C. SnbramaDlalD): 
(a) and (b). I presume the Hon'ble 
Member means a Joint Committee of 
Representatives of employers and 
employees. Such a Committee has 
IIOt been constituted yet. The mana-
gement is In consultation with the 
State Government. 

Shrl S. M. Banerjee: May I know 
... heher it is a fact that the hon. 
Minister has met the Labour Minis-
ter and discussed this issue; it so, 
whether this council or committee is 
likely to be formed immediately to 
discuss the various problems? 

Shrl C. Sabramanlam: Sorry, Sir, 
I did not have the advantage of dis-
cussing thIS matter with the Labour 

Minister of Madhya Pradesh because 
the proposed visit of the Minister 
was cancelled. But I hope to discuss 
it on a later date. 

Shrl S. M. Banerjee: Since the 
Madhya Pradesh Government is un-
fortunately a party to the dispute be-
cause of the particular recognised ot 
the union, may I know whether the 
hon. Minister will discuss this matter 
with the Central Minister and arrive 
at a definite understanding about this? 

Shri C. Subramaniam: I could not 
tollow the question. 

Mr. Speaker: He wants to know 
whether it is in the mind of the hon. 
Minister to discuss it further in the 
future with the Central and State 
Ministers. 

Shri C. Subramaniam: That is 
what I said. At a later date, I hope 
to discuss it with the Labour Minis-
ter of Madhya Pradesh. 

Sbrl S. M. Banerjee: May I know 
whether it has been brought to the 
notice of the hon. Minister that nearly 
21 workers belonging to the union· 
were served with show cause notice-
for dismissal? In the absence of any 
forum for discussion of their case, 
may I know how their grievances can 
be ventilated? 

Shrl C. Salmunalliam: I am afraid 
that is a completely separate ques-
tion altogether. There are provi810118 
in the Madhya Pradesh Industrial Re· 
lations Act for those who have been 
charge-sheeted and if they take any 
action the provisions of the law wUl 
apply. 

Shrl K. N. Pande: Can I take it 
that this Council will be utilised for 
resolving industrial disputes also? 

Shrl C. Sabramanlam: The fU..'lC-
Hons of the Joint Committee are laid 
down under law and they will be able 
to do only that and nothing more. 

Shri S. M. Banerjee: Since the 
worlel'l aftec:tecl by this dlsehar,e be-
long to a union which is not recog-
nb:ed, may I know whether any 
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opportunity will be given .by the 
management to this union, even 
though not recognized, to discuss this 
matter with the employees' represen-
tatives? 

Shri C. Subramaniam: Representa-
tions can always hp made to the 
management. Now the hon. Member 
is evidently worried about the charge-
sheets served on 21 workers. That' is 
a different question altogether. I am 
sure, there will be fair departmental 
enquiry and necessary action will be 
taken. If there is any further grie-
vance, the hon. Member might bring 
it to the notice of thp Government. 

Therapeutical Value of Yoga 

-555 J Shrl Warior: 
. 1. Sbrl Vasudevaa Nair: 

Will the Minister of Education be 
pieased to state: 

(a) whetJ:ter the Committee of 
medical experts set up by the Gov-
emmlmt of India to evaluate the 
therapeutical claims ot Yoga has 
submitted its report; 

(b) if so, what are the main find-
ings and recommendations therein; 
and 

(c) whether a copy of the report 
will be laid on the Table? 

, The Minister 01 Education (D~. K. L. 
Shrlmall): (a) Yes, Sir. 

(b) A statement is laid on the 
Table of the Lok .Sabha. [See Appen-
dix II, annexure No.2]. ' 

(c) The report is under I!rint and 
will be laid on the Table of the House 
as soon as printed copies are receiv'-
ed. Meanwhile, 5 cyclostyled copies 
have been made available in the Par-
liament Library. 

Shrl Barl Vishnu Kamatb: Has the 
Government accepted the recommen-
dations and the findings of the com-
mittee on this subject which are 'f0n: 
tained in the statement laid on the 
Table? 

Dr. K. L. Sbrlmall: They are und,r 
examination, but Government gener-
ally accept the recommendations 01 
this committee. 

Shrl Oza: Is the Government aware 
that the Labour Minister has launch-
ed a programme which has met with 
success? Will the Educatil>n Minis-
try also take benefit of it? 

Dr. K. L. ShrlmaU: May be. 'I aJ:ll 
not aware of what has been done in 
that directiOn. 

Shrlmati Savltri Niram: May 
know whether private agencies will 
also be supported by the Government 
in carrying 'out these programmes? 

Dr. K.L. Shrlmall: All the agencies 
working in this field wiIIbeprovided 
with assistance by the Government . 

flo ,,~ .-m: ~ srfa«if Ii 
~,er it;;r) N~-Niif m~ ~~ ~~er 
it 'q<'f ~T~, q~ ~1 ~-~ 

tr.rfu1rt~, IRr T-f ~ 'Iff ~ 'mirn 
~ - ? ' 1.,,<4 1 ;;rTlIlIT. 

flO 1I!T0 ,,"0 lII'i1mft: ~ 
~~;;rm~ I ~ sril'f~ritt· 

~ '~''f it 'l'T ;;r) ~?: ~ ~ <tt 
vfI' I ~~rnT~ ;;rR1fi1 6')~. 

mT~i <tit '1ft ~'f.t m q'\1:: ~ ~ 
~ '1fT fit;In I ;;r) ~ f~i'tt ~f ~ 
~ '<{l:T ;;rR Ii ~ ~ ~ I 

Shrl Harl Vishnu Kamath: ,Even 
while the matter is under examina" 
tion as the Minister stated, is it a 
fact'that another colleague of his, the 
Minister of Labour and Employment, 
has already incurred expenditure on 
this ma ttcr by sanctioning pilot pro-
jects of yogasanas for insured indus-
trial workers by the Bharat Sevak 
Samaj with a grant in aid from the 
Employees State Insurance Scheme! 
This is the answer given by the Min-
ister on the floor of t I:" House two 
days ago. 

Dr. K. L. Shrlmali: I would wel-
L'Ome if other Ministries also take in-
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terest in this matter. That would 
be welcomed by the Education Min-
istry. 

Shri Bati Vishnu Kamatb: My 
question is, when it is under exami-
nation of one Ministry, before they 
finalise their decision in the matter, 
another Ministry has ·incurred expen-
diture on this matter. How is that 
possible? 

Dr. K. L. Shrimali: Government 
has been assisting these yogic insti-
tutes for the last several years. It is 
not something quite new. This com-
mittee was appointed with special 
terms of reference. They were to 
study and evaluate the therapeutic 
values of yogic practices and visit the 
institutions and recommend suitable 
measures for developing them on 
scientific lines. It is under these 
terms of reference that this com-
mittee has made its recommendation~. 
and Government are examining these 
recommendations and will iake ne-
cessary action when the examination 
bas taken place, in consultation with 
the Minilitry of Health. 

Shri Bari Vishnu Kamath: But the 
Government has taken action already. 

Shri Sham Lal Saraf: In view of the 
report submitted by the Committee, 
do Government contemplate to train 
teachers who would train young 
boys in this yogic practice all 
over the country? 

Dr. K. L. Shrimall: Partly this is al-
ready being done, and Government 
will further promote this programme. 

Earopean Common Market 
+ r Shri Shree Narayan Du.' I Shrl !'. r:. Jk~oo lh: 

Sbrimatl Malmona SlIltan: 
.. Shrl Raghunath SlDrb -558.\ Shri Vlllya Cbaran Shakla.' 

Shri Alljanapa: 
Shrl Bbac'wat Jba ADd: 

I Sbrl Bem Barna: 
L Sbrl A. S. Salpl: 

WUl the Minister of JI'lDanee be 
pleased to state: 

(a) whether the Indian OfIleer en-
trusted with task of remaining In 

445 (Ai) LSD.-2. 

constant touch with the negotiations 
being carried on between European 
Common Market countries and the 
British Government for the entry of 
U.K. into the E.C.M. has submitted 
any report to the Government of 
India; and 

(b) if so, important points made 
in the report? 

The Deputy Mlnlster In the Mlnls-
try of Finance (Sbrlmatl Tarkesbwarl 
Sinha): (a) and (b). Yes, Sir. India's 
accredited representative to the Euro-
pean Economic Community stationed 
in Brussels is keeping us regularly 
and fully informed about the trend of 
negotiations between the U.K. and 
the Community. Communications re-
ceived from our representative are of 
a confidential character and it is not 
possible to disclose any information 
therefrom. 

Sbri Sbree Narayan Das: Is the 
hon. the Deputy Minister in a posi-
tion to give us an idea as to the ex-
tent and the nature of the progresa 
that has been made so far in this rel-
pect~ 

Sbrimati 'Tarkeshwarl Sinha: Well, 
as I said in my original answer, we 
do receive reports from time to time. 
The negotiations are still in progress. 
It is very difficult for me to say any-
thing about it. 

Sbri Vldya Cbaran Sbnkla: May I 
know whether our Economic Commis-
sioner in Brussels has advised the 
Government of India to send a senior 
Minister to the European Common 
Market Council for safeguarding 
India's interests while these negotia-
tions with U.K. are going on~ 

The Mlalster of FInance (Sbrl 
Morarjl Desai): It is difficult to l18y 
anything about these matters, be-
cause these are all delicate neroti-
ations, and it Is no use saying piece-
meal what is hapenln.. and what Is 
not happening. 

8brl Bem Barna: May I know 
.... hether It Is a fact that U.K. l1\li-

t., . 
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tested the association of Common-
wealth countries with the ECM and 
\hat some of the ECM countries have 
resented that, saying that any and 
every Commonwealth country cannot 
join ECM. If so, what is the Gov-
ernment's reaction to that? 

Shri Morarji Desai: As said, 
these are delicate negotiations. It is 
not possible for me to give any infor-
matiOn about these matters at this 
state. 

Mr. Speaker: Next question. 

Shri Bem Barua: Sir, on a point 
of order. The Finance Minister will 
not even give the reaction of the Gov-
ernment, and he says that th~se are 
all delicate. nego~iations and cannot 
be divulged. I just wanted to know 
whether the U.K. has_s1.jggested the 
association of Commonwealth coun-
tries in the ECM-which U.K. has let 
out in the papers. And he can say 
'yes' or 'no'. I do not understand this. 
Possibly .... 

Mr. Speaker: The hon. Member 
thinks that the information which he 
is asking has already. been divulged 
in the papers. It he has that, then 
there is no need to ask for that infor-
mation. And if pe has not that in-
formation and the information has not 
been divulged, and it the Government 
thinks that it is at a delicate stage at 
this hour and it is not advisable to 
disclose it, then probably we should 
have patience and wait for some time. 
When those negotiations have pro-
gressed to a certain extent, then the 
informati.on would be given. 

Shrl Bem Barua: Are we to un-
derstand that the U.K. press reports 
are correct, in the face of the silence 
.~j the ~vernmentT 

Mr. 'Speaker: Is it necessary \hat 
the Government should commit itself 
whether they are right or Wrong? If 
it comes from' other sources that has 
a dif!erent importance; if 'it comes 
from the Government, that might have 
• different' significance. Next qua-
tlon. 

Shri Hem Barua: May 
other supplementary? 

put all-

Mr. Speaker: I have passed on to 
the next question. . . 

Shrl Rachunath Slnch: I stood up 
thrice. My name is also there. 

Mr. Speaker: 11 'is not necessary 
that every Member . . . 

Shrl Rarhunath SlnCh: That was 
tbe convention. 

Mr. Speaker: . . whose name has 
been dubbed must be called. 

Iron Price 

~558. Shri Balmlkl: Will the Minis-
tet 'of Steel an. BeaY7 lIUIutria be 
pleased to state: 

(a) the steps taken uptil April, 
1962 to control the rising prices of 
iron and to wipe out the black mar-
ketin~ trend on prices; and 

(b) how long it would take th~ 

country to become self-sufficient in 
view of the present production of 
iron? 

The Minister of Steel and BeaY,. 
Industries (Shri C. S1IbramdJam): 
(a) Apart from the recent increase 
due to the new excise duties, the 
controlled sale prices of most cate-
gories of iron and steel have remain-
ed stationary since 1957. 

Increasing availability of most cate-
gories of steel is reducing mal-prac-
tices. Black marketing would amount 
to a violation of the Iron & Steel Con-
trol Order and be punishable under 
the Essential Commodities Act; and 
the State Government law eftforce-
ment authorities are competent to 
take cognizance of such offences. 

(Ib) By 1965-66, it is proposed to 
set up a capacity to produce annually 
10.2 million tons of steel ingot and 
1'5 million tons of pig iron for lale, 
which would largely meet the re-
quirements of the country at that 
time. 



3333 Oral Answers VAISAKHA 19, 18114 (SAKAl . Oral Answers 3334 

'" ~: ~ ~iN if f~if 
oqTl1Tf~) ~) ~;;rrc( I:T If!ft ~ ~,mr ~ 
~ f~~ii'iftd~? 

Mr. Speaker: How many were 
punished and which is the State that 
has the highest number of offenders? 

Shrl C. Subramaniam: I do not 
have that information. 

'" ~: qf«'l'f. ~1~ 'Ai">' 
Sfll;"<k «m: 1l ~~'l"W g'"': ;;fr~ 'f>T 'lfllf'l'i 
ii'f~~~? 

Shrl C. Subramaniam: No. It is a 
common price for all the steel. 

Shrimati Kenu Chakravartty: May 
I know whether the attention of 
Government has been drawn to a 
infonnation given in the Capital that 
one of the reasons why the share 
market has boomed is that __ ~hel"e is 
going to be an immediate increase in 
the retention price ot steel? 

Shri C. Subramaniam: Does the 
hon. Member want me to contribute 
to that speculation further by mak-
ing an answer? 

Shri Sham Lal Sara!: Is the Gov-
ernment aware that at the time when 
these steel and other quotas are al-
lotted to the parties, whether stockists 
or non-stockists, at times it has been 
seen that the allotments are not 
available on the spot and that results 
in increase of demand in the market 
and that results in blackmarketing? 
Has the Government taken any steps 
to look into that T 

Shri C. Subramanlam: That is 
because ot scarcity of certain cate-
gories. The hon. Member' may know 
that in respect ot most ot the cate-
gories we have sufficient materials 
now. But, there are certain ' scarce 
categories in which these diftlculties 
arise. It is our hope to increase pro-
duction ot these categories also. 

Shri D. N. TlWIU'J': May I know 
whether any direction has been sent 
or whether the Government receives 

a report on the prosecutions launched 
in the States, because it is a Central 
subject? May I know whether the 
Government has sent any direction 
to get information from the States re-
garding the number of prosecution. 
launched and the number ot punish-
ments awarded? 

Shrl C. Subramaniam: I do not 
have that intormation here. It the 
hon. Member is interested, certainly 
I can gather that information and 
make it available. 

Shri D. N, Tiwary: I want to know 
whether any direction has been sent 
to send reports. 

Shri C. Subramaniam: I do not 
have that information. 

Mr. Speaker: He has not got the 
information just at present, 

Shri Kamalnayan Bajaj: While the 
steel price in the private sector and 
the public sector is the same, may I 
know whether the cost of production 
in the public sector is comparatively 
favourable with the private sector and 
it not, whether we are selling under 
cost in the public sector? 

Shri C. Subramaniam: I would res-
pectfully submit that this does not 
arise. Still, I would answer. In the 
public sector projects, we have not 
gone into tuB production yet. There-
tore, it will not be possible to com-
pare the cost ot prod uction at this 
stage as between the public sector 
cost and the private sector cost. 

Mr. Speaker: The Question-hour is 
over. 

SHORT NOTICES QUESTION 

Breach In ADklelhwar PlpeUae 

+ 
{ Shrl YaJnik: 

SNQ, I. .Sbrl P. K. Patel: 

Will the Minister ot MInes ad 
FIIel be pleased to state: 

(a) whether the pipeline connect-
ing Ankleahwar oil fieldl. to the 
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PanoH terminal has been breached 
at some places; 

(b) the approximate quantity of oil 
that has leaked from the pipe each 
day; 

(c) the reason for the breach in the 
pipeline; and 

(d) action taken against those res-
ponsible for breach in the pipeline? .. 

The Minister of Mines and Fuel 
(Shrl K. D. Malavlya): (a) A leak 
had been observed at one point, Sir. 

(b) About 100 tons in all most of 
which has been collected. 

(c) Perishing of the flang" gasket. 

(d) No responsibility for this can 
be ascribed to any individual. 

Shrl Yajnlk: May I know the rea-
son for the breach in the pipeline? 
My impression is that these pipes 
have been welded only a few months 
before, and I do not see any reason 
why the pipe should have broken and 
the leak should have taken placc. 

Shrl K. D. Malaviya: do not 
know; normally, the pipes are not 
broken; sometimes, the gaskets perish 
or they decay within the pipeline. It 
is a usual thing with pipes in oil-
fields. There is nothing unusual 
which has happened here. 

Shrl Vldya Charan Shukla: May I 
know the party which was responsible 
for the construction of this pipeline, 
whether the construction was done by 
the Oil and Natural Gas Commission 
or by some contractor, and whether 
any action has been taken against 
ihose people who were responsible 
for the construction of this pipeline! 

Shrl K. D. Malavlya: No action 
need be taken against anyone. 

Shrl Vldya Charan Shukla: Who is 
the gentleman who was responsible 
for the construction? 

Shrl K. D. Malavtya: The 011 and 
Natural Gas Commission was respon-
sible for the construction of this pipe-
line, and they do it generally by small 

contracts. These things are part ot 
the game. Sometimes when some 
trouble !; dis covered in an oil-field, 
and it is found that oil is leaking; 
attempts are made to recover it. It 
might be that a ton or two might have 
been lost. In the early stage of these 
installations and organisation of the 
oil-field, these troubles should be ex-
pected. 

Shri Yarnik: May know for 
how many days the leak continued? 

Shrl K. D. Malaviya: I do not know; 
I have not got that information witll 
me. 

WRITTEN ANSWERS TO QUES-
TIONS 

Scholarships to poor students 

"557. Shri Bassappa: Will the Minis-
ter of Education be pleased to state: 

(8) how many poor but meritorioue 
students have been given scholar~ 

ships in 1961-62; and 

(b) whether this number is going 
t.o be raised in 1962-63? 

The Minister of Education (Dr. K. 
L. ShrimaJl): (a) A statement i8 
laid on the Table of the House. [See 
Appendix II, annexure No.3]. 

(b) The matter is under considera-
tion. 

Rourkela Steel Plant 

"559. Shri Indrajit Gupta: Will the 
Minister of Steel and Heavy Indu-
tries be pleased to refer to the reply 
given to Starred Question No. 44 on 
the 15th March, 1962 and state: 

(a) whether the investigation into 
the breakdown of the Blooming and 
Slabbing Mill on the 6th December. 
1961 at Rourkela Steel Works has 
been completed; 

(b) if so, the reasons for the break-
\lown; and 

(c) whether any Inquiry has a1M 
been held into the reasons and re.-
ponsibility for delay in obtaining the 
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.necessary spare parts trom West Ger-
many? 

The MiDlster of Steel and Heny 
Industries (Shrl C. Subramanllllll): 
(a) No, Sir. 

(b) Does nol arise. 

(c) Orders for spare parts were 
placed in time but there has been 
some delay in respect of supply at 
some items and this is being looked 
into by Hindustan Steel Limited. 

Manufacture of Helicopters 

r Shrl M. R. Krishna: 
*560 J Shrl Maheswar 'Nalk: 

. I Shrl Bhald Danhan: 
L Shrl Indrajit Gupta: 

Will the Minister of Defence be 
pleased to state: 

(a) whether the Government of 
India have entered into agreement 
with foreign firms for the manufac-
ture of helicopters; and 

(b) whether any of the countriu 
from which Government have pur-
chued helicopters have ip their 
agreements proposed the manufacture 
of helicopters for India? 

The MiDJster of Defence (Shri 
KrlsIma Menon): (a) No, Sir. Nego-
tiations are in progress. 

(b) Yes, Sir. 

Btch PreI8ure BoDer Pilat ill Ma.dru 

r Shrl P. C. Boro.h: 
*511. -< Shrl Namblar: 

L Shri Balakrishnan: 

Will the Minister of Steel aDd 
Bea.,- industries be pleased to state 
the progress made 110 far with regard 
to the scheme for setting up a High 
Pressure Boiler Plant in the public 
eector in Madras? 

The Minlater at Steel and Bea.,. 
industries (Shrl C. Snbraman'am) : 
Preparatory work tor the construction 
of the High Pressure Boiler Plant haa 

been taken in hand. Land required 
tor the project has been taken over. 
Levelling and dressing of the site is 
in pmgress. Six Indian Engineers are 
associated in the preparation in 
Czechoslovakia, of thc Detailed Pro-
j eet Report. -

Copper Smelter Plant 

r Shri Morarka: 
"562. -< Shri Subodh Hansda: 

L Sbrl S. C. Samanta: 

Will the Mini.ter of Mines and Fuel 
be pleased to state: 

(a) whether any decision has been 
taken on the Project Report submit-
ted on copper smelter plant at Khetri; 

(.b) when orders are likely to be 
placed for the above; and 

(c) what progress has so far been 
Dlade in this project? 

The Minister of Mines and Fuel 
(Shrl K. D. Malav!Ya): (a) and (b). 
No, Sir. According to the time sche-
dule given in the Project Report the 
procurement action will be complet-
ed within a period of 24 months from 
the date of communication of the 
decision on the Project Report to the 
Consultants. 

(c) The following progress ha5 been 
made, namely:-

(i) Drilling for further confirma-
tion of rserves ot ore upto • 
depth of 2,500 feet is in pro-
gress. 

(ii) Bid document., drawings and 
specifications tor the shafts to 
'be sunk have been received 
trom the Consultants and are 
under examination by the 
National Mineral Develop-
ment Corporation Ltd. 

(Iii) Investigations ot ground water 
In the SiIlihana and Jodh-
pura areas to meet the re-
quirementl of the project are 
in prol1'ess. 
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(iv) Arrangements for supply of 
power are in an advanced 
stage of examination in ~on
sultation with the Rajasthan 
Electricity Board and the 
Central Water and Power 
Commission. 

(v) Sites for the township and 
plant have been selected and 
application for alienation of 
Government land and acquI-
sition of private land have 
been made to the Government 
of Rajasthan. 

(vi) An application for a mining 
lease has also been made to 
the State Government by the 
National Mineral Develop-
ment Corporation Ltd. 

Personnel on Olllcial Lanpare 
(Legislative) CollllDlsslon 

-563. Shri A. S. SalgaJ: Will the 
Minister of Law be pleased to state.: 

(a) the names of the person. 
appointed by Government on the 0fIl-
cial Language (Legislative) Commis-
sion; 

(b) the name of the person who hal 
been selected to represent Punjabi; 
and 

(c) whether any eftort was made 
to get the names of suitable persOn. 
from tile Government of Punjab? .' 

The MfDlster 01 Law (Shrl A. IL 
Sen): (a) The following IUlpoint-
ments have been made in the OfIlclal 
Language (Legislative) Commission: 

(i) Shri C. P. Sinha-Chairman. 
Shri B. G. Murdeshwar-Vice-

Chairman. 

Shrl Maull Chandra 1 
Sharma 

Shri Ghanshyam Singh Members 
Gupta I 

Shri S. N. Bhattacharya J 
(ii) Part-time Member.: 

1. Prof. G. C. Venkata Subbarso 
2. Shri P. L. Shome 

3. Shri Yashodhar N. Mehta 
4. Shri K. Padmanabhan 
5. Syed Nazir Ahmed Shah 
6. Shri G. C. Sharma 
7. Shri S. N. Agrawal, M.L.A. 
B. Shri S. S. More, M.P. 
9. Shri Bal Krishna Member-Sec· 

retary. 

(b) Shri Mauli Chandra Sharma 

(c) Yes; Sir, 

011 Pipeline to Bara1lDl 

°5&1. Shri Bishwanath Roy: Will the 
Minister of Mines and Fuel be pleased 
to state: 

(a) whether laying of pipeline for 
linking the oil refinery at Barauni with 
the oilfields has been completed; and 

(b) it so, when pumping of crude 
oil from the oil wells to the oil 
refinery is expected to be started'? 

The Minister of Mines and Fuel (Shrl 
K. D. Malavlya): (a) and (b). No, 
Sir, The pipeline is at present under 
construction; it is scheduled to be 
commissioned in the early part of 
1963. 

Detention of Naga Trlbals in MaDlpar 

°565. Rishang KeishlDg: Will the 
Minister of Home Aftalrs be pleased 
to state: 

(a) the .umber of Naga tribals of 
Manipur detained by the Manipur 
Administration in 1962 under the pre-
ventive Detention Act; 

(b) the grounds of their detention; 

(c) whether the Advisory Board 
has examined the ,grounds of their 
detention; and 

(d) if so, the result thereof? 

The MInister of Bome Aftalrs (Shrl 
Lal Bahadar Shastri): (a) and (b). 
Six Nagas of Manipur were detained 
under the Preventive Detention Ad 
in February last with a view to pre-
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venting them from acting in a man-
ner prejudicial to the maintenance of 
public order and the security of the 
Union Territory of Manipur. 

(c) and (d>. Yes. The Advisory 
Board has reported that in its opinion 
there is sufficient cause for their 
detention. 

om r"", 'Il'lff .. 0 "f''f>iI"T, ~ t ~ ~ 
~ 'W1I<iF'f,ij sr""" ~~ n:' ;ffl'7 c,: 
'I{~ if ll'r,' "iff.t ;t j ~'lT <ri~ F'f.' • 

( <r. ) lfr.l'~ If crRrt't ct~"nf 
~nAT i ~~cr m<rn:r ~T<1~1' 
~f.t 'f>T ~r 'fli7;f1il'i"<"T l!t~ iifl'<'T ~ 

~'f>T &!fm1.fllT~; ~ 

(lif) '3"'fif "f'c'r;fl<fo~ q ~th 
frn ~r '3"ffi <r.1~f.t l{ 1f;T11 'IT 

~.~ 7 
~lf . 

tim ~~ ~ ~"'"' (.n.o 'qo 
Fm). (<r.) qR (lif). If't;;r;r; q<: 
~'Ift f.r~n: tit W ~ ~~ iI1rt 'til' ;mff 
";t ~r ~ ~'l' iflfT fem ~ ~ I 

Co!Jege for N.C.C. Women Omcen 

-567. Shri D. C. Sharma: Will the 
Minister of Defence be p leased to 
atate: 

(a) whether the need tor setting up 
a college for N.C.C. women officers 
has been considered; and 

(b) if so, the result thereof? 

'I'he MillIlIter of Dete.ace (Shrt 
Dls1ma MeDon): (a) and (b). A 
lCheme to set up a college for training 
women N.C.C. officers is under 
examination. 

BmoUoaaI'lItepaU~ ~, 

_ f Shri Sid ... : . .: 
.... L Sbrt Shree Nan, ... Du; 

r '"' 

Will tHe Minister of Eilucation be 
pleased to state: 

(a) the various sti!ps' taken Ol' pro-
posed to be taken to bring about 
emotional integration in the countrY; 
and 

( b) the resul ts achieved 5e lar? 

The MlDister of Education (Dr. 
K. L. Sbrimall): (a) and (b). The 
Government of India set up a Com-
mittee in May 1961, under the Chair-
manship of Dr. Sampurnanand, to exa-
mIne the role of education in promot-
ing emotional integration in national 
life and to suggest suitable program-
mes in this regard. The final Report 
of the Committee is expectP.d soon. 
Necessary steps, in so far as educa-
tion is concerned. will be initiated on 
receipt of the Committee's Report. 

Jamshedpur EngiDeerlDg and Macbla-
ery ManutaeturiDl' ccimpany 

-569. Dr. U. Misra: Will the Minis-
ter ot Steel and Deayl/' IDdllStries be 
pleased to state: 

(a) the area occupied by the Jam-
shedpur Engineering and l.!achincrY 
Manufacturing Company at Jams/led-
pur; 

(b) the company's capacity for pro-
duction of rolls; 

(c) Its present production; and 

(d) to what extent these rolls are 
now being imported into our countrl/' 
and what is the amount ot foreign 
exchange spent durin, the last three 
years i.e. 1959, 1960 and 1961? 

The MiDUter 01 Steel aDd Dep.yl/' 
industries (Shrf C. Subraman1am): 
(a) The information is being collected 
and wiII be placed on the Table of 
the HoUR. 

(b) and (c). Mis. Jamshedpur 
Engineering and Machinery Manufac-
turing Company are licensed for the 
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manufacture ot 320 tons 01 castings 
per month. Their capacity for pro-
duction of rolls has not been sEparately 
assessed or fixed. They are producing 
cast iron rolls to a limited extent. 

(d) The imports of rollsfol' the 
last 3 year. are: 

April 1959-March 196G-Rs. 107 
lakhs. 

April 196G-March 1961-Rs. 118 
lakhs. 

April 1961-March 19112-R9. 152.5 
lakh& 
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Archival LerillatioD Committee 
OS'll. Shrl B. N. MakerJee: Will the 

Minister of EducaUoa be pleased to. 
state: 

<a> Whether tile enm1natlon of th .. 
recommendatlona made b7 the Archl-
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val Legislation Committee some 
months ago has been =ompleted; 

(b) whether it is a fact that serious 
difficulties are encountered bv intend-
ing researchers on account of the 
existing rules at access to documents; 
and 

(c) it so, whether early steps will 
be taken in the matter! 

The MinIster of Education (Dr. 
I. L. Shrlmall): (a) No, Sir. 

(b) No serious diftlcultic8 have 
come to Government'. notiee. 

(c) Does not arise. 

C.I. Sheets tor Bihar 

·573. Shri P. G. Sea: Will the Min-
ister of Steel aDd Heavy Industries be 
pleased to state: 

(a) the quantity of corrugated iron 
sheets supplied to the State of Bihar 
during the year 1961-62 and the quan-
tity to be supplied in the current year; 
and 

(b) whether the Central Govern-
ment have received any representa-
tion from the Government of Bihar 
for the increase of such quota in view 
of the growing public demands as a 
large number of villages have recent-
ly been destroyed by fire In that 
State? 

The Mtnbter ot Steel and Rea.,.,. 
IDdutries (Shri C. SubramaDlam): (a) 
5,795 metric tons of Galvanised Cor-
rugated sheets were despatched (sup-
plied) during the period from April, 
11161 to February, 1962, against all 
quotas and including despatches to the 
Controlled Stockists in the State. It 
is not possible to indicate the expected 
supplies during 1962-63, at present. 

(b) Yes, Sir, to the extent po881:ble, 
a. this is an item which ia in short 
.supply. 

Development of Roads la Napland. 

-516. Shri S. C. lamIr: Will the 
Minister of Defeace be pleased to 
atate: 

(a) whether the Border Road 
Development Board has started its 
work in Nagaland; 

(b) if so, the number of roads 
taken over by the Board; 

(c) progress made so far in the 
construction of the roads; and 

(d) the approximate time required 
for completion of the roads! 

The MiDllJtel' of Defence (Shrl 
KrtsIma Menon): (a) Yes, Sir. 

(b) to (d). It ill not in the public 
interest to disclose these details. 

Production la Steel Plants 
·575. Shri Maheswar Naik: Will 

the Minister of Steel and Heavy IDdas-
tries be pleased to state: 

(a) the production of steel up-to-
date for each of the three steel plants • 
in the public sector and the earnings 
theretrom; and 

(b) to what extent the plants have 
undertaken export of the then pro-
duction and what are the export earn-
ings therefrom? 

The MInister of Steel aDd. Hea.,.,. 
Indastries (Shri C. Sabram1nl&m) : 
(a) The production of steel !gnots 
in each of the three public sector 
plants from the commencement of 
production upto 31st March, 11162,. 
was: 

Bhilai 
Rourkela 
Durgapur 

I .2.7 miUion tonnes 
.634 
.63 

Total : 2.. 534 

The eamings tor the 
amount to about Rs. 
including sale at pig 
products. 

same period 
1182 mllllon, 
iron and by-

(b) About 3 lakh tonnes of iron and' 
steel have been exported up to March 
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11, 1982 from the three steel plants, 
:and the foreign exchange earned 
.mountl to about Rs. 84 millions. 

TecbDleal Scbolanhips 

05'8. Dr. Melkote: Will the Minister 
loOf Sclentulc Researeb and Coltural 
,,Affairs be pleased to state: 

(a) whether the amount of scholar-
ship tor technical studies sanctioned 
has not been distributed to the 

'acholars iri the various Technical Col-
leges, including th~ Regional Engi-
neering Co\leges, even after a lapse 
of nine months; 

(b) whether the colleges did not 
decide on the issue of awarding 
scholarships to the deserving students 
till February, 1962; 

(c) whether parents of poor students 
. have complained to the Ministry 
regarding such abnormal delay in 
settling scholarship issue; and 

(d) if so, what steps Government 
have taken or propose to take (i) 
for expedi·tious payment to the 
scholars and (ii) for early decision in 
future? 

fte Minister of SclenWlc Reaearcb 
and Cultural Affaln (Shrl Hnmayon 
Kablr): (a) and (b). Some of the 
institutions did not send theil' pro-

'posals till January-February 1962 
and' this led to the delay in awards, 

'but by February 1962, a majority of 
the acholarships had been awarded. 

(c) Representations were received 
from students in one Regional office. 

(d) Wherever recommendations for 
'award of scholarships were not 
received in time, the institutions con-

'cerned were asked to expedite. 

Suitable measures for avoiding 
delays in future will be tormulated 
in consultation with heads of technl-

·cal institutions. 

NatlOnal Professors Question 

.8'J'7. 8.... B. Madh1lMl1IaD Bao: 
'Will the Minister of Schmtulc a-reb 

and Cultural Allain be pleased to 
state; 

(a) the total number oC National 
Professorships awarded by Govern-
ment during 1981-62; 

(b) the total number of National 
ProfessorshiPs to be awarded durin, 
1962-63; 

(cl the up-to-date strength of 
National Professors; and 

(d) the amount paid to the National 
Professors? 

Tbe Minister of Scient.Ule BeseareIl 
alld CultUral Allain (Sbrl Rumayua 
Kabirl: Ca) No National Professor 
was appointed by Government during 
1961-62. 

(b) One National Professor wu 
appointed in April, 1962. There is no 
proposal at present to appoint any 
more during 1962-63. 

(c) Five. 

Cd) Thl' National Professorship 
carries a salary of Rs. 2,500 per month. 

National Discipline Scheme In Modera 
School, Delbl 

.5'1 f Shri Rem Barua: 
. L Shri Rlsbanr Kellblng: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact thilt under 
the National Discipline Scheme physl-
(,al labour Is introduced in the Modern 
School, Delhi on an experimental 
basis; 

(b) whether it is also a fact that u 
a result of this a student of the above 
school got a leg crushed under heavy 
roller; and 

(c) if so, the details of the incident 
and the action taken in the matter? 

'1'he MInIster of Educatioll (Dr. 
K. L. Sbrimall): (a) Neither the 
National Discipline 'Scheme has been 
introduced in the Modem School, 
Delhi, nor physical labour has been 
adopte4 as a part of thll Scbeme; 
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(b) and (c). Do not arise. 

Teachel'll PartieipatiDa' ill Actiye 
PoUtia 

"579. Shrj BalkrlsbDa WUDlk: Will 
the Minister of Education be pleased 
10 state: 

(a) whether it is a fact that teachers 
were being found taking part in 
active politics and election campaigns; 
and 

(b) if so, whether Government 
desire to take any action in the mat-
ter? 

The MiDlster uf Muea'tiIlD (Dr. 
K. L. Shrimalll: (a) Yes, Sir. 

(b) No, Sir. 

Chinese Nationals in Delhi 
"580 J Shrl Bade: 

'\" Shrl IDder J. Malhotra: 
Will the Minister of Home Alraln 

be pleased to state: 
(a) whether it is a fact that some 

Chinese nationals residing in Delhi 
were expelled recently; 

(b) if so, the reasons therefor; 
(c) how many Chinese natioDals 

are presently residing in Delhi; and 
(d) whether Government are pro-

posing to put some restrictions on 
these Chinese nationals? 

The MiDlster of Stale In the Minis-
try of Rome Atraln (Shri Datar): 
(a) Five Chinese nationall were 
required to leave India during 1961 and 
1962, out of whom thre.e have lett 
under their own arrangements, one 
·had to be deported and the case ot t'he 
remaining one is still under considera-
lion. 

(b) Anti-Indian activities. 
(cl Two hundred and seventy eight, 

lncluding fifty-four minors, but 
excluding holders ot Diplomatic pas-
1J)0rts. 

(d) The restrictions applicable to 
foreigners under the Foreigner8' Act 
1948 and the Registration of Foreign-
ers Act, 1939 are eonsidered ade-
quate for the present. 

Trade In Nlcobar III ... 
-511. Shri A, V, 8a&'ha't'8JI: Will hte 

Minister of Home Main be pleased. 
to state: . 

(a) whether it i8 a fact that the 
entire trade in Nicobar Island is In 
the hands of a single contractor; 

(b) whether it is a fact that there 
is an abnormal rise In price of lood-
stufl's; 

(c) whether it is a fact that due to 
the heavy rise in the price of rice, 
people are living only on coconuts; 
and 

(d) whether Government 'VI'1Il cOns!-
dcr the desirability of opening fair 
price shops in the island! 

The MInIster 01 Stale In the MIDIs-
try of Rome Affaln (Shrl Datar): 
(a) No. 

('b) No. 
(c) No. ..., 
(d) Fair Price Shops operated by 

the Trading Companies are already 
functioning in all the islands except 
Chowra, w'hich has a population ot 
only 1,000 and which has no safe 
enchorage for loading and unloading 
of goods. 

Chinese NaUonal 
-58%. Shri P. R. Palel: Will the 

Minister of Dome Main be pleased 
to state: 

(a) whether Government have 
received a request from Shri Liang 
Pei-Chang who had been asked by 
Government to leave India for his 
anti-Indian activities for extension ot 
his stay In India; and 

(h) if so, what final order bas been 
passed in the matter? 

The MinIster of Stale III the MInIa-
try of Dome Alraln (Shrl Datar): 
(a) Yes. 

(b) The matter is under consid ... -
tlon. 

w ..... lor Coal 
·,1U. Slut Ram SewaJl\ Y.""v: Will 

the Minister of MID. aa4 Fuel be 
pleased to state: 

(a) whether it II • fact that out of 
the quota of 2100 coal wo,onl allot-
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ted to Mogh.ul Sarai direction, 200 
wagons per day were given to down 
country consumers; 

(b) if 110, aince when; 
(c) what hall been its effect on the 

manufacturing industries in Northern 
India; 

(d) whether Government propose 
to restore the cut immediately; and 

(e) whether in view 01 the expan-
• ion of industries in the above Moghul 
Sarai direction, Government propose 
to increase the quota of movement of 
coal wagons to 2300 per day imme-
diately and afterwards raise it pro-
gre.ssively to 2500 wagon.~ per day? 

The MIDlster of MIIles and Fuel 
(Sbri K. D. Malavi)'a): (a) to (c). 
For coal movement in the above-
Mughal9lll"ai direction, the Railways 
have offered a ceiling capacity of 
2100 wagons per day. However, • the 
bulk allotment made by the Coal 
Controller in this direction was about 
'140 wagons less during the montlJs ot 
March, April and May. The revision 
was necessary on account of the 
revised allocations for various priori-
ties which have been efrected recent-
ly. Efforts are, however, being made 
within these revised allocations to see 
that every consumer gets supplies at 
least to the levi of 1981. 

(d) and (e). The question of increas-
ing the allotments in the above-
Mughalsarai direction, to the extent 
of the present ceiling, is being examin-
ed. So far as the Third Plan is con-
cerned, the target is to raise this 
ceiling to 2600 wagons per day by 
lQ65-66. 

Air Crash Near Ambala 

*51&. fSbri Bagbuaath Singh: I.. Sbri P. C. Borooab: 
Will the Minister of Defeace be 

pleased to state: 

(a) whether it Ia a fact that an 
Indian Air Force aircraft was smash-
ed in an accident near Arnbala on the 
28th April, 1962; 

(b) if so, what was the loss of life 
and property involved; and 

(c) what was the cause of the ac-
cident? 

The Minister of State 
Mlnlstry of Defence (Shri 
ramaiah): (a) Yes, Sir. 

in the 
Ragbu-

(b) and (c). The pilot, who was 
the sole occupant, was killed. The 
aircraft was destroyed. The exact 
extent of the loss involved and the 
cause, ot the accident will be known 
only when inquiries are completed . 

Thermal Station at Talcher (Orissa) 

·585. Shri Sureadranath Dwived7: 
Will the Minister of Mines and Fuel 
be pleased to state: 

(a) whether any dis.cussion has 
taken place between the National 
Coal Development Corporation and the 
Government of Orissa regarding sup-
ply of coal to the proposed Thermal 
:;tation at Talcher; 

(b) whether any agreement has 
been reached; and 

(c) if so, what is the nature of the 
agreement? 

The Minister of Mine:t and Fuel 
(Shri K. D. Malaviya): (a) to (c). 
Yes, recently such a discussion was 
held, in the context of a new coal-
mine to be opened by the National 
Coal Development Corporation In 
Talcher. The main pointll considered 
were the cost of operation of the 
mine and the economics ot the ther-
mal power station whiCh is to get 
coal from the proposed mine. The 
dl.scWlsions were inconclusive and are 
to be continued after a further ex-
amination of the mining project hu 
been completed. 

Najafgarb Nala 

·586. Shrlmatl Savltri Nigam: Will 
the Minister of "lIome Mairs be 
pleased to slate: 

(a) whether H is a fact that while 
laying down a pipeline to connect 
Najafgarh Nala with other drainl 
near Gur-kl-Mandi (civil lines) the 
pucca houses of 8 harijans are goiDI 
to be demolished and a ne" curb .... 
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been given to the orginally demarcat-
ed line; and 

(b) if so, the reasons therefor? 

The Minister of State in the MiD.Is-
try of Rome Mairs (Shrl Datar): (a) 
No. 

(b) Does not arise. 

ElectlolIII 

r Shri D. N. Ttwary: 
"S8'7 J Shri M. L. Dwivedi: 

. I Shrl S. C. Samanta: 
l Shri Bibhoti Mishra: 

Will the Minister of Law be pleased 
to state: 

(a) wheth .. r 1'1" Httention of Gov-
ernment has been drawn to a state-
ment of the Election Commissioner, 
made on the 28th March, 1962 and 
published in the issue of Hindustan 
Times of 29th March, 1962 to the 
effect that more power was desirable 
for effective supervision over the 
Returning Officers at tRe time of 
counting of votes and declaration of 
results; and 

(b) if so, the reactIon of Govern-
ment thereto! 

The Minister of Law J.Shri A. K. 
SfOD): (a) Yes, Sir. 

(b) No fonnal proposal has so far 
been made to Government by tbe 
Chief EJection Commissioner who, it 
appears from the report, is still consi-
dering the matter as well as the speci-
fic powers which should according to 
him, be conferred on him. 

*~I;I;. '11 JIlmfm ~ 
~T .A ..m ttr" "'1ft ~ ~ Ir,r 
I·'" rn ~: 

( ili) <m Ifi\" Jf~ ~ f~ "ron 
V'" ~~, ~ 'IT~ llit 1!ff1AT wriT it 
;;r) ~ ii ~"t IIfT1T ""'" 'Tlft ~ lJl ~ 
¥Iff~; 

(11f) 1l'R~, eft '3~ ~ if; 
"iIT IfM f'liiT OfT .. ~ t ; 

(rr) iflITlfi\" ~~fili~~mrrq 
WTofT ~ q"qMf ~t1f.:r i· +r~, ilit f,Tf;:r 

~'ifi"f~;~ 

(~) '':IT ~ 'lTf iif"f H", ~i1 'l,IT 
Ir,T ~R ~: f~ m<f.T7 ~~ ~m oj; 

, ~~) it 'lTf !j;J; ~Tlfi'iT Sl"M iti<;rr 
~f~7 

~~ .m- ('-'" ",,) (q) iro ~o 

~T1f): (ili) ~I<'I"~: iI' m'll"r 
":tIf"fT eh i;' iti' ,,€ ;l Trr Ir,i ~;:rr 'f~ 

gH I ~-lli; ,(I" I!fill'<-rf ~lI" Ii ~::. lITf[ ;'[it 
~ ~orr~': i;' it ;: '!;"fllf:f it· li,~m-
.fti' iTU <!'''IrCl ;f' ¥'.<ii n mrr q7 ~ 

qr f<:m tm t I ~"mrr.:m r': 0;. 
';Of <ii ii "iFf 'R 'f,r~ qr~ :"~ r~ if'IN 
~: '3'lrQ Sf,Tfcr '1( ~ I 

(l!I') 'RTrr 'R !f,r! qT~ it: ft;rIf 
J;MOIT~~ ;;rqTq~rii~i'f~ ~ 
(dams and barriers) 'liT f.nmrr, 
'I~ 11fT~ 'liT <rn'if, !Iffr.r ~ Of 
~ littIf mmit ~ mrr ~' ~ 
~<mff ;it 'ifr<'l"r lfiVIT, ~ ;jt m:rifT 
rn ~ ;jt qr;:rr I{ 'IT'ro m~ 
mfir<;r~' I 

(rr) Ifi! q,!~ <'I"lTTIfT lTIfT ~ fit; 
..ron-~-n i" ~<'I" Atit lilt vrrr 
~ ;mor ~R 00 ~ 0 • ~ ~ .r 
~~~I 

( " ) ~ IIi1i lffin'if 'flY ( I 

Book Entitled 'the Lot ... aad &lie 
Robot' 

-S89. SIu1 Bibhatl Mishra: Will the 
MiDister of Rome Main be pleued 
to state: 

(a) whether It i. a faet that Mr. 
Koestler hu written a book _titled 
'The Lotus and the Robot'; 
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(b) if so, whether it is also true 
that the book contains objectionable 
remarks on Gandhiji; 

(d if so, whether it is a fact that 
the copies of the book have been 
imported into India in considerable 
numbers; and 

(d) if so, the action taken in the 
matter? 

'l'be Ml.aIster of Home Mairs (Shrl 
La) BahadW' Shastri): (a) and (b). 
Yes. 

(c) Government have no informa-
tion about the number of copies 
imported into the country. 

(d) The entry of the book into 
India has been prohibited. 

Labour Laws in Steel Plants 

·590. Shri S. M. Banerjee: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether labour laws 
fully implemented in all 
Plants at Bhilai, Durgapur 
kela; 

have been 
the Steel 

and Rour-

(b) if not, what are the acts of 
provisions of acts which have not yet 
been implemented: and 

(c) reasons therefor? 

The MinIster of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) to (c). By and large, aU the labour 
Acts have been implemented in the 
three steel plants. 

FertiJizel"!l anll Chemicals Travaneore 
Ltd. 

.591 J Shri Warior: 
. L Shri Vasudevan Nair: 

Will the Minister of Steel aad 
Heavy Industries be pleased to state: 

(a) whether it is a fact that the 
Fertilizers and Chemicals Travancore 
Limited (FACT) have entered into 
a contract with a British firm for the 
Ale of ''knoIv~b~ _eloped in the 
-'ACT; aDd 

(b) if so, the details thereof'! 

The Minister of Steel and Hea.,.,. 
Industries (Shri C. Subramaniaml: 
(a) Yes, Sir. 

(b) A statement is laid on the 
Table of the House. 

STATEMENT 

Mis. Fertilizers and Chemicals 
Travancore Limited have been able 
to develop ~pecialised know-how in 
th(' =ufamure of ammo'liull1 SUl-
phate out of by-product gypsum raised 
during the production of phosphoric 
acid. There are very few manufac-
turers in the world to-day employ-
ing this by-product gypsum for con-
version to anunonium sulphate. A5 
such the Company is in a position \0 
sell their know-how to new-comers 
in the field. For this punpose th~ C"Orn-
pany has entered into a bipartite 
agreement with Messrs Power Gas 
Corporation, U.K. who will utilise 
this know-how in the designing and 
manufacture of plants employing this 
process. In consideration thereof 
Mis. Power Gas Corporation will 
pay to the Indian Company a fee 
amounting to one and a quarter per-
cent of the total value of the con-
tracts entered into by them for the 
designing alld supply of the equip-
ment required for such plants any-
where in t'he world. The fee will be 
subject to a minimum of £5,000 per 
contract. This Agreement which wu 
finalised on 15th March 1982 is vallI! 
for a period of ten ye8l'l and wiU be 
renewable at the end of ten years by 
mutual consent. 

Manllfaeture of Trainer Alrcralts 

·592. Shri Basappa: Will the Min-
ister of Defence be pleased to state: 

(8) whether Government are con-
sidering the manufacture of low cost 
trainer aircraft in laa-ger number In 
order to cater to the needs of the 
/lying clubs; and 

(b) it so, what is their number? 

'I'he MIDtIter of Defence (SlId 
KrIDaa 1IeIUID.: (a) and (b). No, Sir. 
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H.A.L. has produced a low cost air~ 
Graft the Pushpak which are bem, 
used by some flying clubs. The 
Indian Air Force have designed and 
produced a multiple purpose " seater 
Aricraft which has passed all tests 
and Is ready for manufacture. Th" 
Kanpur II has unique features and 
may be used by flying clubs, for agri~ 
cultural purposes, for communication 
flights or as an ambulance. The pro-
duction of these planes Is under active 
planning. 

FertlUzer Plall ill NIUIlrlI. (Assam) 

-593. Shri P. C. Borooah: Will the 
Minister of Steel aDd Heavy IIldus-
tries be pleased to state the progress 
in regard to the setting up of the 
public sector fertilizer plant in Nam-
rup (Assam)? 

The Minister of Steel and Heavy 
IDdustries (Shri C. Subramanlam): A 
.tatement is laid on the Table of the 
House. [See Appendix II, annexure 
No.4]. 

Tractor MaDutacturin~ Factory in 
U.P. 

·594. Shri Bishwanath Roy: Will 
the Minister of Steel and Heavy In-
dastries be pleased to state: 

(a) whether there is any proposal 
under consideration of Government 
regarding erecti-on of a factory for 
manufacture of tractors in Uttar Pra-
desh; and 

(,b) if so, at what stage it is? 

The Minister 0' Steel aDd Heavy 
Industries (Shri C. Subramanlam): 
(8) and (b). Government have ap-
proved in principle a scheme for the 
establishment of a new industrial 
undertaking at Ghaziabad in Uttar 
Pradesh for the manufacture of 3,000 
Nos. per annum of 'Renault' agricul-
tural tractors. The import of capital 
,oods and components/raw materials 
for this scheme wUl be on the ba_ 
of payment through exports of suit-
able goods of Indian origin to Franee. 
fte details of the exchange of goods 
~, at present, under ne,otlatlon. 

Trauportatloa of Coal 

-I" J Shr! Bade: 
, '\. Shri Brahmjeet: 

Will the Minister of MlBes and 
Wllel be pleased to state: 

. (a) whether there is any proposal 
under 9tudy to transport coal 1>7' 
Road; 

(ob) whether Transport and Com-
munications and Railway Ministries 
have been duly consulted regarding 
this for the smooth implementation of 
this new scheme; 

(c) what is the experience gained' 
so far in transporting coal by sea; 

(d) whether it hilS incurred more 
expenditure; and 

(e) whether it has helped to aug-
mt'nt the coal supplies to South India' 
and other places? 

The MtnIster of Mines aDd Fuel 
(Shri K. D. Malavlya): (a) and (b). 
Yes. 

(c) to (e). The movement of coal 
by sea was of the order cf about 1 
million tons per annum prior to May. 
1961 when it was decidE'd to move an 
additional one million tons of coal by 
sea. The main difficulties encoun-
tered in the movement of coal by 
sea are the shortage of coastal ton-
nage and low draft of the Hooghly 
river. The total quantity of coal 
shipped from Calcutta during 11 
months from May 1961 to Marc!! 1962' 
was 1,408,106 tons which gives an 
average of 1'28 lakh tons per month 

. i.e. aIbout 77 p.c. of the monthly target 
of 1 '666 lakh tons. The difficultie, 
have been overcome to a considerable 
extent and the actual movement wal' 
1,116,042 tons in March, 1962. The cost 
ot movement of coal by sea Is no 
doubt more than that of movement by 
rail, but the additional cost incurred' 
,by the COIlSumers in moving Iloal by 
eea is largely offset t'hrough a subli4y 
riven by the Government of India. 
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CbDdrea's MaseUDIII 

596. Sbri D. C. Sharma: Will the 
Minister of E!1ucatloa be pleased to 
state: 

(a) whether there is any propo~al 
to set up Chaildren's Museum to deve-
lop creative talent in the children; 

(b) if so, the details thereof; and 

«c) if not, the steps proposed to be 
taken in this direction? 

The Minister of Education (Dr. K. L. 
Shrimalil: (a) The Government is 
setting up a Children's Museum at 
Delhi. 

(,b) A statement is laid on the 'fabI" 
of the House. 

STATEMENT 

The Ohildren's Museum ia DcP,i 
is being set up ~ a supplemen-
tary institution to the Bal Bhavan in 
the 10.8 acre plot at Kotla Road, New 
Delhi. It will be an educational ser-
vice and will provide children with 
opportunities fore organised art aet~

vities. Lt will arrange exh1bitions fOT 
dlildren, on children and of children's 
wcrk. It will serve rlS a resource cen-
tre for teachers for information'. ma-
terials and supplies. It vdll also 
undertake training of Museum person-
nel. 

Work on the construction of the 
Museum >building has not yet started, 
and the office of the Museum is for 
the time being housed in the Bal 
Bhavan building. When completed, 
the Museum build1ng will cOmprise an 
Administrative Block. a Special Ex-
hibition Gallery and a J.fultipurpOle 
Hall. The cost on construction Is ex-
pected to be within RI. 10 lakhs. The 
Museum is expected to start its re .. -
'lar service from 1st October, 1962. 

The Museum Is administered by an 
autonomous Board which Dlso jointly 
administers the Bal Bhavan. The 
Government of India meets the ex-
penditure on a cent per cent basis. 

(c) Does not arill!. 

M_ Test 

*591. Shrl Sldd.iah: Will the MIn-
ister of Rome Mairs be pleased to 
.tate: 

(a) whether it is a fact that the 
Study Group appointed to investigate 
into the conditions of the weaker sec-
tions in the village community has 
recommended that in the case of Sche-
duled Castes and Tribes the MellDll 
test should be abolished for the pur-
pose of giving educatiOillai facilities; 
and 

\ b) whether Government accept 
t'hat recommendations and ..... ill abolish 
t.he Means test for the purpose of 
awarding post-matrie schOlarship to 
those castes and tribes for the year 
1962-63 and subsequent years? 

The Minister or State In the Ministry 
or Home Mairs (Shri Datar): (a) 
Study Group have recommended that 
in respect of all development schemes, 
a means-test should be applied for 
determining the weaker sections of 
village community: they have how-
ever, exprE""~ed the view that. 8' 
whole groups, Scheduled Castes and 
Scheduled Tribes can be taken to be 
part of the weaker ~ections, and 
hence, no means-test is necessary in 
their case. 

(b) The recommendations are being 
examined 'by Government and deci-
sions will be taken in due course. 
There is no means-test for students 
belonging to Scheduled Tribe!: even at 
present, in the scheme olpost-matrlc 
scholarships. 

'Wear WhIte at Nl&'ht' Campalp. 
·598. Shri Hem Barua: Will the 

Minister of Rome Mairs be pleased 
to state: 

(a) whether it Is a fact that a "wear 
""hite at night" campaign has been 
s~arted at Delhi; and 

(0) if so, what are the specific pur-
.oses of such a campaign, and whe-
ther this has been given sufficient 
publicity? 

The MlDIster 01 State la tile MIa-
istJT of Heme Main (S'rl Datu): 
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This Question will be answered by 
the Minister of Transport & Com-
munications on a subsequent date. 

Coal for Glass Industries 

*559. Shri Ram Sewak Yadav: Will 
the Minister of Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that for 
the quota for glass industries in the 
down country, i.e., below Moghul 
Sarai direction, coal movement has 
been increased from 170 wagons per 
month to 290 per mOnth with effect 
from March, 1962; 

(b) whether it is also a fact that 
for quota of glass industries for Up 
<country, i.e., above Moghal Sarai 
direction, coal has been cut by near 
.about 200 wagons per month; 

(c) if so, what are the reasons for 
it; 

(d) whether the hardship caused to 
glass industry in the Up country hal 
been taken into consideration; and 

(e) if so, what immediate steps 
Government propose to take in this 
regard? 

The Minister of Mines and Fuel 
{Shri K. D. Malaviya): (a) No. 

(b) and (c). For coal movement 
in the above-Mughalsarai direction, 
the Railways have offered a ceiling 
capacity of 2100 wagons per day. 
However, the bu~k allotment made by 
the Coal Controller in this direction 
was about 140 wagons less during the 
months of March, April and May. 
The revision was necessary on account 
of the revised allocations for various 
priorities which have been affectild: 
recently. Efforts are, however, being 
made within these revised allocations 
to see that every consumer gets sup-
plies at least to the level of 1961. 

(d) and (e). The question of in-
creasing the allotments in the above-
Mughalsarai direction is being exa-
mined. So far as the Third Plan Is 
concerned, the target is to raise this 
445 (Ai) LSD-3. 

ceiling to 2600 wagons per day by 
1965-611. 

Promotions to Regular Commissions 

*600. Shri A. V. Raghavan: Will 
the Minister of Defence be pleased 
to state: 

(a) the facilities available to the 
ranks for promotions to the Regular 
Commission; 

(b) whether any proportion hal 
been fixed in the matter of filling up 
vacancies by promotion and direct 
recruitment; and 

(c) the number of persons pro-
moted in each of the services in the 
year 1961-62? 

The Minister of Defence (Shrl 
Krishna Menon): (a) to (c). A state-
ment containing the required infor-
mation is laid on the table of the 
House. [See Appendix II, annexure 
No-, 5]. 

Demolition of BoWleS in Azad 
Bhawan, Delhi 

*601. Shrimati Savltri Nigam: Will 
the Minister of Bome Affairs be 
pleased to state: 

(a) whether it is a fact that hou ... 
of 36 families who have got documents 
to prove that they have been residing 
in this land since 1940 have been de-
molished without giving them any 
notice or warning, in front of Azad 
Bhawan ilear the Power House; 

(b) whether it is also a fact that 
they have not been given any warn-
ing to take out their belongings from 
their houses; 

(c) whether any written notice was 
given to them and if so, on what date; 

(d) what steps Government i.3 tak-
ing in this connection; and 

(e) whether they will be allotted 
lands for their houses and for grow-
ing vegetables, which is their occu-
pation? 
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The Minister of State in the Minis-
try of Home Aftairs (Shri Datar): 
(a) to (e). The question will be 
answered by the Minister of Works, 
Housing and Supply on a subsequent 
date. 
Rural Institutes of Higher Education 

"602. Shri D. N. Tiwary: Will the 
Minister of Education be pleased to 
state: . 

(a) whether extension and research 
departments (for rural institutes of 
Higher Education) have been set up 
as recommended by the National 
Council for Rural Higher Education; 
and 

(b) what experience has been gain-
ed in running rural institutions of 
higher education? 

The Minister of Education (Dr. K. 
L. Shrlmali): (a) Yes Sir. 

(b) A statement is placed on the 
Table of the House. 

STATEMENT 

In pursuance of the recommenda-
tions of the Committee on Rural 
Higher Education, nine Rural Insti-
tutes were established in 1956. Two 
followed in 1957 and 1959 and two 
more were established in 1961, mak-
ing a total of 13. Extension and Re-
search Departments exist in ten 
Rural Institutes. 

On the basis of these six years' 
experience, the Rural Institutes have 
learnt to plan and implement exten-
sion activities in the surrounding vil-
lages and to apply their learning to 
the solution of rural problems. The 
extension and research departments 
have enabled them to document local 
situations and initiate social action in 
the reconstruction of village society. 

Inter-Departmental Committee on 
Working Conditions of Govern-

ment Servants 

r Shrl S. M. Baaerjee: 
"603.~ Shrl D. C. Sharma: 

L Shrl Bhaltt Darshan: 
Will the Minister of Home Mairs 

be pleased to refer to the reply given 

to the Starred Question No. 110 on 
the 20th March, 1962 and state whe-
ther the recommendations of the in-
ter-departmental committee on work-
ing conditions of Government Ser-
vants have been' implemented? 

The Minister of State in the Minis-
try of Home Aftairs (Shri Datar): The 
recommendations of the Committee 
are still under examination in con-
sultation with the concerned Minis-
tries .. 

Hindustan Steel Ltd. 
*604. Shri Basappa: Will the Minis-

ter of Steel and Heavy Industries be 
pleased to atate: 

(a) whether anything has been 
done in the matter of workers' parti-
cipation in the management of 
Hindustan Steel Ltd.; 

(b) whether Industrial relations in 
the various steel plants cal! for 
greater improvement; and 

(c) if so, what steps have been 
taken or are proposed to be taken 
in this regard? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) The question of workers' partici-
pation in the management of Hindus-
tan Steel Ltd. can be given considera-
tion when unions have been recognis-
ed and have fully stabilised. 

(b) and (c). Improvement of indus-
trial relations is constantly engaging 
the attention of the Hindustan Steel 
Ltd. As a first step toward workers' 
participation in management, a 
scheme is under consideration to 
form a three-tier council for joint 
consulta,tion at the Departmental 
level, General Superintendent's level 
and Management level. 

Lathes Manufactured in H.M.T. 

r Shri Warior: 
I Shri Vasudevan Nair: 

.605'i Shri M. K. Kumaran: 
Shri Raghunath Singh: 

L Shri E. Madh",sudan Rao: 
Will the Minister of Steel anc! 

Heavy Industries be pleased to state: 
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(a) whether Hindustan Machine 
Tools Ltd., have received orders from 
foreign countries for lathes manufac-
tured by them; 

(b) if so, which are those countries; 
and 

(c) the terms of the sale agree-
ments? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a) to (cL The Hinuustan Machine 
Tools Ltd., Bangalore have arranged 
to export lathes valued at over a mil-
lion Swiss francs to Switzerland. It 
would not be in the interests of our 
exports to disclose the terms of sale 
agreements. 

Patherdih Coal Wasliery (Bihar) 

..... SIlrI P. C. Borooab: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether it is a fact that the 
U.S. Government have granted a loan 
of Rs. 2 crores to cover the foreign 
exchange requirements of. the pro-
posed new coal washing plant at 
Patherdih in Bihar; and 

(bl, if so, what action has been 
taken so far to construct the project? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
(a). The U.S. Government have an-
nounced their intention to authorise 
a loan to cover the foreign exchange 
cost of the washery at Patherdih. 

(b) the contractors, Mis. Roberts 
& Schaefer Company of U.S.A. have 
started work at the site. 

Mid Day Meals 

r Shrl Siddiah: 
·601. \. Shri Bibhuti Mishra: 

Will the Minister of Education be 
pleased to state: 

(a) what is the allotment of funds 
made by the Central Government to 
each of the States and Union Terri-
tories for the purposes of providing 

mid-day meals to the pupils of the 
primary classes in the year 1962-63; 

~b) the basis on which it is made; 
and 

(c) whether all the State Govern-
ments have agreed to introduce the 
scheme during the year 1962-63? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) It is not possible 
to state the central assistance for the 
sche:ne of mid-day meals because 
central assistance is given, not 
scheme-wise, but for the plan as a 
whole. 

(b) Does not arise. 

(c) No, Sir. 
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(If) ~;rn 1:t1i f~ mf ~T. 
an- f.ro1m: qTf tit I 

( So) .. srri.i'f ~1 ~iJT 

Carrying Night Soil 

• 609. J Shri A. V. Raghavan: 
l Shri Pottekkatt: 

Will the Minister of Defence be 
pleased to state: 

(a) whether there is any proposal 
to eliminate the practice of carrying 
night soil as head loads in canton-
ment areas; 

(b) whether the Scavenging Con-
ditions Enquiry Committee has made 
concrete suggestions to mechanise the 
process; and 

(c) the names of cantonment areal • 
where the scheme has been imple-
mented? 

The Minister 
Krishna Menon): 

(b) Yes, Sir. 

of Defence (Shrl 
(a) Yes, Sir. 

(c) The scheme is being implement-
ed in all Cantonments and will be 
completed as shortly as possible. 

Money Found on Dead Woman 
in Delhi 

924 J Shri E. Madhusu.dan Rao: 
. l Shri Shree Narayan Das: 

Will the Minister of Home Affairs 
be pleased to state: 

(a) whether it is a fact that an 
old woman residing in the suburbs 
of Delhi was found dead with Rs. 
10,000 tied up to her waist; 

(b) the reasons of her death; and 

(c) whether the money will be de-
posited with Government? 

The Minister of State in the Minis-
try 01 Home Affairs (Shri Datar): 
(a) Shrimati Parbhati, an aged widow 
was found dead in her house in Pahar-

ganj on 13th April 1962. The police 
recovered a sum of Rs. 10,000/- from 
her person in the course of an in-
quest on her death. 

(b) According to the post-mortem 
examination, she died a natural death 
due to coronary occlusion . 

(c) The money was deposited in 
the Government treasury On 13th 
April 1962. 
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Welfare of S.C. and S.T. 

929. Shri Sarjoo Pandey: Will the 
Minister of Home Aftalrs be pleasea 
to state: 

(a) whether any amount was sur-
rendered as unspent by the U.P • 
Government in 1959-60 and 1960-81 
under the State and Centrally spon-
sored programmes for the welfare of 
Scheduled Castes and Scheduled 
Tribes; and 

(b) if so, the amount year-wise? 

The MInIster of State In the MiDIs-
try 01 Rome Aftaln (8hrl Baiar): <a> 
and (b). There are no Scheduled 
Tribes in U.P. as regards welfare of 
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Scheduled Castes, the information is 
as tolows: 

Amount surrendered 
by the Government 

Development Head of V.P. during 

1959-60 1960-61 

2 

(Rs. in lakhs) 

State Plan Scheme 0'324 0'26 

Centrally Sponsored 
Programme. 8'65 4'15 

Total 8'974 4'176 

Teaching of English in Schools 

930. Shri Solanki: Will the Minis-
ter of Education be pleased to slate: 

(a) from what slage (or standard) 
Engli,h is being taught in the schools 
in different States; 

(b) whether Government are aware 
of the fac~ that English is bei"g 
laught from Standard VIII in Guja-
rat State; 

(c) whether Gover,nment are also 
aware of the discontent prevailing 
against this; and 

(d) if so, the action taken or pro-
posed to be laken in the matter? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) A Statement 
showing the position in different 
States is laid on the Table of the 
House. [See Appendix II, annexure 
No.6]. 

(b) Yes, Sir. 

(e) and (d) The matter primarily 
concerns the State Government. 

Mahatma Gandhl Rural Vldyodaya 
Collece 

931. Shrl Slddiah: Will the Minis-
ter of Education be pleased to state: 

(a) the grant sanctioned to the 
Mahatma Gandhi Rural Vidyodaya 
College, T. Narasipur, Mysore State 
for the construction of the building 
and for the purpose of purchasing 
equipment; and 

(b) whether it is a fact that the 
entire amount has been utilised by 
the institute? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) None, Sir, 

(b) Does not arise. 

Literature for Neo-Literates 

932. Shri Siddiah: Will the Minis-
tt'r of Education be pleased to state: 

(a) the various schemes formulat-
ed regarding the production of lite-
rature for nco-literates; 

(b) whether the schemes have been 
implemented in all the States and 
Union Territories; and 

(C) the amount sa"ctioned to the 
State Government of My~ore for the 
above purpose during 1960-61 and 
1961-62? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) I, Scheme lor 
prize Competition for Books and 
Manuscripts for Neo-literates. 

2. Unesco Prize Competition Scheme 
for New Reading Public. 

3, Production of Basic and Cultural 
Literature. 

4. Scheme for the production of 
Significant Books. 

5. Scheme for the production of 
Social Eduoation LiteratuM! in 

Hindi on 50'50 basis. 
6. Scheme for the Organisation ot 

Sahitya Rachnalayas for Neo-
literates (Sahitya Shivirs). 

(.b) These are all Central schemes 
implemented by the Government of 
India in collaboration with the States 
and Union Territories, wherever 
necessary. 

(e) Nil. 
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Houses lor Scheduled Castes in Punjab 

933. Shrl D. C. Sharma: Will he 
Minister of Home Affairs be pleased 
to state: 

(a) the number of houses co.nstruct-
ed for the Scheduled Castes in tile 
flood affected areas in Punjab during 
1961-62; 

(b) the names of places where such 
hou3es hav£: b,'en constructed; and 

(C) the number o.{ r~milies which 
have SO far taken the occupat.ion of 
the Houses? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) to (cl. The information is being 
collected from the State Government. 
A statement will be laid on the Tab;e 
of the House as soon as (he infor-
mation becomes available. 

Displaced Political Sufferers 

934. Shri P. R. Chakraverti: Will 
the Minister of HOme Affairs ;"e 
pleased to state: 

(a) whether Governme.nt have in-
troduced any scheme for giving faci-
lities to displaced political sufferer~; 

(b) if so, the nature of such faCi-
lities; 

(cl whether Government have re-
'ceived any representation from any 
organisation of displaced political 
.sufferers for their rehabilitation; and 

(d) if so, actio.n taken thereon? 

The Minister of State in the MInis-
try of Home Affairs (Shrl Datar): 
(a) and (b). No special scheme has 
been introduced for giving facilities 
particularly to displaced political suf-

. ferers. Relief and rehalbilitation of 
political sufferers in general is the 
responsibility of State Governments 
who have formulated their own 
schemes and allowed concessions to 
them in the form of lumpsum cash 
8I'ants. land grants, life pensions, re-

fund of fines, restoration of confis-
cated property, rehabilitation 10a.os 
etc. In individual cases of hardship, 
recommended by the State Govern-
ments, assistance in the form of small 
lumpsum cash grants is also gIven 
from the Home Minister's Discre-
tionary Grant. The children of poli-
tical sufferers arc also eligible for 
educational concessions for which 
central assistance is given to the 
State Governments to the extent of 
50 per cent. 

(c) and (d). An appeal, which was 
received from the displaced political 
sufferers of West Bengal, was for-
warded for consideration to the State 
Government. 

Scientific Research in Universities 

935. Shri P. R. Chakraverti: Will' 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether Government have ad-
vis"d the Universities to give them 
a periodical account of the Scientific 
rE'se<1rches they undertake each year 
in t.heir laboratories; 

(b) whether prior intimation is 
given to Government before any re-
",~arch in applied science is taken up; 
and 

(c) whether there is any device to 
have an integrated picture of the 
research work undertaken so as to 
avoid traversing the same field? 

The Minister of Scientific Research 
and Cultural Affairs (Shrl Humayun 
Kabir): (a) Yes. Sir. 

(b) No, Sir. This is not necessary, 
as Universities are free to take up 
research in any of the topics depend-
ing on the facilities available. 

(c) The annual reports obtained 
from the various Universities are cir-
culated among the other Universities 
to keep them informed of the research 
work going on elsewhere. 

It is not however intended to pre-
vent Universities from Undertaking 
research in similar fields, as some 
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duplication in scientific research is 
both unavoidable and desirable. The 
approach to the same problem will be 
quite different with different groups 
of workers because of their different 
background and approach. Besides, 
some competitive thinking and work 
in matters of research is to be wel-
comed. 

Supply of Articles to Government 
Employees at Fair Price 

936. Shri Shiv Charan Gupta: Will 
the Minister Iof Home Affdrs be 
pleased to state what arrangements 
have been made bv Government in 
different colonies of Government em-
ployees to supply articles of daily life 
at fair price? 

The Minister 01 State in the Minis-
try of Home Affairs (Shrl Datar): 
The matter is under consideration of 
the Government. 
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Naya paisa Coins 

939. Shrl Bibhati Mlshra: Will the 
Minister of FInance be Dleased to 
state: 

<a> whether it is. a fact that the 
Government of India have decided to 
mint one naya paisa COinB in 80me 
metal other than copper; 
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(b) if so, the reasons for this 
decisIon; 

(c) in what other metal the new 
coins will be minted; and 

(d) what the effect will be on the 
cost side of min tine: the coins in some 
other metal? 

Till! Minister of Finance (Shri 
Morarji Desai): (al Yes. Sir. The 
new coins have already been put into 
circulation on 22nd March. 1962. 

(b) This decision has been taken to 
economize in the foreign exchange 
expenditure on import of copper for 
coinage purposes. 

(c) In nickel-brass alloy recovered 
from the anna-pie coins withdrawn 
from circulatIon 

(d) The metal value of 1000 gieces 
of naya paisa coins will decrease from 
Rs. 4.06 to Rs. 2.411. 

Dearness Allowance to U. P. Teachers 

940. Shri S. M. Banerjee: Will the 
Minister of Education be gleased to 
state: 

(a) whether State Government of 
U.P. have asked for some financial 
helpiaid for increasing the dearness 
allowance payable to teachers both at 
higher secondary and primary schools 
in U.P.; 

(.b) if so whether the Central Gov-
ernment have agreed to this; and 

(c) the an10unt sanctioned during 
1961-62 and allotted for 1962-63? 

The Minister of Education (Dr. 
K. L. Shrlmali): (a) The State Gov-
ernment have recently informed thp. 
Government of India of a proposal re-
garding dearness allowance to Secon-
dary school teachers which the State 
Government has under consideration. 

(b) The Government of India have 
intimated to the State Government 
the extent of help that can be given. 

(c) The question does not arise at 
this stale. 

Arrears of Various Taxes 

941. Shri S. M. Banerjee: Will the 
Minister of Finance be pleased to-
state: 

(a) whether the arrears of income-· 
tax, wealth tax and gift tax as on 
1-1-1961 in Kanpur have since been 
realised; 

(b) if not, the amount still outstand-
ing; and 

(c) the amount realised in' 1961? 

The Minister of Finance (Sbri' 
Morarji Desai): (a) The arrears are' 
in the process of realization. 

(b) The amount outstanding on. 
1-3-1962 was Rs. 193' 8 lakhs. 

(c) The outstanding demand hall. 
been reduced by Rs. 23.23 lakhs durin,. 
the year 1961. 

Foreign Exchange POSidOn 

942. Shri S. M. Banerjee: Will the' 
Minister of Finance be pleased to· 
state: 

(a) whether the foreign exchange 
position has consjderably improved;. 
and 

(b) if so, what further steps are' 
being taken in this regard? 

The Minister of Finance (Sbrl 
Morarji Desai): (a) No, Sir. On the 
contrary, as stated in para 5 of Jn7 
Budget Speech on the 23rd April, 1962,. 
the foreign exchange situation "re-
mains acutely difficult". 

(b) Among the 'measures taken. 
are:-

( 1) increasing the country's earn-
ings from exports; (Certain 
fiscal measures which '",ill 
serve as incentives for ex-
ports and disincentives for 
domestic consumption have 
been proposed in the Finance-
Bill 'before the House. Seve-
ral other measures such as. 
special allotment of raw mate-
rials, transport, etc. are hein,. 
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taken to push up exports and 
make them more competitive) 

(2) restricting imports to the 
inescapable minimum; 

(3) securmg additional external 
assistance from friendly fore-
ign countries and internation-
al institutions; and 

(4) restricting the expenditure on 
'invisibles' by tighter control 
on travel, etc. 

Leave to Industrial Workers. 

943. Shri S. M. Banerjee: Will the 
Minister of Dp.fence be pleased to 
state: 

(a) whether it is a fact that the 
recommendations of the Pay Commis-
sion regarding grant Of leave to in-
dustrial workers have not yet been 
implemented; and 

(b) if so, the reason for the delay? 

The Minister of State in the 
Ministry of Defenc.e (Shri Reghu-
ramaiah): (a) and (b). The recom-
mendations of the Pay Commission in -
regard to leave entitlements of indus-
trial workers, other than earned leave, 
have been accepted and orders issued. 
In regard to earned leave, decision 
has been reserved for the time being. 

L.S.S. And N.C.C. 

944. Shri Raghunath Singh: Will 
the Minister of Defence be pleased to 
state: 

(a) whether any meeting of the ad-
visory committee of U.P.N.C.C. and 
Lok Sahayak ~na was ever held 
within the last two years; and 

(b) if not, the reasons therefor? 

The Minister of State 
Ministry of Defence (Shri 
ramaiah): (a) ·No, Sir. 

in the 
Rerhu-

(b) There are two separate State 
Advisory Committees, one for N.C.C. 
and the other for the Territorial Army 
and LQk Sahayak Sena. 

The Committee for the N.C.C. did 
not meet mainly because there was 

no intern of such importance as to 
warrant a discussion in the Committee. 

The Committee for TA and LSS 
could not meet because a date suiting 
the convenience of all concerned could 
not be fixed. 

Seminar on Museology 

945. Shri Ruhunath Singh: Will the 
Minister of Scientific Research and 
Cultural Allairs be pleased to state: 

(a) whether it is a fact that the re~ 
constituted Central Advisory Board of 
Museums suggested that every year 
seminar on muspology be held; and 

(b) if so, the reaction of the Gov-
ernment thereto? 

The Minister Of Scientific Research 
and Cultural Allairs (Shri HumayuD 
Kabir): (al Yes, Sir. 

(bl The matter is under considera-
tion 

Cheap Houses for Scheduled Castes 
in Uttar Pradesh 

946. Shri S. M. Banerjee: Will the 
Minister Of HOme Allalrs bc pleased 
to statp' 

(a) whether Centre has given SO!llP 
financial aid t.o U.P. for the construr-
tion of cheap houses for the sche-
duled castes people; 

(b) number of houses constructed 
upto the 1st January, 1962; 

(c) amount given upto the 1st 
January, 1962; and 

(d) the rent of such houses? 

The Minister of State in the MIDis-
try of Home Allairs (Shri Datar): 
(a) to (d). The required information 
has been called for from the State 
Government. A statement will be laid 
on the Table of the House when the 
information becomes available. 

f~i" !T(q' lII"N mi~ -.rr snmtGf 

{ '" "0 ,,"0 fp,," : 
tV",. '!'" ~o .-0 ~ 

ffi 't~~ ~ ~ <foR .i" ,qT 
rn f1I; : 
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(<f;) f~'if<'f sr~ sr~rr ~ ~
'ifTfw ~ f~ f~ c:r~ m<: f~r 
m~ srfmrur <f;T W Olf'lP.:rr ~ ; 
~h: 

( 1,<f ) 11"f~ '!;pfr <f'fi" om: o!fifPH 

<!{t ~ If{ ~, '11 ~ <f;<r <f'fi" ~r ;;n"'~1T1? 

'H-<iiTll' ~~r~ Ii <:T~ q~T (~T 
qf('t1'<:): (if;) 'I;I't. (1,<f). srf.'J~1"Trf,pfT 

<foT ~~ 'fill i[r"r of; '{.f<:UT f~"fT ~ 'l;[11T 
~ fv~f c:r;;:'T 'l;l'h nFnmi~us srf~<ffUf 
~;;;r ~i "l'FTT ''IT ~ ~ I '1" fV'fr 
''IT'l'f 'fA' <'p.n fV'fr B srfom rr Gr~frn:if 
'l;l't. "~'1'l'ArCfi-(t ~r T.f'.:rr '1''1"'1 f,,;;tr 
CT'.;:'l'"'1;;:>:<: '{.f srll'rlT ""Of of; f:Pl 
srl"'TIr ~('f f<f,'11"T ''IT'lT ~ 

Archaeological find at Sind Kheda 
Village (Vidarbha) 

948. Shri Raghunath Singh: Will 
the Minister of Scientific Research 
anrl Cultural Affairs be pleased to 
state: 

(a) whether nine underground 
halls have been discovered in the vil-
lage of Sind Kheda in Buldhar district 
of Vidarbha, the birth place of 
Chhatrapati Chivaji's mother; and 

(b) if so, the historical value of the 
discovery? 

The Deputy Minister in the Ministry 
of Scientific Research and Cultural 
Affairs (Dr. M. M. Das): (a) Yes, Sir. 

(b) The underground halls are not 
.of any outstanding historical impor-
tance. 

Drive Against Juvenile Smoking 

949. Shri Raghunath Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether Government are aware 
that in U.K. drive a,ainst Juvenile 

smoking has been launched on a big 
scale; and 

'b) if so, whether Government are 
considering some measures to check 
Juvenile smoking in India? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) Government have no information. 

( b) The matter is for the consi-
[.,-,ration of the State Governments. 

Prohibition in Delhi 

r Shri Bhagwat Jha Azad: 
950. ~ Shri Naval PraWtakar: 

L Shri Prakash Vir Shastri: 

Will the Minister of HOme Affairs 
be pleased to state: 

(a) wheth:,r any petition has been 
]'['ceived from the citizens of Delhi 
demanding enforcement of total pro-
hibition in the Capital; and 

(b) if so, what action has been 
taken by Government in this regard? 

The Minister of State in the Minis-
try of Home Affairs (Shti Datar): 
(a) Yes. 

(b) The matter is under considera-
tion. 

Copper Mines in Andhra 

951. Shri Venkatasubbaiah: Will the 
Minister of Mines and Fucl be pleas-
ed to state: 

(a) whether the prospeeting opera-
tions of Copper mines in Gani area 
of Andhra Pradesh have since been 
completed; and 

(b) if so, with what resu!t? 

The Minister of Mines and Fuel 
(Shri K. D. Malaviya): (a) Yes, Sir. 

(b) Detailed structural mapping 
and exploratory drilling to the depth 
of 140 metres carried out 30 far have 
not yielded encouraging results. The 
existence of deposits at greater depth 
in the same area, exploration of which 
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requires deep drilling, is not yet ex-
cluded. The question of taking up 
this work will be considered when the 
exploration of other promising areas 
in the country has been completed. 

Bharat Eleetronics Ltd. 

952. Smi Basappa: Will the Minis-
ter of Defence be pleasE'd to state: 

(a) whether it is a fact that more 
emphasis is given to the manufacture 
rather than assembling of imported 
components in Bharat Electronics Ltd. 
Bangalore; and 

(b) whether greater attention is 
paid towards research and develop-
ment section of this concern? 

The Minister of State in tbe Minis-
try of Defence (Shri Ragburamaiab): 
(a) and (b). Yes, Sir. 

Sindri FertiJizer Factory 

953. Sbri Basappa: Will the Minis-
ter of Steel and Heavy Industries be 
pleased to state: 

(a) whether still there is loss in 
the production of Sindri fertilizer fac-
tory; and 

(b) if so, what steps have been 
taken to improve the production there? 

The Minister of Steel and Heavy 
ladustrles (Smi C. Subramaniam): 
(a) The old plants (completed in 1951) 
are working to fulJ capacity. The 
expansion plants (completed in 1958) 
are however working only on one 
(out of the two) streams due to the 
following difficulties: 

(i) difficulty in transporting 
adequate quantities of Dishergarh 
coal; 

(ii) improper layout of the 
coke handling system; 

(iii) inadequate capacity of the 
Lean Gas Plant; and 

(Iv) defects in the new ammonia 
8)'Dthesis converter: 

(b) The following steps have been 
taken to improve production: 

(i) The Railway Board has been 
approached for transfer of alloca-
tions of wagons surrendered on 
the Eastern Railway to South 
Eastern RaHway so as to ensure 
adequate supplies of Dishergarh 
coal; 

(ii) a contract has been award-
ed for relaying the cok(' handling 
system; 

(iii) additional Lean Gas Pro-
ducers are being ordered; and 

(iv) the defective synthesis con-
vertE'r has been repaired and is 
being commissioned. 

'IA'151lf -m ~" ~ 
EX". ~ ~l"f~f : ffi fllr~ Ji'lf"f 

~ <r<iR ;;fT 'l"lT rn f'ti : 

('ti) "" Hq-q lif'fia;Jfm-
~'l'lfi~"T~; ~ 

(l<l ) ~ iT ml.!"'ti lf1'lI"T it WfoT'i 
f~ m"ll" it ~T lft ? 

flffl~;rr (~qro~~) 

(<r.) ",n~ fit;;;rnrf1f 

(l<l) 1fiA1 5I~ I 

~ mUill'l41 ~ ~~ 
tv.v.. ~ ~ : ffi ~ 

~1if ~ ~-4'T1f 1ffi" ~ 
~ 'fif 'l"lT ~ fit; : 

('fi) f~ ~ ~ ~ m1ITrNliT 
'fiT ;:neII'-mT ~ f~ ~ ~ 'fiT' 
~ 'fi~ 'QiT ~ ; m.:: 

(l<l) ~ ~il'iH ~' ~ ~lRIT 
~ ~T ~ ? 

~~.m~ __ 
~ (~~.m-): (iii) 
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1fo!~ foo lflIT I 
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f~T ~r;rH, J;j~~T '" o;rm~ srzrT'TWfOf 
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Sanskrit as National Language 

957. Shri Vidya Charan Shukla: 
Will the Minister ot Home Affairs be 
pleased to state: 

(a) whether Government's atten-
tioll 'has been drawn towards Dr. 
K. N. Katju's pleas for making San-

skrit as the national language of 
India during his convocation address 
to Sanskrit Vishwa Vidyalaya; 

(b) if so, whether any thought has 
been given by Government on this 
matter; and 

(c) with what results? 

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): 
(a) to (c). Government have seen the 
reports that have appeared in News-
papers. Various steps have been taken 
by the Ministry of Education for the 
promotion of Sanskrit studies. No 
further action appears necessary at 
present. 

Copper Project Khetri 

958. Shrl Morarka: Will the Minis-
ter of Mines and Fuel be pleased to 
state: 

(a) the total number of people em-
ployed in the copper project at Khe-
tri: 

(b) whether any preference is given 
to the local people; and 

(c) whether any policy has been 
formulateli in this connection? 

The Minister or Mines aDd Fuel 
(Shrl K. D. Malavlya): (a) The total 
number of people employed so far in 
the Khetri Copper Project is 44 in-
cluding 10 unskilled labour. 

(b) & (e). The Khetri Copper Pro-
ject is being implemented by the 
National Mineral Development Cor-
poration Ltd., which is an autonomous 
body. The Corporation recruits un-
skilled labour and Class IV employees 
locally, utilizing the Employment Ex-
change. Higher appointments are 
generally made either by selection on 
an All India basis after applications 
are invited through open advertise-
ment or by deputation of pxperienced 
ofticers from other services. 
Panjabi Books In Central Secretariat 

Library . 

959. Shri A. S. SaigaI: Will the 
Minister of Education be pleased to 
state: 



Written Answers MAY 9, 1962 Written Answers 

(a) the number of books published 
in Punjabi added to the Regional 
Language sections of the Central Sec-
retariat Library during 1960 and 1961; 
and 

(b) the number of the books refer-
red to in part (a) above which were 
published in 1960 and 1961? 

The Minister for Education (Dr. 
K. L. Shrimali): (a) 804 books in 1960 
and 16 books in 1961. 

(b) 91 books published in 1960 
• .nd 2 books published in 1961. 

MiUtary Personnel in Sagaland 

960. Shri Daji: Will the Minister of 
Defence be pleased to state how 
many Military Personnel operating in 
Nagaland were (i) killed, (ii) injured 
ami (iii) found missing during the 
year 1961-62? 

The Minister of State in the Minis-
try of Defence (Shri Raghuramaiah): 
It will not be in public interest to 
disclose this information. 

Court Martial Cases 

961. Shri Shree Narayan Das: Will 
the Minister of Defence be pleased to 
state: 

(a) the number of applications re-
ceived, considered and finally dis-
posed of under sub-clause (a) of 
article 72 of the Constitution of India 
during 1961 and 1962 so far; 

(b) the number of casE'S in which 
pardons, reprieves, respitE's or remis-
sion of punishments were granted or 
the sentences were suspended, remit-
ted or commuted of persons convkted 
of different offences during the same 
period; and 

(c) the number of cases still under 
consideration? 

The Minister 01 State in the Minis-
try of Defence (Shri Raghuramaiah): 
(a) No application was received and 
disposed of during the period in ques-
tion under sub-clause (a) of Clause 
(1) of Article 72 of the Constitution. 

(b) and ec). Do not arise. 

505 Army Base Workshop 

962. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that some 
casual employees of 505 Army Base 
Workshop, Delhi Cantonment were 
retrenched in the month of February, 
\962; and 

(b) if so, whet'her Government have 
provided any alternative employment 
to them? 

The Minister of State in the Minis-
try of Defence (Shrl Raghuramaiah): 
(a) Yes Sir; 15 casual Mazdoors who 
were employed for specific jobs of 
~hort duration of not more than a 
month were retrenched on the 1st 
February 1962 on completion of that 
work. 

(b) They were not entitled to alter-
native employment under the scheme 
of adjustment of surplu3es and de-
ficienccs. However, two of them 
have since been re-employ~ on being 
sponsored 'by the Employment Ex-
change in 505 Army Base Workshop, 
Delhi Cantonment: against their fresh 
requirements. 

Indian Technical Personnel Abroad 

96l'. Shri p. R. Chakraverti: Will 
the Minister of Scientific Research 
and Cultural Affairs be pleased to 
state: 

(a) whether the Government are 
in possession of and give ~tatistics in-
dicating:-

(i) the number of Indians now 
receiving technical education, both 
theoretical and practical. "in foreign 
countries; 

(ii) fhose who have completed 
their training in foreign countries; 

(iii) those who have ~ecured 
employment outside India; 

(iv) those who are staying out-
side seeking avenues of employ-
ment preferably in foreign coun-
tries; 
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(b) whether Government have taken 
steps to utilise the talents of these 
trained personnel by tryine to per-
~uade them to return to India; and 

(c) whether Government propose to 
set up an agency such as National 
Employment Bureau to maintain con-
stant contad with such trained per-
sonnel and see that their services are 
".J~ed at the cn.posal of their own 
country or other less-devel(,ped coun-
tries, who look up to India for sym-
pathetic co-operation? 

'lbe Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) ,(i) to (iv). Government 
do not have accurate inf('rl11ation, but 
over 3000 persons who are at present 
abroad have registered th"mselves in 
the Indians Abroad Section of the 
Notional Register, registration in 
which is voluntary. Information about 
these persons Is periodically publish-
ed in the Technical Manpower Bulle-
tin and Indian Abroad Directories, 
copies of which are avaiiable in the 
Library of the House. 

(b) and (c) Attention of the Hon'ble 
Member is drawn to reply to part (b) 
of Unstarred Question No. 410 on 1st 
May, 1962. 

Prohibition in Delhi 

964. Shri P. R. Chakraverti: Will the 
Minister for. Home Aft'airs be pleased 
to state: 

(a) whether the attention of Gov-
ernment has been drawn to the figures 
released by the Delhi Administration 
showing the results of the first phase 
of Prohibition programme introduced 
in Delhi six years earlier; 

(b) if so, how Government account 
for the increased consumption of both 
foreign and country liquor; and 

(c) in the light of their findings, 
whether Government propose to have 
a general review of the results achiev-
ed in all the States and devise an 
app~opriate policy for achicvi'1g real 
social benefits? 

The Minister of State in tbe Mlnis-

try 01 Home Affairs (Shri Datar): 'a) 
Yes. 

(b) The increase in the consump-
tion of both foreign and country liquor' 
can be due to many reasons like:-

(i) Increase in population. 

(ii) Visits of more foreigners to 
Delhi either as delegates to In-
ternational Conferences, Exhibi-
tions etc. or as tourists. 

(iii) Various measures adopted 
by the Delhi Administratirn for 
checking the illicit saJe of liquor 
have also resulted in an increase 
in the sale of illicit liquor. 

(c) This will be considered by the' 
Central Prohibition Committee at its 
next meeting. 

S.C. & S.T. Persons for I.A.S. and 
I.P.S. 

965. Shri Rishang Kelsbing: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number of perSOhS belong-
ing to Scheduled Tribes and Schedul-
ed Castes selected for LAS. and I.P.S. 
from March, 1957 to MarC!h 1962; 

(b) the number of persons appoint-
ed and posted during these yt'ars; 

(c) whether any special attcntion is 
given to recruit more persons belong-
ing to Scheduled Tribes and Schedul-
ed Castes; and 

(d) if so, how? 

Thl' Minister of State in the Minis_ 
try of Home Affairs (Shri Datar): (a) 
and (b): 

------------
Scrivce 

I.A.S. 

I.P.S. 

Total Schedule ScheriuJe 
Rccruit- Castes Tribes 
ment 

446 

257 

26 

19 

IS 

3 
-------------
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On the result of the examination 
held in 1961 it is proposed to appoint 
this year 22 candidates belonging to 
Scheduled Castes and <1 belonging to 
'Scheduled Tribes in the I.A.S. 

(C) and (d). The I.A.S./I.P.S. (Re-
.cruitment) Rules, 1954, aud the I.A.S.I 
I.P.S. (Appointment by Competitive 
Examination) Regulations, 1955, pro-
'vide for the reservation of 121 per 
.cent and 5 per cent of the available 
vacancies in favour of the members 
.of the Scheduled Castes and Schedul-
,ed Tribes respectively. Under the 
RuleslRegulafions referl'ed to above, 
the Union Public Service Commission 
are empowered to recommf..nd for 
;appointment to the reservcd vacan-
cies such of the S,C·/S.T. candidates 
-who though not qualified bv the gene-
·ral standard, are considered suitable 
by the Commission with due regard 
to the maintenance of the efficiency 

.of administration. 

Schools In Manlpur 

966. Shri Rishaag Keishing: Will the 
Minister of Education bt: pleased to 

.. state: 

(a) the number of lower primary, 
junior basic and middle English 
·schools converted and establj~hed and 
,given grants-in-aid by the Manipur 
. Territorial Council in 11160-61 and 
1961-62; 

(b) the number of tellchers appoint_ 
"ed for these schools; 

(c) whether several instance~ have 
'been cited and complaints have been 
-made that a large number of uDquali-
Jied persons were appointed on pro-
. .duction ot false certificates; and 

(d) if so, the number of suC'h per-
,sons against whom action or proceed-
ings have been undertaken? 

The Minister of Education (Dr. 
K. L. Shrimall): (a) to Cd). The re-
·quil'ed information is beiIlg rollected 
from th .. ManiJpur Territorial Council 
through the Administration and wiD 
be laid on the Table of the I.ok Ss'bha 
jn due course. 

Iron and Steel tor Andhra 

967. Shri YaIlamaada Reddy: Will 
the Minister of Steel and Heavy Ia-
dustries be pleased to state: 

(a) th~ demand of the Stat(; Gov-
ernment of Andhra Pradesh for iron 
and steel tor irrigation Projects in 
the years 1957 to 1961 year-wise; 

(b'j the allotment made by the 
Central Government; and 

(c l the quantity supplied year wise? 

The Minister of Steel &ad Heavy 
Industries (Shri C. Subramaniam): . 
(a) and (.b). Government of India do 
no' ma,ke separate allotments for the 
varIOUS projects of any State. A bulk 
quota is placed every half-yt'ar at the 
IL.sposal of the State Governm~nt and 
the Central Water & Power Commis-
.ion who allocate it to the various 
proj~cts, including the irrigation pro-
'iects, according to their priority. From 
1960-61, allotments are made only in 
respect of restricted cate~oriu viz., 
e.p. sheets (thinner than 14 gauge), 
G.P.IG.C.s'heets and wire. No aut?~
rlsation is necessary for the acquIsI-
tion of the relaxed categories. Con-
sumers can obtain their requirements 
either from the Stockists or indent on 
the Iron and Steel Controller for 
planning on Producers. Indents for' 
relaxed categories are geIleraliy met 
in full. 

For the major irrigation projects 
steel is allotted by the Central Water 
and Power Commission and for the 
minor irrigation projects by th~ State 
Government. Demands receivecl trom 
both these authorities indude all pro-
Jects and it is not possible to furnish 
Information separately for irrigation 
projects only. The demand arod al-
lotmellit for irrigation Projects !n 
Andhra Pradesh excluding require-
ments of hydro-electric projects are:-

Year 

1957-58 
1958-S9 

Demand Allotment 

IZ,oZ7 Tons 
17,905 ToIlS 
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year 

1959-60 
176:l-61 

1961-62 

Dc:nand Allotment 
Tuns 

14,508 13,757 
16,777 16,597 

M.Tonnes 
916(*) 251 

M. Tonnes 

{O) Restricted categories only 

(c) Information is not available se-
par<:tely regarding the actual supplIes 
~ steel to irrigation projects only 
for any particular State. Details of 
despatches (supplies) of steel tG An-
dhra Pradesh against the State and 
Central Government Developments 
Schemes during the years 195·i·-58 to 
l!l61-62 is given below:-

'Ye r 

~957-58 

1958-~9 

1959-60 
1960-61 
196r-62(April. 1961 to 

February, 1962) 

In Metric 
Tonncs 

6,543 
8,e5 1 

4 r,06i 

About 4,045 tons have also oet n re-
leased from D.L.F. imports. 

Iron Ore in Andhra 

116S. Shri Yallamanda Reddy: Will 
the Minister of Mines and Fuel be 
pleased to state: 

(a) whether Government have in-
vestigated at Tallapalli, Guttikonda, 
Tumrukolu villages of Palnadu Taluq, 
Guntur District in Andhra Pradesh 
the availability of Iron Ore; 

(b) if so, what are .the details of the 
report; 

(e) whether any licences have been 
issued; and 

(d) if so, when? 

The Minister of Mines and Fuel 
(tihri K. D_ Malaviya): (a) Ye", Sir. 

(b) Reserves of iron ore deposits 
west of Tummurkota and north of 
Tallpalle have be"n estimated at 86 
million tonnes with 35 per cenl iron 
content. Iron ore occurring in fault 

445(Ai) LSD.-4. 

breccia at Guttilronda is not of econo-
mic significance. 

(c) and (d). Information required 
has been sought from the State Gov-
ernment and will be laid on the Table 
of the House when received. 

Overtime pay of ESD (M) Kankinara 
Workers 

969. Shrimati Renu 
Will the Minister of 
pleased to state: 

Chakravartty: 
Defence be 

(a) whether it is a fact that in-
dustrial workers in the establishment 
of ESD (M) Kankinara 24 Parganas, 
West Bengal have not been paid 
their overtime pay for work done in 
June, 1960; 

(b) if so, the reasons therefor; and 

(e) whn.t steps are proposed to ex-
pedite measures far paying these dues? 

The Minister of State in the Minis-
try of Defence- (Shri Raghuramaiah): 
(a) Nllrmal workin!: hours in the 
Military Engineer Store Depots are 48 
a week. As this limit was not ex-
ceeded in .tihe case of E.S.D.(M), 
Kankinara, in .June 1960, the industrial 
employees concerned are not entitled 
to any overtime pay, under the rules. 

(b) and (c). Do not arise. 

Coal Wagons allotted to Kerala State 

970. Shri P. Kunhan: Will .the Min-
ister of Mines and Fuel be pleased to 
state: 

(a) the total number of coal wagons 
allotted to Kerala State during the 
~ears 1959 to 1962 so far; and 

(b) what were the total require-
ments 01 Kerala during the above 
period? 

The Minister of Mines and Fuel 
(Shri K_ D. Malaviya): (a) and (b). 
The figures of the quota and actual 
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despatches to Kerala during the years 
1959 and 1962 are given below:-
-------_._-_. 

Year Quota Des-
patches 

~-

(In (In 
wagons wagons) 

1959. 1802 1126 
1960 1878 722-
1961. 1878 880 
1962- 470 194 
CUplO March) 

Enrolment as Voters in Trlpnra 

971. Shri Dasaratha Deb: Will the 
Minister of Law be pleased .to state: 

(a) the number of claims submitted 
in Tripura for enrolment as voters 
during last November, December and 
January; 

(b) number of claims accepted and 
numt-ar of claims rejected; and 

(c) the grounds on which such 
claims were rejected? 

The Minister of Law (Shri A. K. 
Sen): (a) The number of claims sub-
mitted in Tripura for enrolmen.t as 
voters during the months of Novem-
ber, and December, 1961. and January 
1962, was 18,939. 

(b) The number of claims accepted 
was 6,919; and the number of claims 
rejected was 12,020. 

(c) The main grounds of rejection 
of the claims were:-

(i) wani) of Indian . citizenship 
certificate in case of immi-
grants; 

(ii) want of satisfactory evidence 
of nationality in case of some 
other residents; 

(iii) non-appearance on the day 
of hearing and non-production 
of evidence in support of the 
applications; and 

(iv) being below the age of 2! on 
the qualifying da.te. 

Court Case against Displaced Perscm,s. 
in Agartala, Trlpura 

972. Shrl Dasartha Deb: Will the 
Minister of Home Affairs be pleased' 
to state: 

(a) whether court cases have been 
instituted against the displaced per-
sons in Agartala, who went on hunger 
strike in 1960; 

(b) whether any representation 
was made to the Union Home Minis-
ter when he visited Agartala last for 
the withdrawal of these court cases~ 
and 

(c) if so, steps taken in the matter!' 

The Minister of State in the Minis-
try of Home Al'lairs (Shri Datar): (a) 
Yes. 

(b) Yes. 

(c) The cases were not withdrawn. 

Gazette for Tripura 

973. Shri Dasaratha Deb: Will the-
Minister of Home Affairs be pleased 
to state: 

(a) whether any organisation has 
been set up for the editing and pub-
lication of a gazette for Tripura; 

(b) if so, what is the progress or 
work of that organisation; and 

(c) wher. it is expected to complete-
Its work? 

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): 
(The question obviously refers to the 
District Ga7etteer and not the Gazette-
for Tripura). 

(a) Yes An Advisory Committee 
was set up in 1959 in Tripura for the' 
compilation of the District Gazetteer. 

(b) Following chapters were com-
pleted and sent by Administration to· 
Government of India fIlr comments; 
and suggestions: 

(1) General 
Chapter. 

(2) The people. 

or Introductory 
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(3) Places of interest. 
(4) SocioEconomic factors; and 
(5) History. 

Crllvernment of India suggested some 
modifications and the work of re-
casting these chapters is in hand now. 

(c) The work is likely to be com-
pleted in about a year more. 

Boarding Stipends to Tripura Tribal 
Girl Students 

974. Shri Dasaratha Deb: Will the 
Minister of Education be pleased to 
state: 

(a) whether the guardians of the 
Tribal girl students of Khowai Gov-
ernmen.t High School, Tripura, have 
made any petition to the Chief Com-
missioner, Tripura, for the grant of 
boarding stipends; and 

(b) if so, what decision has been 
taken in the matter? 

The Minister of Education (Dr. K. 
L. Shrimali): (a) No, Sir. 

(b) Does not arise. 

Universal Primary Education in .. 
Tripura 

975. Shri Dasartha Deb: Will the 
Minister of Education be pleased to 
state: 

(a) whether any pilot project is 
under operation in the sub-division of 
Kamalpur (Tripura) tor the in.troduc-
tion of universal primary education; 

(b) if so, whether any assessment 
has been made about the progress of 
that project; 

(C) if so, what are the result~ of that 
assessment; and 

(d) whether similar projec~ would 
also be taken up in the near future 
in all other sub-divisions of Tripura? 

The Minister of Education (Dr. K. 
L. ShrimaJi): (a) Yes, Sir. 

(b) Yes, Sir. 

(C) The Third Plan Target for liS 
per cent. enrolment at the primar,. 
stage has nearly been achieved by 
1961-62 in the Block. 

(d) The Territorial Council h .. 
under consideration a proposal tG 
start one more Block as a research· 
cum-action project during the remain-
ing period of the Third Five Year 
Plan. 

Area Comittees in the Sob-iivisioDS 
of Tripara 

976. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleaspd 
to state: 

(a) whether Tripura Administration 
has made any recommendation for 
the setting up of area-committees in 
the sub-divisions of Tripura; and 

(b) if so, steps taken in the mai-
ters? 

The MiDi~ter of state in the Minis-
try of Home Affairs (Shri Datar): 
(a) No. 

(b) Does not arise. 

Loan Granted to Tripura Displaced 
Persons 

9'7'7. Shri Dasaratha Deb: Will the 
Minister of Finance be pleased to 
state: 

(a) total amount of loan advanced 
by Rehabilitation Finance Administr~
tion to the Displaced Persons of Trl-
pura; 

(b) total amount of interest claimed 
upto 1st March, 1962 for these loans; 

(c) whether the Displaced Persons 
are in a position to make pavm!'nl ot 
it; and 

(d) if not, whether the Central 
Government would declare cancellat-
ion of this interest? 

The Minister of Finance (Shrl 
Morarji Desai): (a) Rs. 15 lakhs aJ>-
proximately. 

(b) Rs. 4 lakhs approximately. 
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(c) and (d). Generally speaking, 
the Displaced Persons who utilised 
the loans usefully are in a position 
to repay. Due consideration is given 
to cases where recovery proceedings 
are likely to cause hardship. 

C.I. SheetB to Tripura 

1118. Shri Dasaratha Deb: Will the 
Minister of Steel and Heavy Indus-
tries be pleased to state: 

(a) whether there is any shortage 
in the suply of C.I. Sheets to Tri-
pura; 

(b) if so, the causes of this shortage 
of supply; and 

(c) steps taken to remove these 
difficulties? 

The Minister of Steel and Heavy 
Industries CShri C. Subramaniam), 
Ca) Yes. Sir. There is a general short-
aile of Galvanised Corrugated Sheets. 

(b) Insufficient Droduction. 

(c) The quantity available is equit-
abl:v distributed. Efforts are beinl!: 
made to imoort galvanised Corrul!:at-
ed Sheets within the limi.ted foreil!n 
exchanl!e available as well as under 
barter. 

Coal for Tripura 

979. Shri Dasartha Deb: Will the 
Minister of Mines and Fuel be 
pleased to state: 

(a) the .total amount of different 
varieties of coal sent to Tripura dur-
ing 1960-61 and 1961-62; 

(b) whether this amount was ade-
quate; 

ieties of coal. The followin, ft&ures 
show the despatches of coal and coke 
to Tripura under various prioritiel 
durin, 1960-61 and 1961-62:-

Despatches 

Priority class 
(in wagons) 

1960-61 1961-62 
Tea . . 179 130 
Engil"eering works 

& foundries . 4 
Small-scale indust-

ries . 6 22 
Domestic soft coke 78 54 
Brick-burning 4]9 296 
Miscellaneous. 69 24 

Total. 773 527 

In order to supplement these sup-
plies, which have at present from the 
BengallBihar fields, additional quan-
tities of coal have been offered to 
Tripura from the coalfields in Upper 
Assam. 

The pithead prices of coal are fixed 
by the Government of India under 
the Colliery Control Order, 1945, and 
the question of lowering the price 
for any State does not arise. 

tc;o. iii\' ~ ~: 'flfT ~
m ;iff lI'~ ifflT~ 'Iff ~ 'fii'q fifi : 

(ifi) 'flfT ~ ifir ~r ~ 
~~ lIl't ~;[ 'Ii<: ~ ~ f\ill'T ~ 
i; ~ 

(e) what was the price fixed for i ? 
each variety of coal; and 

(d) steps taken to increase the 
supply and lower the price of coal? 

The MInister of Mines and Fuel 
(SUi K. D. Malavi,.a): (a) to (d). 
The figures of quota and despatches of 
coal are maintained industry-wise and 
State-wise and nol for different var-

~ ~Ii ~ ii ~ Jf,ft (iii\' 
tmR) : (ifi) ~~ (\!T). ~ irTU 
~ rnoT~ lI'~ <Ii ~1Jn: 
~ 'fir ;;r~ ~ ~t~ me- f<w: 
tn:(t~SI'ifiT~~~'3'~~ 
;;rR ~ ~ lfiPfinr ~ or~ FT ~ I 
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Petitions for Divorce 

981. Dr. L. M. Siqhvi: Will ,t.lle 
Minister of Law be pleased to state: 

(a) the total number of petitions in-
stituted with .the prayer fOr divorce 
under the Hindu Marriage Act since 
it came into force; and 

(b) the number of divorces granted, 
number of cases or appeals pending 
and the number of cases in which 
the prayer for divorce was rejected? 

The MinIster of Law (Shri A. K. 
Sen): (a) and (b). The subject mat-
ter of marriage and divorce being in 
the concurrent field of legislation, the 
administration of the Hindu Marriage 
Act, 1955 rests with the State Govern-
ments and with the Union Territory 
Administrations and they are not 
required to supply to .the Central 
Government any statistics in relation 
to divorce etc. The information 
sought for is being collected and will 
be placed on the Table of the House 
as soon as practicable. 

Central Reserve Police 

982. Shri U. M. Trivedi: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the places other than Neemuch 
where the Central Reserve Police ill 
stationed and why; and 

(b) how many Deputy Inspector-
Generals are in charge of the several. 
battalions and Why they are not stat-
ioned at Neemuch? 

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): 
(a) For administrative and operation-
al reasons, the headquarters of Cen-
tral Reserve Police Battalions have 
been located at Ajmer, Bharatpur, 
Rampur, Deoll and Mokameh Ghat. 

(b) There are two Deputy Inspec-
tors General in the Central Reserve 
Poli~e. For administrative conven-
ience, their headquarters are at Ajmer 
and New Delhi. 

Ban on Foreirn Publleatloas 

983. Shri Surendranath Dwivecly: 
Will the Minister of Bome Mairs 
be pleased to state: 

(a) whether any ban has been im-
posed on the entry of publications or 
documents of any foreign countries 
into India or the State of Pondi-
cherry; 

(b) if so, the names of such COUD., 
tries and the type of literature which 
are prohibited; and 

(c) the reasons therefor? 

The Minister of State in the Minis-
try of Bome Affairs (Shri' Datar): 
(a) to (c). Notifications have beeJI 
issued from time to time under the Sea 
Customs Act, 1878, prohibiting the 
entry into India from any country of 
publications, documents, etc. which, 
are scurrilous, grossly indecent or ob-
scene or which question the frontiers 
or the territorial integrity of India or 
which are likely to undermine the 
friendly relations of India with fore-
ign States or which are otherwise con-
sidered objectionable. 

Women Employees of Bhilai Steel 
Plant 

984. Shri Daji: Will the Minister 
of Steel and Heavy Industries be 
pleased to state the number of women 
employees working in Horticulture 
and Road Division Sections of the 
Bhilai Steel Plant as work-charged 
employees and what wages they get? 

The Minister 01 Steel and HeaVJ' 
lndU5tries (Shri C. Subramanlam): 
The number of workcharged women 
employees working in Horticulture 
and Road Divisions of Bhilai Steel 
Project is 111 and 91 respectively. 
They get a consolidated pay of RIt. 
4l'./- per month. 

Distribution of Passenger Fare TIm 
to States 

985. Shri Maheswar Nalk: Will the 
Minister of FinaDce be pleased to 
state: 
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.AiR~ if ~ft.;ro! ~ ~~ (a) the basis on which the collec-
tion on account of passenger fare tax 
is distributed among the various 
States; 

(b) the total amount of collections 
received under this head for each of 
the years since the imposition of the 
tax; and 

(c) how the collections have been 
shared in each year by the recipient 
States? 

The Minister of Finance (Shri 
Morarji Desai): (a) and (c). During 
the period 1957-58 to 1960-61 the net 
proceeds of the tax on Railway Pas-
senger Fares were distributed in ac-
cordance with the provisions of Sec-
tion 5 of the Estate Duty and Tax on 
Railway Passenger Fares (Distribu-
tion) Act, 1957. With the abolition 
of the tax on Railway passenger fares 
from 1-4-1961, States are paid an ad 
hoc grant of Rs. 12:5 crores in lieu 
thereof in accordance with the recom-
mendations of the Third Finance Com-
mission. 

(b) 1957-58 

1958-59 

1959-60 

1960-61 

Rs. 48059 lakhs. 

Rs. 1173'29 lakhs 

Rs. 1282'33 lakhs 

Rs. 1565'04 lakhs 

(Figures are provisional). 

Tribal Graduates 

986. Shri Basumatarij Will the Min-
ister of Home Mairs be pleased to 
atate the number of graduates among 
the tribals, State-wise up to the end 
of the year 1961? 

The Minlster of State in the Minis-
try or HOlDe Alrairs (Sbri Datar): 
Information regarding the education-
al standards of Soheduled Tribes have 
been collected in the 1961 census only 
in respect of those Ii ving in urban 
areas. ll'his information i's being 
tabulated and is expected to be pub-
lished by the Registrar General of 
India, by the end of 1962. 

tC;l9. "') Ifo ,,"0 ~: 'flIT 
,~ qn lfm ~ml'f Ijlll'T lI'il: orffi1l 
..". F1T m fit; : 

(<ti) 'flIT lI'il: ~ ~ fit; ~ 
~iI'~f;;fof'IiT~li'tG ~~~f~ 
~ ~ 'IlmT tflIT ~ ; m~ 

(lif) m~ ~ <JT ~ 'IiT~ """ 
~ <tiiI' <J<ti i!T ;;rW'fT ? 

'~CI' qn ~ <ram ~'lft' (11ft 
f,,"o ~) : (<ti) ~ ~ 
;f~ f~ it ;rTiic 'liT 'IiT~ ~ 

~ f<1Q; ~~"nr (f~ ~~) 
Q;ltC, ~ t ~ t ij; ~r~:i)'F'rr~ ~~ ~T <J<ti 

. ~~~'l'lI'sr~ififI'~m~ I 

(lif) ~: lI'il: ~ il:T ififI' ~ijT I 

'U~ it 'l!~ ~~ m~T ~) 
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Rfmm Il'lII'T lI'il: orffi1l..". '1J'lT m fit; : 

(<ti) ~J'iiit~~~~
;;r;r m~ <tiT <m"<J ~ f;;r~ ~ <ft ¢ 
~, m.: lfiil:T lfiil:T ; 

(lif) 'flIT lI'il: ~:ft ~ ~ fit; ~ 
~lft~f.ro!i~~~ ~ ij; ~ 
~~~~~ififI'<ft'f1{T ~ ; $ 
llR il:i', Cl'T ~ 'flIT omvr ~ ; ~ 

('f) 'flIT lI'il: 'liT ~ ~ fit; ~ 
~lftijf;pfi~~~"""~ ~ 
~ <'IT 'f1{) i ~"l{fl:r 'liT ~ ~ 6'W 
U~ it ~ mrnrr~ ? 

sntmtT -t~ if mq' -t'lft' ("" 
~~) : (ifi) ~ ('f). ~;r 
~m~~~l1i~. q'tt ~JJ 
(')~ 111: UlfT cmr 111: ~ U ~'fT I 
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Purchase of Electric Furnace 

989. Dr. U. Misra: Will the Minis-
ter of Steel and Heavy Industries be 
pleased to state: 

(a) the amount of foreign exchange 
-spent for enabling Jamshedpur Engi-
neering and Machinery Manufactur-
ing Company to purchase an Electric 
"Furnace in 1954; 

(b) for what kind of production 
this furnace is now beini used; and 

(c) whether it is not a fact that the 
furnace is not lying idle? 

The Minister of Steel and Heavy 
Industries (Shri C. Subramaniam): 
'(a) to (c). MIs. Jamshedpur Engin-
neering and Machinery Manufacturing 
Company were granted a licence 
'under the Industries (Development 
,and ReI-,llation) Act, 1951, for the 
Manufacture of 320 tons per month of 
'steel C1 'tings as "new article" in 
"their existing undertaking at Tata-
nagar, in 1954. During the same year 
·they were also granted an import 
licence for the import of an electric 
furnace valued at Rs. 3,76,300/-. The 
Company has not started production 
of steel castings and the furnace is 
'not being utilised presently for the 
production of any article. 

All Kerala Library Conference 

990. Shri A. K. Gopalan: Will the 
Minister of Education be pleased to 
fltate: 

(a) whether it is a fact that the 
Government have received the resolu-
tion of the All Kera,la Library Con-
ference held on the 21st May, 111111 
'Which was inaugurated by him; and 

(b) if so, the action taken thereon? 

The Minister of Education (Dr. K. 
L. Shrlmall): (a) Yes, Sir. 

(b) As the matter referr-.l to in the 
resolution mostly concerns the State 
Government, the Kerala Grandhasala 
8angham, Trivandrum, has been re-
quested to contact the State Govern-
ment direct in this behalf. However, 

an application of the institution for 
financial assistance from the Central 
Government is under the considera-
tion of this Ministry. 

Aid to Kerala Grandhasala SaD6am 

991 f Shri A. K. Gopalan: 
. L Shrl Umanath: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Unstarred Question No. 3025 on the 
10th April, 1961 and state: 

(a) whether the request of the 
Kerala Grandhasala Sangam for fin-
ancial assistance in respect of Hindi 
schemes was considered; and 

(b) if so, the decision of Govern-
ment thereon? 

The Minister of Education (Dr. K. 
L. ShrimaJi): (a) Yes, Sir. 

(b) A grant of Rs. 30,660/- has been 
sanctioned to the Sangam in October, 
1961 for the following schemes:-

(i) Starting of Hindi Win,s in 50 
Libraries. 

(ij) Allawonce for 50 Librarians 
@Rs. 10/- p.m. for 9 months. 

(iii) Addition of Hindi Section in 
"Grandhalokam" magazine. 

(iv) Celebration of "Hindi Day" in 
50 Libraries. 

Cases against Akalls In Delhi 

J Shri GUlshan: 
992. l Shri Buta Singh: 

Will the Minister of Home Affalrs 
be pleased to state: 

(a) the number of Akalis against 
whom cases were registered in Delhi 
on the 12th June, 1960 and after-
wards; 

(b) the number of those out of them 
against whom the police dW not put 
up the challans till the 31st March, 
1962 with reasons in each case; and 
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(c) the number of those against 
whom the cases are pending in vari-
ous C<lurts and since when? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) 4725 (including 829 against 
whom cases were registered on 12th 
June 1960). 

(b) One case registered against 
five persons could not be sent to 
court as it was under investigation. It 
has since been dropp~d. 

(c)Cases are pending in courts 
against--

41 persons since 20-4-61. 
2 persons since 3-5-61. 
2 persons since 10-5-61. 

13 persons since 23-5-61. 
9 persons since 2-6-61. 
3 persons since 28-6-61 

102 persons since 11-7-61 

172 

Museum at Vaishali 

993. Shri P. C. Borooah: Will the 
Minisler of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether Government have de-
cided to set up a museum at Vashali; 

(b) if so, at what cost; and 

(c) what action has been taken so 
far in that direction? 

The Deputy Minister in the Minis-
try of Scientific Research and Cultural 
Affairs (Dr. M. M. Das): (a) Yes, Sir. 

(b) ·Rs. 2,80,120/-. 

(c) The Government of Bihar has 
been asked to transfer land in their 
possession. 

Army Officers with Civilian Service 

994. Shri S. Swamy: Will the Min-
ister of Defence be pleased to slate: 

(a) hoW- many officers of Defence 
forces had been allowed to work in 
civilian departments and have rejoin-
ed the army; 

(b) whether service and seniority 
of all such officers have been ccmnted 
in their regular course of service; 

(c) if not, ,how many of them are 
remaining still to be considered for 
their civil service periods; 

(d) whether any representations 
have been received by the Ministry 
to include their civil service to their 
mili tary service; and 

(e) if so, action taken thereon? 

The Minister of State in the M~ 
try of Defence «Shr! Raghuramaiah): 
(a) and (b). Service officers are sent 
on deputation to civil department&. 
from time to time and on completing 
the period of deputation they return 
to their parent service, namely, the 
Army, Navy or Air Force. In all such 
cases one of the terms and conditions 
of deputation is that the periOd of 
service in the civil departments will 
reckon as Armv Navy or Air Force 
service a, the· tase may be for all 
purposes. 

It i, presumed, that the question 
has rc·[crence to the cases of certain 
non-regular Army officers who were 
temporarily released from the Army 
during the year 1944 for service in a 
civilian capacity with the {'h'il ad-
ministration in different states, after 
they had volunteered for such service 
and wpre later recalled to Army 
service. If so, the number of such 
officers is 35. The terms and condi-
tions of their release from the Army 
inter-alia provided that-

1) they would not relinquish their 
Army commissions but their 
commissions would be held 
in abeyance and they would 
remain subject to recall to 
army service; and 

(2) in the event of their being re-
called to Army service, the 
period of their service in the 
civil administration will not 
c<lunt towards their Army 
service. 
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On their recall to Army service, the 
service rendered by 4 of these officers 
with the State Governments has been 
counted for their seniority in the 
Army while the service rendered by 
the remaining 31 officers has not been 
counted for the purpose. 

c) to (e). No case is pending con-
sideration at present. Representations 
were received from some of the 31 
officers referred to above but they 
have been rejected by Government 
for the following reasons:-

(1) The officers in Q4estion were 
all volunteers for civilian 
employment. During their 
civilian employment, they 
were not allowed to wear 
military uniform, they did 
not draw Army pay and they 
were told in clear terms that 
the period under civil em· 
ployment would not count for 
payor promotion or non-
effective benefits if they were 
recalled for Army service. 
They chose to serve under 
civil administration with fuJI 
knowledge of these terms and 
conditions. They have, there-
fore, no claim for a revision 
of these terms and conditions 
subsequent to their re-absor-
ption in the Army. 

(2) At one stage it had come to 
the notice of Government 
that 4 officers had already 
been given credit for their 
civilian serviee and the neces-
sary notifications had also 
been issued accordingly by 
mistake. The number of 
officers involved being small 
and on the understanding that 
there would be no repercus-
sions if a relaxation were 
made in their cases, the 
Government decided to let 
the officers retain the benefit 
already granted by mistake. 
When it was later discovered 
that there were more officers 
involved, the question was 
seriously eon$idered whether 

• 

the sanction given in the 
case of .the 4 officers should 
be withdrawn but it was de-
cided not to do So because· 
the concession had been given. 
and to withdraw it otherwise 
that on disciplinary grounds 
would not be quite fair. 

(3) The restoration of seniority in 
the case of .the remaining 31 
officers will upset the exist-
ing seniority of hundreds of 
officers. These latter officers 
have been allowed higher 
positions in the seniority list 
for a considerable time and it 
would be incorrect now to 
pull them down in seniority 
for no fault of theirs. 

Election Petitions 

995. Shri S. Swamy: Will the Min-
ister of Law be pleased to state: 

(a) how many Election petitions of· 
1957 general elections are still pend-
ing in various courts of India; 

(b) how many of them are pending 
in the Supreme Court of India and 
the constituencies they belong to; and 

(c) the causes of such delay in dis-
posing of all the election petitions be-
fore the Third General Elel;!tions, 
1962? 

The Minister fll Law (Shri A. K. 
Sen): (a) to c). Only one election pe-
tition of 1957 general election, relat-
ing to Keppal Parliamentary consti-
tuency in Mysorc, is still pending in· 
appeal stage in the Supreme Court, 
since the record of the appeal has not 
yet been received by that court. 

wit1f ~ q~ imIl 

u.~. "lito mo ~: !f!IT. 
f1ffl l'flff lffI orffi;f ~f z,'lT rn f.T. : 

(~) If Tn 'Iffevsr ~ ~: ~ men 
1{ qt ... if<f wi"fi ~ ~f l'fIiT 'iT ; 

("I") ~ ~ "'fit'q orrf 'If. 
~T 
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(f.I") ~ lTlfr ~q ~ ~ 

<iT "lIT 'mlR;fi gf ~ ? 

f~ ~it (...n ~ mf) • 
('Ii) W: (l1f) .S:l'f~; if.'t ~' mTifIfi 

it llfifT ~ft q-r, ?rf'liif 'lim!" ~ .~ 
~ ~Ol;[ fcnrrT (iff'liRr f~t~) 

'liT w. .. ~ ~ l'f~ ~'IiTf"'f ft 
mft ;zfr a ~ flmT ~ I fJliRT ,,"(itt 

if! l'f"~;llT, q.,r 'lir it-:;r <n: f1;'Ii f"l"'ROf 

<:l1f ~ ;;rTlfllT f~ ;; In 'fir omf ~T 
~lfT I 

(IT) ~ ll:i' I 

(f.I") ~ +rmr ~ '1ft lIil{ 
~~;ft if if)1ft, ~ ;;jiq 'lir r,~ 
~q;fq <n: Wlf ~vm: 'liT g;rfOT'fiR 

~)m~ I 

Coal Deposits in 1. & K. 

'997 f Shrl Abdul Ghani Goni; 
. L Shri Inder 1. Malhotra: 

Will the Minister of Mines and Fuel 
be pleased to state; 

(a) whether any survey of coal 
.deposits in Jammu and Kashmir State 
has been held in recent years; 

(b) what is the estimate of such 
deposits; and 

(e) what steps are being taken to 
exploit the same on a lar2e scale? 

The Minister of Mines and Fuel 
(Shrl K. D. Malavlya); (a) Yes, Sir. 

(b) The Geological Survey of India 
has proved 56:56 million tonnes of 
quarriable reserve of lignite (Brown _ 
Coal) in Nichhaom, Chowkibal and 
adjacent areas in Kashmir Valley and 
6:7 million tonnes of coal at Kalakot 
in recent years. 

(e) Schemes for the exploitation of 
the coal and lignite deposits are being 
undertaken by the State Government. 

Tenure of Military Personnel 

998. Shri P. N. Kayal; Will the 
Minister of Defence be pleased to 
state: 

(a) the time for which a high mili-
tary officer is generally stationed at 
a particular place; 

(b) whether there are any hard and 
fast rules about their transfer of 
promotions; and 

(e) if so, what are those rules, 
cadre-wise? 

The :'.iilli<;ter of Defence (Shri 
Krishna Menon); (a) Senior military 
officers are genernlly stationed at a 
particular place for a period of 2 to 4 
years. 

(b) (1) There are no hard and fast 
rules to regulate transfers but by and 
large thrse are determined by one of 
the following factors:--

0) Promotion or completion of 
tenure. 

(ii) Medical grounds. 

(iii) Disciplinary grounds. 

(iv) Compassionate grounds. 

(v) Reasons of career planning 
so as to J;live officers expe-
rience in various types of ap-
pointments before they come 
up for promotion to higher 
ranks. 

(vi) New commitments. 

(2) There are definite rjJles laid 
down by Government for promotion. 

(cl Promotions to the ranks of 
Colonel to Major General both inclu~ 
sive are made from among eligible 
officers on the recommendations of 
the Selection Board constituted for 
the purpose. Selection of officers for 
promotion to the ranks of Lieut-Gene-
ral and General is made by the Gov-
ernment. To be eligible for promo-
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tion to the various higher ranks, offi-
cers must have completed a prescrib-
ed length Of service as given below:-

Rank Minimum Service limits for 
promotion 

Actg. Subs. 

Colonel 8 1/2 years (with a 
minimum period of 
2 years' service in 
the rank of Lt. Col.) 20 years 

Brigadier 12 years (with a 
minimum period of 
3 years combined 
serv ice in the ranks of 
Lt.Col. and Colonel) 23years 

Maj-Gen. 20 years 
.Lt. General 25 years 

.General 

25 years 
28 years 

(No remiction) 

~f~ sn~~crr II1r, ~)!l (mI'fqR) 

HE.. 11ft mr : 'flIT srftmn 1I'1jT 
lfg "'<if'!" ~r >;F'lT <nnr f<r. : 

(<n) <n~ f~i!f(f 4-R<n 'Sffm=rar 
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( 111" ) <mf '3if; .,-rn; ~ m:r iff t;<n 
.~~~","~~; m 

( if ) <rR ~, crr fcrwrNlfT <nT lifeR 
~ Of"fR ~: fw:r ~ ~T W!f ~q-fif <n:: 
iflf) ~ f<n!fT ;;mrr ? 

srf.mtT ",,"r ( '1') "mr q;r.{) 
(<n) 9;j1f<:~<1i srf~~1Jf ~:~ ( 1JTi ... 
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1!;<n lI'R 'i't, ~~-~ it, ~ ~f (~ 
~t~~) it, 11;<n~"fif ~ ~ 
If!fTt:,m~~ij; ~~fif'lI' 
~ 0fT~ ~ I ¢;;rq. ~ ifil, 
~ilr ~o ~ ~ ~ ffq.:l' t. mit IIiT 
~~~.I 

Fixation of Seniority in New MylOre 

1000. Shri Chandrikl: Will the Min-
ister of Home Affaln be pleased to 
state: 

(a) whether Government have 
finalised the fixation of seniority and 
equation of the services of Govern-
ment of ney Mysore; and 

(b) if not, what are the reasons for 
delay and how much time it will re-
quire? 

The Minister of State In the Minis-
try of Home Affairs (Shrl Datar): 
(a) No. 

(b) The Government of India can 
pass final orders in respect of equa-
tion of posts and seniority only in 
consultation with the appropriate Ad-
visory Committee, who would consid-
er the representations, made by the 
aggrieved personnel. The State Gov-
ernment have started forwarding re-
presentations only recently. 

cement Factories In Mysore 

1001. Shri Cbandrlkl: Will the 
Minister of Steel and Heavy Industries 
be pleased to state: 

(a) whether it is a fact that two 
more cement fadories have been 
allotted to the State of Mysore; and 

(b) if so ,whellher the places of 
their location have been detennined? 

The Mlnlster of Steel and Heavy 
Industries (Shrl C. Subramanlam): 

(a) Two more schemes for setting 
up cement factories in Mysore State 
have bene approved. 

(b) The proposed locations are 
Ammasandra (Tunkur District) and 
Nagargalli (Belgaum District). 

Natlonallsatlon of Mines 
1"2. Shri Chandrlkl: Will the 

Minister of Mines aDd Fuel be 
pleased to state: 

(a) whether Government contem-
plate to assume management of many 
more mines situated in various States 
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of India as was done in the case of 
Kolar Gold Mines; and 

(b) if so, whether the Minister 
would place the list of such mines on 
the Table? 

The Minister of MiDes aDd Fuel 
(Shrl K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

I.A.S. Cadre 
1003. Shri Thimmaiah: Will the 

Minister of Home Affairs be pleased 
to state: 

(a) the number of officers recom-
mended for inclusion in IA.s. cadre 
by the Mysore Government during 
the years 1959, 1960 and 1961; and 

(b) how many of them were ap-
proved by the Home Ministry and how 
many of them belonged to Scheduled 
Castes? 

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): 
(a) the number of officers recom-
mended for inclusion in the I.A.S. 
cadre by the Mysore Government is 
as under: 

Year 
1959 
1960 
1961 

No. oj officers recommended 

-3 

(b» All the ·ihree officers recom-
mended were appointed to the Indian 
Administrative Service Cadre of 
Mysore. None of. them belonged to 
Scheduled Castes. 

Grant fOr Development of Sam;krlt 
and Tribal Languages 

1004. Shrl H. C. Soy: Will the Min-
ister of Education be pleased to state: 

(a) the total amount of grants 
given by the Central Government 
and the State Governments, State-
wise, for Sanskrit Education and its 
developments during the first two 
Five Year Plan periods and the 
grants to be made during the Third 
Five Year Plan period; 

(b) total amount of grants, if any, 
given by the Central Government and 
the State Governments, State-wise. 
for the development of Tribal Lan-
guages, State-wise, for the previous 
two Five Year Plans and the grants 
for the Third Five Year Plan; and 

(c) the grounds on which these 
grants are given? 

The Minister of Education (Dr. IL 
L. Shrimall): (a) to (c). The infor-
mation is being collected and will be 
laid on the Table of the House as soon 
as it is collected. 

Kanpur Harness aad Saddlery 
Factory 

1005. Shrl Ram Katan Gupta: Will 
the Minister of Defence be pleased to 
state: 

(a) whether the Kanpur Harness 
and Saddlery Factory is running third 
shift by the workers of the first and 
second shifts by payment of over-
time; 

(b) if so, since how long this prac-
tice has been going on; 

(c) at what ratc overtime is paid 
in relation to normal wage rate; 

(d) why Government could not 
start proper third shift which will 
offer more employment and result in-
substantial saving in the wage bill; 
and 

(c') how many other pl'oduction 
units in Defence Organisations are 
running on overtime basis regularly? 

The Minister of Defence (Shrt 
Krishna Menon): (a) and (b). Har-
ness and Saddlery Factory is working 
two shifts witn overtime as necessary 
on both shifts. This arrangement 
commenced in 1961-62. 

(e) Under. the Factories' Act, 1948 
the rate of overtime payment to in-
dustrial workers who work beyond 
48 hours a week is double the normal 
rate. For work beyond the normal 
weekly hours of 44 but up to 48 
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hours a week, workers are paid at (c), the extent of the resources of 
Ilormal rates, each of these minerals found In that 

area; and 
(d) DGOF is finding it difficult to 

,get suitable staff even for double 
shift working. The question of work-
ing a third shift cannot, therefore, be 
-considered for the present. 

(e) Overtime working in Ordnance 
Factories is not a regular feature but 
is only resorted to in order to coPE' 
with the situations in the Services 
demands as also to meet emergent 
demands more speedily. It is also re-
sorted to in the case of Sections where 
the capacity of machines or man-
,power is insufficient to keep with the 
production of other Sections. 

"Central Paper Technological 
Rseareh Institute" 

1006 (Shri Bade: 
. L Shri Brahmjeet: 

Will the Minister of Scientific Re-
'search and Cultural Affairs be pleas-
ed to state: 

(a) whether there is any proposal 
to set up a Central Research Institute 
'Of Paper Technology in the near 
future: and 

(b) if so, the details thereof?? 

The Deputy Minister in the Minis-
try of Scientifie Research and Cul-
tural Affairs (Dr. M. M. DaII): (a) 
No Sir. 'f"::11 

(b) Does not arise. 

Minerals in Maharashtra 

1007. Shrlmatl Maimoona Sultan: 
Will the Minister of Mines and Fuel 
be pleased to state: 

(a) whether it is a fact that a re-
gion rich in mineral ,has been dis-

,covered on the borders of Nagpur 
and Bhandara districts in Vidarbha 
(Maharashtra); , 

(b) if so, what are the minerals 
~(ound there; 

(d) what action is' being taken to 
exploit these deposits? 

The Deputy Minister in the MiDIs-
try 01 Mines and Fuel (Shrl (RaJar, 
navis): (a) Yes, Sir, Minerals occur-
ance have been recorded in that re 
2ion. ' 

(bl Presence of chromite, copper, 
Dlacer gOld, iron ore and antimony 
orp. have been recorded by the Geoio-
Idcal Survey of India, 

(cl and (d), Chromite deposits are 
at present being exploited. Other de-
posits are not workable. 

Archaeologieal Remains of Dimapur 
in Nagaland 

1008. Shri Basumatari: Will the 
Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether the Archaeological 
DepaI'tment h!\s included the histo-
rically important and old capital of 
Kachari Kingdom at Dimapur in 
Nagaland for preservation under the 
Monuments Preservation Act; and 

(b) if not, the reasons therefor? 

The Minister in the Ministry 01 
Scientiftc Rcsearch and Cultural 
Affairs (Dr. M. M. Das): (a) Yes, 
Sir, 

(b) Does not arise. 

Girls' EducatiOn during Third Plan 

1009. Shri Siddlah: Will the Minis-
ter of Education be pleased to state: 

(a) whether any special schemes 
have been formulated for the ad-
vancement of girls' education in the 
country during the Third Five Year 
Plan' period; 

(b) if so, the details thereof; and 

(c) what financial assistance is pro-
posed to be given to each of the States 
and Union Territories during 1962-631 
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The MiDister of Education (Dr. K. 
L. Shrimali): (a) to (c). A state-
ment is laid on the Table of the 
House. 

STATEMENT 

(a) Yes, Sir. The schemes have 
been included in the State Sector. 

(b) On the recommendations of the 
National Committee on Women's Edu-
cation, the Government have suggest-
ed the following special programme 
for consideration of the State Gov-
ernments in preparing their plans for 
the development of the education of 
girls and women. 

(1) Construction of quarters for 
women teachers in rural areaa; 

(2) Village allowances for women 
teachers working in rural or backward 
areas; 

(3) Appointment of school mothers, 
especially in co-educational schools, 
when women teachers are not avail-
able; 

(4) Grant of attendance scholar-
ships (in kind), prizes, etc. to needy 
girls and the grant of clothing in de-
serving cases; 

(5) An attendance allowance to 
teachers on the basis of the average 
attendance of girls; 

(6) Provision of special amenities 
like sanitary blocks in co-educational 
schools; 

(7) Educating public opinion on the 
need of educating girls; 

(8) Free tution to certain categories 
of girls; 

(9) Establishment of hostels for 
girls from rural areas; 

(10) Full freeship to certain cate-
gories of girls; 

(11) Free or subsidised transport 
where hostel facilities do not exist; 

(12) Introduction of diversified 
courses suited to the special require-
menta of ,irls. 

(13) Provision of stipends to women. 
trainees in training institutions for 
teachers; and 

(14) Provision of condensed educa-
tional courses for adult women for 
securing more women teachers. 

(c) For 1962-63, Central assistance 
to States for special schemes for 
girls education would be on the basis 
of 100% on the outlay included in the 
State Annual Plans. In the case of 
Union Territories, the entire expendi-
ture on the schemes will be met from, 
the respective Area Demands. 
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Cultural Agreements 

1013. Shri Bade: Will the Minister 
of Scientific Research and Cultural 
Affairs be pleased to state: 

(a) with how many countries India 
has entered into cultural agreements 
so far during the last five years and 
the names of these countries; 

(b) whether there is any set stand-
ard for selecting members of the cul-
tural delegation which are sent 
abroad; 

(c) whether these members are duly 
instructed prior to leaving for foreign 
countries; 

(d) what amount we have spent 

during the last five years on receiv-
ing cultural delegation in our coun-
try; and 

(e) what is the reciprocal benefit 
we have received from those coun-
tries? 

The Minister 01 Scientific Researclr 
and Cultural Affairs (Shri RumayuD 
Kabir): (a) Nine, viz, Czechoslovakia, 
Greece, Hungary, Mongolia, Norway, 
Poland, United Arab Republic, 
U.S.S.R. and Yugoslavia. 

(b) Yes, Sir, 

(c) Yes, Sir. 

(d) An expenditure 01 Rs. 14,43,8811-
has been incurred in this Ministry 
during the last five years. 

(e) The benefits are intangible but 
important. Mutual understanding 
between the countries is established, 
old cultural contacts are revived and 
existing friendly relations are further 
strengthened. 

S.C" S.T. and Other Backward CIUII 
Students Selected for SchoIarshi~ 

IOU. Shri Thimmaiah: Will the· 
Minister of Education be pleased to 
state: 

(a) the number of Scheduled Calte, 
Scheduled Tribe and Other Backward 
class students selected lor foreign 
scholarship during 1961; and 

(b) whether there is any increase 
in the number of scholarships during 
this year? 

The Minister 01 Education (Dr. 
K. L. Shrilllali): 

(a) Scheduled Caste . 6 
Scheduled Tribe. 5 
Other Backward Class . 4 

Total 15 

(b) The number of scholarships. 
varies from year to year and it is not 
possible to say whether there will be 
any increase in the number of . 
scholarships during 1962 as all the-
selections have not yet been finalised. 
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African Students In Indian Univer-

sities 

1015. Shri Ravindra Varma: Will 
the Minister of Education be pleased 

. to state: 

(a) the number of African students 
(~cluding those of Indian origin) at 
present enrolled in Indian Universi-
ties and institutions of higher learn-
Ing; 

(b) the number of each Univer-
· sily; 

(c) how many of these receive 
scholarships from the Government of 
India; and 

(d) what programmes the Indian 
· Council of Cultural Relations have 
undertaken for the welfare of African 
students in India and for enabling 
them to understand and appreciate 
Indian Culture? 

The Minister of Education (Dr. K. 
L. Shrimali): Information is being 
collected and will be laid on the 

· Table of the House in due course. 
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Ex-Servicemen In Kerala 

1018. Shri A. V. Raghavan: Will the 
Minister of Defence be pleased to 
state: 

(a) the number of ex-servicemen 
who are un-employed in the State of 
Kerala; 

(b) whether there is any proposal 
to rehabilitate them: 

(c) whether Government will con-
sider the desirability of providing re-
servations in the matter of appoint-
ments in Public Services; and 

(d) whether it is a fact that at the 
time of their enrolment they were 
assured of employment opportunities 
on release? 

The Minister of St.'\te In tbe Minis-
ter of Defence (Shrl RaghnramaJh): 
(a) 3341, according to the Live Regis-
ters of the Employment Exchanges in 
Kerala. 

(b) The facilities for rehabilitation 
available to the ex-servicemen of 
other States are also available to the 
ex-servicemen of Kerala State and 
every effort is made to rehabilitate 
them as far as possible. • 

(c) Under the Constitution of India, 
no such reservation is permissible for 
ex-servicemen as such. 

(d) No such assurance was given. 

National Discipline Scheme 

1019. Sbri A. V. Raghavan: Will 
the Minister of Education be pleased 
tn slate: 

(a) whetker there is any proposal 
t<l start a training centre in Kerala. 
under the National Discipline 
Scheme; 

(b) if so, the details thereof; and 

(e) the number of delegates from 
446 (Ai) LSD--I • .. 

Kerala who took part in the SemiDu 
on National Discipline Scheme? 

The Minister of Education (Dr. IL 
L. Shrimali): (a) No, Sir. 

(b) Does not arise. 

(c) Nil. 

Violation of Foreign ExehaDp Rules 

1020. Shrl D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) the latest position with regard 
to the enquiry against Shri S. P. Jain 
of Calcutta for the violation of foreign 
exchange rules; 

(b) if completed, the details of the 
same; and 

(c) the action taken in the matter? 

The Minister of Finance (Shrt 
Morarji Desai): (a) The enquiries 
are still in progress. 

(b) and (c). Do not arise. 

Mass Insurance Scheme 

1021. Shri D. C. Sharma: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the Life Insurance 
Corporation of India's proposal te 
launch a scheme of mass insurance has 
been put into practice; and 

(b) if not, the reasons for delay? 

The Minister of Finance (Shrt 
Morarji Desai): (a) and (b). The 
feasibility of introducing a scheme of 
Mass Insurance is still under the exa-
mination of the Life Insurance Cor-
pora lion of India. 

Cultnral Agreements with African 
Countries 

1022. Shri Ravindra Varma: Will 
the Minister of Scientific Research and 
Cultural Affairs be plased to state: 

(a) whether the Government of 
India have concluded cultural agree-
ments with any countries in Africa 
since 1958; 
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(b) if so, the names of these coun-

tries and the nature of these agree-
ments; and 

(c) if the reply to part (a) above 
be in the negative, the reasons for the 
absence of such agr&e'lnents? 

The Minister 01 Scientific Research 
and Cnltural Affairs (Shri Humayun 
Kabir): (a) Yes Sir, with one coun-
try so far. 

(b) United Arab Republic. The 
Agreement provides for development 
of closer cutural relations between 
India and the United Arab Republic 
through the institution of schOlarships 
and fellowships; training of each 
other's personnel in Scientific, Tech-
nical & Industrial institutions; estab-
lishment of cultural institutes and ex-
changes in educational, cultural and 
scientific fields. 

(c) does not arise. 

S.C. &: S.T. in Central Go't'emment 
Omces 

10%3. Shri Vishram 
the Minister of Home 
pleased to state: 

Prasad: Will 
Aftairs be 

(a) the present percentage of Sche-
duled Castes and Scheduled Tribes 
in the services of Central Government; 
and 

(b) their percentage, class-wise? 

The Minister of State In the MiDJs-
try of Home Affairs (Shri Datar): (a) 
The percentages as on 1st January 
1961 were: 

S"hedulcd Cas! s 
Scheduled Tri bs 

(b) The class-wise percentages on 
the same date were as tollows: 

Scheduled Set eduled 
Castes Tribes 

Class I 1'44% '21% 
Class II :Z'44% '67% 
Cia •• III 7'49% '9:Z% 
ClaulV :11'55% 2'98% 

Coal Deposits In Bijapar (Mysore) 

J024. f Shri R, G. D~bey: 
L Shri S. B. Patil: 

Will the Minister of Mines anti 
Fuel be pleased to state: 

(a) whether it has come to the 
notice of Government that there are 
deposits of coal and raw material for 
cement near Talikot in Bijapur Dis-
trict of Mysore State; and 

(b) whether Government propose 
to have a proper investigation in this 
matter? 

The Minister of MInes ud Fuel 
(Shri K. D. Malaviya): (a) No coal 
deposits near Talikot have been re-
corded by the Geological Survey of 
India. However, limestone deposits 
of cement grade have been recorded. 

(b) As a result of work carried out 
by the Geological Survey af India, a 
reserve of about 300 million tonnes of 
limestone of cement grade has been 
estimated. 

DiscOvery of Harappa and MoheD-
jodaro Period Sites 

1025. Sa-t Shree Narayan Das: Will 
the Minister of Scientific Research ami 
Cultural Aftairs be pleased to state: 

(a) whether a number of sites of 
the Harappa and Moheniodaro period 
have been discovered in the Indian 
territory; and 

(b) if so, the precise nature of in-
dications which have led to the dis-
covery? 

The Deputy Minister In the MinIB-
try of Scientillc Research and Cult.-
ral Affairs (Dr. M. M. Das): (a) Yes. 
Sir. 

(b) Harappan potteries and other 
associated fulds 
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of Urgent Pub tic 

Importance 
Naval Prize Money 

1026. Shrl A. V. Barhavan: Will the 
Minister of Defence be pleased to 
state: 

(a) the amount of Naval prize 
money allotted to India; 

(b) what was the basis on which 
the amount was disbursed among the 
claimants; and 

(c) the number of officers and rat-
ings who are yet to receive the prize 
money and the amount outstanding? 

The Minister of State in the Minis-
try of Defence (Shri Raghuramalah): 
(a) to (c). A statement is laid on 
the Table of the Lok Sabha. rSee Ap-
pendix II, annexure No. 1'1. 

lZ.03 hrs. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

REPORTED RELEASE OF I.A.F. AmMEN BY 
NAGA HOSTILES 

Mr. Speaker: I have got four caI-
ling-attention-notices from Shri S. M. 
8anerjee, Shri Nath Pai, Shri Priya 
Gupta, Shri Hem Barua and Shri P. 
C. Borooah. 

I shall call upon Shri S. M. Baner-
jee to read it out. 

Shri S. M. Banerjee (Kanpur): 
have not got the form. 

Shrl Indrajit Gupta (Calcutta 
South West): I believe that it has 
been withheld. 

Mr. Speaker: I have called the hon. 
Member because I thought that some 
information that might be available 
just now Or just at present might be 
given to the House, and if further 
information is available, that can be 
given afterwards. This notice is about 
the release of our airmen by the Nags 

hostiles. Can the hon. Prime Minister 
give that information? 

The Prime Minister and Minister of 
External Affairs and Minister I..f Ato-
mic Energy (Shri Jawaharlal Nl:hru): 
We have heard from OUr Embassy in 
Rane:oon that the Burmese Govern-
ment have informed them that the four 
Indian airmen were handed over to 
them on the 5th of May, on the Indo-
Burmese border by the Naga hosfles. 
We have not got more information yet. 
But it is presumed that they will be 
taken to Mandalay soon, in a day or 
two, possibly; because they have had 
a hard time they might be hospitalised 
there fo!: a day or two to rest, and 
then they wi!! be taken to Rangoon 
where they will be handed over to our 
Embassy and then transported here. 
That is all the information that I can 
give now. 

May I express my gratitude to the 
Burmese Government for their help 
in this matter? 

Shrl S. M. Banerjee: May 1 know 
whether any intimation has been sent 
to their relations Or their parents 
about their release? 

Mr. Speaker: Let us have them 
first on the 14th instant, and then pro-
bably it would be better that that 
information might be given. 

Shri S. M. Banerjee: They will be 
very happy to receive this information. 
The parents of one of the captains are 
at Kanpur, and his mother is actually 
on the death-bed. 

Mr. Speaker: We hope that they 
will be handed over to us. Let us 
wait for three or four days before we 
can give them the information. If 
something intervenes, then what 
would be the position? 

Shrl S. M. Banerjee: This much in-
formation at least can be given to 
them. 
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12.05 bn. 

RE: MOTION OF PRIVILEGE 

Shri Rem Baraa (Gauhati): Kay 
I seek a clarification from YOU? I sub-
mitted a privilege motion on ChlRa 
Today publishing the Peking Note of 
April 30, and said that before it waa 
laid on the Table of the House, before 
the House had been apprised of it, It 
has been published by China TodaV, 
official organ of the Chinese Embassy 
here, and printed in the New Age 
Press in Delhi. This is a very serious 
matter and I wanted to move a motion 
of privilege on this because we are 
denied the right to have this note first. 

You often say that Members should 
explore other avenues whenever ad-
'ournment motions are tabled. Yea-
terday I tabled a calling attention 
notke on this subject and it was re-
fused. Today I have tried a privilege 
motion. I do not know what has ex-
IIcUy happened to that. Supposing it 
is rejected, I shall have to give notice 
of II Short Notice Question. But no-
body knows what will happen to that. 

Mr. Speaker: Has the hon. Mem-
bpr not been informed of it? 

Shri Hem Barua: That is my sub-
mi~s:on. We are informed like that. 
Rut after exploring all avenues, we 
find ourselves in a very tight corner 
nnt knowine what to do. 

Mr. Speaker: Order, order. I have 
said it so many times that if any hon. 
Member is dissatisfied with any deci-
sion that I take. he can come to IIl7 
Chamber. Now that my dec!sion has 
hpen conveyed to the hon. Member, 
does he expect me to come to a diffe-
rent decision now when he stands up 
and says something? When he knows 
already that he has been communi-
cated that decision. what does he ex-
pect me to do? Does he expect me 
to say something different from what 
has been conveyed to him already? 

Sbrl Hem Barna: My submission 
Willi different. 

Mr. Speaker: He wants me to .... 
what avenues .are open to him. 

Shri Rem Baraa: Yes, Sir. 

Mr. Speaker: I am not a legal ad-
viser to give opinions to Members .. 
to how to guide them. If they send 
me something in the form of a notice, 
then I have to decide on that notice, 
as to whether it is admissible or nat. 
I have to decide on concrete questions 
as they arise and come up before me. 
I cannot give advice. If he comes and 
discusses with me, I will certainly be 
available for that and will say why 
I have rejected It. Then probably he 
might get some help, if I am in a pOSi-
tion to help, because he knows much 
bet.ter than myself. 

Shri Hem Barua: May I make thia 
subm'ssion? In future, may it be your 
rllling tliat whenever motions of seri-
ous import are disallowed, instead of 
merely conveying that decision to 
Members, the Speaker may be pleased 
to assign the reasons also, so that 
Members mieht know where they 
stand? Otherwise we arc quite lost 
in darkness. 

Mr. Speaker: There is a matter of 
breach of privilege brought up by a 
Member and the Speaker considers 
that there is no breach of privilege. 
That is conveyed to the hon. Mem-
ber. What other grounds does he re-
quire in that respect? I will advise 
him, if he wants to d'scuss it further 
with me, to come to my Chamber. We 
will sit together and discuss. 

J%.08 brs. 

PAPERS LAID ON THE TABLE 

PAPERS UNDER TARIFF COMMISSION Acr 

The Minister of Steel and HeavY 
bulustrles (Shrl C. Subramaninm): I 
beg to lay on the Table a copy each 
of the following papers under sub-
section (2) of section 16 of the Tariff 
Commiss!on Act, 1951:-

(i) Report (1959) of the Tari1! 
CommisSion.!ln the ftxation of 
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fair retention price of ammo-
nium sulphate produced by 
Sindri Fertilizers and Chemi-
cals Limited. [Plaeed in Lt-
bra1'1l, see No. LT-S6/62]. 

(ii) Supplementary Report (1960) 
of the Tariff Commission an 
the fixation of fair retention 
price of ammonium sulphate 
produced by_the S'ndri Fer-
tilizers and Chemicals Limit-
ed. 

(iii) Government Resolution No. 
Fert.l (15) 158-Vol. II dated the 
16th January, 1962. 

(iv) Statement explaining the 
reasons why a COPy each of 
the documents at (i) to (iii) 
above could not be laid on the 
Table within the period pre-
scribed in the said sub-sec-
tion. 

[Placed in Libra1'1l, see No. LT-S'1/ 
112]. 

NOTIFICATION UNDER RUBBER ACT 

The Deputy Minister In the MlnJa-
try of Finance (Shrl B. R. Bhant): 
On behalf of Shri Manubhal Shah. I 
beg to lay, on the Table a copy of the 
Rubber (First Amendment) Rules, 
1962 published in Notification No. 
GSR 206 dated the 17th February, 1963 
under sub-section (3) of section 25 of 
the Rubber Act, 1947. [Placed in 
Llfwa1'1l, see No. LT-S8/62]. 

PAPERS UNDER ACRICULTURAL PRODuCil 
(DEVELOPMENT AND WAREHOUSING) 
CORPORATION AcT 

The Deputy Minister in the Ministry 
of Community Development. Paneha-
yati Raj and Co-operation (Shri B. S. 
Murthy): On behalf of Shri S. K. Dey, 
I beg to lay on the Table a copy of 
the Certified Accounts of the National 
Co-operative Development and Ware-
housing Board for the year 1960-61 
and the Audit Report thereon under 
sub-section (4) of section 41' of the 
Agricultural Produce (Development 
and Warehousing) Corporation. Act, 

1966. [Placed in Libra"" aee No. LT-
89m]. 

NOTD'ICATIONS UNDER MAmPUB LAND 
Rl:vl:Nuz AND LAND REFoRMS Al:T 
AND TEaRrroRIAL COUNCILS AcT 

Tbe Deputy Minister In the Minls-
try of Home Affairs (Shri Datar): I 
beg to lay on the Table a copy each 
of the following Notifications:-

(i) Notification No. 1401121,60-M 
(V) published in the Manipur 
Gazette dated the 31st May, 
1961 containing the Manipur 
Land Revenue and Reforms 
Rules, 1961, under section 169 
of the ManiDur I.and Revenue 
and Land Reforms Act, 1960. 
[Placed in Library. see. No. 
LT-90/62]. 

(li) The Territorial Council. 
(Election of Members) Rules, 
1962 published in Notification 
No. G.S.R. 5 dated the 1st 
January. 1962, under sub-
section (3) of section' 64 of 
the Territorial Councils Act, 
1956. [Placed in Libra1'1l, see 
No. LT-91/62]. 

R11LES UNDER CENTRAL EXCISES ANt SALT 
ACT 

8hr1 B. R. Bharat: I beg to lay OD 
the Table- . 

(i) a coPy each of the following 
rules under section 38 of the 
Central Excises and Salt Act, 
1944:-

(a) The Central Excise (First 
Amendment) Rules, 1962 
pub'ished in Not'fication No. 
G.S.R. 27 dated the 6th Jan-
uary, 1962. 

(b) Thp. Central Excise (Sixth 
Amendment) Rules. 1962, 
publisher! in Notification No. 
G.S.R. 500 dated the 24th 
April. 1962, 

[Placed in Library, see No. LT-92/ 
82]. 

(ii) a coPy ot Notification No. 
G.S.R. 489 dated the 21st 
April, 1962 containing com-
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[Shri B. R. Bhagat] 
gendum to G.S.R. No. 269 
dated the 3rd March, 1962, 
under sub-section ( 4) or sec-
t:on 43B of the Sea Customs 
Act, 1878 and section 38 of the 
Cen tral Excises and Salt Act, 
1944. [Placed in Library, Bee 
No. LT-93/1944. 

(iii) a copy of Notification No. 
G.S.R. 490 dated the 21st 
Aprll. 1962 under sub-section 
(4) of section 43B of the Sea 
Customs Act, 1878. [Placed in 
Library, see No. LT-94162]. 

12.10 hrs. 
GENERAL BUDGET-GENERAL 

DISCUSSION-Contd. 

Mr. Speaker: We now take up 
general discussion on the Budget 
(General) for 1962-63. Shri Gajraj 
Singh to continue his speech. 

>;ft ~ ~ (~-;fT ~) : 
~ ~~, 1{~ if,<'f "lif ~ 5Wf f'filIT 
qy f5"ir H:<!i"~ ~ ~ f'li;;ft ~''Ii o?~ 

~ ~ 'jfT 'O:lJ ~3(C If<: '>I"f.t f~ SIl!ie 
~ "m:ff ~, -;a-;r'lit J;f"Ift <Il!i ~ ~r 

fl1<i ~ ~ I 'WI" 'flIT ~ m<1'tiT 
~ ~ '1ft{ mIlT fif<'f ~ ~ ? 
~ ,,~ : ~ij" iIm 'lit '« ;IT 

'9t1t 4-HI<: ~ l!.lf ~ ~) <.~ ~ Ij' 
~~~~f'li~~fl!iij"rm1 
it mfi1<;r ~ ciT -;a-;r'lit 'q]f~~ fit; ~ '>I"f.t 
f"ijf'f it qnr ;:;rra' I 

11ft' .....rnr ~ : '!if m- ~ f~ it 
mr~~~~ .... 

asq _: f~ 'lit f~ II 
~rWf~R 

~ ~ .. 'Riff (~) 
7f\I ciT iffififP:r ~ 'lif 'frif 'liT omr i I 

...n ~ ~ : 'q'f"{ f~ 'liT q:T 
iIm~aT .... 

atq"" ~ : mh: mh:, 'q'f"{ 

m'f f~1 ij" ti raij"Cfjf{S ~r ~ ~i<: 'frif 
'Ii) ;;ft 'ff;f~ ~, -;a-;r ij" ~ miff 'iflq:a-
~ ciT l!a- iI<:[~(ffif f<11if I 

Shrl Gajraj Singh Rao (Gurgaon): 
Yesterday I was submitting the point 
that the clearest index as to whether 
the v.llages or rural areas have be-
come prosperous or not is to see whe-
ther the people from the rural areas 
are forsaking their traditional employ-
ments and migrating to towns, big 
cities and big industrial centres. That 
would be a clear index. If there is 
good employment available at home, 
who would I ke to go to other places? 
Not only the cu tivator kisans. but 
other labour also who used to be em-
ployed in khadi. shoe-making and 
other small cottage industries, h<'ve no 
means of living in the villages now, 
and they are m grating to towns, and 
the juggles in and about Delhi and 
other b g towns are a clear index of 
it, of the,r real fate. To say that 
prosperity has been brought to the 
villages I would submit is a fallacy 
which We cannot for long screen by 
figures etc. 

A young gentleman who has been 
assDci:l.ted with construct:ve work ask-
ed Mah3tma Gandhi during his last 
days: "Mahatmaji, you used to say 
that swaraj was to come. Now swaraj 
has come. You also said that Ram 
raj was to come. When is that com-
ing?" Mahatmaji's brief reply was: 
"When people like you go back to the 
villages, that would be the day of Ram 
raj." 

lWr. Speaker: Is he asking me to 
,0 to the villBl!e? 

Shri Gajraj Singh Rao: Yourself and 
myself also, because for employment 
I came to thf! towns and cities. Other-
wise. if the heaven was there in the 
village, I would have certainly re-



3437 General VAISAKHA 19, 1884 (SAKA) Budget--General 3438 

mained there. Why come to the town? 
Seventyfive or 80 per cent of the peo-
ple still Jive in the villages. It used 
to be 90 per rent. now it has changed 
to 75 per cent. That is also an index. 
I would certainly say that all the edu-
cated are migrating to the towns. We 
should gO back to rural India and 
serve the people there. But because 
{If unemployment we are coming out. 
that is mv submission. That was 
Mahatmaji's rep:y in one sentfmr.e in 
a very Mahatma-like manner. 

It is not only this. The Planning 
Commission is.a component part of 
this Budget, I would submit, because 
it is to be said by the Finance M:rus-
ter or on his behalf in th:s House that 
We have to cater for our Five Year 
Plans which have been approved by 
the nation, and we have to find the 
money for it, but what has the Plan-
ning Commission said: This is the r .... 
port of what Shri Shriman Narayan. 
Member of the' Planning Commiss:on. 
said on the 5th of this month: 

"Mr. Shriman Narayan, mem-
ber, Planning Commission, today 
stressed the need for reduct;on In 
disparities in incomes 'with a sens .. 
of urgency', both in the rural as 
wcll as urban areas with a v'ew to 
achieving a socialistic pattern of 
society." 

'Mr. Narayan sa;d: "It must be 
conceded frankly that we haVe not 
so far been able to take necessary 
~teps for mopping up unearned in-
comes in cities in regard to urban 
land values, houses and other 
forms of property". In conseou-
ence, he added, the disparities in 
income between the rural and 
urban areas were widening.' 

This is the certificate of the Plan-
ners on the basis of which the whole 
of this thing is to be work~d out. He 
says that there are disparities: and It 
is a very clear thing. According to 
our Constitution everyb"'ly has 
equal opportunities. The biggest of 
the rural people whom they call the 
landlords are assessed to land reve-

Discussion 
nue of about one-fourth, or one-third 
or even one-half of the gross produce. 
But. what about the towns and cities? 
There, one may have any amount of 
income from rent. They may have 
crores and crores worth of property; 
and that is not taxed this way. II 
they say that it must be on income-
tax basis, let it be so in the rural areas 
also. If it is not so, then, the higher 
income groups, beyond specified limits, 
IIhould a!so be taxed on that basis. 
I would not like to take further 
time of the Housp. on this point. An 
important member of the Plann:n! 
Commission himself has conceded this 
point. 

Why not a ceiling be fixed on pro-
perty in the cities? I was also a mem-
ber of a committee in Punjab and we 
considered this; and it was the Centre 
that advised Us that constitutionally 
it was not possible. We were exam'n-
ing it at that stage and it was left 
there. Now the Planning Commission 
is tak'ng it UP and so I need not say 
more about it. My point is that there 
should be decidely a flr:n policy of 
Government on this matter. 

Mr. Speaker: The hon. Member 
should concludp. now. 

Shri GaJraJ SiDgh Rao: I want to 
bike a few more minutes. 

Mr. Speaker: He has already taken 
10 or 11 minutes yesterday ..• 

Shri GaJraj Singh Rao: I took onl,. 
B minutes yesterday and I would like 
to have 3 more minutes now. 

Mr. Speaker: He may have two 
minutes. 

Shri GaJraj Singh Rao: It should be 
clearly reflected in the Budl!et also 
that the pol' cy is for the formation 
of A socialist pattern of societv. A 
socialist pattern of society means 80 
pp.r cent of the population in the vil-
lages that has to be catered for. 
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[Shri Gajraj Singh Raul 
I do not want to go into 4etails into 

big schemes like the BhaIUa Nangal. 
[n every such thing preference. should 
bP g:ven to the needs of small indus-
tr:es and agriculture. They should get 
first preference in electric supply or 
anything for wh'ch money is provided 
by the Central Exchequer 

It is a point which has been com'ed-
ed that India is the poorest country. 
We have to progress with our social-
Ist. pattern of society. But many rea-
SO'ls are given such as class conflict, 
colonial oppression etc. for the slow 
progress. I would sumbit that tms 
can be worked out only on a localised 
basis. 

What are the realon3 for povE'l"ty? 
f;ome say that it is over~population. 
Over-population is in DE,lhi bllt not 
in Kangra where there is sparse popu-
lation. These things are not absolute-
ly correct. If p:operly tackled this 
poverty can be removed. 

The second biggest income for us is 
cattle wealth. With the advent of 
machines, if we talk of cattle wealtn 
We would be ridicu'ed in th:s machme 
lI.ge. Look to Australia. Australia 
has progressed because of horse breed-
ing and better horses. The wheal 
which has been takc.1 to India clIlnc 
later on from that sub-cc>nt.ill"n' 
That is how they pl'o)greS3. '1'h" 
Indian conception of prosperity is: 

Mr. Speaker: .The hon. Member's 
time is un. 

Shri Gajraj Singh Rao: Milk is a 
good food. Cattle breeding is 
the most progressive thing for India 
but we give it up in place of machines 
and machines. Cattle breedin~ is very 
good to the nation as a whole. It 
should be examined. With these re-
marks. I concludp. 

Mr. Speaker: Shri Nath Pai. Before 
be begins, I would like to say this. J 

have 20t a list of 20 names from the 
Congress side. If all Of them want to 
he accommodated each must be con-
tent with ten minutes; otherwise some 
shall have to be left out. It is for them 
to choose. The time has been divided 
between the parties. So, they should 
be satisfied with that. 

Shri Nath Pai (Rajapur): Mr. Spea-
ker, the Finance Minister t.akes pride 
in his reputation for bluntness wlUch 
hI!, mistakes for dedication to truth 
and which his critics misrepresent as 
harsqness. There has b~en a compe-
tition j):1 this Hou3e to pay him compli-
ments. Members have heen vyin2 with 
one another for what they describe 
as his lucidity and clarity and even 
the han. lady Member who sits on my 
ri£ht complimentetl. him on the extre-
mely intelligent piece of work he has 
donE! in presenting his Budget. 

Mr. Speaker, I think the ))re~enta
tion of the Budget of the Union Gov-
ernment is not an essay or e\~_cuti()n 

competition in a colleg~ where one 
looks for the qualities of diction, 
grammar and syntax and grace as in 
a speech or essay. I am g~ing to do 
lIim the unusual compliment of talk-
ing like him bluntly and I qope he 
will agree that it is pcrhap3 t~ best 
compliment that one.: can reccivc-:he 
imitation of a virtue which one valu2S 
very mu:h in oneself. 

The Budllet of a Government which 
Is pledged to the prop03ition of build-
ing an egalitarian society will have to 
be somet.hinll different. I think, than 
the presentation of an annual balance 
sheet, profit and 10.. account present-
ed by the chairman of a board of 
directors to the shareholders. We will 
have to examine every single Budget 
for a long time to come in this country 
again.t t.he lonl!-term objectives and 
against the goals which we have set 
for ourselves. And thp. final criteria 
and thp. final jud2Ment for deciding 
wheth"T a particular Budget is good 
or bad is not the lucidIty Or brilliance 
of the lanl!Ualle but whether that par-
ticular Budget and the -proposals take 

... ~ .,"~'~ 
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us nearer the goal which WI! have set 
before ourselves. I am JroinJl( to exa-
mine some of these Jl(oals and see how 
far Shri Morarji Desai's propusals afe 
likely to helD this countrv in the rea-
lisation and achievement of these 
goals. I know times without numbP.r 
this House hall heard from Members 
participatinJl( in all kinds of debates 
the cherished goal of this countrY. I 
would not take the timp. of thp. House 
on that. Perhaps the Second Plan has 
summarised these Jl(oals in succinct 
terms. They are, I think. the eS3ence 
of socialism. The first is the provision 
of iobs, provision of employment to 
those who are denied the elementary 
right of earning their livelihood by thE 
,;weal. of their brow. The second 
priority, another essential quality of 
~ocialism, will be that we try to re-
duce the inequalities in society. There 
ar~ two other obiectives which of 
course are necessary to fullil 'hese 
two objectives, that is, rapid industria-
lisation of the country and raising the 
standard of living of this nation. Now, 
how far Morarji Bhai's proposals help 
UII in this regard? There is a very 
interesting feature about planning in 
India and the Budget proposals. By 
tbe very nature, planning means 
helping those who have been denied 
a share in society's wealth. Planning, 
therefore, invariably comes in conflict 
with those who are' generally describ-
ed as the 'haves'. But surprisingly 
enough, the most vociferous cham-
pions,and supporters, nay, advo('ates of 
planning in India have been the 
'haves' of India. This' is something 
very peculiar. Maybe this. is the land 
of Gandhi and Buddha and therefore, 
we witness this spectacle that the capi-
talist class in India have been lending 
very loudly, suspiciously loudly, their 
support to the plans in India. I ",,:ould 
like to see who are the beneficiaries of 
the budget proposals and planning in 
general in this country. 

Here is the Eastern Economist of 
April 27, 1962. What has been the 
result of Shri Morarji Desai's propo-
sals? The Chairman of the Bombay 
Stock Exchange, whiCh Is the baro-
meter of the businessmen's reaction 

to what the Government is doing. 
saYII: 

"The Finance Minister has struck 
the golden mean between too 
much deficit finance, both of which 
could be inflationary in the pre-
sent circumstances." 

Shri K.R. P .. Shroff-must be an 
equally great dignitary like the 
Chairman of the Stock Exchange; I 
do I10t know who he is, but he must 
be very big, besause the Eastern Eco-
nomist quotes him as an authority-
has complimented the Finance Minis-
tcr on having held the scales even 
between the rich and (he poor, ~et
ween the 'haves' and the 'have nots'. 
It must be a wonderful means of the 
ability one can display in holding the 
scales evenly between 41 million poor' 
and 1 million rich! This compliment 
should make the Finance Minister sit 
up and examine as to why, if some-
thing is wrong, we are receiving this 
unadulaterated applause from this 

source. There may be a veneer of' 
criticism here and there. The reason 
is very simple. 

The reason is, during the past 15· 
years, in spite of all the talks, all the 
proclamations, all the manifestJes that 
we have been issuing about OUr march 
towards socialism, the economy of this 
country has been in the grip of one 
who is a greedy profiteer, and I am 
afraid, an indifferent bureaucrat. As a 
!"esult, the beneficiary of what we have 
been dOing has not been the common 
man;' who happened to be on th~ lips 
of everyone who spoke in the House; 
he has not been the benefhary of 
planning. Sir, I will be taking the 
barest minimum of statistiC's. hocause 
I fully agree that statistics can b" very 
misleading. But only tD :Ivoid t.he 
charge of indulging in platitudes. I 
will be referring to the minimum of 
'statistics to drive home the point I am 
seekinlt to malte that durinlt these 15 
years there has been an almost aggres_ 
sive concentration of capital wealth 
and income in a small sector. 
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[Shri Nath Pail 
Shri Nieam and Shri Choudhuri-

both arp very d1stiniui.hed officials 
of the Companv Law Administrauon 
and I hope in being quoted by an op-
position Member, thev will not be 
incurring the wrath· rrI liomebodv-
havl' POinted out these very sallent 
features about this concl'ntration of 
weahh in onr country, in their study 
The Corporate Sector in India. They 
have pointed out that 7 families con-
trol, of the total corporate assets in 
the country, as much as 35 per cent. 
Therp arl' II!! r.ompames In this coun-
try which control as much as 45 per 

-cent. of the paid-up capit.al of comna-
mes which thev took ;":1to considera-
tion, i.e. about' 8,000. Fu:ther, they 
'pointed out that among the 30,000 re-
gistered companies, O' 4 per cent of the 
-companies control as much as 35 per 
-cent of their assets This is one aspect 
of concentration of canital. 

There is another interestinJ:( feature. 
I nave nothing against anybody in 
narticular. but the same 10 fami1il's 
distribute and control among them-
selves as much a3 619 direclorships. 
One of the essential aims, the motive 
force, of socialism is to prevent, and if 
We cannot prevent such concentration 
of wealth, at least to put a check on 
it. Here thp process seems to have 
been absolutely the reverse. This is 
about concentration of wealth. What 
about income? 

I will give a few figures about in-
come. It has been pointed out hy Mr. 
Lydall, writing in the Economic 
Weekly of June, 1961,-1 am quoting 
this to drive home the particular argu-
ment which I am advancing-that the 
top 1 per cent of our population re-
(,I'lve all mu h as 10 per cent of the 
income. top 5 per cent receive 23 per 
cent of the income and the top 10 per 
eent of our population control, receive, 
enjoy and have the benefits o! :14 per 
cent of the total income. There is 
another Interesting salient feature 
pointed out by these two scholars, 
civil servants, if you like. They point 

out this very interesting feature, that 
in the highest income bracket of Rs. 2 
lakhs and over there has heiln an 
appreCiation in seven years of as much 
as 336 per cent in income. Take a 
few companies-I will cite only three 
or four. My hon. friend Shri Mo~aJka, 
who always speaks with expl'rtise, 
who always speaks with knowledge 
and who shOUld know better, even he 
had to quote the dividend r.!turns 
when he made a reference to the Re-
serve Bank Bulletin. The Resprve 
Bank index number of variable divi-
dend industrial securities shows an 
appreciation of 80 per cent. But I 
will takp a few companies, because 
t.l).ese indices can be a little confusing 
for laymen like mp.. 

SlIri Morarka (Jhunjhunu): They 
were not dividend returns, they were 
the prices of shares on which va~iable 
dividend is payable. 

Shri Nath Pai: Quite true-I am 
open to correction-the index num-
ber is about shares. I will tell h1m 
immediately about shares also. I have 
got a handbook here. I would like to 
pomt OllL to him a figure. This L the 
Tata Book of Statistics. This says th~t 
on an average the profits have been of 
the order of 10 per cent, that is, with-
in ten years a man who has the mon1!y 
to invest in shares of equity capital 
can get a full return of hi. c3pital in 
ten years. I am going to compare it 
with the common man and what he 
will be getting. Here are a few com· 
panies whose returns are rather in-
teresting. From 1958 to 1961, in fDur 
years. the Ambica Mills gave a re-
turn of 150 per cent on the equity 
capital, the Mettur Mills gave 155 per 
cent. the New India Assurance gwe 
167 per cent and Burn and Company 
105 per cent. Certainly, i3 it not the 
most eloquent testimony that we are 
trying to bring about an equalbation 
of incomes? Sir, 'equalisation' is a tall 
claim. We cannot talk of that. But 
there is no evidence 'in any seotor of 
a more egalitarian or at least a more 
equitable distribution of incomei'. 
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Shri Sham Lal Saraf (Jammu and 
Kashmir): Is it becau3e of the effici-
en,.~, and technical know-how of these 
parties that they have earned so much? 

Shri Natb Pai: I am coming to that 
point. I will be grouping like the hon. 
Member to find a reply to this. I have 
a suggestion to make, but mine will 
be a conjecture. Those who can 
manage only know it better. It will 
be seen that some of these companies 
have got more than 11 times the value 
of paid-up capital that they invested. 
Very lucky are the people who can 
have such benefits from a socialist 
society! 

Having said this, I will compare it 
with some other sections of the so-
ciety. Less than 3 per cent of the rich 
peasants operating about 27 per cent 
of the acreage, which is about 30 acres 
per head or per household, have bene-
fited to the extent of Rs. 462 crores 
from the Rs. 1700 crores income which 
was generated in the past decade. That 
means, less than 3 per cent of 
th .. pPII"ant.ry in this country are the 
beneficiaries of what we have been 
putting in to bring about a more 
equitable distribution of income in 
this country. 

Let us see how in that process there 
has been an aggravation of disparities 
in the country. Professor Raj, in an 
essay whi h he read out to the Dewan 
Chand Centre here in last March, has 
pointed out that the agricultural la-
bourer in the past five years, far from 
being a beneficiary of socialism in this 
country has been a loser. Today, in 
spite of all that we claim to have done 
for him and the investment in irriga-
tion, in fertilisers and all that, the 
earnings of this agricultUral labourer 
has dropped from 447 to 437. On the 
other hand his indebtedness has gone 
UP from 1(;5 to 138. and the Ilavs 
which he has to spend unemployed, 
"ursinlr his fate for being born in this 
countrv. have gone up from 82 to 
lio. Professor Raj in this analysis 

Discussion 
points out that the disparity is of ~ 
order where the lowest income of thIS 
group is 100 and the highest income is 
the one to which I referred earlier. 
That means the disparity is 100 times 
more. To find a comparable simila-
rity or comparison we shall have to 
travel far and wide, go to Spain or 
one of th .. Latin American countries 
where alone such disparities in in-. 
come prevail 

I would like here, at this stage, to 
point out an interesting thing. We have 
been talking very loudly a'bout the 
growth of national income, that dur-
inl! the past decade it. has Irone up by 
42 per cent or so. In the same period. 
the average peT capita income has 
gone up by 17 pe~ cent. May I know 
what is happening to this then? Here 
are a few figures from the National 
Sample Survey. There are 40 million 
of our countrymen who live on a daily 
earning, a daily income of 30 nP. An-
other 40 million are living on 4 ·annas, 
20 million on 2 annas and GO million 
on five annas. That means there are 
60 million of our brethren whose 
monthly earnings do not come to half 
the daily allowance that an MP ~
ceives and We know that an IndIan 
MP is'the lowest paid employee in t~e 
whole world. That is what 'In ordi-
nary employee gets in this country. 

We are hopin~ that If everything 
goes all right, by 1975 the per capita 
Income in this country will have been 
doubled. There are many 'ifs' and 
many pitfalls in the mean~hile. But 
assuming that the target Will be reR-
ched and that we will surmount all 
the pitfalls and the dim ulties which 
beset our path. where shall we stanll' 
I think a reference was already made 
to it that the income will be smaller, 
the per capita income that we will 
get in 1975-1 hOPe many of us will 
surviVe these days Of scarcity to see 
that golden day when the national In-
come will be doubled-that wl11 bA 
lower than the per capita ineome that 
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a person gets in our neighbouring 
country of Ceylon and India will, to 
quote Shri H. V. R. Iengar again, 
even after five successive Plans will 
be among the poorest cOlmtries of the 
world. Surely, not again a very good 
way of telling the world that we are 
marching towards socialism. 

1 have before me a review publish-
ed by the Government of Maharash-
tr8 that th .. Government there spends 
about Rs. 400 on a prisoner and after 
fifteen years a citizen of free India 
hopes to iet an annual income of 
Rs. 400. 

Some time back some 800 of our 
countrymen died in the streets of 
Kanpur, Allahabad and, I think, in tne 
capital also. What did they die of? 
Not of any epidemic, but they (tied be-
cause there was no shelter, there was 
no food, they had nowhere to go and 
they died after agonising and tortu-
rous days in the streets of the capital 
and other cities in northern India. 
What a commentary on the tremen-
dous progress that we have r.1ade to-
wards socialism! It was precisely the 
sight of a young girl dying in the 
streets of London that moved the 
hearts of a Ruskin and a Marx and 
/lave them the cal! for a new iom, a 
new religion of the era called socia-
lism. They were agonised to see a 
young girl of 18 sitting on a dung hill 
and dying there because she had now-
where to go, no shelter. 

In India when such things are hap-
pening and when we ask for further 
details from Shri Datar, the Minister 
in thp Ministrv of Home Affair~, he 
says with such a shocking self~orn
placency that the Hous.. was taken 
aback. that. the Government is collec-
ting the figures and "Wf' have written 
to the Delhi Administration". How 
much have we fallen? When t"ne d .. aths 
of hundreds or our countrymen, the 
agonising and tortured deaths of hun-
dreds of our cotmtrymen are taking 

place, it is for u.q an p-xercise in rtatis-
tics and arithmetic. Surely, I think 
this is not the wav one proceeds to 
builcl socialism. Now Shri Saraf wall 
kind enough to ask me what is hap-
penin/Z. 

I will take four examples of whaL is 
happening here. Firstly, of coursp. we 
have a very :teeply graded system of 
taxation. There is the inrome tax, 
there is the wealth tax, there i~ th(> 
gift tax and there was the expenditure 
tax. Of course if one ~SC3pe3 through 
all this, therd is the estate duty--a 
remarkable system of taxation. But 
what is the performance? 'fl,e expl'n-
diture tax has been discarded 
becaUSe the returns are not attractive. 
I am very sorry that this lIa' been 
done. The reasons are vp.ry simple. 
Because, the expenditore tax wa~ part 
of the whole integrated system whicb 
was to help the country in prev(""'ltin~ 
evasion and to put a check on ostenta-
tious consumption. Sir Stafford 
Crips has gone down in the history 
of Britain as th .. iron Chancellor be-
cause he had the courage, he had the 
vision, to bring to his people proposals, 
measures, whiCh created a new Rritain 
out of the war-devastated Britain. 
Therefore a grateful posterity T"Calls 
his memon. as an iron Chancellor. I 
think Shri Morarji Desai who, un-
doubtedly has a large meafure of 
courage but about whose imagina710n 
I do not know very much. will "f'r-
tainly go down in the annals of our 
history, post-war history. as the oracle 
of ostentatious austerity. he 'aUft-' in 
the midst of all this talk on thp one 
hand. we ee the aggravation of p •. vcr_ 
ty and. on the other. an U!llindted 
c'onrentration of wealth. Why do I say 
'unlimited'? Mav I quote TIere is a 
country which openly flie' the flag of 
private capital. And what hap::'('n!'d 
in that country? The Amprican "apital 
had never had it SO gOOd as during the 
regime of Mr. Coolirlge a"fi Mr. Har-
ding. Mr. Coolidge said. The first 
duty of the American Government is 
to help the business community. He 
openly claimed that. He said that 
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"the man who builds a factory builds 
• templp" Be also said that i! the 
Federal Government goes out of exis-
tence, the people of America will not 
suffer, but if industry goes out of exis-
tence we shall go to ruin. 

When such was the worship of busi_ 
ness, even then what was the position? 
I am quoting from The Age of Roose-
velt, a first-class study by Arthur M. 
Schlesinger, Jr. 

''Through the deeade"- when tnere 
was a President who said that the first 
duty of the American Government is 
to help the business community-
«Through the decade, profit~ rose over 
80 Pf'l' cent as a whole, or twice as 
much as productivity; the profits of 
financial institutions roSe ;, fanta'is(" 
150 per cent." . 

And I hav£' shown that in lhis 
country, in a !l'sser period, profits 
have gone higher, dividends have gom' 
higher, and the return has bf'!:n more 
than 100 per cent. And the AmerIcans 
never pretended to be iollowing d 

socialist commonwealth. the ':reation 
of an egalitarian society; th!'y were 
out to help the private ent1epTP nelLT, 
the businessman, the business com-
munity. Even they would be abhorred 
to know thb. Thc truth is that the 
busines, community in this eountry has 
never had it SO good as under the 
Congress regime. And the best 
ev idence, apart from the statistics I 
have quoted, is the Prim~ Minister 
himself, who, in one of thOSe ·moods 
which endear him so much to the 
pp.ople of this country, angrily told an 
election meeting in hill own State that 
during the past ten years the capita-
li~ts and the industrialist classes in 
this country haVe amassed gre'!ter 
wealth than In the past one hundred 
years of foreign rule. That is my 
best and laRt testimony on this point. 

What Is happening is this, that we 
have t.his system of new taxation, but 
the tax collecting System remainR the 
old, ancient one The hx-collecting 
system has not been geared to the new 

tax system. We create a tax and then 
before giving a battle, We give it 1~ 
I will giVe this example. Tills parti-
cular tax was discarded, Why? Be-
cause the return is not so good. Is i.he 
return really that bad? Did We 110 
all that was necessary? Was it not 111-
tended as a part of a whole Systpn'l. 
and if you pull one plank there is th~ 
danger that the whole : ystem rnllY 
begin to collapse and crumble. That 
ill the great danger. 

Let us take the other two tr,,..p's' 
There Is the Wealth Tax and the CaDI-
tal Gains Tax. What has happenP.d 
to the Capital Gains Tax? I t}1ink 
Shri Morarka will correct me if I Am 
wrong; there are as m§1ly as 976 or 
977, or thereabout, assessees for the 
Capital Gains Tax. What is the tntal 
return? It is of the order of Rs 66 
lakhs. Who will believe that in this 
country? If We cast a glance at CIII-
cutta, Ahmedabad Or Bombay, whllt 
has been the appreciation in the lAnd 
value ann what are the h1J~e transac-
tions? But the poor tax-collector is 
dodged, is cheated of his due, because 
of the ingenuity of the bllsinesRman, 
because of the benami transactions, 
Something will have to be done to in-
vestigate this, and I hope thosl' who 
assist the Finance Miniter will give 
some attention to this m'l'lcr as to 
how to brine: into the net nf the tax-
collector all thesP. vast. bennmi trans-
actions. Will it seriously be contended 
that the onlv gain to be taxed in this 
year was Rs. 266 crores? But this is 
what we haVe ,'een, namelv that the 
total return from capital gains is the 
paltry, insignificant sum of Rs. 66 
lakhs. 

Take Wealth Tax again. Rg. 7 
crores have been collected. If we 
computP. at the rate of H per cent for 
Rs. 2 Iakhs for an individual and an 
undivided Hindu family, it means 
about Rs. 430 crores wealth is p.Amed. 
If that i. so, is this a true picture? 
What about thp. Accumulation of a sets 
which Is reflected in the invp.stment 
and the booming share capital? The 
truth is this, that the Ingenuitv of the 
businessman Is proving far too 11'1IICO 
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for the tax-collector A method will 
have to be found out for this. 

There are about 77,000 doctorJ in 
this country. And how many of them 
are IncomeTax assessees? Only 17,000. 
I think it was some English Viceroy 
who once quipped that perhaps it is 
more profitable to be a ~lergyman 

than a doctor. That was fifty years 
ago. We thougbt that things had 
changed in Free India. There are 
only 17,000 doctors paying Inr:ome-
tax. And I think doctors are among 
the peop!e who--thougil they can-
not compete with the industrial and 
financial ,tycoons who are gradually 
spreading their tentacles on the in~ 
dustrial and economic life of this 
country-are certainly well off. But 
how much tax is collected from them? 

Sir, I have given three examples. 
!'Iere is a tax system on paper, in 
theory, very steeply and socialistical-
ly upgraded. But in practice what is 
the return? Therefore We go on look-
ing for other avenues of tax collection 
for our revenue. 

I will ·be pointing out here a few 
things that can be done. But, Sir, I 
am afraid about my time and so in 
case I am running short, I have one 
word to say before I take up this 
issue, -because I may be cut short, and 
that is about the public sector. I think 
I had the privilege once in pointing 
out !;oilme of the glaring shortcomings 
of the public sector. We were very 
unhappy, but we certainly want the 
public sector to remain in thi; country 
and-as the Prime Minister said once 
but which is never implemented-to 
have a commanding height in the 
country. We had pointed out that the 
performance of the Hindustan Steel 
(Private) Limited was not parti-
cularly inspiring. But our intention 
was never that the public sector 
should be completely discredited in 
this country. But Annexure XVII to 
this Explanatory Memorandum 
precisely does that. I know, a very 

DisCtl8sion 
brilliant team of devoted civil servant. 
prodUCed this memorandum, and we 
should like to express our appreciation 
of the same. But somehow there ia 
something very significant about the 
manner in which Annexure XVII ia 
prepared. If a Swatantra was to be 
called upon to pass his judgment on 
the public sector, he would not have 
prepared a more damaging annexure 
than what has been prepared by the 
Government of India. What does it 
show? It shows that this is going 
down, sinking, that it is failing. It 
simply fails to give an analysis to 
this country and to Parliament of 
what is the performance of the 
public sector. 

I know there are many managerial 
weaknesses. There is a lot of waste, 
and all this needs to be checked very 
sternly as quickly as possible, as we 
hope to do it. And we hope th.lt the 
Committee of Parliament to check all 
this will be created without loss of 
time. But this Annexw'e certainly 
fails to tell the people something very 
significant. First, it does not tell what 
is the relation of the loans to these 
companies, to these public enterprises, 
from the Government, and what is the 
interest thereon. When it talks of the 
return being sO low as 3 per cent, it 
does not tell that some of these com-
panies have as much of their capital 
as 50 per cent, which is a loan from 
and a debet to the Government I)f 
India, and what is the amount of 
interest being paid. It is nowhere said. 
What is the actual investment, we are 
never told. Very significantly, it does 
not discloie to Parliament, and there-
fore in the process discredits the 
public sector, that large amounts are 
to be kept as reserves, as depreciation 
fund and other funds, which is a 
matter of policy. But there is no dis-
closure of this very salient feature. 

An equally important feature about 
this Annexure is that there is, what 
is called, social capital which forms 
nearly 20 to 30 per cent of the invest-
ment of the public sector. The town-
ships, the hospitals and the other 
amenities, they do not 'bring a return. 
But th1s is Dot separated, and there-
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fore the sum total of the product is 
that we are shown that the public 
entp.rprise is not doing well. I hope a 
vigorous defence of this will be given 
by the Finance Minister, because 
there is a cry raised in this country 
that the public sector is failing. 
Definitely it has not failed and we 
shall see to it that we do not "lillow 
anyone to jump at it to destroy it. 
Wh:tt is happening is that this picture 
Is not being properly painted. 

But that is not to allow a seI!-
complacency on the part of those who 
today are running it. In many places 
there is a lot of scope for improve-
ment. One gets the impression that we 
have tWO face., one of Dr. Jekyll, the 
respectable face of socialism as we see 
here, but when Dr. Jekyll goes on his 
real business he is Mr. Hyde of the 
Swatantra Party. The Swatantra 
openly stands for their benefit. But in 
practice this is what is happening. I 
am not at all convinced-I hope, Mr. 
Speaker, that I can have two or three 
minute3. I do not know how much 
time I have taken. 

Mr. Speaker: He may conclude in 
two minutes. 

Shri Nath Pal: We would only like 
the face of Dr. Jekyll, the pleasant 
face of socialism and the benefits that 
are likely to follow if it is giVElll a 
fair chance. But he comes as Dr. 
Jekyll to Parliament, but when he 
goes to the share market he is Mr. 
Hyde, and we would like to be saved 
jom this. 

Mr. Speaker, I would like, in con-
clusion, to sum UP my criticism and 
to make once again the plea that if 
we levy a tax we shall collect the 
tax. If we lay down a policy we shall 
have the guts, the courage and the 
vision to follow it. In the process 
we may have to hurt. Mr. 
MacMillan, speaking in the House 
of Commons, said, you cannot--I do 
not want that word-without squeez-
ing get anything OUt of .mybod:J. So, 
we shall have to hurt somewhere. 
Shall we squeal the moment t!l~ hurt 
is proclaimed by those wi,c, are SUffH-

Discussion 
ing the hurt? This was w1ut 
Dr. V. K. R. V. Rao said in a re-
cent essay On all th.! four ob-
jectives, he said, the cmmlry i5 
failing and the Budget has to be 
judged against this long term objec-
tive and its goal of lessening dispari-
ties, of increasing the volume of 
employment, of giving a higher stan-
dard of livinig to the common man. 
The concealed falling in the standard 
of living has been disclosed in a study 
published by the Commerce.-special 
issue last year. Dr. Rao says, again, 
in this very respectable Eastern Eco-
nomist, that the employment objec-
tive set out in the Plans have not 
been fulfilled and to the extent that 
industrial development has formed the 
sheet anchor of this policy, the indus-
trial revolution has not succeeded in 
Its objective. I am summing up by 
pointing out that so thorough and 
ODjective an observer, whe has not 
been particularly, I think, a severe 
critic of the present Government like.' 
Dr. Rao has PTonounced that in the 
major targets of planned economy, 
the performance of the Government 
of India is one though not of mas-
sive failure, definitely a lamentable 
failure. Therefore, I cannot join 
those who have been vying with one 
another in lending their support to 
the Finance Minister. 

Shrimati Renuka Ray (MaIda): 
Mr. Speaker, in presenting his Budget 
for the first time 0 the Third Parlia-
ment, the Finance Minister has very 
aptly pointed out that fiscal policy 
and its objectives have changed today. 
It is 1110 longer merely to raise resour-
ces to cover expenditure. But, there 
are other objectives such as increas-
ing savings, promoting exports and,. 
what to my mind is of the greatest 
consequence, and in the words of the 
Finance Minister, it must serve "the 
objective social justice iIIl distri.buting. 
the rewards and sacrifices implicit in 
planned progress." 

Mr. Speaker: have alrt'ady 
announced that the Congress Mem-
bers try to condense their remarb 
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[Mr. Speaker] 
within 10 minutes. That ~hould be a 
'warning to every Member. 

Shrlmati Renuka Ray: This is very 
sudden. It will be very difficult to 
-condense. 

Mr. Speaker: It was jone earlier 
'by me, because, I have a list of Spea-
kers that the party wants. 

Shrimati Renuka R."IY: Fifteen 
minutes, Sir. We have therefore, to 
examine the Budget proposals in view 
of these objectives and see how far 
,they bring about greater equality bet-
ween the haves and the have-nots. 

In the last session of the last Par-
liament, in the Lame Duck session, 

-when the Budget was presented, the 
Finance Minister told us with clarity 
as to the resources position. Natu-
rally, now, he has brought forward 
tax proposals for Rs. 60,80 crores 
-which will wipe out the revenue defI-
cit. This is a measure, as he has 
said, calculated to bring about dis-
inflationary conditions. In a country 
which has much leeway to make up, 
we have certainly to go in for 
planned progress. There are some 
people who do not believe in 
planned progress and who do not 
think, perhaps, that the Third Plan is 
of much good. But, whatever its 
defects, the Third Plan has within it 
-all the amenities and necessities of the 
poor people, which, if implemented, 
-will certainly go a step forward to-
wards beinging about a greater 
·equallty. I do not, therefOTe, agree 
with my han. friend Shri Nath Pai 
when he says that the business como. 
'munity is giving its support !:nd 
,therefore it must be wrong. Some in 
"the busi~ess community may give it 
'lip support. There is no doubt that, 
if we could implement the Plan in a 
'Proper manner and in the manner in 
-which it is meant, we shall go a great 
step forward towards bringing about 
.. greater equality in the country. 
"There are, of course, sections of the 
.,eople who have found representa-
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tion in Parliament who do not believe 
in H. The Swatanira Party leader told 
us that they were very concerned 
about the common man and they de 
not thing that the Plim would hE'lp 
them; but towards the end of her 
speech, it seemed that her ache was 
for the privileged few who have privy 
purses. 

Shrl Ma'hlda (Anand): There are in 
the Congress also. 

Shrlmatl Renuka Ray: 'rhat is not 
the Congress approach. 

Mr. Speaker: The hon. Lady Mem-
ber is losing her time unnecessarily 

Shrimati Renuka Ray: Let us 
examine the tax proposals in this con-
text. We find that the wealth tax has 
been increased. This is, indeed, some-
thing to be welcomed. We find also 
that there is going to be a tightening 
of the schedules of admissible enter-
tainment expenditure, This is a good 
thing. The corporation tax has been 
increased by 5 per cent. All these will 
bring about the objective we want. 

Turning from this, I come to the 
question of dropping the expenditure 
tax. If we really want that that the 
wealth tax returns should come to 
us--,satisfac~orily, and that there is 
dhcck of some kind on spending, it 
is necessary that the expenditure tax 
should remain. The Finance Minis-
ter says that it is best not to continue 
a measure which, "as a source of eco-
nomic restraint, has been ine!1'?c'ive 
and as a source of revenue. unattrac-
tive." What did Shri T, T. Krishna-
machari say when he introduced this 
measure along with the wealth tax? 
He said. 

"For expenditure tax purposes, 
the income shoula not be the 
decisive criterion. For, if that is 
so, expenditure from asse's, from 
wealth, will not come within the 
mischief of the. Act." 

Again, he says: 

"I hope that in course of time 
people will agree t~t they 
should not spend more thaD 
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Rs. 30,000. Ultimately, if every-
body spends only Rs. 30,000, we 
may not get this tax. But, the 
tax will nevertheless be necessary 
as a restraint on conspicuous con-
sumpation." 

Whether the tax has been effective 
or not in regard to this the abolition 
of this tax will certainly take away 
whatever protection there is today. 
1 ~ will be no use having an increase 
in the wealth tax or in income-tax 
~nless the expenditure tax remains. 
intact. I do appe.al to the! Finance 
Minister. who is not here now. to l'es-
~ore the expenditure tax. 

Then, I turn to indirect taxation. 
Here also, the Finance Minister has 
~aid that there are people who consi-
der indirect taxation regressive in the 
sense that the burden falls on the 
poor. He quotes the example of the 
excise duty on automobiles, refrigera-
tors, etc., whose incidence naturally 
lalls on the rich. This is begging the 
question. There are other indirect. 
taxes which are regressive, because, 
'they do fall on the poor men. A poor 
man in India is not the same as the 
poor man in America or in England. 
Therefore, indirect taxes where the 
con~umers are poor people, should 
not be increased. We have enough of 
·them. For instance, the increase of 
duty on loose tea: is it not calculat-
ed· to affect the common man? Do 
not. matches and patent medicines af-
fect the poor people? Does 
not cloth also affect the poor 
middll! classes? What about railway 
fareR where even in the third class, 
it. is 10 naya paise more? All these 
things. I think, are regressive in 
nature. Therefore, I do appeal to the 
Finance Minister, even at this late 
hour to drop these taxes. I speak 
(>!;p~iaJly of the poor middle class 
people who are being terriblv neglect-
ed today. They a .. e struggling to 
maintain their standard of living and 
provide for their children equal op-
'Portunities which we want. When we 
nave a proper welfart' state on the 
445 ( Ai) LSD-S. 
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socialist pattern and there being equal 
opportunity for all the children in the 
country, it will be different. Now, 
we are not helping them to keep up 
t.heir standard and provide for them 
that educational opportunity through 
which equal education is available \0 
all. I would be~ of the Finance 
Minister to look into this matter with 
greater concern, and I hope that even 
now the income-tax on the lower slabs 
can be dropped. There are many who 
believe that a broad-based tax must 
be there, and that the sacrifice must 
be spread out amongst the entire COI1l-
munity. Yes, but it can be sacrificed 
only On the part of those who can 
lIacrifice and who have sOme margin 
to sacrifice. Only they can be called 
upon to sacrifice. and not thosp for 
whom we are bringine these Plans of 
development, plans for whiCh we want 
resources, so that the people who live 
below the mar/tin of substance can 
improve their status. Are we going 
to give them things with one hand and 
take them away with the other? For. 
BS we all know, the effect of indirect 
taxation, On the basis of past exper-
ience, is cumulative. 

13 hrs. 

It is not only the commodity which 
iR taxed which goes up price, but some' 
other commodities also go up in price 
as a result. I do not think, and I do 
not agree with those who say, that 
we have fully held the price-line. Of 
course. it is true that to a certain ex-
tent, things are better, and the whole-
sale index of prices has improved, but 
so far as the retail prices are concern-
ed there has not been an~' discernihle 
im~rovement. in any ~anner whatso-
ever. Anyboy who goes to thc market 
and who tries to buy any consumer 
products which the poor man also 
has to b'uy, knows the truth of this. 

Therefore I would ask that this com-
placency r~garding the price lirie 
IhDUld go; although to some exteftt, 
the price must go up in a develop-
in!! economy. 

There is another point that I should 
like to raise and that is in regard to 
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[Shrimati Renuka Ray] 
the foOd policy of our country. To-
day, we have Nature'~ bounty on our 
lide, and, therefore, today, the prices 
of foodstuffs will not go up to a high 
level. If we bring in credit control, 
we can prevent speculation on this 
account. But what are We going' to 
do for the future? Are we satisfied 
with the progress in regard to fC'rti-
lisers and in regard to smal! iITlga-
tion works? I come from the district 
of Maida where smal! irrigation is 
most needed but hardly exists. There-
fore, I say that we should not be 
complacent on this point either. 

Now, I would say one more word 
more about the indirect taxes. This 
is a kind of vicious circles into which 
We have got. On the one hand, as I 
IIlid, we are trying to bring in dis in-
flationary measures by seeing to it 
that deficit financing is decreased, and, 
on the other side, we are not doing 
anything to hold the price-line: Un-
less we take alI these precuations and 
unless we take the various measures 
that have been suggested by some of 
the committees and commissions, it is 
no Use saying that thing will im-
prove. I would ask Government not 
to be like the proverbial ostrich hid-
ing its head under the sand, bilt to 
look up and see what is happening. 

I would like the Finance Minister, 
who is not here at the moment, to see 
what is happening in rega,rd to foreign 
exchange. This is Ule most peculiar 
thing, an irony that exists in this 
country. We understand that foreign 
exchange must re conserved. So, even 
students who want to go abroad for 
training do not get any foreign ex-
change. And We quite accept that. 
But what about those people who are 
going abroad, not once, twice or 
thrice, but four times a year with 
their families, and who do not even 
ask for any foreign exchange? Where 
do they get funds from? They' make 
adjustments about the money that is 
owing to them in the foreign coun-
tries and they spend that money there. 
That money is money that should 
eome to India. That is a form of in-
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visible export, would say, and it 
is most necessary to check this kind 
of thing. I am sure the Finance 
Minister will agree and will not coun-
tenance any such thing any longer, 
and I hope steps will be taken to ef-
fectively control these persons who, 
think that they are beyond the law, 
who do not pay their taxes, who do 
not feel that the foreign exchange 
that has to be conserved for the nation 
needs to be conserved by them. They 
seem to feel that they do not have to 
do anything about it, and they do not 
need to have any national feeling in 
regard to these matters. Any sacri-
fice that has to be made has to come 
from all other people of this country 
except them. We should take effec-
tive steps to deal with these people 
who consider themselves to be above 
the law. Parliament has given powprs 
and can give more powers, if neces-
Ilary, so that this sort of thing could 
be Jltopped. How can we face the 
people when such people can not be 
effectively stopped from doing such 
things? 

I would suggest most respectfUlly tG 
our Ministers-some of who are here, 
and others are not here-that it is 
necessary for the Ministers in Delhi 
to set an example of austerity. It is 
no good preaching austerity to bus-
inessmen who have money to buy one 
Or two lavish ears which are difficult 
to obtain in this country, when such 
laviSh cars are used by our Ministers 
themselves. I would suggest that 
they should use for their purposes 
only the smallest car made in India. 
The Prime Minister example should 
be followed. Only then we can 
catch these businessmen and ask them 
how they get the funds, and whether 
they are paying wealth tax, expendi-
ture tax and so on. 

'!'here are lots of points to cover, 
but since my time is up, I would 
just touch upon one or two more 
points. I would say just one word 
about the utilisation of our resources. 
Of course, we do need alJ this money 
which the Finance Minister has a~lr-

II 
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ed for, but I submit that this amount 
r.an be raised by other methods. My 
bon. friend Shri Moraka pointed out 
yesterday that the amount of these 
taxes which hit the poor people comes 
to about Rs. 10 crores. It we drop 
these taxes, then surely we can raise 
this sum through other methods and 
thereby fulfil our Plans. 

In conclusion, I would refer to a 
matter about which I know the hon. 
Finance Minister is himself quite 
keen, namely that he should see that 
the moneys that are allocated to the 
Ministries at the Centre and in the 
State Governments are not wasted in 
any maner but are utilised well. I 
know that while there is no money to 
rive children meals in the s(.'hools, 
money lapses in the budget provision, 
and in last year'S budget also, money 
lapsed under the head 'Social ser-
nees'. That is a tragedy, and I hope 
that the Jo'inance Minister will S('C 

that that does not happen again. 

With these words, I >uppor! the 
Budget proposals. 

An Hon. Member: The hall. lady 
Member should come and sit on the 
Bide Of the Opposition. 

Mr. Speaker: Order, order. He 
can persuade her outside the House, 
not inside. 

Shri Nllmbiar (Tiruchirapalli): We 
are encouraging her. 

An lIon. Member: When she was 
a Minister ... what did she do? 

Mr. Speaker: Order, order, The 
hon. Member is not listening to me. 

Shri Fatelhsinhrao Gaekwad 
(Baroda): Mr. Speaker, Sir, I am 
most grateful to you for giving me 
Ilbis ppportunity to speak today, I 
have had occasion to bowl many a 
maiden over at cricket, but this is 
my maiden speech on the floor of the 
House. 

Mr. Speaker: Does he accuse me 
for that .or does he take the blame on 
himself? 

Shri Fatehsinhrao Gaekwad: I take 
it UPOn myself. 

As is my practice, I shall be bricf 
and to the point. I have had the great 
good fortune fo travelling abroad and 
visting many countries of the world, 
and during such visits, I have watch-
p.d lind witnessed some of the world's 
best magicians display their art. But, 
undoubtedly, the greatest magician iD 
the world is in this country; in fact, 
he is an hon. Member of this very 
House, and Indian who also happens 
to be the Leader of this House, and 
he normally occupies the first seat in 
the first row in front of me. 

For quite some time, like many of 
my hon. friends here, the problem of 
coal and its transport by rail has not 
only worried me but kept me wonder-
ing. We were not sur" whether there 
was a shortage of wagons or whether 
there was a shortage of coal. I think 
that the greatest of magicians has 
solved this in this way namely that 
he has now reshuffled his Cabinet, and 
he has redistributed the portfolios. 
The Minister Of Railways has nOw be-
come the Minister of Transport and 
Communications, and the Minister of 
Steel, Mines and Fuel has now be-
come the Minister of Railways. and 
a new Minister has been put in charge 
Of Steel and Heavy Industries. The 
Ministries that were quarrelling have 
now been reshuffled. I hope that at 
least hereafter, we would not hear of 
this kind of thing again on the floor 
of this House. My State, the State 
of Gujarat, highly industrialised, was 
hit the most during this period. 

For the last few days and today too 
I have be!'n listening patiently, but I 
admit with a certain amount Of amuse_ 
ment, to certain speeches made from 
certain quarters across the floor. For 
sheer command over the language, for .. 
sheer diction, these speeches would 
have won prizes in an elocution con-. 
test. as my hon. friend has pointed 
out. Two parties in particular have 
been, extremely vociferous, and 81-
thouv'h ideologically they are poles 
apart. both have been, funnilY 
enough, speaking on behalf 
of the commOn man, May I in 
all humility be permitted to point out 
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[Shri Fateshinhrao Gaekwadl 
to them that the commOn man they 
have been speaking on behalf of, has 
once again, for the third time in suc-
cession,-voted to power a party he has 
faith in, he has confidence in and 
which party, he feels will lead him 
to prosperity. Is it therefore neces-
sary to ask which party in this House 
is really interested in advocating the 
cause of the common man? 

And, Sir, speaking of the common 
man, why is it that all those who at-
tempt to plead his cause, try to con-
vey that he is miserable and unhappy? 
Is the common man unhappy? Yes, he 
is, although no one can deny that his 
lot has been bettered over the last 15 
years. But strangely enough, therein 
lies the very secret, the very cause of 
it. Now he has ben woken up, his lot 
has been bettered, but having l:0t a 
little, he now wants more, mainly bt·-
cause he knows what more he ought 
to get. If a village is supplied elec· 
tricity, ten other surrounding villages 
also want electricity. If a village is 
provided with water works, five other 
villages nearby want water works 
too. All villages all over India want 
everything at the same time. A sleep-
ing nation has been aroused from its 
sleep and is like a lion aroused from 
sleep. When a lion wake, up, he 
starts feeling hungry. When a sleep-
ing nation wakes up, the nation 
wakes ~p, the ohatiOn feels thirsty, 
and the thirst is for knowledge. 

Here is a glorious example to illus-
trate what I mean. 75 years ago, 
during his illustrious reign, the ruler 
of the erstwhile State of Baroda, my 
great grandfather, time and again im-
plored. his people to send their chll-
dren to school. But the importance 
of education was not understood then. 
EventualIy in 1893, he was forced to 
introdu('e free and compulsory primary 
education. Parents not sending their 
children to school were asked to pay a 
tine. F'unnlly enough, many parents 

chose to Pay the fine and keep the 
children at home. But today what ao 
we see? I saw it in the last elections. 
Where there is a primary school, they 
want a high school; where there is a 
high schOOl, they want a college; where 
there is a group of "ollew"s, they want 
a university. 

The common man wants more and, 
as I said, therein lies the cause of his 
unhappiness. He has become conscious 
or what he oUght to get. And t am 
sure-speaking on behalf of my party 
-that the Congress party will never 
regret losing an election if that Is the 
price to be paid for such an awak-
ening which is likely to be exploited by 
the opposition. 

Mr. Speaker, Sir, You will no doubt 
readily agree with me that no person 
in hi8 Tight senses either in this 
country or outside, can deny the fact 
that we have achieved a trcmendous 
deal since independence. Yes, opinions 
may differ, will differ, as regards the 
extent of our achievements. Criticism 
in various form and manner will be 
levelled against Government. I am not 
one who will deny that mistakes have 
not been committed, and I do not say 
that we wi\] not make more mistakes, 
But I am sure that this i3 what history 
will say of this country, this is what 
posteTity wi\] testify-that no other 
country in the entire history of the 
world has ever achieved so much in 
a brief span of 15 years. 

In my opiniOn, this is one of the 
finest Budgets ever presented to this 
House, and for this the hon, Finance 
Minister deserves our congratulations. 
It is a Budget which conforms to the 
policy accepted by my Party to create 
... socialistic pattern of society, I am 
aware of the fact that there are hon. 
Members of this House, particularly 
II section of t.he Ooposit.ion. whn rus-
aln'ee with me on this. However, T will 
illustrate to them JUSt one example 
::0 Drove that the Budeet does conform 
to the policy of ushering in a socla-
liRti" .pattern of society. 
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It must bP. borne in mind that the I : 
onlv direct taxes can be the income- .: 
and wealth-taxes and the estate. ; 
duty. Today the very rich pay as much . 
as 88 per cent in taxes, in addition 
to the wealth-tax which is also levied 
on dead assets. Critics do not realise 
that the removal of the exemption far 
!ve years of the wealth tax on invest-
ments in new comoanies means a 
heavier incidence of 'wealth tax on the 

• holdings of the rich. In the First Five 
Ye~!, Plan, private sector' investments 
amounted to Rs. 750 crores and in the 
Sf!<,ond Plan period, the figure went 
up to Rs. 1,650 crores, making a total 
of Rs. 2,400 crores. Assuming that the 
ordinary man invested half of it, 
Rs. 1,200 crares would be the invest-
ment of the richer section. If it is 
further assumed that out of these 
lb. 1,200 crores, Rs. 6,00 crores are 
accounted for by loans from banks, 
the balance, which on account of rj~
mg prices has become Rs. 1.200 crores, 
will now be subjected to wealth tax. 
I must point out to the hon. ]'inance 
Minister that this means a sum of 
Rs. 30 crores and not just Rs. 2 crores. 
a~ he has calculated. If this is not an 
indication that we are on the road to 
building a &OCialistic pattern of 
society, what is? 

The rise in prices is only on paper, 
but payment in the form of wealth tax 
will in fact, be in the region of 5 per 
ceni on the rich man's holdings. I can-
not claim to :be a prophet, but when 
the rich start to pay wealth tax, they 
will be forced to unload their holdings 
and the stock exchan'ge will develop 
cold feet. 

We are wedded to ~ocialism. It is. 
thp.refore. understood that inequalities 
must bP. removed. We must raise the 
living standards of the poor. The vast 
majority of our population is made up 
of agriculturists. Why cannot we give 
higher and better prices for what the 
agriculturist produces? If this b done, 
two oflher thin,. will simultaneously 
take place. The aJ!l'iculturist will 
endeavour to produce more, and he 
will also remain in the village and not 
drift into the urban areas in Bearch 

of employment and there be corrupted 
by city life. 

A great deal has also been done to 
augment his income in other wafS. 
This has ,been done through spendinll 
vast sums on irrigation porjects, road-
building, electriCity, producing ferti-
liser and providing him with better 
seeds. This is only solving one part of 
the problem. It still leaves us with the 
task of reducing inequalities and pre-
venting concentration of ,wealth. My 
hon. friend Shri A. K. Gopalan, who 
unfortunately is not here today, the 
day ~efore yesterday I think stron:~ly 
advocated increase in direct taxation. 
I agree with him completely, alflhough 
I humbly submit at the same time that 
I think I have an even hetter sugges-
tion, and I hope it appeals to him and 
to my hon. friend Shri Nath Pai also. 
I say impose a ceiling on income, but 
at the same time remove all direct 
taxes. I would sug·gest a ceiling, say, 
of Rs. 50,000 Or even Rs. 40,000, but J 
reit.erate that all direct taxes must be 
removed simultaneously. 

Shrl Nambiar: 
underground. 

All income will go 

8hr! Fatehsinhrao Gaekwad: 
Maiden speeches are not to be inter-
rupted, but I do not mind bein, 
interrupted. 

It will salve two problems. No 
bother to the tax-payer--he knows 
where he stands. And it would mean 
less work fOr the tax-collector-the 
Government. I hope the Finance Mini-
ster will give due consideration to this 
suggestion from a person who may be 
affected the molt. 

Sir, that is all I wish to SllY on thjs 
occasion. I once again congratulate the 
Finance Minister on hiR Budget, and 
I whole-heartedly lend my supert to 
it. 

8hrimati 8avUri Niram (Bancia): It 
il' a very welcome feature that pmg-
ressively OUr Budget is becomin, an 
instrument of our Five Year Plans. 
There is no doubt that our Budget is 
broad-oriented, but I would have 
been very happy it it had been 
socialism-oriented. 
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[Shrimati Savitri Nigam] 
While I extend all my support to 

the Bud~et proposals, I would like to 
lubmit that OUl" Finance Minister has 
lleen very cautiOUs as far .as direct 
taxation is concerned. I would like to 
draw his attention to the happy reac-
tions, to which other hon. Members 
have also drawn attention, of the 
stock exchanges and the sigh of relief 
In all big business houses. 

13·23 hrs. 

[MR. DEpUTY SPEAKER in the Chair] 

The country was prepared for a 
heavier tax burden as far as direct 
taxation was concerned. If our 
Finance Minister had made a little 
more bold and psychological approach. 
I am sure he could have easily re-
covered three-fourths of the deficit 
by direct taxation. 

Though it has become almost a poli-
tical fashion to condemn the rising 
prices and it is the easiest way to wIn 
the favour of the voter and the com-
mon man, as far as the wholesale 
price index is concerned, it has shown 
«reat stability in recent times. But 
what is most alarming is the diffe; 
rence between the wholesale price 
index and the retail price index. It 
shows that the middleman is having a 
period of' boom, enjoying at the cost 
of the consumer and the producer 
both. As long as we do not succeed in 
controlling the markets, in fixing the 
prices, in making State trading suc-
cessful, we must avoid this indirect 
taxation because, howsoever cautious 
the Government may be, it always 
affects the common man. In S'Pite of 
the assurance given by the Finance 
Minister, all the taxed goods have 
become dearer in the market. 

Take the case of match box and 
clo1b. There is a definite increase in 
their price in spite of the precautions 
taken ,by the Government. So, I would 
suggest that unless we have got some 
eontrol and these price fixation com-
mittees do succeed in controlling the 
pricel of the essential goods, we must 
avoid indirect taxation. 

I know, as the hon. Finance Mini-
ster has pointed out, that for rebuild-
ing the country, we need money, and 
we have to make some sacrifices, but 
sacrifices can be made only by those 
who have .got enough to make sacri-
fices. Instead of taxing the poor 
people, taxing the essential goods and 
commodities, if the hon. Finance Min-
ister had taxed luxury goods, only a 
few people at the top would have 
resented it, but instead of taxing the 
luxury goods, loose tea and match 
box have been taxed. 

I would go a step further to suggest 
ways and means of ,~etting more 
money. Instead of taxing the indivi-
dual income, the family income should 
be taxed. If tax is levied on the family 
income, all those cunning ways of 
avoiding taxation would ,be finished. 
What happens is that in intelligent 
and resourceful circles, in order to 
avoid income-tax, gifts are made, big 
IlUlds are purchased, houses are cons-
tructed and even a child of two 
months is given a salary. This sort of 
wrong method adopted to avoid 
income-tax can be stopped if we start 
levying tax on the entire family 
income. 

A lot has been already said on the 
Expenditure Tax. I am surprised that 
this tax has been abolished. The 
reasons given by the Finance Minister 
are not at all convincin'g. Mr. Klfldor 
is always quoted as an expert regard-
ing the importance of this Expen-
diture Tax, and I would also like to 
quote him: 

"Apart from the question of in-
centives, there are other economic 
aspects in favour of this Expendi-
ture Tax considered in relation to 
the Keynesian economics. Ex-
penditure Taxes provide a more 
efficient instrument for controll-
ing the economy in the interests 
of economic stability and progress 
than taxes levied on income." 

[ am glad that the Expenditure TaX 
has been only suspended and not 
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repealed. r would appeal to the hon. 
Deputy Finance Minister who is 
present that it should not be suspend-
ed, but it should be brought back. 
Expenditure Tax is part of an integral 
tax structure which has been acting 
as a cross check on all the other taxes 
such as the Capital Gains Tax. Wealth 
Tax and Income-tax. Conspicuous 
income is not so a-bhorent to the 
common man as conspicuous expendi-
ture, and this is an age of conspicu-
{HIS austerity, not conspicuous expen-
diture. This Expenditure Tax was 
helping to a great extent in capital 
fonnation also. So, I would again 
a~p~al to the hon. Deputy FinanS! 
MInister to revise his decision. 

Though the hon. Finance Minister 
has mentioned that pennissible busi-
ness expenditure is going to be tight-
ened up, I would request him to 
tighten it to a very great extent 
because this is the -biggest blanket for 
tax evasion. Starting from the birth-
day party to the marTiage party all 
sorts of occasions and all sorts ot' ex-
penditure are shown under this 
pennissible business expenditure. 

There are a few drags on our eco-
n?my, which are really creating great 
hmdran.ce to our economy, which are 
econOmIC progress. I would like to 
mention, first of all, the crippled 
people .. There are more than 5 per 
cent cl"lppled people in our country. 
As far as the education of the handi-
capped is concerned, it is the only 
su~ject whit:h has been neglected and 
whIch has not made any progress at 
alI to the satisfaction of either the 
people or the Government. 

]n America, the tax realised from 
~he income of the handicapped people 
IS more. than 22 billion dolIars per 
year ~lll~ the investment on their 
rehabl~ltatlon, education and employ-
ment IS only 21 billion dollars. If we 
'!an make such a vast population an 
asset instead of being a big burden 
on our economy, we would be very 
much benefited. 

Whenever I hear our Education 
Minister saying that while we have 
not been able to educate our nonna! 
children why should we spend so 
much money in educating and rehabi-
litating these crippled children, r am 
always reminded that this is not the 
proper approach to this problem. 
Whatever may be the criteria to 
measure the importance of the educa-
tion, training and rehabilitation of the 
handicapped, it must be given top 
priority without any hesitation. 

While appreciating the wonderful 
work done by the Planning Commis-
sion, I would like to draw the atten-
tion of the Planning Minister and the 
Finance Minister to two very conspi-
cuous defects in our planning. There 
is not the necessary emphasis on 
social and economic planning and 
economic discipline either at the top 
or at the bottom. Another defect ia 
that there is confusion in the matter 
of priorities. And the result is that 
backward areas are becoming more 
and more backward and the Indlolstria! 
areas are becoming more and more 
congested and a number of other 
problems are cropping up, such as 
slums in industrial areas. 

Social and economic disparities are 
existing not only between State and 
State but also between one local area 
and the other local area and between 
district and district. There are some 
privileged classes while there are 
some unprivileged classes. Purple 
patches here and there do not deter-
mine the economic prosperity of a 
State or an area. To avoid this sort 
of disparity between area and area 
and to remove the backwardness from 
various areas, we must have State 
Planning Boards and District Plann-
ing Boards which may start planning 
from below. Only then will be able 
to remove this disparity. 

Mr. Deputy-Speaker: The hon. 
Member must conclude now. 

Shrlmatl Savitrl Ni,am: Only two 
minutes more, Sir, 
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[Shrimati Savitri Nigam] 
When the question is raised that 

backwaiid areas should be given more 
consideration for lecating industries, 
it is always said that because in the 
back~rd areas there are not enough 
facilities, so, heavy industries cannot 
be located there. But what about 
cottage, industries? We' should not be 
guided by the old adage that the 
Managing DirectOT's wife always 
decides the location of the indUStry. 
We should always be guided by the 
pledge that we have taken to establish 
the socialist pattern of society in our 
country. The Planning Commission 
should give top priority for providing 
the basic facilities like roads electri-
city, schools as well as cotta,ge indus-
tries in backward areas. Only then 
will we be doing justice to OUI' plan-
ned economic growth. 

I would here like to mention the 
case of' Bundelkhand. Bundelkhand is 
an example of what happens to neg-
1ected areas. In this area people are 
deprived of the facili tics of the 
modern age and they are living a 
primitive life. 

I w;ould also like to emphasise that 
self-sufficiency in food must be 
attained at least by the end of the 
Third Five Year Plan. We have made 
leveral promises in the past. In 1951 
lisa We had declared that we would 
reach self -sufficiency by the end of the 
Second Five Year Plan. Now it is 
hllb time that food selt-su1!iciency is 
reached by the end of this Plan. Some 
dynamic steps need to 'be taken as we 
have already got many doors shut. 
Take the case of land to be broUlht 
\I11der the plough. We have alreadv 
got 43 per cent of the land under the 
plough; it has reached its saturation 
point. And what is important that 
there is nO shiftin, from this land. 
There is such a great burden on this 
land. Since 1911, other departments 
and the Planning Commission have 
succeeded in shifting only 3 per cent 
of the· population from agriculture to 
oIihl!{ .~dustrles. These are the great 
obstiieJes"-in the way of attainin, self-
sufficiency in toad. 

Discussion 

As the time at my disposal is very 
short I would like to suggest very 
quickly that we must . 

Mr. Deputy-Speaker: The hon. 
Member's time is up. 

Shrimati Savltri Nigam: Only one 
minute, Sir, 

Mr. Deputy-Speaker: She has 
already taken 3 minutes more. 

Shrimati Savitri Nigam: Land 
reform legislation should be expedited 
and double cropping should be in-
creesed; instead of 11.9 per cent it 
must he at least double. Unless the 
yield per acre is increased or doubled 
we would not be able to reach our 
targets. 

There is criminal waste of indige-
nous fertilisers. This should be 
stopped. Some immediate action 
should be taken or some legislation 
must be brought to put an end to that_ 
Weare short of foreign exchange and 
we have not 'been able to meet our 
present day needs of !ertilisers. 
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if <'it'Ii ~ '1ft rn ~ qR ft'qf.l1r t 
~ <ftfcr;r m rn ~, ~ "1ft rn ~ I 

"" "f1;i't it> 3i<n: ~ 'IlJl' m ffir 'mY 
'IT I If{ ~ qt T.!~ crrrtr ~!''l'~ vfT 
m f~ ~ mu <tiTI'f IIi<:ift vfT q-)"{ ~~ 
3i'f{ ~ ~ OR~t't ~Uif tf;pJlJ ~ii' 
tl I ~ ~ m;rn it ift: IIlJfo"IT t 
q-<oflo ~'f lJGf iF ~ ~~ q'~<! <tiT ffir 
~ 'Ii<: f~ ~ I "{WfiT W iffir.rr f~ 
t? "{WfiT ;r;ft~ ~ f'flliirn ~ f'li ~ 
¢ ¢ ~lrt~, ;;fr f'fi" q-q;f m<f If[;f 
or-mfT ~, ~ m<f m IIi<:ift ~, ~ 
~ ~, 9;f'1;r 'm'f fq;f~ lfiW ~ <n: 
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~mq-~T~or.~~<:if m 
~, ~ ~ mwr i!:T 'lm'1111'<: >;fT ~ 
'rI' <mIT ~T, ~ f~ 'lTcr ~T i1f 
~ f~ ~ ~ '1m' I 4". ~~ 
f~<: ~ i?r~~ for. ~ _;/J 

~~'lTij'~~'Im'~. ~ ~ 
~11h:i?r~m<:~~~.''r~ or.l: 
'JIfm:-m<'!" iI""IC 'fiT m If· ~ ~ ~ 
'if<:T ~ m<: ~ ~ ~ 'flY<: if;<: m 
t, m ~ ~ <tT 'fitf~~ 'ti'{ I m~ 
;:rtf flfi" ~~;r f~ i?r ~ ~.f 
ifT<'IT ~ lIT ~t I 'l' <rf,.. ~ :,igT +fr ~ 
~<lT7 'f.7 ;pf;.f ~, :iT ~it ~lf <IT.,. if.T 

;;r;f-:rr if~r ~~'l"f ~ I 
Shri ![amalnayan Bajaj (Wardha): 

l\tr. Deputy-Speaker, Sir, the Finance 
Minister's budget speech and the eco-
nomic review have created a climate 
of reassurance and confider.ce. The 
proposals, on the whole, are suund 
and practical. I welcome the increase 
in the exemption limit on donations 
and charities. It will help the educa-
tional and other social welfare acti-
vities in the country. The increase 
in the exemption limit on post office 
savings certificates, insurance premia 
and provident fund contributions is 
also a good gesture. 

But I am afraid, with the increase 
in the personal taxation it is a mat-
ter of great doubt as to how many 
people would be able to take advant-
age of this. I think the abolition of 
the expenditure tax is a very good 
thing. It ha:; been said in the House 
that it was a pan of the whole integ-
rated tax structure of the country. 
A.lthough I grant that, still to create 
a feeling of suspicion, distrust and 
the harassment which followed along 
with the expenditure tax was no cre-
dit to the country. I say that what-
ever benefits accrued because of the 
abolition of the expenditure tax have 
been more than taken away because 
of the Increase in the wealth tax, 

which I heartily welcome for various 
reasons, to which I will come later 
on. 

My friend, Shri Nath Pai, said a 
few things about which I would like 
to say something. He and the hon. 
leader of the opposition also spoke 
about the high dividends which some 
companies were paying. Many com-
panies are old and while calculating 
dividend, we must also calculate the 
reserves that they might have built 
up in so many years. Also, they may 
have other capital by borrowings from 
private sources. You should take the 
total into account and then alone cal-
culate the dividend. 

My friend, Shri Nath Pai, also main-
tained that the disparity in the coun-
try i;; 1 to 100 per cent and he quoted 
some authority. Perhaps that may 
be true. To my mind, the disparity 
is probably more. I had been to 
Russia in 1954 and even there where 
everybody is an employee of the 
State, the disparity was not less t'han 
1 to 100 per cent. Even there, with 
~uch high salaries which the indivi-
duals got, the income-tax or the 
direct tax was negligible. I do not 
suggest that the disparity should not 
be reduced, but for that purpose in-
come-tax should not .be taken advant-
age of. I believe that income-tax is 
meant mostly for creating income anel 
wealth and that should not be dis-
couraged. If after paying the tax 
from the income wealth is created, in 
one year or years' there will be more 
wealth tax payers in the country and 
it should be welcomed. But as far as 
the question of reducing the disparity 
is concerned, and according to the so-
cialist pattern of society that we have 
accepted at least our party has ac-
cepted it--we must rely mostly on 
the estate duty and also on the wealth 
tax. That is how I welcome the In-
crease in the wealth tax. 

It hn. 
My hon. friendShri Nath Pili also 

said that in the hundred years or 
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more of British rule probably the 
bu~iness community has not made 
thnt much profit which they have 
made in the last five years. 

Shri Indrajit Gupta (Calcutta South 
West): He was only quoting the 
Prime Minister. 

Shri Kamalnayan Bajaj: agree 
with him. I am proud of it and the 
business community is proud of it. 
When the British raj was here it was 
only a police raj. There was noth-
ing to be created in the country. Our 
hands were tied, the hands of the 
bu,iness community and the indlJ.s-
trialists were tied. Now if the coun-
try desires, if the Parliament desirps 
that the country has to be built and 
t:wt the private sector has to be en-
couraged, then alone is the private 
~ector interested, then alone are tl)e 
businessmen interested in doing it. 
But, on the other hand, if this House 
in its wisdom passes a resolution that 
the private sector is not necessary, I 
am <urI' many of the private sect:>r 
people-they arc also no less patrie,ts 
-would stop their industries if they 
are not profitable, if they are not ad-
vantageous to the country. 

Some hon. friends have also Quot-
ed the authorities of share bazar pre-
sidents and other business peuple and 
said that they haVe welcome:l the bud-
get proposals. I must say that theJr 
welcoming the budget proposals do(>s 
not make it a capitalist budget, be-
cause among the businessmen and 
the industrialist community thEre are 
honest people also and if they have 
felt something honestly for the budget 
and if they have said that it ShOUld 
be welcomed there is nothing wrong 
In it. There are peOPle among H.e 
politicians who have criticised the 
budget not because of the merit of it 
but because of their political brand 
or lab!'!. I think that is to be de-
nounc!'d more than the honest opini-.n 
that comes from any section Of 1ihe 
community. I do not say that amol~g 
the business community there nre not 
people who might have appreciated 

01' criticised the budget because 01 
their own interests. That may be Sl>. 
But to denounce it because sO'l'leb.dy 
has appreciated it at a 'J:!.Tticular 
stage is not quite proper. 

During the British rule, a3 I s3id, 
there was no development which wu 
gning on in the country. The :.ountry 
has to be developed now. Nobuly w.ll 
object if we decide now that we will 
develop the country only in the pub-
lic sector and not in the priva';<! sec-
tor. But our results so far achieved 
in the public sector are gloJm,'. and 
we are very sorry and gt'ieved about 
it. I do not know how we can im-
pl·t ve it. But unless we imprLlw it 
we will be going in a very difficult 
way, because without the public sec-
tor, in a planned and controlled eco-
nomy, even the private sector cannot 
be sustained. This is my firm belief, and 
for that reason it is aU the more im-
l)ortant and necessary for th,! private 
sector or for the country's good that 
the I,ublic sector is developer:! proper-
ly. methodically and syst.p.maticai1y 
and it is made to pay profitably. Su.,.. 
posing the private sector was not 
allowed to develop, whatever may be 
the development that has been clone 
in the public sector, (he private sec-
tor'3 contribution would not have 
been thl"l'e and the results achieved so 
far would have been much more worse 
thnn it is at present. 

For that reas'on, Sir, it should, all the 
more, be the concern of the country 
and everybody th'at in the public sector 
We must have a v~ strict control. 
You may appoint a committee of some 
people. It is not the nati'onalisation, as 
We caIl it, of the pul>lic sector that is 
going to help us. Whe,n you nationaliSe 
according to the western thought, you 
nationalise the material wealth-may 
be machinery or money Dr whatever it 
is-whereas acc'ording to the eastern 
custom, according to the Asian or In-
dian custom, we should nationalise the 
real talent the experience, the good 
successful talent in the countr in every 
walk of life whether they are engi-
neers, doctors, archi1ects, business-
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men, industrialists, artists, dancers or 
singers. When they have reached an 
age of 50 and they are successful with 
a good reputation, if we call upon 
them and tell them that the country 
needs their services in the public sec-
tor, that they have to come and 
champion the cause of the nation to 
make it a success, r am sure there are 
not people wanting who will come 
forward to contribute their best of 
l:fe tor developing the public sector 
in this country. 

Today, Sir, We are manning the 
public sector with civil servants or 
administratiVe stall'. I have no griev-
ance against that. Quite a large num-
ber of them are very honest, very 
able people and We are proud of them. 
But, supposing an res officer who has 
experience in the matter of adm:nis-
tration is asked to 'operate UPOn some 
patient, probably he will kiII him or 
do something like that. Similarly, r 
believe that the public sector, if it is 
to be managed, must be managed in 
a business way and the proper people 
for it will have to be found out in the 
same way as We select judges. A 
lawyer's income may be Rs. 20,000 OT 

Rs. 30,000 a m:onth, but When you ask 
him to become the judge of a High 
Court you invite him and he accepts 
a salary which is much less than his 
income and becomes a judge. Why? 
It is because he gets a certain amount 
ctf prestige and he has a chance to 
serve the nation. Similarly, if we 
invite good people from alI walks ctf 
life. place them in the proper places 
and ask them to serve the nation, I 
do not think patriotic sentiment is 
lacking in the country. But if you 
ask them to do a certain thing with 
suspIcion or distrust or humiliations 
that is what any person would n'ot 
like. 

Sir, I have quite a lot to say, and I 
do not think I can finish everything 
in the short time at my disposal. I 
will take only as short a time as possi-
ble to convey a few things. Regard-

Discussion 
ing the company taxes, it has been 
increased by 5 per cent. But if we 
calculate the tax revenue yield it will 
be 11 per cent. I have no objecti"on 
to that. If it is necessary to increase 
the tax further, the country is entitl-
ed to do that and the Finance MiniS-
ter is the best judge for it and he 
should do it. My objection is only 
this. When you ask the country or 
-anybody to develop further, at least 
for the Plan period there must not be 
changes in the fundamental company 
tax for the duration of the Plan period 
i.e. five years. The people have cal-
culated that for their development 
they will need so much plough-
ing back. 5 per cent jncrease in the 
company tax will take away more 
than 50 per cent of the savings which 
is there for them to plough back 
because for the 50 per cent which 
remains after paying the taxes the 
dividend liability is there. that shouJd 
at least be constant and you cannot 
go on decreasing the dividend whil •. · 
your total income increases. Whatever 
taxation proposals the country needs 
you may bring in and you may tax 
to anv extent you like, but you must 
take care to see that you do not play 
with it. I will give an example. There 
is the exemption on the new com-
pany's investment in wealth tax for 
tive years. People have committed 
themselves on this assurance and have 
bought shares. If all of a sudden you 
remove it and say that for two years 
there was the exemption and for the 
next three years the exemption wilI 
not be there, it is not fair. You may 
PUt this restriction on the people who 
invest in new companies hereafter. 
but those people who have already 
invested and who were assured of 
exemption for five years should be 
given protection and in the middle of 
the term it should not be removed. 

I will say only one thing more and 
that is regarding the privy purse. I 
have some personal knowledge about 
it. Actually I hlld something to do 
with it. If I say that I was the author 
of getting the privy purse exempted 
from income tax, probably I may not 
be wrong. It was I who mooted this 
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idea ftrst. Let me give a brief history 
of it because many hon. Members of 
t.his House are interested in it. When 
the Deccan States Union was formed, 
r was the chairman of the parlia-
mentary board. The Raj MandaI was 
proposing to submit a Memorandum 
to the late Sardar Patel regarding the 
PTivate properties that wiII be taken 
away after the union was formed. 
When they were discussing it with 
their legal and economic experts, they 
were kind enough to ask for my 
opinion also. I told them that while I 
have nothing to do with what they 
ask for, personally I am of the opinion 
that if they ask for small things like 
furniture, houses etc. that is not 
,oing to help them allid so they must 
ask for privy purses beine exempt 
from income-tax because if they get 
in lakhs or crores, sO long as it is not 
free of in coone-tax it is not going to 
help them. Then they wanted to know 
how it could be done because of the 
legal difficulty. I advised them to 
approach Sardar Patel. When they 
approached him, he sent for me and 
discussed with me the whole issue. I 
asked him in Gujerati whether he 
actually wants to give them something 
or it is only a make-believe. He said 
that honestly and sincerely Govern-
ment wanted to give them soonething. 
I told him that the personal income of 
the rajas and maharajas at that time 
was so much and it was tax-free 
before they joined the Indian Union 
Even if yOU give them in lakhs and 
crores as privy purse. that will not 
exceed the total income that you 
would be receiving from their private 
income by way of income-tax. At the 
same time, they had certain liabilities 
which they had been incurring for 
generations on retinue of servants and 
things of that nature. or course, I do 
not want to fto into the details of all 
that. What I am saying is that the 
priVy purse was calculated according 
to a system after taking into account 
the liabilities of the princes at the time 
vf granting it an assurance was given 
by the country that it will be conti-
nued. So, we should not go back on 
that. But there is one thing. 

Sbri Hanumanthalya (Bangalqre 

City): Is it not 
Constitution? 

governed by the 

Shri Kamalnayan Bajaj: That is for" 
you to decide. I was giving the back-
ground. The calculation was not made 
by me. But I can assure you that the 
privy purse which they are getting 
is not in any way more than what 
they were getting before because 
previously their income was tax-free. 

Shri Hanumanthaiya: I am raising 
a legal point. We have taken oath of 
allegiance to the Constitution. As we 
know, the Constitution can be amend-
ed. This idea of making a promise to 
continue Privy Purses which is to 
stand permanently and for ever goes 
against the very spirit and letter of 
the Constitution. I hope my hon. 
friend will not repeat this word 
"promisp". When I get an opportunity,· 
I will speak on it. I had also talked 
about the privy purse with Sardar 
Patel. I was a member of a committee 
which the Constituent Assembly ap-
pointed-Sir B. N. Rau was the chair-
man of that committee-to draft 
model constitutions for the States. We 
were framing constitutions for all the 
States in India. I have knowledge and 
experience of what that committee 
did. I had a personal talk with Sardar 
Patel in the matter and I hope I shall 
be able to reveal it at the proper 
stage. 

Shri D. C. Sharma (Gurdaspur): I 
suggest that he may be given an op-
portunity to speak after the han. 
Member concludes. 

Mr. Deputy-Speaker: The time of 
the hon. Member is up. 

Shri Kamalnayan Bajaj: I will take 
only a few minutes. 

Mr. Deputy-Speaker: He has 
already taken 20 minutes. 

Shri Kamalnayan Bajaj: Other hon. 
Members have interrupted me and 
that is why I took SO much time. Let 
me complete this point on which I 
have given one part. 

I have stated that the privy purse 
should not be reduced because of the 
promises that we have made. But 
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·there are certain lacunae on account 
·of which it could he recalulated. The 
privy purse was fixed after takipg into 
account the liabilities of the princes. 
1f they do not honour their liabilities 
·then there is no reason why the same 
privy purse should be continued. 

Sbri Ansar Harvani (Sisauli): They 
.have spent a lot in the elcetions. 

Shrl Kamalnayan Bajaj: If they 
have spent in the elections, they have 
'private wealth also. 

Suppose a maharaja was getting a 
'big amount as priVy purse because 
there was a dowager maharani if she 
is no more, and similarly if the ~umber 
.of servants is less it can very well be 
reducecl and it cannot be opposed or 

, criticised on any ground. So, in this 
way, some revision or recalculation in 
the privy purse can be made without 
in any way going back on our 

·promises. 

Shrimati Jyotsna Chanda (Cachar): 
Mr. Deputy-Speaker, I am grateful to 
. you for giving me this opportunity to 
join in the budget discussion. I am not 
competent to comment on the tech-
nical aspects of the budget as I am 
not familiar with high finance and 

.economic policy. It is therefore with 
considerable hesitatio~ that I ~ise to 
s.ubmit a few points concerning the 
· ~conomic situation in my State of 
Assam and, in particular, in the 

· Cachar constituency which I have the 
honour to represent here. 

Assam has more than her share of 
problems-the unfortunate language 

· controvercy which has brought need-
less and avoidable sufferings to many, 
the border problem with all the poli-
tical and strategic implications, the 
refugee problem which remains un-
solved, the difficult and complex 
problem of the hill people and a host 
of other problems. But it is not often 
realised that the economic problems 

··of Assam, particularly of Cachar, are 
·equally serious. 

The lack of adequate tTansport and 
• communications and the low level of 

indu~trialisation are the two mOl' 
important problems facing Assam. The 
only industry in eachar, the tea 
industry, is in a bad shape. I welcome 
the reduction of the duty on tea 
proposed by the hon. Finance Min-
ister. The economy of the entire 
country is aftected by the foreign ex-
change earnings of this industry and 
the budget has shown adequate 
realisation of this fact. There are, 
however, a number of other indus-
tries which deserve special considera-
tion in view of the special problems 
in the region which I represent, parti-
cularly the transport and communica-
tion problem. I understand that a 
number c.f industrialists were given 
licences for starting industries like 
paper pulp, paper, rayon ctc. in 
Cachar but they have surrendered the 
licences for rt'asons better know to 
them. May I submit that a Regional 
Development Committee be consti-
tuted. to survey that area so that such 
kinds of industries bc sct up either in 
public or private sector for the area 
is not lacking in natural rl'Sources 
like bamboo, coal, oil etc . 

The lack of adequate transport and 
commun,ications has its impact on the 
daily life of the people-the high cost 
of living, the scarcity of essential 
goods, thc rising prices, the great 
delays in retUn, thin,s etc. Assam fa 
practically cut oft from the rest at: 
India and the whole economy of 
Assam is dependent on quick, efficient 
and cheap transport. Air tTansport is 
far from cheap and yet for most 
people in Cachar it is the only effec-
tive means of transport. And it is not 
only the person who travels that has 
to bear the high cost of transport; the 
common man is dependent on air 
transport fOr the daily necessities of 
life. So. I would urge upon the 
Government to consider the possibility 
of subsidiSed air transport between 
Cachar and the Test or India. T may 
point out that there is at present sub-
sidised air freight between Calcutta 
and Agartala in Tripura. Subsidised 
air freight may succeed in putting • 
check On the rising pricE'S . 
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'The problem of road transport in 
'~har and Mizo districts has also to 
be satisfactorily ~olved. The Silchar-
Shillong road is "the only means of 
communication between Cachar and 
the rest of Assam except the feeble 
rail link with Gauhati. Since a few 
bridges have not been constructed on 
that road, it is not an all weather road. 
Five years back a bridge over the 
river Barak in Cachar was taken up. 
It is most unfortunate that the in-
complete Barak bridge is the sad wit-
ness of the Second Five Year Plan'. 
The time-lags and delays in thp exe-
cution of projects which sO vitally 
affect the daily lives of the people do 
not speak well for planning. 

Then I would like to draw your 
attention to the refugee problem in 
Assam, particularly in my area, 
namely Cachar, where most of the 
refugees have taken shelter. The Min-
istry of Rehabilitation has been 
abolished both at the Centre and in 
Assam. But the refugee problem has 
not been solved in Cachar. It may be 
noted that the 1961 Census revealed 
that Assam had the highest rate of 
population growth, nearly 34 per cent, 
during the last decade. Assam has 
been subjected to a heavy dose of 
infiltration from East Pakistan during 
the last decade. In addition there has 
been considerable refugee migration. 
As far as my information goes, hardly 
a quarter of the refugees have been 
reha,bilitated, and the plight of the 
rest is miserable. In 1950-51 Govern-
ment launched a scheme, in collabo-
ration with the Indian Tea Associa-
tion, for rehabilitation of refugees in 
the tea estates of Cachar. This scheme 
met with failure. There was no proper 
investigation regarding the failure of 
this scheme. 

In Ramkrishnanagar in Cachar the 
Central Government launched a 
scheme, known as the Central Tractor 
Orgainsation for the rehabilitation of 
the displaced persons. This also failed. 
An enquiry committee was set up on 
which I also served as ~"M. L. A. 
'The report of the committee was SUlb-
mitted to the Government in early 
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1960. To my knowledge no action hu 
been taken since then. Whether or noll 
there is a Ministry of Rehabilitation 
is irrelevant, but the Government has 
the moral responsibility to rehabilitate 
those displaced persons. 

I shall briefly refer to the problem 
of the hill people. In the context of 
national integration it is of the utmost 
importance that there is a greater 
understanding of the problems of the 
hill people. Unfortunately the British 
practice of separating the hill people 
from the other people has been un-
wittingly continued to this day. It 
may not be out of place to mention 
here that my constituency includes 
the Mizo Hills, and yet I have to get 
formal permission from the District 
Magistrate, Mizo Hills every time I 
en ter the district. This is certainly 
odd, and I hope the Government will 
take steps to remove such an aIlomaly. 
The Mizo Hill people have to depend 
for their foodstuffs and other essential 
commodities, to have them carried 
through Cachar. There are some areas 
in mizo Hill even nC>W where exists 
no road. The Chakma community who 
live in the border of Burma have to 
live most of the time without salt, 
what to speak of other facilities. In 
1960 last there was Itreat famine in 
Mizo Hill; rice and other foodstufta 
had to be airlifted which cost a few 
lakhs of rupees with a colossal 
wastage. I would request the Govern-
ment to look into the transport and 
communication facilities of these 
areas. 

It may not be out of place to state 
here that the Karnafuli Dam which is 
being constructed by the Pakistan 
Government will submerge a big area 
of Mizo and Cachar districts. Our 
Union GOvernment will have to be 
prepared to take the respons1bility of 
reha.bilitating those unfortunate 
victims of the Karnafuli Dam. 

Lastly, I shall refer to the financial 
situation in Assam. In his budget 
speech the hon. the Finance Minister 
pointed out that it was a matter at 
concern tha t the progress in regard to 
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additional taxation by the States had 
been slow and in 1961-62 the States 
budgets provided for additional taxa-
tion with a five year yield of about 
Rs. 100 crores only as against the 
target of RE. 610 crores. set in the 
Third Plan. There is today an in-
"t"eased tendency on the part of 
States to seek as much financial assis-
t.ance from the Centre as possible 
without raising revenues within the 
States. It is easy to exaggerate the 
!lroblems of a State like Assam and 
make special claims on the Centre. 
But, Sir, in fairness to the Central 
Government, it must be said that 
Assam has been very favourably 
treaten bv the Centre regarding the 
Third Plail. The Third Plan for Assnm 
is for Rs. 120 crores, compared to 
Rs. 28 crores in the First Plan and 
Rs. 51 crores in the Second Plan. This 
indicates a very substantial increase 
in the Third Plan. The efficient utili-
sation of this amount may pose a 
problem for the Assam Government. 
As pointed out in the Assam budget 
for 1962-63, the average plan expen-
dit.ure during the first four years of 
the Second Plan was Rs. 9.5 crores 
per year, and in the budget for 1962-
63 the plan expenditure is expecfed to 
bp Rs. 23.4 crores. 

Before I close I sha II say a few 
words On the lanuage cozttroversy in 
Assam. Behind the language contro-
VP.l"Sy are economic factors like em-
ployment opportunities which are 
limitpd in "iew of the economic back-
wardness of the State. I feel, therefore, 
that without rapid economic progress 
it is not possible. to attain proper 
national integration. In a State where 
only one-fourth of the people are 
literate, language should ha .... e no eco-
nmnic relevance except for the edu-
cated classes, and if the langua2"e issue 
is important today, it is primarily 
because of the clamour for jobs amon, 
the educated classes. The restrictive 
influence of language will cease tel 
weigh SO heavily on the lives of the 
p .. ople if there are adequate employ-
ment opportunities. The langua,e 

issue should not get priority over the 
economic issues facing Assam. The' 
fact remains that in a multilingual 
State like Assam, one language can 
dominate, as it is trying to do so, but 
it cannot unite people. It is a sad fact 
that ·the language controversy in 
Assam has releaSed forces of disinte-
gration which can be checked oiily by 
a deteTJllined effort by all to bring: 
about rapid economic progress. 

With these wrods, Sir, I resume IJIT 
seat, and I thank you for the oppor-
tunity given to me to speak. 

Shri Mansinh p, Patel (Mehsana): 
Mr. Speaker, Sir, before I make some 
remarks On the Budget proposals, I 
would like to congratulate the hon. 
the Finance Minister on presenting a. 
balanced budget. In spite of so many 
vehement arguments advanced in a 
polished language by the Opposition 
friends, I am sorry to state that among 
the sO many groups in the opposition 
there is no commonness of view at 
least on 1he fundamentals of the taxa-
tion proposals, whether i1 be in re-
gard 10 a suggestion of tax a privy 
purses or in regard to the nationali-
sation of the private sector or in re-
gard to any olher aspects of the taxa-
tion measures. No Groups have a 
common thinking, except the Commu-
nist Group which is slightly supported 
by the P.S.P., on the question of 
nationalisation or abolition of privy 
purse;;. But at th(' same time the 
Swatantra friends and their associates 
lik .. the Jan Sangh and other friends d() 
not share that view, and thus there is 
no commonness of view. Therefore, it 
becomes absolutely difficult for a Fin-
ance Minister to get alI the views of 
the Opposition or, for that matter, all 
the different views of the ruling party 
itself and all the different opmlOns 
1'egarding the taxation proposals. 

On the contrary, some of the friends 
on this side share centain common 
feelings regarding some of the taxa-
tion proposals. In this respect we 
can make a common effort and we 
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can have our say and try to win over 
the Finance Minister to our way of 
teeling. 

For a country with a population 
which is one of the largest in the 
wol"ld, that is 434 million people, a 
taxation proposal of Rs. 70 crores for 
a planned economy to which we are 
c:otiunitted, is of a small nature, Ac-
cording to me, a laymen, the test of 
a balanced 01' appropriate budget, lies 
in th~ fact whether it affects the sta-
bility of prices, 01' whether it has 
much effect in the prices of items 
consumed by the majority of the peo-
ple. As I understand the proposal, 
taxes on two or three items like tea, 
tobacco, etc. may affect the common 
man. My han. friends on the other 
side arc apprchensiv.· of all laxation 
propo;als and oppose all of them. III 
this respect they are at one with the 
industrialists, who are against aU 
taxation mpa~ure.'. induding the 
Union excise. 

The F',,,ance Minister has given the 
lIous" all idea of persons who will be 
affected by the direct and indirect 
taxes. A~ a mattcr of fact, we have 
to look into the spirit underlying the 
two Budget sppeches of th!' han. the 
Finu'lce Minister. When on the 14th 
of March the Financ,' Minister spoke 
on the Vote on Account, the country 
was faced with the prospect of a big 
delicit. But since the presentation of 
the Budget on the 23rd of April there 
is a feeling or faith in the buoyancy 
of the economy of OUI' country, Every 
section of the people, whether he be 
an industrialist or a common man-
no dOllbt sume people may have been 
hard hit-share the feeling that by 
the proposals put forward by the Fn-
ance Minister the Third Plan will be 
implement.ed and the prosperity as 
envisaged in the Third Plan and as 
seen in the last ten years of planninJ: 
will materialise, 

I am certainly not in entire agree-
ment with all the proposals 80 nicely 
put forward. On the contrary, I feel 
that there is scope for additional 

Discussion 
taxation, at least on the richer sec-
tion of the society. The Finance 
Minister pointed out that hardly a 
million of our population pay direct 
taxes. If we look into the statistical 
handbook which has been supplied to 
us we find that about nine hundred 
people are having an incoone of about 
a million rupees a year. During the 
last General Elections it was our ex-
perience that the imposition of a ceil-
ing on agricultural land had created 
a psychological feeling throughout the 
rural areas to havp a ceiling on urban 
incomes also. It was thought that 
this would at least have a sobering 
effect on the ('dueated people, the pri-
vileged ff'\\,. p'ople with large in-
come I'Psirting in urban areas. I am 
happ.y to find thai one of my friends 
S!ll', 1". p, Gaekwad, who happens to 
I,i' the ex-ruler of the territory from 
which I com~ has accepted the prin-
ciple that there should be a cciling. 
But at the same UrnI!' has has sug-
gested that the dircct taxes should be 
removed. I do not share his feeling 
in this rcspect. But I take pride in 
the fact that prince who has ac-
cepted our party ticket is with us and 
shares the feeling that there should 
be a I'eiling on urban incomes, This 
('eiling can bc imposed by direct 
l!'gislation, 

The Finance Minister the other day 
pointed out that direct taxation on a 
man at the maximum rate is only to 
thl' tune of 87 per cent. There is 
therefore a lot of saving even for a 
man earning a million rupees or 80. 
r do not understand why when even 
the first citizen of the country, the 
President of India, or the Prime 
Minister of the country cannot earn 
even a lakh of rupees, why these nine 
hundred privileged few people should 
be allowed to earn a million rupees 
or more. 

The same argument holds good in 
the matter of taxation on privy purs-
es. I am not in favour of abolition 
of privy purses. But at least on a 
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matter of principle no income of any 
person in this country should be tax 
free. I had the pleasure of hearing 
my hon. friend Shri Kamalnayan 
Bajaj giving a long account of the 
pnvy purses. I have full sympathy 
with my hon. friend. I also come 
frerm one of the erstwhile States. But 
to have a privy purse-that two tax 
fre~-and take shelter under a consti-
tutional provision or safeguard is not 
fair. We havc' secn in history that 
there cannot be a promise beyond 
the constitution. And a constitution 
in the C<lse of a underdeveloped and 
infant democratic country can be 
amended, as it has b('en done, in fue 
last Twelve years. If there is a con-
atitutional bar On taxing these privy 
purses, I would very frankly say that 
the han. thE! Finance Minister should 
come forward with boldness for a 
suitablc legislation. The amount that 
we may realise may perhaps be not 
more than four crores of rupees. But 
it is a matter of principle that no in-
come in this country particularly of 
a privileged few should go tax-free. 

We have seen that during the last 
General Elections the princes have 
entered politics. I welcome many of 
them. Some of my hon. friends on 
the other side haVl' demonstrated 
what would happen, especially in an 
infant democracy, if princes were to 
ent~r politics. They are, no doubt, 
welcome; but when they speak in the 
name of common man, they should 
share their feeling. Speaking in 
polished language, Shrimati Gayatri 
Devi referred yesterday to the under-
developed and down-troddl'n and poor 
people of the rural areas. When such 
good words are used, they should 
share the experience of the common 
folk and pay the taxes which they 
do. This can only be achieved by the 
general taxation structure being made 
applicable to the privy purses also. 

N'ow, Sir, I would like to make two 
or three suggestions regarding the 
taxation proposals. I am glad to note 
that the exemption to donations for 
charities is proposed to be raised to 
10 per cent., with a maximum limit 

of Rs. 2 lakhs. As we all know i. 
rural areas there are so many people 
having a meagre income of sa,. 
Rs. 5,000 or Rs. 10,000 who sO'metimeM 
offer to pay to the tune of Rs. 25,08 
or even Rs. 5,000 for development of 
educational or medical imtitutions. I 
suggest that the exemption limit in 
the case of such persons with less in-
come should be raised to 20 per cent. 

It has been well established and 
accepted that there are two sectors at 
present in the country, call them pri-
vate sector and the public sector. I. 
the year before last, if my memory 
is correct, or the pn·vious year, there 
were proposals of taxing the co-opera-
tive sector in the country. I do under-
stand the rt'asoning of the hon. 
Finance Minister at that time, that, 
a£ler all, the co-operatives are also 
making large profits and they are also 
having an income. But there is a 
great difference in a company and a 
cooperative society. In a co-operative 
society. there is a ceiling on payment 
of dividend. It is 61 per cent. In 
th" private sector there is no ceiling 
on dividend payment, as some of my 
han. friends have said and I myself 
have experience having some shares 
in certain companies, call them Ambica 
mills etc. or whatever it is. The 
question is, some form of taxation is 
still being continued on co-operative 
societies. When I saw so many I. ;-

emptions in the present proposals,-'-
it may be in the nature of cumulative 
deposit scheme, it may be in the 
nature of expenditure tax-I expected 
that the co-operative sector would 
also be dealt with a little leniently, 
so that thcy can have also their capi-
tal formation, and expansion of co-
operative societies. It is an accepted 
principle that a man who owns 10 or 
12 companies, gets, for expansion, 
industrial licences and can have two 
or three subsidiary companies. If a 
co-operative society has to expand in 
that way, there is a difficulty jn res-
pect of the so-called equity capital of 
private companies, in the nature of 
shares of cooperative societies. There-
fore, I would suggest to the hon. 
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Finance Minister, if not this time, at 
least to scrutinise the income of the 
co-operative societies during the last 
1 or 2 years and will remove the 
handicap created on co-operative 
lIOcieties. Societies which, since the 
last 5 or 10 years, are coming up to 
a nice stage, are being handicapped 
by two aspects: (i) sometimes, they 
are not getting shares from the peo-
ple because of fixed maximum divi-
dend and (ii) capital formation due to 
taxes· on income. 

I have got only one fear in my mind 
and I would like to ventilate it at this 
stage. Everyone on this side or on 
the other side has shared one feeling 
that our aspirations are not being ac-
commodated in the taxation proposals 
or in the current year's budget. But, 
let us look at the size of the popula-
tion of the country and the increase 
in the population size. A bold step 
IIOmewhere to check this population 
problem, has to be taken. I am afraid. 
unless that problem is being seized 
with, our plans may not succeed. So 
far, I have not seen that intiative or 
serious steps to control this growth 
of population as it has been seen in 
the past years. Therefore, I would 
suggest to the Finance Minister to 
come, if all my friends agree, even 
with legislation to curtail the size of 
tile population in future in order to 
succeed the planned economy of this 
llOuntry. 

Sbri Mutbu GOUDder (Tiruppattur): 
Mr. Deputy-Speaker, two Five year 
Plans have passed. Crores and crores 
or rupees have been spent so far. 
Loans running into hundreds of 
crores of rupees have been raised and 
,ot within this country and also 
from other countries. Still, we cannot 
lIee any marked improvement in the 
standard of liv;·,g of the villager or 
thc common m~n. Perhaps, al\ the 
fruits of the budgets and our schemes 
are being mopped up by a pr;vileged 
few in our country. 

We are in sh.ortage of foodgrains. 
We are importing foodgrains from 
ether countries at a ve~ heavy cost. 

Instead of spending huge amounts in 
importing foodgrains from other coun-
tries, we can utilise this amount and 
produce foodgrains in India itself. We 
can produce more grains by improv-
ing the per-acre yield. The Madras 
State now tops the list in per-acre 
yield. The average yield of l'ice per 
acre is 1345 pounds in Madras whereas 
the all-India average i~ only 960 
pounds. If the other States in India 
come to the same level as Madras, I 
think we will have enough food and 
even more than enough food. We are 
not able to give a labourer or a pea-
sant cheap food. He asks food at a 
cheap rate. But, we show him some 
Five year plan books. He wants 
amenities. We are not able to give 
him the amenities. We say, you will 
be given these amenities after the 
fourth Five year plan or we will show 
some charts or some statistics or some 
papers. This is the condition now 
prevailing in India. The Government 
should purchase the foodgrains direct 
from the cultivators and sell it to the 
poor consumers at subsidised rates. 
Th~ Government should come for-
ward to give subsidy liberally and 
distribute foodgrains at a cheaper 
rate. The ordinary common man is 
not able to purchase foodgrains at 
the present market rate. 

Big land-owners in the rural parts 
have no interest nowdays in farming 
for reasons known to all. Only the 
middle class ryots, middle class land-
owners, petty land-owners and some 
agricultural labourers are in the rural 
parts of India. Even the:;e agricul-
tural labourers are fleeing to cities and 
industrial places to get more wages. 
We have to m::ke rW'al lac more 
attractive. To make it more attrac-
tive, we hav~ to make rural life more 
r€'ll1unerative :md make agriculturp 
more rt'muTlerative. How to make it 
more Tcmpnerntive? W(: havt" to rai.se 
the pric('s of foorl,:!rains. That, we 
cannot do ap." we should not do. Al-
ready the l>~dsant and the purchasing 
public, the conSUlners are hard hit. 
We cannot raise the price of food-
grains wl,kh we are selling. We haVe 
to give what is needed for the ryot 
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to produce. food. Therefore, there is 
no other alternative but to give sub-
sidy liberally on the foodgrains and 
distribute them at a cheap rate to the 
poor consumers. 

The major problems in agriculture 
are finding water for irrigation and 
getting manure. These chemical fer-
tilisers are not organic manures. If 
you apply too much of chemical fer-
tilisers 01' ammonium sulphate or the 
l'hemical fertilisers consecutively for 
some years, they spoil the soil. There-
fore, we have to go in for organic 
manures. When' shall we get them? 
To get green leaf manure or compost 
IS not easy. We can get some oganic 
manure. To get it on a larger scale, 
we have (0 stop export of these oil-
cakes. Oil cakes is the best organic 
manure. It has been proved on re-
search that oil cake produces more 
food-grains. We are now exporting oil-
cakes in considerable quantities. We 
have to stop it. If the export of oil-
cake is stopppd, its prices will come 
down. Especially, groundnut oilcake 
is used in the southern parts on a 
large scale. If export of oil cake is 
atoppJd, the prices of oil cakes will 
come down. Naturally, the cost of 
agriculture will also come down. This 
may itself. to some extent, lead to 
reduction in the prices of foodgrains. 

Big land-owners, now, have no in-
terest in farming. They have become 
mill-owners. They have become 
sugar factory owners and bus operatos 
So, we are bound to give some en.-
couragoment to small ryots and agn-
cultural labourers. 

As far as electricity is concerned, 
the minimum charges that we have to 
pay for electricity used in agricultural 
services are Rs. 50 per H.P. per an-
num. This should be reduced to at 
least Rs. 20 per H.P. per year. The 
electricity charges also may be re-
duced ~ti11 further. 

qetting bulldozers to reclaim virgin 
"lands is not a possibility now-a-days 
. E".rerywhp.re. There 'are only one 

or two bulldozers in every district, 
and they too will not be in a running 
condition; they will generally be old 
bulldozer~ of old types, and Govern-
ment will not be having any spare 
parts also for these buJldozers. I sub-
mit that C'.overnment should go in tor 
the purchase of new model bulldozen 
of a heavy type, and also have suffi-
cient stocks of spare parts in import-
ant centres in the State. 

Moreov2r, at present, we have to 
pay a very abnomal rate for the bul-
ldozers. An ordinary ryot or a middle 
class ryot is not able to pay tlae 
charges which Government are charg-
ing him for utilising these bulldozers. 
The rate ~hould be minimised as far 
as possiblp. 

New fprtiliser factories should be 
opened wherever possible. In the 
Madras Statc there is a proposal to 
start a fertiliser factory in Neyveli. 
But that may not be sufficient. Some 
more fartories also may be started in 
the Madras State as well as in tbe 
other States of India. 

In our Slate, namely the Madras 
State, we are depending upon well 
irrigation. More than one lakh elec-
tric pump-sets have been instalJed. 
Thc suh-soil watcr is going down l!s-
peciaIJy in the Salem district, and 
that tflO in the southern part of Salem 
district, the wells have reached a 
depth of hundred feet and more, and 
so also in some parts of Combatore 
district we have to do something to 
raise the sub-soil water level. For 
this purpose, at least on~e in a year, 
the tanks in these areas should be 
fillp.d up. I would request Govern-
ment to take a canal from the Cauvery 
to feed the tanks in these areas, par-
ticularly in the southern part of Salem 
and othcr affected area.;, and these 
tanks should be filled up at least once 
in a year during the monsoon period. 

The small ryots have already begun 
to migrate to big cities. Even in 
Delhi, I see thousands of small ry0t8 
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and agricultural labourel's of my place, 
namely Salem district, and I see them 
in good number, because they can 
get their wages here by doin~ other 
'Work instead of doing farming work 
in the south. Therefore, I submit 
that the small ryots should be en-
-couraged. Then only, we can pro-
.duce more foodgrains. 

The Central Water and Power Com-
mission may be asked to investigate 
into the feasibility of allowing the 
flood waters int~ the Palar Rjver 
which starts from the Mysore State 
and passes through the North Arcot 
District of M1)dras State. 

A sum of Rs. 9'45 crores has been 
allotted for floOd control schemes, but 
Madras is not gptting any amount 
-under this head. In 1961, there were 
heavy floods in the Madras State in 
the Cauvery river. as a result of 
whiCh there was a heavy Joss to 
property as well as heavy loss to lives 
·of catlle. Vast areas of land were 
made unfit for cultivation. Now, the 
Madras Government arc taking steps 
to construct a dam across the Cauvery 
in Hogenekal. I submit that this work 
may be taken up under this flood 
·control scheme, because if this dam is 
constructed, then it will be able to 
·control the floods in the Cauvery 
river. 

As far as heavy industries are con-
'cemed, we have be~ told by the 
Minister in charge of Heavy Indus-
tries that the Salem steel industry 
will be started as soon as expert op-
inion is received from West Ger-
many or so. We are glad at that. 
We shall wait for some more months. 
After having waited for years and 
years, it will not be difficult for us 
to wait for some more months. But 
that should come. That is our re-
quest, and that is what we wan~. 

The Government and the planners 
of modern India who have shown 
zeal and enthusiasm in starting iron 
and sterl ;",h"tries in North India, 
especially in Bhilai, Rourkela and 
Durgapur are not showing so much 

of interest or enthusiasm to start 
an industry in the south. If they had 
shown ihalf the enthusiasm and zeal 
whioh they have shown to start in-
dustries in the north, the Salem steel 
industry could now have been work-
ing, and that too, prosperously. At 
least, in future, I hope that the)' 
will be fair, and we shall have our 
Salem iron and steel industry. It 
seems that a board which had been 
constituted to investigate into the pre-
liminaries of establishing this industry 
has given its opinion that the Salem 
steel and iron industry may have its 
own plant in Neyveli instead of in 
Salem District. I request that Gov-
ernment may please have the Salem 
steel plant in Salem district itself, be-
cause it is an under-developed dis-
trict even now. 

As far as drinking water and drain-
age schemes are concerned, Rs. 11 
crores have been allotted. But there 
is water scarcity in many parts. 
There is one Pasipuram Municipality 
area in the Madras State, where you 
can get water only after paying two 
annas per small pot. That has been 
the situation there for the past so 
many years. The same situation ob-
tains also in Namakkal, Tiruchengode 
and also in Tiruppattur in North 
Areot District. In all these places, 
water has to be purchased by paying 
heavily for every pot, This is the 
state of affairs in all these places tor 
the last so many years. I hope Gov-
ernment will come forward to take the 
m'cessary steps immediately to pro-
vide the poor people with at least 
drinking water, though not food in 
sufficient quantities. 

It has become now-a-days an im-
possibility for an ordinary ryot to 
purchase even one bag of cement at 
controlled rates. Rs. 11 per bag has 
become the normal rate everywhere. 
We cannot get one bag from a stoc-
kist at controlled rate, but we can 
get any number of bags, even hun-
dreds of bags, if we pay Rs. 11 or 
Rs. 12 per bag. This has become more 
or less a common feature of the 
cement trade. The other day, the 
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llon. Minister in charge of heavy in-
dustries had stated that the same 
.tate of affairs would continue for 
IIOme more time to come. The traders 
in cement will surely take this as a 
notice and avail of this oportunity to 
mint more money. The cement stoc-
kists are now selling the entire stock 
to whomsoever they like. I submit 
that Government should interfere in 
it, and order them to distribute ce-
ment only to those persons who have 
received authority tickets from the 
local officers. If that is done, then 
we shall be able to minimise at least 
to some extent the blackmarket in 
oement. Cement factories should be 
opened wherever possible. A cement 
factory can be opened, for instance, 
somewhere in North Arcot district, 
where limestone is available in good 
q.uantity in Harul', Krishnag'iri and 
Tiruppatur taluks. . 

From the Report of the Ministry of 
Commerce and Industry, we find that 
the export of handloom cloth is on the 
decrease, whereas that of the textile 
mill goods is on the increase. There is 
always a request from the handloom 
industry and its well-wishers and 
from politicians, from our DMK party 
and from eminent politicians like 
Shri Rajagopalachariar that the manu-
facture of bordered dhotis and· saris 
ahould be made the monopoly of the 
band loom industry. But this has not 
been given effect to by Government 
lltill. Perhaps, Government want to 
be in the good books of the tcxtile 
millowners, who always heJp them in 
the elections. 

A. far as the disparity in wealth 
and ineome is concerned, it has been 
widening rap;dly .after Swanj. We 
see that lakhiers are becoming mil-
lionaires and millonaires are becoIll-
iT';: mulli-mi1lonaires day by day, 
whereas the poor people are becoming 
puurcr. Of course, it may be said 
that income-tax has to be paid by 
these people. But what is the in-
OCIme-tax policy? The income-tax 
policy is sO cleverly manipulated to 

suit the convenience of some of these 
big businessmen. There are so many 
loopholes, gaps and hide-outs in which 
these big businessmen take shelter 
and avoid paying income-tax. Gov-
ernment is aOO not coming forward 
with full efforts to trace the evadel'l 
and punish them, because it wants 
to be always in their good books. 
That is the position we find now. 

15 hrs. 

It is said the Government has soc-
ialistic views. Is not a Government 
pledged to socialistic principles bound· 
to nationalise big industriell like 
Tatas and Birlas, big banks, the 
cinema industry, but transport in-
dustry and other industries? If not, 
what for is our swaraj? If we are 
not able to nationalise these industr-
iell, what have we got to do in this 
socialistic pattern of society? The 
Government which was daring enough 
to scrap the small princely States and 
Rajas by an order one fine mominl 
is not daring enolfgh to nationalise 
these big industries. We find in 
modern India, in independent India. 
Tatas, Birlas and Lalchand Hirachands 
in place of the white imperialists. 
That is all the change we see mater-
ially in this modern India. The Con-
gress Government will not come for-
ward to nationalise these industries 
because they are the main financiers 
of the Congress election fund. 

It is claimed from the Government 
Benches that the new taxes are not 
going to affect the middle class people 
or the low income group. But the 
fact is that they have already begun 
to affect them. The prices of tea, 
cigarettes, tobacco and matches are 
going up. Therefore, we are feeling 
what we have got in this Bud·get. 

Before concluding, may I say this! 
The Government all along, for the 
past so many years, has been giving 
only a step-motherly treatment as 
far as the south, especially Madras 
State, is concerned. I hope at least In 
future the Gov.ernment will be fair 
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tDOUgh 110 see that the south is also 
industrialised as much as the north 
and that the standard of living of the 
people of the south improves a good 
lot. 
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~ lIT'I'r if ~ m.: ~ !fIG ~T 
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mmr ~; 'tiR lfl't ~ ~ ~ ~ if lfl'tf . 
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~ Rm fffi ~ I -4' ~q ~ ~f:c'f,')ur 
~ ~::r1 ~ I ~ flr;rr;: ~T l!f~ \!if f~~r 
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'fU ~': <f.'1 ~' 4 ''!'TI I f";'Tt ~"1' If.r 'lI;;m 
'lfr ;;it 'Tfdro'o ~ ern fwiT .rn:t ~ I 
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iii f.J;n- ~ w <tiT SIlTfu iff ornr ~ m. 
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~~ ~ I l\~ ?;:!~ ~~ it ~T '8~ fij;1IT 
~~~T~f~~ I ~ ~~ 
cri ~; 'IW; ~ it 1ll:ffl' m;r,rT t f1f; J;frTh"'f 

~f ~ I 

Woj ~~r ~ l!~ lff, '.fl f;:"fft 
m ~ f1f; org.:r <Ii" fOflfrar 'fi<:~ <ii' il"it 
~lCf~ ~ I t:{'Ii ~ ~ t~;;jt 'fir 
~ff ~, t]Tf~;<ft ~cm<'r'firr:t, <I'~ 'f~ 
~le<'l", ~~ <r~ "<'I"<r. it f~;;.rr 'Iff <,r,:lfifll'T, 

. ~1fT'7 WA'IiT m>m:, li5Tl'1V'f ii; <Ii" <Ii 
'liTIj'T;;nr, ~n: ~~ O'<'fi J!"f ~ 9;1<l'it 
00 it ~ ~ i'fT r,-it ~ ii; ~c i!:f':1T ~ 
f.'O ",rlf) :r.r f"qm if f>li'Ffr f;[r-n lim"! 

~r'Tr 'iifTf~it ,;r ~ ifi!:f g-t ~ I ~ ;;it 
~~Tll ~: 'lioT"il' ~ '3'if ;:r~'i ;',: f.'1n; 
fqtif;ffiT 'liT If'.f'>'' ~T t I I11:r" T ~: 
<:if.r ~: 9Wt l1<Wf if~T ~ I q.:fr 'ITT -if 
JT~ it tF~"'" ~~ ~ I 

~r ~TT it ~ it sr~ ~ 
~; ft.r~ qR ~l:T 'lir <.f;1ft 'Ii) ~u ~ ~: 
f~ 'I;Iif'fi lI'tJT;m( ~ t I '3'if q~'li 
~T if ir .q ~'Ii oir.;r;rr 'liT r.r'lf. 
'RifT ~I[T I f.1'fRT ~'f <J~rf"T'TT it 'I) 
~Il:i ~ 'liT ;r~ 'liT UTJTifT ~ 11' 
~ it:' ~ror ... it '!.;~ f~';.f 'f.~l[r I q. 
in:o ~; f~ tfflf ir 7.fW mf ;:' ~ W. 

. f>r<'rT ~ ;re<:s$r UTlf 'liT CfiI f'lf<'rT 
~ ~ f1f; ~ 'liT '3"'iWf 'Ah: ~I:l 'liT 
q<:rcm: ~ ~ qN'Ii ~ ~ ~ f{(:<'I"T 
~If ~'''I'li IlPrm it:' <mVT ~ ')Tlii 
it ~ ~cr ~T lIt ~ f'ii qr;;r ~If ~; ciif 
'i~t fii<;r(t ~ I ~rt ~ We <r~ 'i\Tfifi 
il''irr ;;n<i a't ~oJ rn: ~ f'nT< <:0 ~ '3'';if;) 
ql"l ~ .• nn'm: if@ ~m ",,)f1f; qPT 
qi'r 'lIT (fliT ~ ~ trifNr~ "t: 
ifiTTar t~i'Toir m 't~ <rift '" ~tijT 

~ ~ ~ f.R "fi' ~i fnoT it 'if<'IT 
~rQT ~ I 'I;Ir;r lif~ ~'<:T ;;rrQ' I'!l ~Jfrt 

lJriftvl ;j '~zfi 'liT ir ~ <l IT4T ~. 
CfiI 'iITlJ ~T ~ lli ~ I ~~ ~T,!{"{) it 
~l i'lf tf~ ~T ~T ~'if ~a- ~ qh iR"f 
lJT~ ~ i" 'liT ~ '!{"( it ~ 'Ii"{ <r~ 
'liT ~T 'iITlJ ~T f'fflTifT ~a- ~ I ~ 
'ifTli 't. 3i'f"{ ~t ~~ ;r;;rc it tiffi <'I11"m 

'flIT ~ I 'Ii' 'ifTli 'liT 'liTf ~T ~f ~ I 
'f~ <rTcr ii:T ~r ~ f'li lJ~ il<r 'RN fGTWfiT 
f'li J;f'ifT'{ i!mt ~~ it <rg~ fC::ifT ~ ~f 
~m ~, ~r't ~~ 'liT ~m, ~ 14TJfTvr 
'lri: if) t;1f 'iTit it fq~ ~ ¥f, ~, 
~T 'liT ~ ~t IfIT ~ ~T .rrG'ft 
q~T lJf ~'Iiif >iTT ;;rm;rr ~T ~ ~ it 
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'li<:ifT ~ 'l;fh: ~~) ~T ~ IT<'rCf 
~ifT ~ if) m f~ q1Cf~ ~ 
~r.rr 'iifTff.!J: I m'fo'f wr<: 'ifTli 'liT J;f'ifTT 

~~ if!!:f ~T ~ qh: ~ m 3i1l<: 

t,,~ ;;riTRl'\' ~ ifT ~~ ~ mifT ~ ~ f'li 
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6~ if, fifClT"{Uf ilfr q"t<; m f~ ~ I 

~~ CfiI q~ ~ f~ ~~ f<mTif it.l!q-
If ~ff 'liT 'UlJ ~ fifi <IF'T ~T <r~t 
<fen i{TcrT ~ qh ~T ~ if) ~ 1iI'''tcR 
~ f<'l"~ 'lilt ~Tllr ~ ~T ii{f t I 
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~T;;m if ~R ~ ~ %' f~ m 
~~Cf'l'rn~ I ~(fT~lftf'li~ 
~~m;;r fm, ~ ~ 'liT m;;r 
s~ ~ Jl'm ~ f.f; ~ "1f1f~ ~ 
~'l'R: lfTlfCfrfuq'r it; <T~T it; ~;m:~l{ it; 3i'11: 

~ '!;"U ~~ ~ ~~ ~ I ~ 'Ii. l~ 
~ 'liT ~(f 'Ii~T ~ "Ii'lTT ~ ~ 
lf~ 'l'fT 'Ii~ 'fT~'TT f'li mr<r, 
..n If {m 'Ii~ lI1r ~ lI'fo'RfT ~ f'li 
Iff~T if ~q "'9Cf ~T ~ ~fflT ~ I ~~ 
7;f'T~ lf~ Jl'liT'T 'l'fT f'lilfT 'TlfT f'l'> Iff~T 
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f'fi ~t'f if wm ~T gm t I ¢ 
~T 'fiT liffT iF ~'I' ~i1{ ~T 
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f'fi ~cr'l'T mlf ~Vt glJ; 'l'fT ~ lfTlf'fTf~lfT 
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~ f'li ~Ifr.f~r wmr 'liT ~'fT 'liT 
tmr f;f~ ~ 'lil:a- ~ m~ ~r 
~ ~lt q"'fT'fT ~ ifT ~it; fwi ~ ij" 
~~amr~~f'1l~lf;;rT ~'li 
~~~~~ ~'liT 
~ ~ iIT-fT ~Tm I ~ fwi ~r 
~ 'liT ~r.r.n- ;;nf~~ I 

~ it ~ ~~ ~q fil<'f 'liT ~"f 
iImft ~ f;fh '3"'n'~~ ~~, f;fr:f.t ~H 
'" ~ fom ~ f~ m"l'fii ~f~lff 
tm~~1 

Shri M. P. Swamy (Tenkasi): Mr. 
Deputy-Speaker, Sir, this is my maiden 
speech. 

The Budget for the year 1962-63 
presented by the han. Finance Minis-
1er reflects the firm decision of the 
Government to implement the Third 
Five Year Plan. Friends on the 
opposite side criticised the Budget as 
a capitalist one. It is not so. That 
is their coloured opimon. If we 
analyse the Budget, we find that it 
reduces the gap between the rich and 
the poor by its taxation proposals, and 
also that it gives some impetus to our 
people for employment. If we take 
into account the Economic Survey 
presented to us, it shows the reasons 
far framing such a Budget. The 
Economic Survey for the year 1961-
62 shows the following fea!1;ures. It 
sh()ws firstly that our foreign exchange 
position during the first year of the 
Third Fiv., Year Plan has deteriorated. 
IIi. paragraph 5 of the Finance Minis-
ter's speech, he says: 

"Our foreign exchange reserves 
have d"clined to very low levels, 
and the need for conserving 
foreign exchange by the strictest 
watch on imports and by limiting 
our demand within the resources 
in sight is greater than ever 
1IDday." 

Discussion 

Seco.ndly, $orta~e in gower and 
transport continued to be felt during 
the year so that it has become neces-
sary to accelerate further the pro-
grammes of development in these 
fields. 

Employment in organised industry 
showed a further increase during 
1961. In a developing economy 
where rapid social and economic 
changes are taking place it is difficult 
to distinguish between actual un-
employment and the desire for bel ter 
employment. Our latest statistics 
show that the number of unemployed· 
persons at tlie end of 1961 was 18'3 
lakhs. 

The main object of the Budget is to 
wipe out the revenue deficit and to 
find out resources for implementing. 
our Plan. But the income from the 
public projects, which is expected to· 
be a sizable corrtribution for financing 
the Plan, has not, by and large, re-
ached a stage when the projects could' 
earn a ~ignificant profit. 

Our population is also increasing. 

Having in mind all these factors, if 
we view the Budget, one can say to 
the credit of the Finance Minister that 
the Budget is broad-based and the 
tax burden is evenly distributed ac-
cording to the ability to pay. 

Now, let us analyse the Budget 
proposals of the Finance Minister. 
There are some welcome features in 
this Budget. The most welcome fea-
ture is the aJ.lotment of Rs. 1 crore 
for the promotion of export. Export 
earns; export pays for import. This 
is the main economic policy. The 
allotment of Rs. 1 crore will, un-
doubtedly, help very much in boosting 
up the exp<:rb. But were allotment 
alone will not solve the problem. 

Many Export Promotion Councils 
for several commodities have been 
set up and their work is commend-
able. But, still, some more attention 
is needed. to increase the export of 
IClOIU to foreiIn c:ountriee. 
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In this connection, the export 
traders feel a little perturbed because 
of the decision of the U.K. to enter 
the European Common Market. So, 
we have to find out new markets for 
our goods that are being produced in 
India and sold in foreign countries. 

. Particularly, in South India, we have 
cardamom, pepper and other com-
modities. These are sent to foreign 
countries and thus we get foreign 
exchange for our Plan projects. So, 

. for this purpose there should be some 
Councils. There is one for cashew 

.nut. 

In the States of Madras and Kerala 
the prices of cardamom have gone 

'down considerably. We do not know 
the reason for this. I think a com-
mittee should be appointed to go into 
this question because a large number 
of labourers are employed in the 
plantation industries. I would, 'there-
fore, request the ~vernment to take 
up the matter seriously and to help 
the plantation industry and to pro-
mote export trade. The significance 
of export can be explained by quot-
ing the very words of hon. Finance 

·.Minister. 

The Finance Minister says in his 
, speech: 

''We must recognise that ulti-
mately it is only through increas-
ing our exports that we can find 
the external resources for our 
development and for repaying the 
loans and credits which we 
receive." 

Another welcome fe~ture is the 
exclusion of the parnings from export 
trom the proposed increase in the rate 
of income-tax. Yet another welcome 

"feature is the reduction of the sur-
charge on income-tax on salaries and 
pensions from 5 per cent to 2.5 per 
cent. Then, there is the proposal to 
raise the exemption limit for provi-
dent fund contributions and insurance 
premia to Rs. 10,000. These measures 
will, undoubtedly, give some relief to 
Individuals without reducing the 

"l'esources available for development. 

Then, I turn to another aspect of 
the Budget, namely, the enhancement 
of duties, taxes etc. The new taxation 
proposals bring in an additional 
revenue of Rs. 71.7 crores of which 
Rs. 44.5 crores come from indirect 
taxation and Rs. 27.2 crores from 
direct taxation. An increase of 5 per 
cent in the Corporation tax was criti-
cised by interested parties. But the 
number of bonus disputes and labour 
disputes in the country shows how 
much earnings are made by the com-
panies. When we compare these 
things we can see why the companies 
are not willing to pay this increase of 
5 per rent in the Corporation tax. 
Our statistics show that the indus-
trial production has increased from 
7 to 8 per cent and the shares tn some 
commodities have shown a steady 
demand. The increase in the corpo-
ration tax will not hamper the growth 
of companies and capital investment. 

The tax burden is evenly distributed 
according to the maxim that broad 
shoulders should carry heavy 
weights-that is the ability to pay. 
The criticism about the increase in 
rates and about tax is far from truth. 
The imposition of customs duties OD 
luxury goods like the motor cars 18 
quite justified. 

By the new taxation proposals the 
Finance Minister has made an honest 
attempt to mobilise the internal 
resources required for our Pia. 
expenditure. 

Then comes the question of distri-
bution of funds for the various States 
for expenditure on Plan projects. The 
Finance Commission has recommend-
ed the percentage that should be 
distributed to the States. The very 
legitimate demands of the vi11agerl 
and backward class people and indlll-
trial workers are being given the 
go-by by the State Governments con-
cerned because they often say that 
they do not get grants from the 
Central Government. 

FOr example, in my area, that iI, 
Tenkasi constituency, there is • 
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textile mill in Vilcramasingapuram 
where 10,000 workers are working and 
there are 40,000 dependents living in 
that town. A water supply scheme is 
needed. It has been pending for the 
last 20 years for sanction by the State 
Government for want of funds. 1 
would request the Finance Minister 
to take this matter up and include 
it in the National Water Supply 
scheme so that this may be imple-
mented soon. The primary need of 
the workers and family is drinking 
water. If that is not supplied their 
health would be affected. So, the 
Finance Minister and the Labour 
Minister should look into the matter 
and do the needful. 

Then, one other important matter 
on which I want to speak is the Union 
Government's decision to stop the 
grants hitherto given to the Madras 
State for the construction of houses 
for Harijan colonies. With great 
difficulty the Harijans got loans from 
the Government. But the Union Gov-
ernment has stopped the grant as 
reported in the newspapers. In the 
Mail dated 1st April, it is stated as 
follows: 

"The State Government has 
been informed that its ,l(eneral 
schemes for building houses for 
Harijans will not be eligible for 
any Central financial aid during 
the Third Plan period as was the 
case under the Second Plan, it is 
learnt. 

This step, it is stated, has been 
taken by the Centre following the 
Planning Commission's decision 
to limit subsidised house construc-
tion for Harijans to such of them 
as are engaged in unclean occupa-
tions like scavengers, sweepers 
etc"', 

I would like the Planning Commis-
ilion to revise its policy and to 
eontlnue the grants hitherto given to 
the Madras State for constructing 
houses for Harijans. 

Last but not least, which I would 
like to say is this. I represent an 
area where the majority of the popu-
lation belong to the backward classes. 
The backward classes are to be 
treated very liberally and in better 
maIU1er. I would like to share the 
views expressed in this House by Shri 
Dhebar when he addressed the House 
on the Motion of Thanks to the Presi-
dent's Address to Parliament. He 
pleaded that a certain time-limit 
should be fixed for assuring the neces-
sary requisites of life to the backward 
class. They were neglected for a long 
time past because mostly they lived 
in the feudal areas Or the zamindal'l 
areas. Now, even after the abolition 
of the zamindari system, tlwse people 
are not given sufficient help from the 
State or from the Centre to improve 
their lot. I want to stresg this point 
hecause these people are not given 
anything apart from the educational 
concessions. There is also a category 
called the most hackward class even 
among the backward classes and 
because of that difference the other 
backward class people do not get some 
concessions given by the Government. 
I will' request the Central Govern-
ment and the Home Minister to revise 
the list of backward classes and make 
them all the most backward class ~o 

that the:.' may be treated all alike. 
That is the primary thing that should 
be done. With these words, I support 
the Budget proposals. 

Shri V. G. Naidu (Tiruvallur): Sir, 
rise in support of the Budget pre-

sented by our hon. Finance Minister. 
There are so many criticisms that the 
revenue has been under-estimated 
and the expenditure side has 
been over-estimated. Anyhow, it 
is a deficit Budget and in order 
to make it good some new taxes 
have been levied. In welcoming these 
proposals, I may say that the direct 
tax, that is, the income tax has been 
increased on incomes above Rs. 5,000 
and company tax has been increased 
from 45 to 50 per cent. The indirect. 
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taxes and excise duties on some COIIl-
modities have also been increased. ID 
the E:rplanato1'1l Note it has been 
stated that the price of a 50 sticks 
matchbox was fixed at 5 nP. per box. 
But they were not able to sell it at 
II nP.; they sold it at 6 nP. and thus 
the manufacturer made more profit. 
Therefore, they say that it has been 
raised a little now. When the Gov-
ernment fixed the price at 5 nP. it 
was sold at 6 nP. and I am afraid 
that when they fix the price at 6 nP. 
they may sell it at 7 nP. Government 
should take care to see that it is sold 
at the rates fixed by the Government 
so that the public may not have a 
feeling that a price is imposed on the 
public by the Government. There 
has been a feeling in this House as 
well as in the States that the prices 
of foodgrains have been rising. That 
is due to several reasons, one reason 
being. the cost of production. The 
cost of production has risen by 500 to 
600 per cent compared to the pre-war 
days. So, if prices should come down, 
production should increase and for 
that we must solve so many other 
problems that stand in our way. The 
first thing should be that our farms 
should be mechanised. We should get 
machinery and spare parts quickly. 
I know some middle class people who 
own tractors, are lying idle for months 
together for want of spare parts. The 
dealer says that imports are not 
allowed. Again, there are some earth-
moving machinery such as levellers, 
bull-dozers and ploughing machines 
like the tractors in the agriculture 
department of the State Governments. 
These machines are also lying there 
for years together. So, my submis-
sion is that attention should be paid 
to these things. 

In regard to fertiliser position, I 
may say that it is very bad. This 
year Madras State had been allotted 
150,000 tons of ammonium sulphate 
but so far we could hardly get fifty 
per cent. Moreover Madras State 
consumes more of fertilisers. I sub-
IIlit that fertiliser should be supplied 
to all the States which are in need 
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of it. The smaU quantity that is 
supplied is not given in time. U 
fertiliser is wanted in November Ql' 
December, we get it in February Ql' 
March, which is of no use. Fertiliser 
should be supplied in time. So, Gov-
ernment should look into these thinglI. 
Our consumption in 1952-53 was 4-5. 
lakhs tons of ammonium sulphate (in 
terms of nitrogen) and now it is 25. 
30 lakhs tons. According to the Third 
Plan we are to produce one lakh tons 
in terms of nitrogen. But our demand 
is growing fast and we may not be 
able to meet the demand by thi. 
production. 

The other main difficulty is attacks 
by pests and insects. These become 
more if we go on increasing our nitro-
genous manures. Therefore, in 
Madras we have got more pests than 
in any other State as far as my know-
ledge goes. In order to overcome 
these pests, we must apply pesticides. 
It is a poisonous drug and it should 
not be handled by hand. I know 
while applying these pesticides we 
had fatal accidents in some cases. So, 
my suggestion is that the Govern-
ment should come to our aid in 
eradicating these pests. Pesticides 
should be applied by the Government. 
This scheme may be tried . in some 
places, so that the produce may not 
be affected by the pests. 

Lastly, I come to irrigation. Irriga-
tion in Madras is not so good as in 
other States. We have tapped alm{)st 
all the .ources of water, whether big 
or small, in our State. So, we are 
now looking to the neighbouring 
States to get somc water from thcm. 
Therefore, the Central Government 
should come to Our aid and help us 
in this. We should get some more 
water facilities in order to improve 
our position in regard to irrigation 
for agriculture. So, I submit to the 
Centre that they may come to our aid' 
and help aa much as can be done. 

Before I conclude, I should like to 
say a few words about panchayata. 
I heard in this House that panchayata 
are not wQl'king properly and 10 
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many criticisms have been made. But 
in our State, after the formation of 
panchayati raj and panchayat unions, 
the common man gets all the needs 
he wants like common inter-village 
roads, drinking water schemes, etc. 

~With these words, I resume my 
'seat. 

Shri Yallamanda Reddy (M~ka
pur): Sir, the budget proposals must 
be viewed in relation to the aims of 
our Third Plan and the achievements. 
No useful purpose can be served 
simply by telling that such and such 

. development has bpr'n cone an!! 
simply giving some statistics. We 
have to look into the achievements 
and the economic development in 
relation to the needs of t~ country 
as well as to the aims of the third 
Plan. Then alone, we can draw 
correct lessons from our past. 

As far as agricultural production is 
'concerned, the aim of the third Plan 
'is to achieve self-sufficiency in food-
grains and increase agricultural pro-
duction to meet our requirements and 
CXi>ort. Can we achieve this aim in 
the third Plan period, at the present 
rate of production in this country? 
If you see the production figures 
given by the Minister, in 1954 the per 
capita availablity was 13.4 ounces 
-ar,d we imported .82 million tons from 
foreign countries. In 1960, the per 
·capita availability was the same-13.4 
ounces pe r day,.in spite of the fact 
that we had imported 5.06 million 
'tons. Likewise in 1961 the per capita 
~availability was 13.8 ounces in spite 
of the fact that We again imported 
3.44 million tons. So, it shows that 
unless we import from foreign coun-
tries, the per capita availability in 
relation to our population growth is 
gradually falling down. So, there is 
no use telling that there has been an 
increase ot .8 per cent in our pro-
-tiuction. In relation to our growth 
ot population, the growth in our tood 
production is quite inadequate and it 
~annot serve the purposes ot the 
-eountry and needs of the population. 

If we go on importing foodgram. 
like this for crores of rupees from 
foreign countries, I do not know at 
tins rate how we are going to solve 
our food problem. The Minister i£ 
telling us that there is some produc-
tion and there is stability in our 
economy. It is not quite correct. We 
are importing foodgrains worth Cl'OreII 
of rupees from foreign countries. At 
this rate, we will be forced to import 
for 10, 20 or 50 years. So, the pro-
blem of food production has not been 
solved at all. This Government at 
this rate of production is not goin. 
to solve it, because the very meth~ 
adopted by this Government are such 
that they cannot solve the problem. 
Unless our agrarian economy is radi-
cally reorganised, unless radical land 
reforms are introduced in the country, 
mere supplying of manures, this and 
that cannot create more productioR 
of food grains. 

Take land reforms. In Andhra Pra-
desh, the ceiling is that a family 01. 
5 persons can have a land which am 
produce a gross income of Rs. 70,000. 
That is the way how the States are 
implementing land reforms. The 
question of land reforms has become 
a mere farce in the country. They 
Ray day in and day out that they are 
bringing land reforms and giving land 
to the tiller and to the agricultural 
labour, who form the important core 
of the village population. There are 
7 crores of agricultural labour who 
are denied land or reasonable wage 
in the countryside. So, unless radical 
reforms are introduced, there will be 
no salvation from this problem. Thi. 
Government will be going on begging 
from countries like America under 
PL 480. That can never solve our 
food production problem. The ftgut"ell 
given by the Minister show that at 
this rate, unless we import foodgralnll 
from foreign countries, per capita 
availability is gradually falling down. 
So, unless a radical attitude is adopte~ 
by the Government, there II DO 
salvation. 
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Shri Iqbal Singh (Ferozepur): We 
do not want people to starve as In 
China. 

Shri Yallamanda Reddy: When the 
question of China comes, we wiII 
discuss about that. Here the figures 
are such that unless we import fool1-
g'rains, the per capita availability is 
falling. These are the statistics given 
by the Ministry. 

No doubt, there is some increase in 
industrial production, but the rate of 
production this year in 1961 is less 
than the previous years. In 1959, It 
was 8.7 per cent. in 1960, it was 12.1 
per cent, but in 1961 it was only 7 to 
8 per cent. Apart from this, our 
industry is facing very serious diffi-
culties regarding supply of coal. 
transport facilities and also supply of 
iron and steel. 

Regarding balanced regional deve-
lopment, the third Plan say~: 

"Balanced development of diffe-
rent parts of the country and the 
stress on extendin& the benefits of 
development to the more back-
ward regions are part of the acts 
of a responsible Government. 
From time to' time, however, pro-
grammes are added to State plans, 
which are earmarked for areas 
with special problems." 

The question of reducing regional 
imbalance has been rightl:, stressed in 
our Third Plan. Our experience 
during the past ten years has been 
that there has been no effort on the 
part of the Government to see that 
this regional imbalance is reduced. 
neither in the First Plan nor in the 
Second Plan. I can give you many 
examples. Recently, when the discus-
sion on the Railway Budget was going 
on I asked the Railway Minister as to 
why it was that out of 778 new rail-
way lines that were being built in 
445 (Ai) LSD-8. 

the country not a single line was 
built eIther in Andhra Pradesh or in 
Assam or in one or two other Stll.tes. 
Then the han. Minister wa5 telling 
about big ideals, about national im-
portance and all that. Who d~nies all 
tha t? But even in spite of that, is it 
not possible for the Government to 
spare even one line for these States 
whIch have been denied a railway line 
fOT all these years? If even under this 
plan one single line is 'lot given to 
these States, how will thev leel about 
the Centre. If you take \he question 
of industries or even provision of 
electricity, you will find the same pic-
ture. In all these things there are 
some, States which are sadly neglect-
ed all these years. In Andhra Pra-
desh, for E'xample, the per capita 
electricity consumption is below 
average, below the average figure for 
all India. The same position is there 
in the State of Assam. Therefore, un-
less this Government takes special 
care to take note of this aspect in the 
Third Plan and implement it in all 
the States. the Centre will n()t be able 
to command the confidence of the peo_ 
ple. There is no use telling the pea-
rle about our plans, our object>, our 
~im~ and making tall claims. 

For instance, there are many issues 
facing fhe States. Take the question 
of distribution of water from Goda-
vari and Krishna. It is a problem 
which has been pending for the last 
twr. years with the Centre. The"re"Was 
an agreement in 1951 to the effect that 
every State will go on with its own 
plans. Mter five or six years when 
this problem has been 'raiscd-I am 
10t going into t'he merits of the ques-
tion-even after two years the CC'ntral 
Government could not 901ve the pro-
blem. They have bee:l simply ap-
pointing committees and asking thE'm 
to submit reports after re;lorts. ThC' 
problem has been dragging on for the 
last two year~. It will definItely hln-
der the development of projects In 
various States. There is the Vam~a
dhara project. There was some diffe-
rence of opinion between the Orissa 
Government and the Andhra Govern-
mF.nt as to w'here' the project Is to 
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be built. Even after ten years it has 
not been decided. When there was a 
question here in the Parllament the 
Minister said that they were calling 
for reports, they will .see the reports 
and then expedite the matter. If such 
a question of difference between two 
States about the location of a parti-
cular project cannot be solved by the 
Centre for ten years, I cannot under-
stand how the Central Government is 
functioning. how the Central Govern-
ment 'is going to help the States and 
how it is going to help the various 
States in the development of the pro-
jects. 

Difference arose between the Gov-
ernment of Orissa and the Govern-
mE'nt of Andhra Pradesh about the 
Upper Sileru project. Both the Chief 
Ministers have asked Shri Trivedi to 
give his opinion or judgment about 
that particular project. That was 
about six months or one year back. 
That quest'ion was also raised here 
yesterday. The Minister was telling 
that he had not yet received the re-
port of the Chief Engineer, he had not 
TE'ceived the reports of the Chief 
Ministers. after they were received 
they would be sent to the Central 
Water and Power Commission, after 
their perusal they would be sent to 
the High Command and so on. if d1s-
putes between States over certain pro-
lect~ are to be solved by the Centre 
in this way I am sure the develop-
ment of various projects in the States 
will be very much hit. There is al-
ready such a feeling that the Centre 
is showing a callous attitude towards 
the problems of- the States. There-
fore, as stated in the Third Plan, the 
Central Government must bear in 
mind the fact that development of the 
undeveloped regions should be taken 
!pecial care of. 

Take Rayalaseema. The word 
''Rayalaseema'' is known by heart to 
everyone in the Central Secretariat, 
thE' Madras Secretariat and the And-
hra Secretariat because for some hun-
dred! of years there hav'! been recur· 
ring famines. The BrItish Govern-

nent appointed so many commissions 
to solve this problem. Our Govern-
ment has also been trying to solve this 
question. For the last six or seven 
YE'ars there have been very serious 
famines in that district. Yesterday 
the Minister was saying that he had 
received a request from Andhra Pra-
desh requesting any help from the 
Centre. When the hon. Minister, Shri 
Krishnappa visited thp. State of 
Andhra some two years back he was 
making tall claims that his Govern-
ment was going to help the State to 
eradicate famine from that district 
permanently. What has happened? 
Even this year there is a very serious 
famine in the Anantpur District and 
about 20,000 people have migrated. 
Even after two Plans and one year of 
the Third Plan drinkin,g water is being 
supplied to the people there in 
trucks. The Minister for Land 
Revenue in Andhra Pradesh has 
admitted that in some parts of the 
district of Rayalaseema water is being 
supplied in trucks. After 15 years of 
freedom, after ten years of two Plans 
and one year of the Third Plan. if the 
Centre is not able to take care of those 
parts whic'h are backward, which are 
famine stricken. there is no usc making 
tall claims. 

Shri D. C. Sharma: I may tell my 
hon. friend that in some parts of my 
constituency also water is being 
supplied in trucks. 

Shri Yallamanda Relllly: I support 
hi~ demand also. When a particular 
principle is laid down in our Plans, 
there should be no such parts in the 
country. What is the attitude of the 
Central Government regarding this? 
Have they ever thought of this? Have 
they taken care to give special prio-
rity to all these areas which are very 
bllckward? Sir, no such pIiority has 
been given. No eftort has been made 
by the Central Government all these 
years. Therefore, it is high time that 
the Government takes special care of 
al1 these thlDJII. 

• 
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In Andhra Pradesh there is the 
Nagarjunasagar project. That is one 
of the cheapest projects in this coun-
try, which will produce a Jakh tons of 
foodgrains 'in the country. That will 
help to eradicate famille from the 
country. The Government of Andhra 
Pradesh and the people of Andhra are 
requesting the Central Government to 
take up this project as a national pro-
ject and invest money direct from 
the Centre. The Centre has been re-
fusing to do this. They were doing it 
in the case of DVC. It is not that I 
oppose or I do not support the Cen-
tre gi~ng money for DVC, ·but. like-
wise, some big projects which can 
only be done immediately and effi-

. ciently by the Central Government 
must be taken over by the Centre. As 
far as this project is ('oncerned, I 
would request the Central Govern-
ment to take up this project which 
will to a great extent help to solve 
Qur food position. I hope the Central 
Government would give sympathetic 
consideration to this matter. 

Coming to the employment position, 
in the PIan much has been said of 
this. When the Second Plan was 
started there was a backlug of 5'3 
million unemployed. At the begin-
ning of the Third Plan H stood at 9 
million. When you see the present 
figures of unemployment, there is no 
indication of any improvement. In 
1960-61 the registration for employ-
ment was 32 lakhs whereas replace-
ments were only 4 lakhs. At this rate 
the question of unemploymf'nt is not 
going to be solved. I am sorry to 
bring one thing to the notice of this 
House. Yesterday the hon. Prime 
Minister was making a statement 
about unemployment. He was saying 
that only when the country Rdvances 
tl'chnologically and scientifically the 
problem of unemployment can be solv-
ed. I am sorry I am unable to be 
convinced by this because historical 
evidence shows otherwise. In the 
tTnited States of America whiCh is an 
advanced country technologicallv and 
scientifically, the position of unemploy-
ed in 1960 was 38,60,000 and ~n 1961 
It rose to 49.116.000. In Canada it was 
4.50,000 in 1960 and it rose to 5,60,000 

• 

in 1961. In Japan there 3re one crore 
fully or partially unemployed people. 
Therefore, it is not only the techno-
logical and scientific development that 
will decide the question of unemploy-
ment. The very attitude of the Gov-
<;rnment, the socialist attitude of the 
Government alone can solve the pro-
blem of unemployment. There is no 
use telling that we can solve it only 
when t'he country develops scientiflc~ 
1y. Because of that famine so many 
people have died and so many people 
are unemployed. Therefore, I am 
sorry to bring to the notice of the 
Chair that the hon. Prime Minlsier 
vras making a statement which is 
not. corroborated by facts or actual 
experience . 

16 hrs. 

Then I come to the question of 
prices. It was stated in the Second 
Plan that fhe price line must be held. 
A decline of 1'4 per cent in the gene-
ral price level dQring 1961 is given so 
much publicity by the hon. Finance 
Minister and his deputy. But what is 
lhE' reality? What about the price of 
foodgrains, which Is the crux of the 
problem? It is increasing day by dny. 
Even during the Third Plan they have 
not been able to check it. In 1960 the 
index was 117. In 1961 it went up 
to 117'8. In 1962 it is 118'3. This is 
how it is gradually risin.~. Though 
thE' whole country has been demand-
i ng all these years that the price of 
foodgrains must ·be held, even during 
lhp Second PIan it has not been 
nchieved at all. I think the pollC'"j' of 
the Government is such and the speed 
at which it Is proceeding is such that 
it will never be able to achievt> it. 

Coming to the burden of taxation, 
I will give a few ftgures. Irl'espective 
of whether we oppose a taxation mea-
,ure or not, there must be some justi-
fication for the Government when 
they are going to impose a tax on the 
people. Now what we find is that 
whereas the direct tax has gone up 
only by 59 per cent dut1n~ these ten 
years since the commencement of 
planning, the indirect tuation has 
been abnormally increased by 21 
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times, that is, by about ~50 pcr cent. 
Thir. proves very clearly that the bur-
den of taxation is put more and more 
on the poorer sections of t'he society, 
who have to pay the indirect taxes, 
than on those who can ~fford to pay. 
Therefore, the proportion of direct 
"taxes is far less than that of indirect 
tax. 

Coming to the corporation taxes, in 
view of the boom conditions and the 
tremendous profits that are being 
derived by the companies. the addi-
tional levy of 5 per cent is very 
meagre. Taxes on incomt~ other than 
corporation income shows a depressing 
tT·end. The budget revenue from or-
dinary collection show~ a fall of J 1 
per cent. While the receipts for 1960-
61 show an increase of Rs. 12·1 crores 
in view of the increase in profits 
as a result of high accumulation of 
capital wealth, the budget figure this 
year shows only Rs. 9 ~rores or so, a 
fall of about Rs. 3 crores in wealth tax 
in spite of the increase in wealth. 

Then there is the disparity between 
incomes. I need not explain all those 
things. 

Shri D. C. Sharma: You must ex-
plain them. 

Shri Yallamanda Reddy: 'rhe pro-
portion of 'individual income to 
national income has increased con-
siderably but the proportion of taxes 
and assessed income to national in-
come has decreased. That is a ques-
tion which is agitating the people now. 

The TlUrd Five Year Plan talks 
about reduction in inequalities 
in income and wealth and more equit-
able distribution of economic power. 
But that has not been 'lchieved by 
t.his Government, and there is no 'in-
dication as yet that this government 
is going to achieve that objective. 
Therefore, It is quite clear that the 
policy enunciated in the Thlrd Plan 
is being Ignored by this Government 
and It Is proceeding in a way which 
Is against wnat the Third Plan says. 

Coming to the indirect taxes, Gov-
ernment propose to levy a cess of 
25 nP. per kilogram on yarn which is 
exclusively used by the handloom 
weavers. Previously this was exell\Pt-
ed from the levy on the ground that 
it will hit the handloom weavers. Now 
there are about two crares of hand-
loom weavers throughout the country. 
The Government in the past used to 
subsidise or help the handloom 
weavers so that they can make both 
('nds meet. Now there is the scheme 
of voluntary control which is a farce. 
H is not being implemented any-
where. Some of the mills in Madras 
""e' openly advertising the rate's which 
prove that t'he voluntary control is not· 
werking well. Now if you impose a 
further levy on this yarn, it will bad-
ly hit the handloom weavers and play 
havoc with their Ilves. They will 
[dually give up their business. Al-
ready, there are accUnfUlated stocks 
with them, the Government's policy in 
this regard is not sufficient to make 
them earn a living and there is unem-
ployment. Now if we increase the 
cess aga'in, I am sure thl' handloom 
industry will coIl apse and there will 
be a crisis among 2 crores of people 
whom we have been trying to help all 
these years. Therefore, I request the 
hon. Minister to drop this levy. 

Then the hon. Minister was telling 
us that there is a better balance bet-
ween demand and supply. If there is 
a better balance between dp.mand and 
supply why are we importing so much 
of foodgrains? If there is a better 
balance between demand and supply, 
why are we asking our people not to 
produce more sugar, not to eat more 
sugar and asking the foreign countries 
to take sugar at a price 20 per cp.nt 
below the rate at which we are pro-
ducing? When this is the position in 
our economy, the Minister says that 
we have achieved stabilitv in our in-
ternal economy and our only difficulty 
is about balance of payrnenh. This is 
quite an anomalous position. Both the 
internal and external economy are 
inter-related and inter-dependent; we 
cannot separate one from the other. 
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Because our internal economy is 
s0und, our balance of payments posi-
tion becomes acute. If you take our 
balance of trade with America for the 
last ten years, you will find that we 
always have an adverse balance. 

Mr. Deputy-Speaker: His one 
minute is becoming five minutes. 

Shri Yallamanda Reddy: I will con-
c!ude just now. 

Only our trade with the socialist 
countries is showing an even balance, 
whereas our trade with the imperia-
list economy, whether it is UK or 
America, is always s'howin,J an adverse 
ba lance for the last ten years. That 
is so because, according to an article 
in a trade journal, the Americans will 
buy articles from other countries only 
if their price is 20 per cent below that 
obtaining in the American market. 
Therefore, I am of the view that un-
less we take a radical view of our in-
ll'rnal economy and change it. we can-
Hot strengthen our economy external-
ly and cope with the problems which 
w€' have to face. 

The Deputy Minister in the Minis-
try of Finance (Shri B. R. BhagatJ: 
Mr. Deputy-Speaker, during the last 
e!eetion in my constituency, a virulent 
campaign was started. pointing out that 
the Government of India indulge in 
wasteful expenditure and the instances 
quoted were that of the reports of 
thE' Public Accounts Committee. The 
whole campaign was pin-pointed 
against me because they ~aid that I 
being associated with the Fimmce 
Ministry for about ten year., th8 
\,lhole responsibility for wllsteful ex-
penditure rested on me. I did not 
answer it because I knew the people 
will answer, and the people did 
amwer ·because I was returned with 
a thumping majority. My friend who 
started the campaign lost his de-
posit. 

But today I propoSe to poin issue 
with the friends of the same party 
who have raised more or less a simi-
lar question. My hon. friend, Shri 
Kamath, said that year after year the 
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audit reports bring out a large num-
be. of cases involving VI'asteful ana 
JJlfructuous expenditure and the Fin-
am'£: Ministry and the Government of 
.India do nothing about that. Some 
other han. Members also raised this 
question. On this occasion, I want to 
answer that point because it is not 
oilly misleading but it gives a very 
In.lccurate picture about the jfovern-
J,lent of this country. 

Shrl M. K. Kumaran (Chirayinkil): 
"\,ho are giving a misleading picture 
-hon. Members or the Public Ac-
counts Committee? 

Shri B. R. Bhal'at: 1 was rtlferring 
to the Member, not to the PAC. Wait. 

iShri Nath Pal: We !Ire waiting. 

8hri M. K. Kumaran: What do you 
say about what is contained in those 
reports? 

~hri H. R. Bhagat: As I said, I am 
<:ommg to that. Have patience. 1 
nave collected the figures for thretl 
years of all the reports of 
the Public Accounts Committee. 
And I want to bring it to the notice 
of the House as to what picture they 
giv~. That is what I want to say. 

I find that out of a total expenditu. ~ 
of Rs. 3,209 crores in 1959-60, 1.i ... 
looses c,r other irregular elq)enditul't: 
mentiOlll.ed in the Audit Reports 
amounted to Rs. 2' 57 crores only. The 
corresponding figure; for 1957-58 are 
Rs. 2.756 crores of expenditure and 
Rs. 3 '24 crores of irregular expendi-
ture; and for 1958-59 Rs. 3,029 croccs 
of expenditure and Rs. 3.91 crores oj 
irregular expenditure as pointed au/ 
in these reports. In terms of percell 
tages thcy amount to '12 per cent. In 
1957-58, '13 per cent. in 1958-59 ant 
. 08 per Clmt. in 1959-60. This is th· 
picture that these reports give. Wht,,,, 
the Government is having such large 
expendi:ure. which is g·rowing frem 
year to year.' all these irregularities 
which these reports point out come 
to only an infinitesimally small figure 
of '08 per cent which is also corres-
pondingly g!)ing dGWn, and I am sure 
that in the further years, that IS 
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1960-61, 1961-62 and 1962-63 when 
these repoI1ts will come, the percen:-
age will be lower and lower. 

What do they speak of? Firstly, 
in such a huge e~penditure, irregular 
expenditure is very small. It is the 
duty of the Public Accounts Commit-
tee or of the Audit Reports to point 
out such expenditw:e, that however 
small the:> may be they should b~ 
gradually reduced. Secondly, th" 
conclusion is that the Finance Minis-
try or the Government of India and 
the .administrative Ministry are more 
and more conscious that such irregu-
lar expenses should be reduced and all 
attempts are being made to reduce 
them. 

So the charge that there is a huge 
wasteful expenditure is wrong, totally 
wrong. Also, the charge that the 
Government does not listen to the 
findings in thc Audit Reports or dc.>eS 
not take action is also wrong. Because, 
the whole House knows that all these 
reports are placed before the Public 
Accounts Committee. They call for 
ex;planations from the administrative 
Ministries, and they submit their l'e-
port. Then it comes to the Finance 
Ministry and they take action on 
them. So ,the whole process is such 
that whatever the number of items of 
such irregular expenditure may be all 
attention is pointed towards them so 
that they may be eliminated. And the 
faats show that they are going down, 
And I am one with the House and 
the hon. Memlbers, although I cannot 
say, being a practical man, that they 
will be completely eliminated to zero. 
certainly it will be our continuing and 
con8tant effort ,that such irregular 
expenses are reduced to the minimum 
possible. 

18:14 hrs. 

{MR. SPEAKER in the Chair] 

The hon. Member Shri U. M. Trivedi 
raised a point about the silver refinery 
and he said that the whole e:qle!ldl-

ture is infructuoua. I was surprised 
because he did not care to go into the 
facts. The facts are that this silver 
refinery was set up with a view to 
honour our commitment to pay baClt 
the silver which we had borrowed 
during the war, under the Lend-
Lease Agreement, from the United 
States Government; and the payment 
was ,being delayed for one reason or 
another and we wanted to pay it back. 
Because, in linancial matters, in iact 
in any matter, we have such a high 
record of honouring all our comnut-
ments. When we found out a way, 
namely that we had the quarternary 
coins, the old silver coins which we 
had demonetised, we thought, 
although we did not have silver, gold 
or foreign exchange to pay it back, 
let Us extract the silver out of these 
coins and pay 'them back in silver, 
silver fo,r silver. That is why the 
silver refinery was set up. The 
House would be interested to know 
that so far as the technical expertise 
is concerned there hardly exists !.he 
pl'oc,ess to take out silver from such 
coins. We went round the w()rld. 
Ultimately, there was the "Demag" of 
West Germany. They said that they 
will ,be able to set up a plant. They 
accepted it. But, still, they had no 
such e~perience. No other country, 
no otiher company came forward 10 
take out silver from these coins. De-
mag came forward. They set up this 
reftnery. We had one or the other 
difficulty: difficulty in siJte, difficul ty 
in the purity of water required 
and other technical difficulties. That 
led to some delay. When the refI"erJ 
was commissioned, we found that the 
crucible in which the silver could be 
refined was defective. They corrected 
it. I am glad ,to tell the hon. House 
that for 18 months, the refinery is 
going on and it has reached full pro-
duclion. It has also extracted B 
million crunces of refined silver. The 
refinery is working. We are paying 
back all the silver. 

!IIhrl Banumantbalya: What Is the 
initial expenditure and the recurring 
e~ture 01. this refinery' 
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Shri B. R. Bhagat: I do not have 
that information. I was only meeting 
his point. Cost and other. things, I do 
not have the information. 

Shri U. M. Trivedi (Mandsaur): Is 
the hon. Minister aware that the 
word 'infructuous' is used not by 
Mr. Trivedi alone, but by a Member c.r 
the Public Accounts Corrunittee? 

Shri B. R. Bharst: I have all rell-
peet for the opinion eX'Pressed by the 
Public AllCOunts Committee. I am 
only trying to .... 

Mr. Speaker: As well as for the 
opinion -of Shri U. M. Trivedi. 

Shri B. R. B~gat: Yes, Sir. Much 
more so. 

Shri U. M. Trivedi: That is true. 

Shri B. R. Bhagat: I am only point-
ing out that this expenditure is not 
infructuous. 

Shri D. C. Sharma: You have not 
been able to answer the point raised 
by the han Member. 

Shri B. R. Bbagat: If he inter-
rupts, I will not ·be able to answer. 
The point is, the value of the silver 
that wculd be extracted would De 
much more than the cost and the run-
ning expenses of the silver refinery. 
It will ·be much more. 

Another point was raised, whBlt will 
it do after all the silver is extracted 
from the coins. It will take about 7 
years to extract all the silver from the 
coins that we have. For 7 years, it will 
be getting going. After that, with some 
minOll' adjustment, the whole plant is 
so designed that we would be Bible to 
extract copper. The House knaws 
that the country has shortage of cop-
per. There will always be demand 
ror copper. Even after the silver 
refining work is over, there will be 
enough work for this refinery. Either 
from the present point of view OIl' the 
future point of view, the expenses are 
neither infructuous nor wasteful. 

Then, I come to the general ques-
tion of wastages in expenditu.re and 
rise of non-developmental expend!-
Lure. A point was made by some hon. 
Members that a:lthoughthe Finance 
Minister was coming every year to the 
House with taxation proposals and the 
tax bag was increasing, similarly, ex-
penses and wastages in Government 
were .also increasing. I am one with 
the whole House in the stopping of 
such wastages and the preventing of 
all avoidable expenses, whether 
administrative or otherwise. But, I 
want to dispel this impression in the 
House, because, every year, this is 
being brought up and every year, on 
this side, we have been answering it. 
I consider it may duty to answer it 
again and remove the impression and 
show that 1t is not a fact that non-
developmental expenditure is increas-
~g at a disproportionate rate. 

I want to give some figures to prove 
this. I do not want to give many 
figures also as the han. Member says, 
sometimes, the figures may mislead 
you. I am also trying to use the 
minimum of them. One point should 
not be missed. During the last 10 
years, the country has been develop-
ing at a very fast rate. During the 
First Plan and the Second Plan deve-
lopment has been very rapid. Expen-
ditures, particularly deVelopment ex-
penditure, plan expenditure is going up 
fast. The House does not object to 
that. Necessarily it means that admi-
nistrative expenses and some of the 
non-developmental expenditure should 
also go up. For, the demands on admin-
istrat.ion, the increase in the number 
of persons employed, the conditions of 
the economy, the pay and allowances 
revision, all these things lead towards 
a rise in the non-developmental 
expenditure. 

The House should know that we 
have·been trying to modernise 1he 
classification of expenses and we have 
been trYing to make it more prp.cise 
and more scientific from year to year, 
and we have constantly been reclassi-
fying them with this end in view, by 
bringing some items from the deve-
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lopmental side to the non-development 
tal side, and by taking some 
items to the developmental side ami 
so on. But, still, the term 'non-
developmental' does not connote 
exactly what we mean, .because as I 
shall try to explain presently, some 
of the items of expenditure are such 
that they are really developmental 
in nature or they arise as a result of 
the necessity of development. So, 
the very fact that non-developmental 
expenditure has shown a rise should 
not scare us, although this is a fact 
that there has not heen any dispro-
portionate rise in the non-develop-
mental expenditure. 

If you see the figures of the last 
seven years when there has been the 
peak of development, the total in-
crease in expenditure which has heen 
met out of revenue during that period 
of seven years, that is, from 1955-56 
to 1961-62, is Rs. 543 crores. This is 
the total of the item 'non-develop-
mental expenditure' according to the 
classification. This figure of Rs. 543 
crores should not scare us. For, if you 
analyse it, you will see that Rs. 130 
crores was on account of defence. I 
think the House will agree that all 
expenditure on defence is such that 
we have to incur it, .and I am sure the 
House wili gladly support all expendi-
ture on the defence of the country. 

The second item is Rs. 162 crores 
towards nation-building development 
and social services; there are social 
services then tJhere is construction of 
buildings etc. by the Public Works 

. Department, and all those other things 
that go 'into it. These things consti-
tute the second item. Although 
:owards the second phase of the 
Second Plan, there has been some cut 
under this head, still, the House will 
appreciate that social services form a 
very important item. Althoug'h they 
do not create any assets, and, there-
fore, they have to be classified as non-
developmental expenditure, still, they 
are a very essential item. 

The third item is Rs. 167 Cl'ores 
towards what is known as 'Charged 
expenditure' under the terms of the 
Constitution, which are in the nalJure 
of obligations. One such item is our 
public debt. Our borrowings are 
rising. The House will recall lha.t for 
financing our Plans, we have been 
borrowing more and more, and so tJhe 
public debt is rising, and the service 
bill or the interest charge is also going 
up. It has gone IlIP during this period 
by Rs. 43 crores; tha.t is the extent by 
which the debt charges or the interest 
charges have gone up. Then, under 
the terms of the Finance Commis-
,ion's award or under the terms of the 
jistribution entailed under the ~on
';!itution, that is, the distribution of 
revenue between the States and the 
'::entre, we have to part wLth a sum 
of Rs. 109 crores to the States. 

These are all obligations. If you 
"dd up all these figures, you will see 
(hat a bulk of the sum of Rs. 543 
crorcs, which is described as non-
developmental expenditure, and in 
respect of which the House is charg-
ing us tha,t the non-developmental 
expenditure is going up, 
or that G<>vernment are becoming 
wasteful, is against that criticism. 

!\hri Nath Pai: May I ask my hon. 
friend whether he calls expenditure 
on the police a very good contribution 
towards development, which is to be 
found at page 111 of the Explanatory 
Memorandum? The expenditure has 
gone up by about four hundred per 
cent. 

Shri B, R, Bhagal: I did not know 
that the hem. Member would go into 
the individual items. But I might ex-
plain this also. 

Shri Hari Vishnu Kamath (Hoshan-
gabad): The hon. Home Minister is 
here, and he can explain it. 

Shri B. R. Bhagat: The Home Min-
ister will explain it when the De-
mands for Grants relating to his Min-
istry come up before the Hou.~e. But 
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let me tell my han. friend in a gene-
ral way that the bulk o( expenditure 
under the head 'Police' in recent 
years has been on policing the border 
areas. That is a very big item; apart 
from the other demands c;I;l the police 
and the genual administration, the 
bulk of the expenditure is on the 
border areas. I hope the House will 
not grudge any amount spent on poli- • 
cing the border areas. 

Shri Nath Pai: Has it brought about 
a four hundred per cent increase in 
the security On the border? 

Shri B. R. Bhagat: I can deal with 
the details when the occasion comes, 
but since the han. Member has raised 
a general point, I am giving him a 
~-cry good answer. 

Shr1 Hari Vishnu Kamath: Good, 
I)"d, or indifferent does not matter. 

Shri D. C. Sharma: Even Shri Hari 
Vishnu Kamath feels convinced. 

Shri Nath Pai: That is the best joke 
of the day, I must say. 

8hri B. R. Bhagat: Answers are 
jokes! Coming to some economic as-
pects, my hon. friend, Shri Morarka, 
raised the question of export. The 
whole country knows today the im-
portance of export. It is a fact that 
over the past too years our export has 
not increased, but is rather at a stand-
still. That is true. 

Shri H'ari Vishnu Kamath: Stag-
nant. 

Shri B. R. Bhagat: That is why we 
arc trying to do everything possible 
to increase our exports. But I would 
plead with the House-I hope the 
House will appreciate it--that exports 
are not such a thing which can be in-
creased over a period of one or two 
years; we have to take steps, we have 
to make institutional arrangement~, we 
have to change our pattern of produc-
tion. We haVe to do .a number of 
things over a wide field so that ex-
POrts can go up. I agree with him if 
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he thinks that in this respect the steps 
we have taken are not very positive, 
although that does not mean that so 
far we have not taken any steps. He 
himself admitted that a positive step 
has been taken in regard to tea ex-
ports. Other positive steps has also 
been taken. But it is a fact that we are 
looking forward to more and more 
active steps in the positive direction 
so as to increase our exports. 

So far dudng the past two or three 
years WI:! have ta'r.'.11 some steps like 
removal of restrictions on exports, re-
duction and elimination of export 
duties, schemes of drawbacks of ex-
cise and customs duties, assurance of 
imported and domestic raw materials 
and components as well as equipment 
for exporting units, the establishment 
of export promotion councils, the ins-
titution of quality control and pre-
shipment inspection, export credit 
guarantees etc. Such measures are 
also designed to help exports. We 
have taken some of these steps; we 
are "~king oth~·s. 

This has created iIn the country a 
measure of export consciousness, 
which We wanted so badly. Export 
consciousness should prevail. right 
throughout the tenor of our economic 
life and many of the industries are 
now striving to find ways and means 
of sellilng a growing proportion of 
their output in foreign markets. Gov-
ernment will continue to keep the 
question of incentives for exports 
under continuous review, and the 
House may rest assured that taking 
account of all the relevant factors. 
Government will take all possible 
measures to encourage exports. 

But one fart should be realised, thBlt 
we cannot export things which we do 
not have. Particularly ift a market 
like ours, where there is always a 
pressure from the internal market, 
prices have to be taken care of. So 
the first essential is a steady increase 
ion the production of agricultural and 
industrial goods in our effort to step 
up exports. This is shown by our ex-
perience. Take, for instance, ground-
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nut oil. There are competing de-
mands for internal consumption as 
well as for export to earn foreign ex-
ahange. If we export a larger chunk 
out o.f the internal production, there 
will be a pressure on the price which 
will disturb the structure of prices in 
the country. 

Apart born producing more, we 
have to do certain other things if we 
want to step up our exports. We must 
maintain stalndards of quality; we 
must produce goods at prices which 
are competitive in those markets. Also 
our production pattern shOuld be so 
flexible as to change with the demand 
changing in other countries. It is no 
USe sticking to one pattern. The de-
malnds in the countries we are ex-
porting to change and therefore we 
have to switch our pattern over to 
that. So we have to develop a dyna-
mic outlook, if we want to stimulate 
export industries. Adjusting the 
whole system of prices, the system of 
cost, the system of quality, the system 
of our pattern of production-aU these 
wilJ take time. But we have geared 
up the machinery and we are taking 
all steps, positive and palliativc. We 
are giving exemptions also. So that in 
the very near future, in the course of 
the Third Plan, we hope to develop 
exports to reach the target envisaged 
in the Plan itself. 

Then I come to the Plan targets. A 
point was made that the slowness in 
the implementation of the Plan targets 
had resulted in imbalances in our eco-
nomy and pressure on our foreign ex-
change, that but for it we would have 
been in a better state of affairs today. 
I entirely agree with that. That is 
true. It is true that some of the 
Second Plan targets particularly in 
our key sectors of industry like steel, 
cement, coal or power, as was pointed 
out, could not be kept up, but this 
does not mean that we have not gone 
forward in them. In cement for ex-
ample, the original target was 16 mil-
lion totJs, and our realisation was 
9:16 millions tons. There is a big gap, 
but towards the third or fourth year 

of the Plan we revised the larget. The 
target was brought down to 11 million 
tons. So, in some cases the targets 
were revised. In the case of some of 
them, particularly the industrial 
undertakings, the House should realise 
the difficulty. It was in the Second 
Plan that an effort was made to lay 

, a very solid akld sound foundation of 
our industrial structure. Most of the 
industrial undertakings were taken up 
during that period. In the early years 
the main difficulty was that of foreign 
exchange. We were not sure of the 
foreign exchange. OUf foreigR ex-
change earlnings were not such that 
we could commit ourselves in this 
respect. So, once the foreign ex-
change was assured, we could go 
ahead with the designing, implemen-
tation and negotiations. For each of 
these big public undertakings, whether 
they are steel or coal washeries or 
cement plants or power plants, we 
had to run round the whole world, 
negoti·ate and lind out the best of 
terms, and it is all time-consuming. 
So, just to say that we had a target 
and we could not achieve it minimilles 
the amount of effoli that had to be 
put in. In same cases 75 per cent., in 
some others 85 per cent of the target 
has been achieved, although not 
hundred per cent. So, if you only say 
that the targets were not achieved, 
certainly we face the charge of slow-
ness, but ou must see the amount of 
effort put in, the difficulties that we 
had to face. In many of the indus-
tries, there was the question of per-
sonnel, finding the right type of men 
to manage them. Then there was the 
question of exchange, and we were 
trying to do our best. If you look at 
in this cORltext and see what we have 
-achieVed during this period, it is 
rather unparallelled in the history of 
economic development of any country. 

Shrl Barl Vlslmu Kamath: For all 
time? 

Shri B. R. Bhagat: I cannot say for 
all time, because we hope to better 
our record in the Third Plan. 



3541 General VAISAKHA 19, 1884 (SAKA) Budget-General 3542-

Shri Hari Vishnu Kamath: Let us 
hope so. 

Shri B. R. Bhagat: Because we have 
now experiooce, during the Third Plan 
We hope to step up our implementa-
tion. It is a fact that during the Third 
Plan the Cl'Uc :::1 factor is our ability 
to implement the Plan targets, whe-
ther it is exports or whether it is the 
proper running of public undertakings 
so that We get a good surplus. I will 
come to that point again because there 
is another cCJll1nected point, and the 
Finance Minister in his Budget speech 
in paragraph 15 has laid great stress 
on this. It is a very important point 
becaUSe it is a very good "source of 
revenue. 

We have taken in the Plan Rs. 450 
Cl'ores as .urpl us from our public 
undertakings, alld the point made was 
that the record of the public under-
takings was such that they were not 
giving enough return. In the Explana-
tory Memorandum we have given all 
the returns and dividends. There is 
truth in the criticism, but you should 
see the whole picture. 

We have ourselves said that in the 
current year Rs. 2:58 crores worth 
of dividends were realised for a total 
investment of Rs. 700 crores. We 
should realise that, in the ·first place, 
these figures do not indicate the 
extent at the profit made ,by the con-
cerns but only the amount that would 
be credited to the government account 
in a particular year. It is important 
to remember that a sizable part of 
these profits goes towards strengthen-
ing the resources of the undertakings 
or to meet their expansion program-
mes. 

For exatnple, during the year 1960-
61, the National Coal Development 
Corporation made a profit of Rs. 1.04 
crores. The Hindustan Machine Tools 
Rs. 74 lakhs; the Indian Telephone 
Industries Rs. 47 lakhs and the Hin-
dustan Antibiotics Rs. 79 lakhs. All 
these profits, except tor some Rs. 53 
lakhs in the case of the H.M.T. and 
Rs 9 lakhs in the case of IT! were 
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ploughed back for further investment. 
This is not refiected in the dividends. • Shri Nath Pai: Why do you not 
include all this in the Explanatorii 
Memorandum? That was our com-
plaint. The ExpLanatory Memorandum 
gives a very brief picture and these 
are not included. 

Shri B. R. Bhagat: That is my 
difficulty. We have given a statement. 
I am trying to explain it. We cannot 
giVe all these figures in the Memo-
randum because it will become too 
bulky. 

Then the House knows . 

Shri Nath Pai: May I point out this, 
Sir. He has not given these ·figures. 
He has given the handle to the critics. 
The memorandum does not give a (rue 
picture because it does not include 
these figures. Only students of the 
public sector know it. So the enemies 
are criticising. That is the suggestion 
we make. 

Shri B. R. Bhagat: I will be wiser 
next year. I agree with him that the 
impression is being created that our 
public sector undertakings are in a 
bad way. I am using all my ingenuity 
at present to dispel that impTession 
and show that we have a very good 
case. 

Shri Indrajit Gupta: Will the hon. 
Minister tell us what is the percentage 
out of the total profit which is contri-
buted to the revenues? It is gp"en 
there as 0.3 per cent. What percentage 
is it of the total profit because the 
major part of it is being ploughed 
back? 

Shri B. R. Bhagat: The revenue that 
comes to Government will be the 
profit declared. That won't be the 
profit that is ploughed back. 

Shri Indrajit Gupta: The whole of 
the declared profit would come to the 
revenues. 

Shri Morarka: I think the picture 
that i~given in the explanatory memo-
randum i~ the proper picture. There 
are cases of losses. For example, there 
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is a loss of Rs. 170 lakhs in the case 
of Hindustan.eel; then there is loan 
of Rs. 300 crores free of interest. 
Naturally, all that will have to be 
shown. So, the picture that is given in 
the Explanatory Memorandu.m is the 
proper picture. 

Shri B. R. Bhagat: Actually, that 
is the point I am coming to. 

There are public corpOTations com-
panies, autonomous corpo;ations. 
There are running concerns; there are 
concerns under development which 
have not reached the end of the 
gestation period. So you cannot expect 
them to make profits. The House 
should not forget, when it is said that 
the targets have not been reached, 
that even in the case of institutions 
like the Tatas their plan targets were 
not fulfilled during the time. They 
were paying dividends out of their 
reserves in order to keep up the 
standard. 

Some criticism was made that the 
gestation period has been much too 
long. We cannot expect concerns like 
the Rourkela, Bhilai and others to 
just give dividends within a period of 
5 years. It was also said that some 
other companies were making huge 
profit~. As I said before, the Tatas 
were paying their dividends out of 
their reserves, in order to maintain 
their tradition. During this period 
they were also engaged in under-
takings like the public sector under-
takings. To say that the public sector 
undertakings have not fared well is 
not correct. But we should not be 
complacent. We should try to pull up 
the management. I agree with the hon. 
Member that there is need for conti-
nued improvement in the management 
of these public undertakings. They 
should be run efficiently and we must 
have Jlurplus which we want to hllve 
for the Third Plan. That should be 
our determination. But we should not 
give this impression that because some 
of these public undertakings are still 
in a constructional stage or have not 
completed the period of gestation we 
are inefficient. As for instance, the 
steel plants are not only not making 

any profits but they are incurring 
losses. AlI this will be reflected in the 
total revenue that will come from the 
public undertakings. But by and large 
if you see the public undertakings, 
they have a very great future· and 
they will be fruitful sources Of 
revenue towards the Plan. 

Shri K. R. Gupta (Alwar): Will the 
hon. Deputy Minister tell us whether 
he knows that Rs. 1000 crores are 
invested in the public sector and there 
was a loss of Rs. 60 crores on that 
investment? It is reported in the 
papers. 

Shri B. R. Bhagat: I do not know. 
What does it mean? Thcre is no loss. 

Shri K. R. Gupta: There are losses. 

Mr. Speaker: We have to accept 
what the hon. Minister says. 

Shri B. R. Bhagat: An important 
point was made by Shri Morarka 
about the training of the managerial 
personnel. He expressed a .fear that 
we were wasting our top personnel by 
retiring them a little too early. It is 
true that the Second Pay Commission 
recommended the age of retirement 
as 58. Government considered all the 
pros and cons and did not increase 
the age. But all the same, in respect 
of managerial, scientific and technical 
personnel where high expertise is 
required We have been giving exten-
sions after extensions. In all these 
public undertakings, in most of them 
the age of retirement is virtually 60. 
We did not accept 58 as the retire-
ment age ,because it will giVe us an 
element of flexibility. If we raiSe it 
then the good and bad will be re-
tained and it will mar the progress of 
young men whom We are training 
and who will corne and take their 
places. There will be a lot of frustra-
tion. So, on balance, weighing the 
advantages and disadvantages, we 
decided not to increase the age of 
retirement Ibut to give liberal exten-
sions for the scien tilic and technical 
personnel. We have the Industrial 
Management Pool which we are try-
ing to expand and they can go up to 
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60. I do agree with him that so far 
as the managerial cadre is concerned 
we should use as much expertise a~ 
is available and particularly in the 
initial stages there is need for stream-
lining the management of the public 
undertakings. 

Before I have done, I would refer 
to one or two more points. Shri Guha 
said that we had reversed our credit 
policy. During the S~cond Plan when 
there was pressure of price the 
Reserve Bank evolved a policy of 
selective credit controls. He said that 
We had shifted from a selective cre-
dit restraint to a general crcdit rES-
traint and that we are not doing any-
thing to keep a check on creation of 
credit by banks. The Reserve Bank 
has been conducting its credit policy 
in a flexible manner. In regard to a 
number of commodities recently we 
had a credit squeeze policy, for ins-
tance. wheat, sugar, raw jute, goods. 
etc. This policy had been relaxed after 
considerable consultations. When we 
saw the pressure of high prices, we 
tried to squeeze; when we saw the 
pressure is low, we relax the squeeze. 
That is the advantage in having a 
flexible credit policy. This has been 
done taking into account the position 
or supplies in all these cases. In any 
case, selective credit control ceases to 
be el!ective. Such a policy can only be 
for a limited purpose or for a limited 
sphere of commodities. If we do it in 
a general way, the el!ectiveness of 
such a policy is lost; it loses much 
of its charm. Also, it is not a fact that 
we have given almost free scope to all 
banks to create any amount of credit 
that they like. In fact, the rise in 
credit during the busy season of 1961-
62 has been no larger than in the 
previous year. It has been on a par. 
The decline in credit by banks during 
the slack season of 1961 was signi-
ficantly larger than in 1960. The pre-
sent credit policy aims at meeting the 
legitimate needs of trade and industry 
and at the same time not allowing 
credit to be used for speculative or 
anti-social activities. That is the most 
important thing. 

This takes me to the last point. A 
large number of hon. Members have 
raised it. It is the question of prices. 
This is natural because prices are 
important from the point of view of 
the people both in their capacity as 
producers and as consumers. In a 
country like India, which is seeking 
to transform the economic structure 
through successive Five Year Pans 
and where a part of the economic 
activity, including agriculture and 
small and medium-scale industries 
continues to be in the private sector, 
the price policy is very important. Let 
me point out that first in the second 
Plan and more elaborately in the third 
Plan, we have given the broad frame-
work of the price policy. We want to 
achieve two things. 

Firstly, there should not be a run-
away inflation. A very sudden spurt 
in prices is very disastrous for any 
economy and more particularly for an 
economy like ours. Although We can-
not prevent rise in prices in a deve-
loping economy, we want to control 
the rise so as to suit the need of the 
economy. Whether it is agricultural 
price or industrial economy or exports, 
the rise should be pari passu with the 
developing economy. 

The second object of such a policy is 
that there must be a structure of re-
lative price, whether it is agricultural 
or industrial price or export price. 
These ,are the two broad frameworks of 
the price policy. Everybody talks to-
day of rise in prices. That is true. 
Wherever it is presenlt, particularly the 
urban lower middle-class and the 
middle-class people are al!ected be-
cause of the rise in prices of certain 
cl)mmodities and we havc to try to use 
corrective methods. 

The point has been made that as a 
result of indirect taxation, there has 
been a rise in the prices of commodi-
ties. A very sweeping statement is 
made that we have unoc:lertaken a large 
dOse of indirect taxation and so there 
has been a rise in prices. If you Im-
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[Shri B. R. Bhagat] 
pose a duty on something, tomorrow 
the market price goes up. This year 
also a similar charge has been made. I 
have tried to get the prices of all the 
commodities on which a levy has been 
made. I would tell the House the price 
of only 4 or 5 commodities which are 
of mm;s conswnption like loose tea. 
This is the retail price. I have the 
prices from Cochin, Delhi, Coimbatore. 
Poona, Darjeeling and Gauhati up to 
last evening. Only in Cochin, the rise 
is 28 nP. although the rise should be 
10 nP. which was the amount of duty 
per kilogram. So, the rise is 18 nP. 
more in Coehin for the hotel brand tea; 
not all tea. In all the other places. 
there is no rise in price absolutely. 
Similarly on matches of 50's which go 
in common consumption, there is ab-
solutely no riSe in prices. 

Shrl Raghunath Singh (Varanasi): 
They must be from old stock and 
therefore there is no rise in prices. 

Shri B. R. Bhagat: I have got the 
report here. There ill no rise in prices. 
Similar is the case about cotton yam. 
There has been a rise of 0:092 per 
cent. in Delhi, but no rise in. Ahmeda-
bad and Broach. In cotton fabrics 
there is no rise in Delhi, Ernakulam, 
Madurai and Calcutta. 

Shri Rari Vishnu Kamath: Are they 
retail prices? 

Shri B. R. Bhagat: Yes, retail prices. 
In Coimbatore there has been some 
rise. According to the taxation the 
rise .should be 0:03 per cent. and the 
actual rise is by 19 nP. In the case of 
medicines, in certain medicines we 
have reduced the duty. 

Shrl S. M. BanerJee (Kanpur): What 
about Delhi'! 'What is the source of 
his information? Was it collected by 
his people in the Minbtry. 

Shri B. R. Bhaptt: Delhi is also 
there. 

Shri J. B. Singh (Ghosi): Why don't 
you go to a retail shop here and see the 
prices? 

Shri B. R. Bhagat: I have tried to 
collect it. The source is the market: 
the retail prices obtaining in the mar-
ket. 

Mr. Speaker: The hon. Members 
want to know whether he asked his re-
venue officers to go and find out the 
prices~ 

Shri B. R. Bhagat: Certainly. Sir, 
will use my own agency. I won't 

go myself (Interruption). 

Shri S. M. Banerjee: 7 nP. is the 
common market price; that you should 
realise. 

Mr. Speaker: Order, order. What 
does hc want me to realise? I am 
putting his approach to the Minister. 
He does not anow me to put that. 

Shrl S. M. Banerjee: You have al-
ready put. 

Mr. Speaker: Is the hon. Member 
to answer it? He should wait and get 
th~ information. I am getting it. Let 
m'if., be satisfied with that. 

Shri S. M. Banerjee: I am sorry, Sir, 
have not heard you properly. 

Mr. Speaker: What does he want? 

Shri S. M. Banerjee: The hOn. Min-
ister was Sayinig that there is no rise 
in the price of match boxes. But the 
whole difficulty is that 7 nP. is the 
common market price. 

Mr. Speaker: That is exactly what I 
was putting to the hon. Minister. I 
was asking him the source of his in-
formation. He is telling that he has 
used his agency. I am putting it to 
him whether some customer actually 
bas gone and tried to purchase it. I 
think that would serve his purpose. I 
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was actually putting his case. In-
stead of having patience, the hon. 
Member interferes. 

Shri D. C. Sharma: Match box Is 
selling a: a higher price even in the 

, Parliament House. 

Shri Rq'hunatb Singh: In the CeD. 
tral Hall it is selling at 7 nP. 

Mr. Speaker: The hon. Minister 
must have used the services of Shrl 
D. C. Sharma and Shri Raghunath 
Singh for collecting the information. 

Shri B. R. Bhagat: I am quite pre-
pared. if the han. Members are willing 
to lend their services. 

In medicines, although we have re-
duced the duty, the pre-budget stocks 
are being sold now and therefore, the 
prices have not come d,own. 

I have collected the figures from 
important centres in the country. I 
have sent my own officials to collect 
the information. Whatever statements 
the han. Members made, they were 
general statements. They only said 
that there is a general rise 
in prices. They did not give 
any specific information. I have 
tried to collect the information. If 
they have any other information, cer-
tainly they can bring it to the notice 
of the House. 

Shrl D. C. Sharma: What about the 
price of tobacco? 

Shri B. R. Bharat: Sir, I should be 
allowed to go on. 

Shri Nath Pal: Don't be so un-
kind. He is dong his best. 

Shrl B. R. Bharat: Sir, I only want 
to suplement what the hon. Finance 
Minister said in his Budget speech 
about thc whole concept of direct and 
indirect taxation. The other day, Sir, 
Shri Morarka said that indirect tax-
ation would depend upon 
the stage of economy at which a coun-
try is. Certainly, when there are more 
personal incomes, more individual In-
comes, the revenue from direct taxes 
will go up. But in a country like the 

Soviet Union', where personal income 
is of the least importance, certainly 
there is no place for income-tax; most 
of the revenues there are from indirect 
taxes. So, to say that we are levying 
more indirect taxes in this country, 
therefore it is regressive, therefore 
it adds to the burden of the poorman, 
to the common man, it is not true. 
What the Finance Minister stated 
was that we made a study about the 
structure of indirect taxation and if we 
selected goods properly the articles on 
which wc want to levy the tax, to a 
certain extent the i'lldirect taxes can 
be progressive. He maintained in his 
speech that these taxes are progressive. 
I am only supplem~nting that by say-
ing that it is not correct to Say that 
because certain indirect taxes are 
levied, there is a rise in prices 8II1d 
regressive and retrograde forces are 
released on the economy. So far, there 
has not been any perceptible rise in 
the prices of articles on which the 
indirect taxes are levied. There>fore, 
to say that because of our tax policy 
there is a rise in prices is not true. 

It is a filet that during the Second 
Plan period there has been a consis-
tent pressure on our prices. But it 
must be recogniseq that because of the 
speedy industrialisation, because in the 
nearly stages there has been a short-
faH in our food production', so there 
was a pressure on foodgrain prices 
and, later on, because of the pressure 
of the rise in prices of the raw mater-
ials like cotton, there was a constant 
pressure on prices for the whole 
period of five years. But we have 
tried to maintain the prices and stabi-
lise them at a proper level. If you 
see the inldex number, towards the 
beginning of the Third Five Year Plan, 
the pressure on prices has eased in-
stead of increasing, because there is a 
large supply of foodgrains and the pos_ 
ition of the raw materials is better and 
so the upward trend in prices, which 
continued till July. 1961, when the 
index was 128'6 gradually came down 
since then to 122'9 by December 1961. 
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After December 1961 the level of 
wholesale prices has been more or less 
stable round that level, the index for 
April 1962 being 123.4; that is, about 
1'.2 per cent. lower than what it was a 
year ago 

.We want that there should be stabi-
lity in prices. Although We know in a 
developing economy there are various 
forces released which have s·ome re-
lation with the rise in pricf'S, we 
want to control it. If you see it in the 
context of the world picture, OVeT 
this period not only in this country 
but all over the world there has been 
a rise in prices. This is one of the 
conclusions emerging from a recent 
study made by the First City Bank 
of New York, analysing the price 
trends in 43 countries. 

Shri Bari Vishnu Kamath: What 
about the wages in relation to prices? 

Shrl B. R. Bhagat: That is a different 
question. I am referring to the rise in 
prices. 

AccOrding to this study, the rise in 
priees in India was 2'1 per cent, 
somewhat higher than that of Switzer-
land, which had a figure of 1.4 per 
cent. It was of the same order as in 
Germany, United Srates and Canada. 
In: fact, it was significantly less than 
in many European countries and much 
less than some of the developing Latin 
American countries. 

So, if you see the record of our 
maintaining the stability of prices, 
we have a very good reeord. But we 
should not minimise the point that the 
social conditions in each country may 
be different. I agree there with the 
hon. Members. But, SO far as the 
Government are concerned, we are 
conselous that what we cal! the social 
margin of tolerance to a rise in' prices 
is much less in this country than in 
European countries; because they haVe 
greater flexibility in economy, they 
have greater flexibility of tolerance. 
Morl' sO becaus(' Immediately during 

and after the Korean war, we have 
been having very high prices, 
Therefore, we are allergic to it and 
what I described as social margin of 
t:>lerance is much less here. There-
fore, we should be very anxious and 
careful to see that the price line is 
maintained. AI! OUr efforts will be a 
maintain the price Jj"e. There should 
be stability in prices to subserve the 
interests of the developing economy 
and the interests of the Plan during 
the Third Plan period 

17 hrs. 

Before I conclude I would like to 
say that I am very grateful to the 
hon. Members who participated m th" 
debate. I must end it on an optimistic 
note. Because, if you see the march 
of the country over the past ten years 
what is the position that you see? I 
want to bring this to the notice of the 
House because I want to disabuse any 
wrong impression. The House has 
been very indulgent in so far as our 
Plan implementation is concerned. We 
have made mistakes; our targets in 
some of the key sectors have not been 
fulfilled. True. But if you have an 
integrated picture and if you see the 
march of the eeonomy over a period 
of ten years, there is no cause for any 
misgiving, there is no cause to be 
disheartened. Rather, we have reach-
ed a stage, a very crucial stage in our 
economy when we are implementing 
the Third Plan and we have to gird 
up our loins. TheTe is cause for hav-
ing more confidence and more courage. 
Because. we have laid the basic in-
dustrial structure; our agriculture is 

. in a good way; we are building up 
the whOle rural econ.omy right from 
the bottom. We are generating social 
and otheT institutions, so that in future 
our progress is going to be faster, and 
we have to strengthen them; and we 
have to develop expertise, whether 
o'f manpower or technical know how 
or other things so that we march for-
ward. There is no other answer tD 
rapid development in an economy like 
ours. 
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Whatsever progress we have made is 
creditable. But we are not satisfied 
with it. We want to go ahead faster. 
And that is the lesson of the last ten 
years of planned development. I 
would like the House to be indulgent 
in this, to give this picture of con-
fidence before the country that we 
have to implement the Third Plan, 
we have to face all the difficulties, we 
have to gird up our loins. All the 
parties should combine to crellite this 
atmosphere in this country, so that 
we may march forward so far as our 
economic front is concerned. 

Shri Nath Pai: We are very grate-
ful to the han. Minister for trying to 
enlighten us on the price stabilisation 
and for the efforts he is valiantly 
making. Here is this Tata's book of 
statistics, and it shows that during 
five years from 19M ..... . 

An Hon. Member: Tata's! 

Shri Nath Pai: They have taken the 
statistics from the Government of 
India sources. Do not have such a 
wrong type of allergy. 

Mr. Speaker, this book shows that 
over a period of five ycars, that is 

Discussion 
1955-1960, the pdce rise annually in 
India was 7'5 per cent. And this is 
the highest among the eleven coun-
tries, barring Brazil. 

Shri D. R. Dbagat: Since when? 

Shri Nallh Pai: From 1955 to 1960 
the annual rise, in percentage, was 
7 :5. It is at page 19 of the book. 

Shrl D. R. Dharat: 7'5? 

Shri Nath Pai: Would you u'y to 
sue them for misleading the country? 

Mr. Speaker: Order, order. An non. 
Member had written to me that he 
had to leave this evening. I sympa-
thise with him because now the time 
is over. I could not accommodate him 
because the hon. Deputy Minister has 
taken one hour. 

Now the House stands adjourned 
lill 11 a.m. tomorrow. 

17.03 hrs. 

Tile Lok Sablla, then adjourned till 
Eleven of the Clock on Thursday, 10 
Muy, 1962iVaisakha 20, 1882 (Saka). 
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ORAL ANSWERS TO 
QUESTIONS 3297-3336 

S.Q. Subject COLUMNS 
No. 

547 Report of the Committee 
on S.A. and S.T. • 3297-3300 
Central Prohibition Com-
mittee . 3300--05 

549 Correspondence courses 
and evening colleges 3305-<19 

550 U.S.A. loans to India . 3309-11 
55 I Prohibition . 3311-15 
552 Production of rail coaches 

in H.A.L. . 3315-21 
553 Simultaneous voting for 

Lok Sabha and State As-
semblies . 3321-25 

554 Joint Council in Heavy 
Electricals Ltd., Bhopal . 3325-27 

555 Therapeutic value of Yoga 3327-29 
556 European Common 

Market 3329-32 
558 Iron price . 3332-3-1 

S.N.Q. 
No. 

6. Breach in Ankeshwar Oil 
pipeline . 3334-36 

TO WRITTEN ANSWERS 
QUESTIONS . 3336-3429 

S.Q. 
No. 

557 Scholarships to poor 
students 

559 Rourkela Steel Plam 
560 Manufacture of helicopters 
56, High Pressure Boiler Plant 

in Madras 
552 Copper Smelter Plant 
563 Persl)nnel on Official 

langl>age (Legislative) 
Commission 

564 Oil pipeline to Barauni 
565 Detention of Naga tribes 

Manipur . . . 
566 Government Alkaloid 

Factory, Ghazipur 
567 College for N.C.C. women 

officers. 

3336 
3336-37 

3337 

3337-38 
3338-39 

3339-40 
3340 

3340 '4' 

3341 

334T 
568 Emotional integration 3342 
569 Jamshedpur Engineering 

and Machinery Manu-
facturing Company 3342-43 

WRITTEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Subject COLUMNS 
No. 

570 Indian Engineering stu-
dents in France 3343-44 

57' Archaeological tunnel in 
Delhi 3344 

572 Archival Legislation Com-
mittee 

573 C.1. sheets for Bihar 
574 Development of roads in 

Nagaland 
575 Production in Steel Plants 
576 Technical sholarships 
577 National professors 
578 National DiSCipline 

Scheme in Modern School, 

3344-45 
3345 

3346 
3346-47 

3347 
3347-43 

Delhi . 334R-49 
: 579 Teachers participating in 

active politics 3349 
580 Chinese nationals in Delhi 3349 
58, Trade in Nicobar Island 3350 
582 Chinese national 3350 
583 Wagons for coal 3350-51 
584 Air crash near Ambala . 3351-52 
5 H 5 Thermal station at Talcher 

(Orissa). 
5S6 Najafgarh Nala 
S 8 7 Elections 
588 Fire in Jharia collieries. 3353-54 

Book entitld 'The Lotus 
and the Robot' 3354-55 

590 Labour Laws in Steel Plants 3355 
59l Fertilizers and Chemicals 

Travancore Ltd. 3355-56 
. 592 Manufacture of trainer air-

crafts 
593 Fertilizer Plant in Nam-

rup (Assam) 
594 Tractor Manufacturing 

Factory in U.P. 
595 Transportation of coal 
596 Children's Museums 
597 
598 

599 

Means test 
'Wear White at Night' 
campaign 
Coal for Glass industries . 

600 Promotions to Regular 
Commissions 

60 I Demolition of houses in 

3357 

3357 
33S8 
33S9 
3360 

3360-61 
3361-62 

Azad Bhawan, Delhi 3362-63 
60:1 Rural Institutes of Higher 

education 3363 
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603 Inter-Departmental Com-
I' mittee on Working 

Conditions of Govern-
ment Servants 

604 Hindustan Steel Ltd. 
605 Lathes manufactured in 

H.M.T. 
606 Patherdih Coal Washery 

(Bihar) . 
607 Mid-day meals 
608 National 

Scheme 
Discipline 

609 Carrying of Night soil . 

U.S.Q. 
No. 

3363-64 

3364 

3364-65 

3365 
3365-66 

92.4 Money found on dead wo-
men in Delhi 3367-68 

92 5 Translation of Indian 
books 336X 

'92.6 Publication of 'Indian 
Literature' 3368- 69 

927 Foreign scholarships to 
Indian students 

92.H Geological Survey of 
Madhya Pradesh. 3369-7 0 

929 Welfare of S.C. and S:f. 3370 -71 
930 Teaching of English in 

Schools 337 I 
931 Mahatma Gandhi Rural 

Vidyodaya College. 3371-72 

932 
933 

Literature for Neo-literates 3372 

House fo Scheduled 
castes in Punjab 3373 

934 Displaced political suf-
ferers 3373-74 
Scientific Research in 935 Universities 3374-75 

936 Supply of articles to 
Government employees 
at fair price 3375 

937 Gazetteers 3375 
93H National Library, Calcutta 3376 

3377 
3378 

3378-79 

939 Naya Paisa coins . 3376-77 
940 Dearness allowance to 

U.I'. teachers 
94 r Arre1r:i) various taxes . 
94:1 FONign Exchange position 
943 Leave to industraial 

workers 
944 L.S.S. and N.C.C .. 

3379 
3379-80 

WRITTEN ANSWERS TO 
QUESTION~ontd. 

S.Q. Subject 
No. 

945 Seminar on Museology . 338C 
946 Cheap Houses for S.C. 

in U. P. 3380 

947 Training of Hindi type-
writing and shorthand for 
employees of H.P. Ad-
ministration 3380-8 I 
Archaeological find at Sind 
Kheda village eVidarbha) 3381 

949 Drive against Juvenile 
smoking 3381-82 

950 Prohibition in Delhi 
95 I Copper mines in Andhra 
952 Bharat Electronics Ltd. 
953 Sindri Fertilizer Factory 
954 Seizure of opium 
955 Dramatic party of Tibetan 

3382 
3382-83 

3383 
3383-84 

3384 

refugees 3384-85 

956 Noting and Drafting in 
Hindi in Central Gover-
ment offices 

957 Sanskrit as Natonal 
Language 

958 Copper Project, Khetri 
959 Punjabi books in Central 

Secretariat Library 
960 Military personnel in 

Nagaland 
96 I Court martial cases 
962 505 Army Base Workshop 
963 Indian Technical personnel 

abroad • 3388-89 
964 Prohibition in Delhi 33119-90 
965 s. C. & S. Tpersons for 

I.A.S. & I. P. S. 33900-91 
966 Schools'in Manipur 3391 
967 Iron and steel for Andhra 3392-93 

970 

97 1 

97:1. 

973 
974 

I ron ore in Andhra 
Overtime pay of E.S.D. 
eM) Kankinara workers 
Coal wagons allotted to 
Kerala State 
Enrolment as voters in 
Tripura 
Court case lllainst displaced 
placed persons in Agartala, 
Tripura 
Gazette for Tripura 
Boarding stip'ends to 
Tripura TrIbal girl 
Students 

3393-94 

3394 

3394-95 

3395 

3397 
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97S Universal Primary edu-
cation in Tripurs 3397-98 

976 Area Committees in the 
sub-divisions of Tripura 

977 Loan granted to Tripura 
displaced persons. . 

3398 

3398-99 

3399 978 C.1. sheets to Tripura 

979 Coal for Tripura . 3399-3400 
980 Cenlus in Delhi 
981 Petitions for Divorce 
9Hz Central Reserve Police 
983 Ban on foreign publications 
984 Women employees of Bhilai 

Steel Plant . 
98S Distribution of passenger 

fare tax to States. . 
986 Tribal graduates 
987 Cement factory in Bikaner 
988 Allotment of land to 

Haijan ex-servicemen 
in Rajsthan 

989 Purchase of electric fur-
nace 

990 All Kerala Library Con-
ference . ~ 

991 Aid to Kerala Grandh-
sala Sangam 

992. Cases against Akalis in 

3400 
3401 
3401 
340 2. 

3405 

3405-0 6 

Delhi 3406-07 
993 Museum at Vaishali 
994 Army Officers with civi-

lian I!.ervice 3407 -10 
995 Election petitions . i3410 
996 Seizure of opium . 3410-11 
997 Coal deposits in J & K. 3411-12. 
998 Tenure of Military per-

sonnel 3412.-13 
999 Militay Training Centre, 

Kotah (Rajasthan) . 3413 
1000 Fixation of seniority in 

New Mysorc 
1001 Cement factories in Mysore 
1002. Nationalisation of mine. 
1003 LA.S. cadre . 
1004 Grams for Developmenr 

of Sanskirt and Tribal 
languages 

1005 Kanpur Harness and Sad-
dlery factory 

i34 14 
3414 

3414- 15 
3415 

3415- 16 

WRITTEN ANSWERS TO 
QUESTIONS--contd. 

S.Q. Sub;ect COLUMNS 
No. 

1006 Central Paper-Technolo-
gical Research Institute : 417 

1007 Minerals in Maharashtra 341,. IS 
1008 Archaeological Remains 01 

Dimapur in Nagaland ,.418 
1009 Girls' education during 

Third Plan 3418-2.0 
I 0 lOS imultaneous publication 

of Gazette of India in 
English and Hindi 

101 I Employees knowing Hindi 
typing and Stenography 

10 I 2. Departmental forms in 
Hindi 

1013 Cultural agreements 
1014 S.C. S.T. and other back-

ward class students selected 
for scholarships 

1015 African students in Indian 
Universities 

1016 Rc-roIling mills 
1017 Rc-rolling mills 
1018 
101 9 

Ex-servicemen in Kerala . 
National Discipline 
Scheme. 

102.0 Violation of Foreign Ex-
change Rules 

1021 Mass Insurance Schem 
lon- 'Cultural Agreement with 

CriCll ~ll1td~~ 

102.3 

102.4 

1025 

s.c. S.T. in Centra 
Government offices 
Coal deposits in Bijapur 
(Mysore) 
Discovery of Harappa and 
Mohenjodaro period site. 

loz6 Naval Prize Money 

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE .. 
Shri S.M. Banerjee caUed the 

attention ofthe Pime Minister 
[" the reported release of 
iour I.A.F. Officers by tile 
N aga hostiles 

The Prime Minister and 
Minister of External Affairs 
and Minister of Atomic 
Energy (Shri J_waharllli 
Nehru) made a statement in 
regard thereto. 

342.0 

342.1-2.2. 

342.3 
342.3-24 
342.4-2.5 

3.i2.5 

342.6 
3426 

3427 



31S6t 

CoI.v1oaIa 
PAPBRS LAID ON THE TABUi 3432-3' 

The foUowing ~n were laid oa 
the Table:-
(1) A copy eacla of me followiD, 

papers und~ wb-lCCtioo (2) 
of section 16 of the Tarltr 
Commission Act, 19S1:-

(al Report (1!119) of tbe Tariff 
Commisslan on the fiu-
tion of fairiretention price 
of &lDllMlllium lulpbato 
Produced Iby me SIndrI 
Fertilbea and Chemical. 
Limited. 

(ill SupplCIIEIWY Repon 
(I ?60) oUbe Tarift' eon. 
lDIIIion GIl the filiation of 
fair rc:aentlon price of 
ammoniaJ sulphate pr0-
duce lily the SiDdri 
Fertilizers and Chemicals 
Limited. 

(iii) Goyeru.ent Resolution 
No. Fen.. 1(IS)I,S-Vol. II 
daled die 16tb January, 
1962. 

(ill) Statem:Gt expianlnig the 
reasons why a copy each 
of the 4oc:uments at (i) to 
(iii) above could not be 
laid on the Table within 
the period prescribed ia 
the said lub-section 

(2) A copy of the Rubber 
(First Amendment) Rules, 
1962 published in Notifica-
tion Nu. G. S. R. 206 dated 
the 17th February, 1962, 
under Bub-section (3) of 
.ectloD. 25 of the Rubber 
Act, [1147. 

(3) A copy of the Certl1led 
ACCOWlts of the National 
Coopm-ative Develop-
ment IUld Warehoustna 
Board for the year 1960-61 
and the Audit Report 
tbereon, under Bub-section 
(4) of section 41 of the 
Agricultural Produce 
(Dew:lopment and Ware-
housing) Corporations 
Act .. 1956. 

(4) A copy each of the followiDI 
Noilcatlons :-

{II Notibtion No. 140112'60-
M(v.) published· In the 
Maaaipur Guette dated the 
JIG May, 1961 contalnint 
tlla Manipur Land Reven-
aeand Reforms Rules, 
J961, UDder Section 161 

COLUMNS 

PAPERS LAID ON THE 
'l'ABLE-cuntcl. 

of the Manipur Land 
Revenue and Land Re-
forms Act, 1960. 

(ii) The Territorial Councils 
(Election of Members) 
kules, 196:1 published in 
Notification No. G.S.R. 
, dated the 1St ] anuary, 
1962 under Bub-section (3) 
of section '4 of the Terri-
torial Councils Act, 1956. 

(,) A copy each of the follow-
Ing rules under Becton 38 
of the Central &cises and 
Salt Act, 1944:-

(a) The Central Excise (First 
Amendment) Rules, 
196:1 pbulished In Noti-
fication No. G.S.R. :17 
dated the 6th ] anu-
ary, 1962. 

(b) The Central Excise (Sixth 
Amendment) Rules, 1962 
publi:lhed in Notification 
No. G.S.R. SOO dated the 
34th April, 1962. 

(6) A copy of Notification No. 
G.S.R. 489 dated the 21St 
April, 1962 containing 
corrigendum to G.S.R. No. 
269 dated the 3rd March, 
1962, under sub-section (4) 
of section 43B of the 
Sea Customs Act, IS78 
and section 38 of the Cen-
tral excises and Salt Act, 
1944· 

(7) A copy of Notification No. 
G.S.R. 490 dated the :lilt 
April, Ip62 under Bub-
aection (4) of section 43B 
of the Sea CUBto rna Act, 
1878. 

GENERAL BUDGET-
GENERAL DISCUSSION 3435-355 
General dlBcussion on the 

General Budget, 1962-63 
continued. The discuslion 
_ not concluded. 

AGENDA FOR THURSDAY, 
MAY, 10, 1962/VAISHAKHA 
20. 1884 (SAKA) 

General dilculsion on the Gene-
ral BudJet, 11162-63 10 con-
tiune. 
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